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 LOK  SABHA

 Frnday,  August  10,  973/Sravana  19,
 895  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Recommendations  of  Balachandra
 Committee  on  Import  Licences

 +

 “9281,  SHRI  M.  S.  SANJEEVI
 RAO:

 SHRI  PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  recommendations  of
 the  Balachandran  Committee  on  im-
 port  licences;  and

 (b)  if  so,  the  main  recommenda-
 tions  that  Government  have  accepted
 and  by  what  time  they  will  be  im-
 plemented?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 (a)  Yes,  Sir,

 (b)  Insofar  as  priority  small  scale
 industries  are  concerned  the  recom-
 mendations  of  the  Balechandran
 Committee  have  been  generally  given
 effect  to,  by  allowing  licensing  of
 imported  raw  materials  etc.  on  the
 basis  of  capacity  as  assessed  by  tech-
 nical  authorities.  While  owing  to  the
 constraint  of  foreign  exchange  avaijl-
 ability,  similar  facilities  are  yet  to  be
 considered  for  non-priority  small
 scale  industries,  several  facilities  and

 aaron
 have  been  allowed  to
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 them,  as  for  instance,  increase  in
 entitlement  for  mild  steel  and  non-
 ferrous  metals  by  25  per  cent,  across
 thc  board,  liberalisation  of  the  basis
 of  calculation  of  import  entitlements,
 increase  in  the  maximum  value  of
 licences  permissible  0  any  party,
 allowing  a  growth  factor  for  industries
 reserved  for  the  small  scale  sector,
 and  industzres  set  up  in  backward
 areas,

 SHRI  M.  S.  SANJEEVI  RAO:  May
 I  know  whether  it  is  a  fact  that  the
 recommendations  of  the  Balachan-
 dran  Committee  on  import  licences
 has  not  been  fully  and  widely  pub-
 licised  and  as  a  result  thereof  the
 industries,  particularly  those  in  the
 small-scale  sector,  could  not  take  ad-
 vantage  of  those  benefits,  and,  if  so,
 what  effective  steps  do  the  Govern-
 ment  propose  to  take  to  remedy  this?

 PROF.  D.  P.  CHATTOPADHYAYA:
 These  recommendations  were  gene-
 rally  accepted,  Only  in  some  cases
 they  could  not  be  accepted.  These
 advantages  and  concessions  referred
 to  in  the  report  of  the  Committee  are
 being  taken  advantage  of  by  the  par-
 ties  concerned.  That  shows  that  they
 are  known  to  them.  If  there  is  any
 suggestion  for  wider  publicity  it  is
 welcome,  But  I  know  from  our  ex-
 perience  and  the  records  of  the  offi-
 cers  that  the  concerned  parties  are
 aware  of  them.

 SHRI  M.  8,  SANJEEVI  RAO:  May
 T  know  whether  Government  propose
 to  publicise  the  items  of  commodities
 for  which  the  import  licences  have
 been  liberalised?  Many  times  it  is
 suggested  that  the  imported  raw  ma-
 terial  is  kept  at  the  disposal  of  the
 STC  or  the  Director  of  Industries  of
 the  various  States  to  feed  the  amall-
 scale  industrialists.  But  the  fact  is
 that  the  small-scale  industries  and
 the  industries  located  in  the  back-
 ward  areas  do  not  get  to  know  about
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 them  and  these  benefits  are  taken  ad-
 vantage  of  by  the  big  industrialists.
 The  net  result  is  that  the  big  indus-
 tries  become  bigger  and  the  small  in-
 dustries  continue  to  have  difficulties

 in  procuring  raw  materials.  So,  do
 the  Government  intend  publicising
 the  items  more  prominently  in  the
 newspapers  for  the  benefit  of  the
 genuine  small-scale  industrialists?

 PROF,  D.  P.  CHATTOPADHYAYA:
 Those  suggestions  will  be  considered.

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  It  has  been  our  policy  to  res-
 trict  imports  and  to  encourage  ex-
 ports,  as  far  as  possible.  But  it  has
 been  geen  jately  that  the  place  of
 restrictions  has  been  taken  by  libe-
 ralisation.  Very  iecently,  in  the  3rd
 week  of  June,  Government  announc-
 ed  liberalisation  of  procedure  fo:  fin-
 ancing  import  licences.  The  recom-
 mendations  of  this  Committee  are
 also  towards  some  sort  of  liberalisa-
 tion.  Without  going  into  the  merits
 of  the  liberalisation  im  place  of  res-
 trictions,  I  want  to  know  whether
 there  is  any  systematic  change  in  oul
 vyolicy,  and  if  so,  what  are  the  rea-
 sons  and  to  what  extent  this  change
 in  policy  is  applied?

 PROF.  9.  P.  CHATTOPADHYAYA:
 It  is  a  fact  that  we  have  liberalised
 the  licensing  policies  in  some  _  res-
 pects  The  reasons  are,  among  other
 things,  firstly,  to  encourage  produc-
 tion  in  the  small-scale  sector  and,  se-
 condly,  to  enable  some  of  the  units,
 particularly  in  the  priority  sector  and,
 to  some  extent,  also  in  the  non-piio-
 rity  sector  to  produce  goods  and,
 thirdly,  660  enable  our  productive
 units  to  produce  more  go  that  a  part
 of  tt  could  be  exported  to  enable  the
 country  to  earn  more  ih  terms  of
 foreign  exchange.

 a  हुकम  भ्ग्द  कछवाय:  क्या इस  समिति  नें
 शची  रिपोर्ट  में  इसका.  उल्लेख  किया  है  कि
 कचाल  हजार  तक  जो  इम्पोर्ट  लाइसेंस  जिन
 को  दिये  जाते  हैं  उन  में  से  बहु  से  लोग  इसका
 स्वयं  उपयोग  न'  करके  दूसरे  व्यक्तियों  को

 AUGUST  10,  978  Oral  Answers  4

 पैसे  लेकर  बेच  देते  हैं  ?  क्या  आप  इसका  सर्वे

 कराएगे  कि  कितने  इस  तरह  के  लाइसेंस
 आपने  दिये  हुए  हैं  कौर  कितने  लोग  स्व
 इसका  उपयोग  नही  कर  रहे  है  घर  उन्होने
 इनको  दूसरो  को  बेच  दिया  हुआ  है  ?

 दिया  महोदय  :  इससे  इसका  से  सम्बन्ध
 है  ।  लाइसेंस  शब्द  रिपोर्ट  मे  शाया  आर  इस
 नाम  को  लेकर  आपने  इसकी  भागे  चला  दिया।

 यह  इससे  पैदा  नहीं  होता  हैं  |
 I  am  sorry  it  is  not  relevant,

 SHRI  R.  S.  PANDEY:  The  small-
 scale  industries  have  been  cstablish-
 ed  and  given  impetus  in  order  to  de-
 centralise  industry  and,  secondly,  to
 produce  indigenous  raw  inateria]  as
 against  the  zmported  ones.  What  38
 being  done  by  the  Government  to
 help  all  those  industries  which  are
 depending  on  imported  raw  materi-
 als?

 PROF.  D.  P  CHAITOPADIYAYA:
 There  arc  some  recommendations  in
 the  report  in  respect  of  both  indige-
 rious  and  imported  raw  material.  In
 the  matter  of  allovation  of  raw  mate-
 niale  fur  the  priority  sector  we  spe-
 cially  look  to  their  capacity.  In  res-
 pect  of  small-scale  sector.  we  have
 decideg  to  give  them  20  per  cent  more
 raw  materials  than  what  they  were
 Biven  last  year.  Also,  in  the  non-
 priority  sector,  the  allocation  of  raw
 materiais  has  been  raised  from  30
 to  40  per  cent  in  relation  te  the  value
 of  tier  machinery  In  regard  to
 non-ferrous  metals,  the  rise  in  the
 allocation  recommended  has  been
 upto  25  per  cent  and  in  respect  of
 ‘Mid  steel,  the  allocation  has  been  25
 per  cent  more  than  the  last  year,

 These  are  some  of  the  concessions
 ‘thd  advantages  offered  to  small-scale
 industries,  “Both  in  respect  of  indi-
 #eriodug!  urtits  snd  also  those  unite

 are:
 grant

 intevested  im  ex-
 ports,  we  ure  te  help  them  in
 terms:  e¢  the  recommendations  of  the
 Committee.
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 की  भी कि शेन  मोद। :.  में  यह  जानन

 चाहता  हू  कि  जब  सरकार  ने  इम्पोर्ट
 लाइसेंस  देने  +॑  बार  म॑  सभी  स्टेट्स  क  अलग

 नग  रीजन  बना  दिये  है  ता  फिर  राजस्थान
 का  दिनों  के  _चे  क्यो  रखा  गय।  +  ग्रोवर
 उस  का ए1  नग  रजनी  या  नहीं  बनाया
 जा  रहा  है  ।  मै  यह  भी  जानना  चाहता  कि
 और  स्टेट्स  के  मुकाबले  म  राजस्थान  का  सबसे
 कम  इम्पोर्ट  लाइसेंस

 श्रच्यकष  महोदय  यह  सवाल  बाज चन्द्र
 मेरी  जरा  स्पोर्ट  के  बार  मे  है  ।  इस  म  रीजन
 की  बात  उसे  आ  गई  ¢  क्यो  अपन  जवान
 को  पढा  है  ?

 SHRI  DHAMANKAR  May  I  know
 whether  the  Government  38  aware  of
 the  tact  that  the  liberalisation  of  hi-
 cences  has  affected  small-scale  indus-
 tries?  Berause  the  small-scale  in-
 dustri¢s  work  as  ancillaries  to  large-
 scale  industries  the  lberalisiticn  ot
 licence:  has  affected  the  small-scale
 industries  In  view  of  that  I  would
 like  to  k.u0w  whcther  the  Government
 will  adopt  the  policy  to  see  that  by
 hibernhsation  of  licenees  the  sm  भी
 scale  unit,  are  not  im  any  way
 affected?

 PROF  D  P  CHATTOPADHYAYA
 If  any  abuse  of  liberalisation  policy
 is  brought  to  our  notice,  we  will  cer-
 tainly  look  into  it  Otheiwise,  in  a
 fenera]  way,  we  cannot  say  anything

 श्री  फन  चम्द वर्गा  मे  जानता  साह 1  |

 मि  कया  इस  सर्मा।  जगह  भ  पि फ्र तरण  की
 हैं  कि  आयात  नत्इससों  क़.  ती जाम  किया
 जाय  राज  स्थिति  यह  हैं  कि  आयात  लाख-

 सस  जॉक  मार्किट  म  वच  जाते  है  ।

 अध्ययन  महोदय  :  उस  त।  इस  सवाल  से
 कोई  सम्बन्ध  नहीं  है  ।  क्या  मात  थे  मरैया
 नेस्टटमेंट  देखा  है.

 PROF  D.  P  CHATTOPADHYAYA
 There  is  no  such  recommendation
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 Shortage  of  Boeing  Trained  Pilots  in
 Indian  Airlines

 #83,  SHRI  D  D  DESAI  Will  the
 Miuster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  there  is  an  acute  shor-
 tage  of  Boeing  ४४7९6  pilots  in  the
 Indi  n  Aulines

 (b)  xf  so  the  reasons  therefor,  and

 (c)  the  remedial  steps  taken  in  the
 matter?

 IlHE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KA-
 RAN  SINGH)  (a)  to  (ce)  While
 Indian  Aurlines  effective  strength  of
 Boeing  pilots  is  enough  to  meet  ope-
 tational  requirements,  the  whole
 question  of  optimum  utilization  of
 these  pilots  78  under  careful]  exami-
 nation

 SHRI  D  D  DESAI  Is  it  not  a  fact
 that  duting  the  last  8  months  we
 have  had  eight  mishaps  m  the  Indian
 Airlines,  that  the  Boeing  pilots  are
 requued  to  fiy  26  days  in  a  month
 which  3३  much  more  than  the  inter-
 national  .tandard  relating  to  their
 selvices  and  that  the  University  of
 Air  at  Hyderabad,  the  Central  Train-
 ing  School  at  Hyderabad  ३8  in  a  mess
 aid  is  not  turning  out  adequate  num-
 be  of  pilots  required  by  the  Indian
 Au  ines?

 DR  KARAN  SINGH  The  Univer-
 sitv  of  Air  so-calleq  30  the  Central
 Trainmg  School  at  Hyderabad  I
 hope  it  does  develop  into  the  Uni-
 versity  of  Air  As  I  understand  it
 is  not  their  job  to  turn  out  Boeing
 pilot,  ag  such  They  give  a  lot  of
 yieliminary  training.  The  Boeing
 pilots  come  up  from  the  other  planes,
 to  start  with  HS  748,  they  go  on  to
 Caravelle  and  go  up  It  3s  a  conver-

 ion  fram  one  type  of  jet  to  the  other
 There  is  no  problem  as  such  ymmedi-
 ately  of  shortage  of  Boeing  pilots  in
 India

 SHRI  D  D,  DESAI  Has  he  been
 able  to  find  the  Chief  Executive  for
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 the  Central  training  establishment  at
 Hyderabad,  who  is  missing  since  the
 last  nine  months?

 DR.  KARAN  SINGH:  I  do  not  have
 the  information  now.

 MR.  SPEAKER:  Your  question  was
 a  simple  one:  whether  there  is  a
 shortage  or  not.  He  says,  ‘No’

 झगर  आप  इस  शरह  बागे  बढते  जायेगे,  तो

 बोइंग  की  सवारी हो  जायेगी  अर  यह  सवाल

 कही  खत्म  नही  होगा  ।

 SHRI  DASARATHA  DEB:  Is  it  a
 fact  that  quite  a  number  of  pilot  li-
 cence-holders  have  not  been  in  ope-
 ration  for  a  long  time  but  after  exa-
 mination  they  were  found  sub-stand-
 ard  and  their  licences  have  been  can-
 celled?  If  so,  are  any  attempts  be-
 ing  made  to  give  them  further  train-
 ing  for  improving  their  capability?

 DR.  KARAN  SINGH:  We  have  re-
 cently  instituted,  as  I  had  an  occa-
 ion  to  mention  yesterday,  an  entire-

 ly  new  system  of  checking.  The
 DGCA  has  selected  quite  a  few

 ee in  each  type  of  aircraft  and  all  the
 commanders  are  being  put  through
 the  tests.  As  a  result  of  these  tests,
 quite  a  large  number  of  commanders
 have  not  come  up  to  the  requisite
 capacity.  Their  licences  have  not
 been  cancelled,  but  they  have  been
 taken  off  the  command.  Obviously,
 they  will  be  given  an  opportunity  to
 improve  their  performance  and  we
 hope  they  will  come  up  again.

 SHRI  BHAGWAT  JHA  AZAD:  Is
 there  any  proposal  under  the  consi-
 deration  of  the  Government  to  give
 training  to  such  persons  who  want  to
 have  pilot  licence  training  without
 any  cOmmitment  on  the  part  of  the
 Government  to  give  them  employ-
 ment?  Because,  as  and  when  the
 top  brass  commercial  pilots  who  draw
 very  high  salaries  strike  work  and
 hold  the  airlines  to  ransom,  you  turn
 round  and  you  do  not  get  them.  दि,
 is  there  any  such  proposal?
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 I  would  also  like  to  know  what  ap-
 proximately  would  be  the  cost  of
 training  a  Boeing  pilot?

 DR,  KARAN  SINGH:  It  is  really  the
 flying  clubs  which  give  the  prelimi-
 nary  training  upto  the  first  private
 pilot's  licence.  After  that,  what  we
 have  now  done  is  to  concentrate  the
 training  at  Hyderabad,

 Regarding  the  point  the  hon.  Mem-
 ber  raised,  it  is  open  to  the  flying
 clubs  to  give  the  preliminary  train-
 ing.  However,  we  have  the  opposite
 problem  of  too  many  people  holding
 commercial  pilot  licences  and  we
 have  not  been  able  to  give  them
 jobs.

 Regarding  the  question  of  actual
 cost  of  training  a  Boeing  pilot,  I  am
 afraid  I  will  have  to  work  out  the
 figures  and  let  the  hon.  Member
 know.

 SHRI  MOHANRAJ  KALINGARA-
 YAR:  According  to  the  Minister’s
 statement  there  is  no  shortage  of
 Boeing  pilots.  But  there  has  been
 constant  over-time  fiying  by  the
 pilots.  I  would  like  to  know  why
 some  of  these  pilots  have  been  un-
 necessarily  strained  by  flying  over-
 time.

 Could  the  Minister  also  give  us
 ome  idea  about  the  pilots  flying  over-

 time?  What  ig  the  amount  spent  by
 the  Indian  Airlines  every  month  on
 an  average  on  this  account?

 DR.  KARAN  SINGH:  I  do  not  know
 whether  the  pilots  are  strained.  In
 fact,  overtime  flying  is  welcome  to
 them  because  they  get  very  generous
 allowances  for  that.  But  now  we
 want  to  rationalise  the  system.  The
 Sachar  Committee  has  also  recom-
 mended  that  the  Indian  Airlines
 should  reconsider  its  present  policy
 of  having  two  Commanders  on  a
 flight.  At  present  there  are  two
 commanders.  Justice  Sachar  has
 made  a  very  useful  suggestion  in  the
 report—to  have  one  pilot  and  one  co-
 pilot  in  each  flight.  If  that  could  be
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 done,  I  think  the  whole  system  can
 be  rationalised.  We  are  looking  into
 that  at  the  very  highest  level.

 MR,  SPEAKER:  Mr.  Venkatasub-
 haiah—not,  here.

 Mr.  Banamali  Patnaik,

 Preparation  of  Package  of  Anti-In-
 flationary  Measures

 * 285.  SHRI  BANAMALI  PATNAIK:
 PROF.  MADHU  DANDAVATE

 Wil]  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  package  of  anti-in-
 flationary  measures  hag  been  pre-
 pared  by  his  Ministry;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.

 Statement

 In  order  to  control  inflationary
 pressures  in  the  economy,  a  series  of
 measures  have  already  been  taken  by
 the  Government.  The  fiscal  policy  of
 the  Government  has  been  oriented  to-
 wards  raising  resources  for  meeting
 devciopmental  and  non-developmen-

 tal  expenditures  of  the  Government
 by  non-inflationary  means  such  as  in-
 creased  taxation  effort  in  the  1973-74
 budget,  larger  market  borrowing,
 higher  collection  of  tax  arrears  etc.
 These  measures  are  expected  to  re-
 duce  the  need  for  deficit  financing.
 To  restrain  excess  demand  generating
 from  expansion  of  bark  credit  the
 Resurve  Bank  has  increased  the  Bank
 rate  from  6  per  cent  to  7  per  cent,
 the  net  liquidity  ratio  from  $7  to  39
 per  cent,  and  in  addition,  the  cash
 rece~ves  ratio  of  the  scheduled  com-
 mercial  banks  hag  been  stepped  up
 from  3  per  cent  to  5  per  cent  in  an
 effort  to  impound  the  cash  base  of

 ‘the  commercial  banks.  The  Reserve
 Bank  of  India  has  also  prescribed  a
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 minimum  lending  rate  of  30  per  cent
 to  borrowers  and  has  withdiawn  refin-
 ancing  facilities  in  certain  cases,

 Simultaneously  steps  are  being
 taken  to  effect  economies  in  Govern-
 ment  expenditure  with  a  view  to  re-
 duce  tue  extent  of  deficit  financing.
 in  addition  to  economy  measures  al-
 ieady  in  torce,  further  economies  are
 now  being  introduced  in  the  non-Plan
 expenditure  of  Government  on  con-
 tingencies,  entertainment,  travelling
 allowances,  construction  of  non-func-
 tional  buildings,  maintenance  of
 buildings  and  roads,  holding  of  con-
 terences  and  seminars,  creation  and
 filling  up  the  new  and  vacant  posts
 etc.  Public  Sector  Undertakings  are
 being  instructed  to  step  up  their  in-
 ternal  resources  mobilisation  and  to
 minimise  their  cash  losses.  State
 Governments  and  Public  sector  enter-
 prises  will  also  be  advised  to  intro~
 duce  similar  economy  measures  in
 their  non-Plan  expenditure.  In  ad-
 dition,  it  has  been  tound  necessary  to
 eflect  economies  in  Plan  expenditure
 as  well,  This  will  be  done  in  such  a
 manner  that  the  progress  of  key  pro-
 jects  and  programmes  which  are  es-
 sential  and  are  in  an  advanced  stage
 of  completion  is  not  affected  while
 projects  and  schemes  which  are  not
 esscntial  and  wil]  require  relatively
 long  period  to  mature  will  be  slowed
 down.  <A  saving  of  Rs.  00  crores  is
 ulso  contemplated  in  the  State  Plans
 by  economies  in  non-essential  items.
 As  a  result  of  these  steps,  it  is  ex-
 pected  that  there  would  be  an  aggre-
 gate  reduction  of  about  Rs.  400  cro-
 res  in  the  expenditures  of  Central
 and  State  Governments  taken  toge-
 ther.

 Public  distribution  system  has  been
 g.catly  strengtheneg  to  provide  food-
 grains  at  controlleq  prices  ani  imports
 of  foodgrsins  and  edible  oils  have
 been  arranged  to  overcome  shortages
 in  these  essential  commodities.  Certain
 varieties  of  cotton  cloth  generally
 purchased  by  poOrer  sections  of  the
 community  are  made  available  at
 controlled  prices.  The  retail]  prices  of
 other  varieties  of  cloth  have  been  peg-
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 ged  at  November,  972  level.  Vanaspati
 Kerosene  and  sugar  are  sold  at  con-
 trolled  prices.  Forward  trading  in
 commodities  which  are  in  short  sup-
 ply  has  been  banned.

 These  above  mentioneg  measures
 are  expected  to  contain  inflationary
 Pressures  in  the  economy.  However,
 Government  is  keeping  a  constant
 vigil  on  the  price  situation  and  if

 heed  be  further  measures,  more  dras-
 tic  in  nature,  will  be  taken.

 SHRI  BANAMALI  PATNAIK:  In
 view  of  the  statement  of  the  hon.  Mi-
 nister,  may  I  know  as  to  what  is  the
 total  amount  of  tax  arrears  so  that

 there  is  higher  and  progressive  colec-
 tion  of  the  arrears  and  whether  when
 the  Reserve  Bank  has  increased  the
 bank  rato,  they  have  increased  the
 rate  for  deposits  also  so  that  savings
 may  be  mopped  up  and  what  are  the
 refinance  facilities  that  have  been
 withdrawn?

 SHRI  YESHWANTRAO  CHAVAN
 I  think  the  Statement  has  made  cer
 tain  points  clear.  He  mentioned  about
 the  tax  arrears.  The  efforts  made  ‘o
 reduce  the  tax  arrears  huve  ben  cs-
 plaineq  many  times  on  the  fluo:  of
 the  House  by  my  colleague.  The  bank
 rate  has  been  increased.  He  talked
 about  taking  steps  to  increase  the  :ale
 oft  deposit  and  other  things.  It  wu
 cume  to  the  same  thing  I  thinl
 these  are  the  questions  whien  he  ask-
 ed

 PROF.  MADHU  DANDAVATE:  His
 statement  states  about  the  efforts

 and taken  to  reorient  fiscal  policies
 mobilise  resources  for  non-develop-
 ment  and  development  expenditure.
 It  speaks  about  reducing  deficit  fin-
 ancing  by  effecting  economy  in  Gov-
 ernment.  Is  it  not  true  that  such
 types  of  statements  were  made  dur-
 ing  the  last  four  five-year  plans?  De-
 ficit  financing  has  jumped  up  from
 333,  954,  I83  to  1500,  in  creres  of
 rupees,  Should  not  implementation  of
 the  nohcy  enunclated  be  such  that  if
 should  seduce  deficit  financing?

 AUGUST  10,  3978  Oral  Answers  2

 SHRI  YESHWANTRAO  CHAVAN:  I
 don’t  know  wherefrom  he  got  the
 figure  of  Rs.  500  crores.  That  seems
 to  be  a  price  of  imagination  as  far  as
 the  hon.  Member  ts  7  concerned.  I  spe-
 cifically  mentioned  about  efforts  taken
 te  effect  economy.  This  has  only  re-
 cently  been  decideg  upon,  and  this
 is  the  first  time  I  am  talking  about
 it  Decision  was  taken  only  a  couple
 of  days  ago.

 PROF.  MADHU  DANDAVATE:  I
 quoted  your  own  statistics.  These
 have  appeared  in  the  papers  They
 have  not  been  contradicted.

 SHRI  YESHWANTRAO  CHAVAN
 ३  cannot  go  on  contradicting  any  kind
 of  statement  that  is  made  in  the  press.
 These  are  some  assessments  made  by
 some  people,  those  who  are  under  the
 pressure  of  i  flation  in  the  working
 ot  their  minds,  and  possibly  they  may
 80  to  that  extent.  Of  course  if  we
 don’,  t.  ke  immediate  steps  to  restrict
 it  deficit  financing  may  have  some
 sor!  olf  larger  effects.  Thal  i«  there
 But  ty)  say  that  it  is  Rs  500  crores
 is  not  c%rrect.  That  fs  not  the  assess~
 ment  made  by  us

 PROF  MADHU  DANDAVATE:
 Second  question

 MR.  SPEAKER:  No  second  question
 for  the  second  gentleman.

 PROF  MADHU  DANDAVATE:
 I  want  t>  seek  “larification.

 MR  SPEAKER:  No  please.....

 PROF.  MADHU  DANDAVATE:
 I  thoght  two  questions  ca  be  put....
 Actually,  it  is  continuation  of  —  the
 same  question.

 MR.  SPEAKER:  Leave  it  to  some
 future  occasion.

 PROF.  MADHU  DANDAVATE.
 In  continuation  of  the  same  question,
 I  would  lie  tkko  to  ask.

 MR.  SPEAKR:  I  wil  not  treat  it
 as  a  separate  question.
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 PROF.  MADHU  DANDAVATE,
 In  continuation  of  my  question  I  would
 luke  to  know  about  this.  He  said
 about  public  distribution  system  hav-
 ing  been  greatly  strengthened  to  pro
 vide  foodgrains  at  controlled  prices
 Is  not  incentive  to  farmers  one  of  the
 essential  ingredients  which  should  be
 built  up  bef9re  a  proper  public  distri-
 bution  system?  While  offering  Rs.  76
 per  quantal  to  local  indigenous  far-
 mers  you  offer  Rs.  92  to  the  American
 trader.

 SHRI  YESWANTRAO  CHAVAN.
 It  i5  a  good  suggestion  for  action

 SHRI  P.  GANGADEB  I  would  hke
 to  asx  the  hon.  Minister  whether  the
 Government  is  aware  of  the  fact  that
 Super  Bazar.  are  charging  exhorhbi-
 tant  prices  from  the  consumers?  If
 so  whether  Government  is  ensuring
 that  in  tuture  these  Super  Bazar@
 make  available  the  essential  commodi-
 tie,  at  the  reasonable  prices?

 MR  SPEAKER  Mr.  Deb,  you  have
 how  gone  to  Super  Bazar?  This  is  a
 suggestio;  The  Minister  can  make  a
 hor  11  it  How  can  he  give  you
 an  off-hand  answer?  I  leave  it  to  the
 Mmuster

 $.IRl  P.  GANGADEB  Sir,  this  is
 ay  art  of  anti-inflationary  measure

 MR  SPLAKER,  A  very  important
 Suggestion  it  is  which  you  have  given.

 SHRI  P  M  SAYEED  My
 question  is  this.  As  a  result  of  _  the
 new  measures  initiateq  by  Govern-
 ment  let  me  seek  information  from
 the  hon  Minister  by  what  time  the
 {mpact  of  this  measure  would  be  felt
 On  our  economy?

 first

 SHRI  YESHWANTRAO  CHAVAN
 The  impact  will  be  felt  in  the  course
 of  a  year,

 SHRI  H.  M.  PATEL:  The  statement
 placed  on  the  Table  of  the  House  by
 the  Hon.  Minister  refers  to  additional
 taxation,  financial  policy  etc.,  ete.  Is
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 it  not  a  fact  that  increased  produc-
 fron  would  also  have  a  considerable
 @fiect  in  arresting  the  inflation?  If  so,
 what  steps  the  Finance  Minister  con-
 template  for  stimulating  the  produc-
 tion  in  all  spheres?

 SHRI  YESHWANTRAO  CHAVAN:
 Passing  references  were  made.  What
 you  said  just  now  is  a  very  inportant
 facto.  because,  ultimately.  by  our
 concentrated  efforts  on  increased  pro-
 duction  we  will  be  able  to  arrest  the
 increase  in  prices.  The  present  situa-
 tion  has  arisen  because  of,  ४  I  may
 use  the  pharse,  too  much  money  is
 chasing  too  few  goods.  This  hss  to  be
 changed  so  that  adequate  money
 chases  sufficient  goods  Really  speak-
 ing  w'iat  we  will  have  to  do  is  to  pro-
 duce  more.  For  that  matter.  many
 steps  have  been  taken  by  the  Indu;
 tries  Department  and  Agriculture  De-
 pattment  We  shall  certainly  try  to
 see  that  this  does  not  affect  our  econo-
 my.  For  that  purpose,  if  necessary,
 more  import  ha,  to  be  resorted  to
 keep  the  production  process  going.  We
 shall  not  hesitate  to  spend  more
 foreign  exchange  for  the  purpose  So,
 the  productive  aspect  5  going  to  be
 continuously  emphasised

 SHRI  BHOGENDRA  JHA:  Sir,  I
 would  lke  to  ask  a  supplementary  on
 this  before  I  ask  my  next  question

 MR.  SPEAKFR:  One  Opposition
 Member  has  already  got  up  I  am
 calling  you  for  putting  your  next  ques-
 tion.

 SHRI  BHOGENDRA  JHA:  Sir,  on
 Question  No  285  itself,  I  want  te  ask
 4  question,

 MR  SPEAKER  If  you  do  not  want
 to  get  up  kindly  sif  down.

 SHRI  B.  V.  NAIK:  Sir,  we  are  still
 on  Question  No.  285,  I  believe.

 MR.  SPEAKER,  The  position  is  that
 I  called  the  hon.  Member  to  put  his
 question  appearing  in  his  name.  But,
 he  is  asking  a  supplementary  taking
 advantage  of  it.  I  am  so  sorry  that
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 if  he  were  to  ask  a  supplementary,
 then  l]  am  not  bound  to  call  him.  Then,
 3  will  have  to  go  by  the  system  we
 follow.  Shri  Naik.

 SHRI  B.  ण  NAIK:  With  reference
 to  the  note,  may  4  know  whether
 black  money  or  the  parallel  economy
 exerts  an  inflationary  or  deflationary
 pressure  on  our  economy?

 SHRI  YESHWANTRAO  CHAVAN:
 Obviously,  inflationary.

 SHRI  B.  दि  NAIK:
 deflationary.

 I  think  it  ts

 SHRI  YESHWANTRAO  CHAVAN:
 Then,  we  do  differ.

 SHRI  SHYAMNANDAN  MISHRA:
 It  ३38  said  in  the  statement  that  there
 would  be  an  aggregate  reduction  of
 the  order  of  Rs.  400  crores  in  the  ex-
 penditure  of  the  Central  and  State
 Governments.  Would  the  hon.  Minis-
 ter  give  a  break  up  in  terms  of  Plan
 and  non-Plan  expenditure?

 SHRI  YESHWANTRAO  CHAVAN:
 The  plan  cuts  on  the  basis  of  joint
 discussion  come  to  about  Rs.  63  crores;
 cuts  in  advance  action  (special)  about
 Rs.  52  crores,  and  0  per  cent  cut  in
 the  budgetary  support  of  Centrally
 sponsored  schemes  ab°Out  Rs.  67
 crores,  and  cut  in  case  of  State  assis-
 tance,  which  includes  both  Plan  and
 non-Plan  comes  to  about  Rs.  00
 crores.

 SHRI  VASANT  SATHE:  The  hon.
 Minister  has  in  his  statement  laid  on
 the  Table  of  the  House  mentioned
 certain  measures.  One  of  them  is  that
 the  public  distribution  system  has
 been  greatly  strengthened  to  provide
 foodgraing  at  controlled  prices  and  im-
 ports  of  foodgrains  and  edible  oils
 have  been  arranged  to  overcome  short-
 tages  in  these  essential  commodities
 The  retail  prices  of  other  varieties
 of  cloth  have  been  pegged  at  Novem-
 ber,  972  level.  Forward  trading  in
 commodities  in  short  supply  hag  been
 banned.
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 Will  Government  fix  the  prices  of
 essential  commodities  under  the  Es-
 sential  Commodities  Act  itself  at  all
 levels,  at  ex-factory  level,  at  the  level
 of  wholesale  trade  and  retail  trade,
 and  make  it  a  non-bailable  offence  if
 they  sell  them  at  higher  prices?  If
 this  is  not  done,  how  does  he  think
 that  his  objective  of  fixing  the  prices
 is  going  to  be  achieved?  What  is
 Government’s  thinking  about  this?

 SHRI  YESHWANTRAO  CHAVAN:
 The  hon.  Member's  suggestions  are
 good,  but  we  have  to  see  the  adminis-
 trative  feasibility  of  many  of  the
 matters  that  he  has  mentioned.  For
 example  in  the  case  of  cloth,  the  hon.
 Minister  of  Commerce  was  cross-
 examined  here  on  the  floor  of  the
 House  the  other  day,  ahout  the  action
 taken  in  this  regard  We  have  pegged
 the  prices  at  the  November,  972
 level.

 SHRI  VASANT  SATHE:  But  the
 cloth  is  not  available  in  the  shops.

 SHRI  YESHWANTRAO-  CIIAVAN:
 Therefore,  it  is  a  question  of  produc-
 tion  again.

 SHRI  VASANT  SATHE:  The  pro-
 duction  is  there,  but  the  distribution
 is  not  there.

 SHRI  YESIIWANTRAO  CHAVAN:
 I  quite  agree  with  him  there.

 SHRI  BHOGENDRA  JHA;  Govern-
 ment  claim  that  in  order  to  prevent
 the  inilationary  trend,  anti-inflationary
 steps  have  already  been  taken.  Keep-
 ing  that  in  mind.  I  would  lhke  to  know
 whether  the  hon.  Minister  is  going  to
 assure  this  House  and  the  country
 that  hereafter  at  least,  during  this
 financial  year,  no  new  currency
 notes  will  be  printed?  Then,  Govern-
 ment  have  stated  that  the  distribution
 of  essential  commodities  has  been
 strengthened.  But  is  it  not  a  fact  that
 in  the  case  of  vanaspati,  for  instance,
 Government  themselves  had  incressed
 the  prices  thrice  during  the  last  six
 months?  May  I  know  whether  that
 also  forms  a  part  of  the  Government's
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 policy  and  whether  this  policy  is  going
 to  be  pursued  against  in  the  future
 also?

 SHRI  YESHWANTRAO  CHAVAN.
 I  cannot  give  an  assurance  that  the
 prices  will  not  be  raised  because  it
 depends  upon  the  cost  of  production
 and  other  factors;  the  prices  of  raw
 materials  which  go  into  production  of
 the  particular  commodity  will  also
 have  to  be  taken  into  account.  I  can-
 not  give  an  assurance  that  Govern-
 ment  will  not  print  more  notes.

 SHRI  R.  V.  BADE:  In  the  statement
 it  has  been  said  that  forward  trading
 im  commodities  ain  short  supply  has
 been  banned  May  I  know  the  names
 of  those  commodities,  and  whether  in
 the  case  of  groundnut  oil,  for  instance,
 quotations  of  forward  markets  would
 also  be  banned  from  being  published
 in  the  newspapers?

 SHRI  YESHWANTRAO  CHAVAN:
 In  regard  to  those  commodities  which,
 really  speaking.  are  very  essential
 commodities,  forward  market  has  been
 banned.

 Amount  Advanced  to  Bihar  under  the
 Scheme  of  Preferential  Rates  of

 Interest

 *286  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  960  on  the
 4th  May,  973  and  state:

 (a)  whether  the  information  with
 regard  to  the  total  number  of  reci-
 pients  of  loans  under  preferential  rates
 of  interest,  District-wise,  has  since
 been  collected;  and

 (9)  what  concessions,  advantages  or
 preferences  are  given  in  this  regard
 to  the  residents  of  the  District  charac-
 terised  as  backward  and  what  have
 been  their  effect  {n  practice  in  the
 concerned  District  of  Bihar.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  district-wise  information  in
 tegard  to  lending  under  the  Differen-
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 tial  Interest  Rate  Scheme  is  still  under
 compilation  by  the  Reserve  Bank  of
 India  The  Basic  Statistical  Returns,
 which  the  banks  furnish  to  the  Reserve
 Bank  as  part  of  normal  statistical  re-
 porting,  provide  for  collection  of  this
 information  also  to  district-wise  and
 State-wise,  These  returns  upto  De-
 cember  1972,  have  so  far  been  collected
 by  the  Reserve  Bank  of  India  and  the
 tabulation  of  these  data  is  expected  to
 be  completed  in  about  a  months  time.

 (b)  The  borrowers  derive  the
 following  benefits  under  the  Scheme:

 (i)  The  rate  of  interest  on  loans
 ts  fixed  uniformly  at  4  per
 cent  per  annum.

 Gi)  The  requirement  of  margin
 money  may  be  waived.

 Gi)  Although  normally  assests
 acquired  with  a  loan  have  to
 be  hypothecated  to  the  finane-
 ing  banks,  in  appropnate
 cases  of  loan  to  homogeneous
 group  of  borrowers.  group
 guarantee  may  be  accepted.

 (iv)  Where  insurance  is  considered
 necessary,  the  cost  ol  the  in-
 surance  of  the  asset  charged
 to  the  pank  is  to  be  bo-ne  by
 the  banks.

 (v)  The  guarantee  fee  paya'le  for
 converting  the  loans  under  the
 Credit  Guarantee  Scheme
 would  met  by  the  banks  and
 not  charged  to  the  borrowers.

 In  the  absence  of  detailed  informa-
 tion  regarding  state-wise  and  district-
 wise  lending  uider  the  Scheme,  it  ‘s
 dificult  to  assess  the  effect  of  these
 concessions  in  the  districts  of  Bhar.
 The  number  of  centres  identifie)  for
 lending  under  the  Scheme  in  Bihar
 has  gone  up  from  5]  as  on  3lst  De-
 cember,  1972,  to  60  as  on  3ist  March,
 1973,  as  the  scope  of  the  schem-  has
 been  widened  and  a  larger  rumber
 from  the  weaker  sections  of  the  socie-
 ty  have  now  become  eligible  for  loans
 under  the  scheme.  The  assessment  of
 the  working  of  the  scheme  in  Bihar
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 can  be  made  only  after  collection  of
 the  relevant  data.

 SHR]  BHOGENDRA  JHA:  I  would
 like  to  know  which  are  the  sections
 of  people  eligible  to  the  recipients  ct
 this  credit  on  differential  rate  of  in-
 terest  scheme.  According  to  the  pre-
 vious  question  on  which  the  present
 question  is  based,  the  districts  cate-
 gorised@  as  backward  in  Bihar  are
 Bhagalpur,  Darbhanga,  Muzaffarpur,
 Palamau,  Saran,  Saharsa  and  Santhal
 Parganas  and  as  SFDA/MFAL  are
 Champaran,  Purnea,  Patna,  Ranchi
 and  Shahabad.  I  would  like  to  know
 whether  out  of  the  60  lending  cenires,
 he  can  give  the  break-up  district-wise
 and  centre-wise.

 SHRI  YESHWANTRAO  CHAVAN:
 Disirict-wise  and  centre-wise  figures
 are  being  compiled.  It  will  take  some
 months’  time  to  give  those  figures.

 SHRI  BHOGENDRA  JHA:  Which
 are  tne  categories  or  sections  ci  people
 who  are  eligible  for  receiving  this
 differential  rate  of  interest?

 SHRI  YESHWANTRAO  CHAVAN:
 The  details  are  not  with  me.

 Amount  of  money  granted  by  LF.C.
 to  Maharashtra  for  the  Development
 of  Vidarbha  and  Marathwada  Regions

 *288.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  money  granted
 by  the  Industrial  Finance  Corpora-
 tion  to  Maharashtra  during  the  last
 three  years;

 (b)  how  much  of  this  has  been
 utilised  for  industrial  development  of
 backward  Vidharbha  and  Marathwada
 regions;  and

 (c)  the  steps  proposed  to  ensure
 that  these  backward  regions  get  their
 due  share  in  industrial  finance?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  A  Statement  is  laid  on
 the  Table  of  the  House.
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 Statement

 (a)  and  (b).  During  its  last  three
 accounting  years,  namely,  1970-71,
 i97l-72  and  1972-73  (Jjuly—June),
 the  industrial  Finance  Corporation
 cf  India  sanctioned  and  _  disbursed
 total  financial  assistance  aggregating
 to  Rs.  3400.57  lakhs  and  Rs.  2278.06
 lakhs  respectively  to  the  industrial
 concerns  located  in  the  State  of
 Maharashtra.  Of  this  ,  the  financial
 assistance  sanctioned  and  disbursed

 fo  the  industrial  concerns  located  in
 the  Vidharbhs  and  Marsthwada  regiuns
 amounted  to  Rs.  400.00  lakhs  and
 Rs.  70.52  lakhs  and  Rs.  774.00  lakhs
 and  Rs.  39.40  lakhs  respectively.

 (c)  The  Corporation  is  committed
 to  ensure  that  no  worthwhile  project
 suffers  because  of  lack  of  institulional
 finance.  Within  this  generai  cbjec-
 tive,  it  takes  particular  care  to  be  of
 assistance  to  projects  being  sponsored
 in  backward  regions.  In  fact  it  has
 devised  a  scheme  of  concessional
 financial  assistance  for  development
 of  industries  in  specified  backward
 districts:  the  2  districts  of  the  whole
 of  Maharashtra,  declared  as  indus-
 trially  less  developed  for  the  purposes
 of  concessional  finance  from  the
 institutions,  include  all  the  5  districts
 of  the  Marathwada  region  and  4  out
 of  8  istricts  of  the  Vidharbha  region.

 SHRI  VASANT  SATHE:  In  _  the
 statement  laid  on  the  Table,  the  hon.
 Minister  has  informed  us  tat  in
 i970-7i  financial  assistance  to  the
 tun?  of  PS.  2400.57  Iskhs  siven  by
 IFC  to  Maharashtra  and  in  971-72  and
 1972-73  (July-June),  it  was  Rs.  2278.06
 lakhs  out  of  which  only  Rs.  400:
 lakhs  was  disbursed  for  industrial
 development  in  Vidharbha  and  Rs.  170
 lakhs  was  disbursed  in  Marathwada.
 Similar  figures  are  there  for  next  year
 also.  It  has  also  been  stated  that
 the  Corporation  is  committed  to  en-
 suring  that  no  worthwhile  projects
 suffer  because  of  lack  of  instituticnal
 finance,  Within  this  general  objective,
 it  takes  particular  care  to  be  of  assist~-
 ance  to  the  projects  being  established:
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 in  the  backward  regions.  When  this  is
 a  clear  policy,  why  is  it  that  industries
 are  not  coming  up  in  areas  like  Vidhar
 bha  and  Marathwada?  Is  it  because
 the  industrialists  and  the  industries
 tend  to  get  concentrated  because  of
 certain  other  facilities  in  the  already
 developed  regions  like  Bombay,  or  the
 Bombay-Poona  tract?  What  steps  are
 being  taken  to  see  that  these  indust-
 ries  do  not  get  concentrated  m  these
 region,  or  go  into  the  other  developed
 regions”?  Woulg  the  hon.  Munister  re-
 call  his  own  policy  statement  as  far
 back  as  in  958  when  he  was  the  Chief
 Moimister  of  Bombay,  that  industries
 will  not  be  allowed  to  concentrate  in
 Bombay  and  the  policy  would  be  one
 of  disperse!  of  industries  which  would
 be  pursued?

 MR  SPEAKER:  That  is  an  ol!  story
 when  he  wa,  Chief  Minister  of  Bom-
 bay  Now  he  is  the  Finance  Min.ster
 oi  Indi:  Address  him  as  the  Finaace
 Min  ster  of  India,

 SHRI  VASANT  SATHE:  And  so  he
 (लत  now  pursue  that  policy  with  great-
 er  strength  as  Finance  Minister  of
 Traa

 MR  SPEAKER:  He  is  every  State's
 Fmance  Minister  now;  not  of  Maha-
 rashtra  alone

 SHRI  \ASANT  SATHE:  frue.  !
 am  talking  only  about  the  dispersal  of
 industries.  What  steps,  theretore,
 would  the  Government  of  India—the
 Finance  Ministry—take  to  see  that  the
 industries  get  dispersed  and  the  indus-
 triali-ts  take  their  industries  to  the
 backward  regions?

 SHRI  YESHWANTRAO  CHAVAN.  I
 think  the  hon.  Member  is  right  when
 he  says  that  there  is  a  tendency  to
 concentrate  in  and  ground  the  metro-
 politan  cities.  That  is  not  true  in  the
 case  of  Bombay  alone.  I  think  that
 seems  to  be  the  tendency  all  over  India.
 Therefore,  the  Government  of  India  is
 giving  to  the  backward  regions  certain
 incentives;  certain  concessions  have
 been  declared  for  the  starting  of  in-
 dustries  in  the  backward  regions.  Even
 im  my  lest  budget  speech,  I  have
 specified  certain  ircentives  for  this
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 vely  purpose.  This  is  all  that  I  can
 Say  in  general  terms,  as  to  whai  steps
 the  Government  of  India  are  taking.

 About  what  I  had  said  40  or  20
 years  ago,  though  it  35  not  concerned
 with  the  Finance  Ministry  as  such,  I
 can  tell  him  that  after  that  a  large
 numver  og  industries  have  gone  out  of
 Bombay  city,  Poona,  Nasik,  Ahmedabad
 and  Nagpur  slso  It  msy  not  be  satlo-
 factory  according  to  his  expectation  or
 my  expectation,  but  there  is  a  tendenc
 of  going  outside.  Certain  specific  ६९५७५
 will  have  to  be  taken;  I  pave  no  १4079
 about  it.  But  entrepreneurs  also  will
 have  to  be  prepared  tor  that  matter
 And  for  that  matter,  the  efforts  ०१  hon.
 Men.  hers  also  will  be  necessary.

 S:rIRI  VASANT  SATHE:  One  of  the
 reasons  why  entrepreneurs  are  not
 coming  turward  is  that  apart  from  the
 concessiong  that  you  have  given,  which
 are  of  a  temporary  nature,  there  is  the
 infra-structure,  the  want  of  facilities.
 Would  the  Government  think  m  terms
 of  developing  this  infra-structure  facili-
 ties  so  that  profitability  becomes  self-
 sufficient  in  terms  of  competition?
 Wi"!  such  steps  be  taken?

 SHRI  YESHWANTRAO  CHAVAN:
 It  ts  a  very  essential  thing  that  you
 have  mentioned.  One  hag  to  see  that
 the  industries  go  into  the  backward
 ateas  and  it  should  be  the  responai-
 bi.ty  of  the  States  or  any  other  insti-
 tution  to  see  that  the  necessary  infra-
 structure  arrangements  are  made,  like
 communication,  electricity,  ‘water-
 supply  and  so  on.  But  in  the  case  of
 many  areas,  and  at  least  in  the  case
 of  Maharashtra,  I  can  assure  the  hon
 Member  that  as  far  as  availability  of
 electri'ity  is  concerneg  availability  of
 communication  is  concerned  availabi-
 lity  of  water  is  concerned  most  of
 these  facilities  are  available  at  least  in
 Vidharbha,  where,  In  the  case  of  elec-
 tricity,  I  do  not  think  there  is  any
 dearth.  These  steps  are  being  taken
 and  will  have  to  be  taken.

 SHRI  VASANT  SATHE:  The  rate  of
 electricity  differs  and  you  will  have  to
 give  subsidy—(Interruption)
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 SHRI  YESHWANTRAO  CHAVAN:
 My  hon,  frieng  will  have  to  take  it
 up  with  the  State  Governments;  I
 will  also  help.

 SHRI  R.  S.  PANDEY:  I  do  agree
 with  Shri  Sathe  that  there  are  certain
 aTeas  Where  there  is  a  lot  of  concen-
 tration  of  industries  as  in  Poona,
 Bombay,  Nasik,  etc.  May  J]  know  that
 there  is  a  neighbouring  State,  Madhya
 Pradesh,  where  there  ig  no  concentra-
 tion  at  all?

 Are  you  going  to  formulate
 Scheme?

 MR,  SPEAKER:  The  neighbouring
 State  should  put  ite  own  question.

 SHRI  YESHWANTRAOQ  CHAVAN:
 Pandeji  agrecs  with  Mr.  Sathe  and  I
 agres  with  Mr.  Pandey

 SHRI  VAYALAR  RAVI:  The  Indus-
 frial  Finance  Corporation  has  been
 benetitting  the  larger  houses  as  some
 of  its  accounts  have  shown.  Instead
 of  financing  larger  monopoly  houses,
 will  the  Government  ask  the  IFC  to
 give  preference  to  small  sector?

 SHRI  YESHWANTRAO  CHAVAN.
 You  have  to  see  the  rules  of  the  IFC.
 Financial  corporations  will  huve  to
 deal  with  licence  holders  and  the  pro-
 posals  have  to  come  before  them.  They
 cannot  initiate  proposals.  They  are
 servicing  corporations.  In  this  matter
 decision  has  to  be  taken  at  the  vriginal
 leve)  where  licences  and  projects  em-
 nate.  But  at  the  same  time  what  you
 say  is  right  and  financial  corporations
 will  have  to  see  that  deserving  small
 projects  in  the  backward  areas  should
 not  suffer.  I  agree  with  that.

 Constitution  of  a  Common  Recruit-
 ment  Agency  for  Nationalised  Banks

 +
 *289,  SHRI  SHRIKISHAN  MODI:

 SHRI  R.  K.  SINHA:

 Will  the  Minister  of  FINANCE  be
 plensed  to  state:

 (a)  Whether  Government  have  de-
 cided  te  constitute  a  common  recruit-
 ment  attency  for  the  44  Nationalised
 Banks;

 any
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 (b)  if  so,  the  salient  features  of  the
 working  and  powers  of  the  ugency;

 and

 (c)  whether  it  will  have  jurisdiction
 over  recruitments  to  the  Reserve  Bank
 of  India  and  the  State  Bank  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  cf  the  House.

 Statement

 The  Banking  Commission  in  its
 report  has  recommended  the
 setting  up  of  a  statutory  com-
 mon  recruitment  agency,  to  be  called
 the  National  Banking  Service  Commis-
 s0n  with  membership,  functiong  etc.
 on  the  lines  of  the  Union  Public  Service
 Commission,  for  the  recruitment  of
 Staff  in  the  public  sector  banks  both
 at  the  clerical  and  junior  officers’
 level  Government,  after  considering
 this  recommendation  in  all  its  aspccts,
 have  decided  that  a  cOmmon  recruit-
 ment  agency  should  be  set  up  by  Ilegis-
 lation  and  that  the  agency  will  be  ini-
 thally  entrusted  with  the  recruitment
 of  non-specialist  junior  officers  in  the
 Nationaliseg  banks  with  a  provision  to
 extend  its  jurisdiction  to  the  State
 Bank  of  India  also.  The  common
 recruitment  agency  will  not  cover
 recruitment  of  staff  in  the  Reserve
 Bank  of  India.  The  salient  features
 of  the  proposed  legislation  will  be  as
 below:

 di)  The  National  Banking  Service
 Commission  will  be  a  body
 corporate,  This  is  considered
 necessary  ag  otherwise  the
 Commission  will  be  treated  as
 Part  of  the  Government  for
 all  intents  and  purposes.  For
 instance  the  entire  expendi-
 ture  involved  will  have  to  be
 borne  by  the  Government
 budget  if  the  Commission  were
 to  be  treated  ag  a  Govern-
 ment  institution,

 (ii)  The  Act  will  provide  for  a
 Fund  to  be  constituted  into
 which  all  contributions  made
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 by  banks  and  other  moneys
 receiveg  shall  be  deposited
 and  expenses  of  the  Commis-
 sion  met  out  of  it.  This  is  a
 consequential  provision  to  the
 Commission  being  made  a  body
 corporate.

 Qu)  The  contribution  to  be  made
 by  different  banks  will  be  fix-
 ed  by  the  Central  Govern-
 ment  as  far  as  possible  in
 proportion  to  their  working
 funds,

 (av)  Tne  Commission  will  have  a
 maximum  number  of  9  mem-
 bers.

 (v)  One  half  of  the  memberg  oi
 this  Commission  shall  be  per-
 sons  who  on  the  dates  of  their
 respective  appointments  have
 had  at  least  0  years’  mini-
 mum  experiece  of  commercial
 er  central  banking

 (vi)  The  jurisdiction  of  the  Com-
 mission  will  be  extended  by  a
 notification  in  respect  of  each
 bank.  This  will  enable  the
 Government  to  bring  the
 State  Bank  of  India  within
 the  purview  of  the  Commis-
 sion  at  a  subsequent  date  if  it
 is  so  desired.

 (vii)  The  tenure  of  office  of  the
 members  of  the  Commission
 will  be  five  years  with  the
 age  of  retirement  at  65  which-
 ever  is  earlier  as  proposed  by
 the  banking  Commission.

 (viii)  Members  on  retirement  will
 not  be  eligible  for  re-employ~
 ment  in  any  Government  or
 commercial  panks  or  Reserve
 Bank  of  India  or  its  asso-
 ciates,

 (ix)  The  Secretary  of  the  Commis-
 sion  jg  to  be  appointed  by  the
 Central  Government.

 (x)  The  Commission,  with  the
 approval  of  the  Government
 will  have  powers  to  create,
 gelect  and  fill  posts  of  all
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 other  staff  required  for  its
 efficient  administration,  The
 staff,  appointed  in  the  Com-
 mission  will,  however,  draw
 pay  and  allowances  as  fixed
 by  the  Central  Government
 for  its  service  m  the  corres-
 ponding  posts,  Where,  how-
 ever,  there  are  no  correspon-
 ding  posts  in  Government  the
 Commission  will  fix  the  pay
 and  allowances  for  the  posts in  consultation  with  the  Cen-
 tral  Government.

 (x1)  Chairman,  Members,  Officers
 and  other  employees  of  the
 Commission  shall  be  deemed
 to  be  public  servants  within
 the  meaning  of  Section  2l  of
 Indian  Penal  Code.

 (x2)  The  Commission  will  prepare
 and  submit  to  the  Govern-
 ment  in  the  prescribed  form
 their  budget  for  each  finan-
 cial  year  showing  the  esti-
 mated  receipts  and  expendi-
 ture  during  that  year.

 (xu)  The  Commission  will  furnish
 to  the  Central  Government
 an,  annual  report  on  the  work
 done  by  the  Commission.  In
 addition  it  will  submit  to  the
 Government  such  reportg  and
 statements  as  may  be  pres-
 cribed  by  the  Central  Gov-
 ernment,  The  annual  report
 of  the  Commission  will  be
 laid  before  each  House  of
 the  Parliament.

 (xiv)  The  Central  Government  will
 have  powers  to  make  rules  on
 ali  matters  necessary  to  give
 effect  to  their  scheme  of  the
 legislation.

 (xv)  The  Commission  will  be  con-
 cerned  with  the  recruitment
 of  non-specialist  officers  at
 the  junior  level  only.

 (xvi)  25  per  cent  of  direct  recruit-
 ment  will  be  made  obligatory
 in  the  cadre  of  non-specialis-
 ed  officers  of  at  the  junior
 level,  ag  advised  by  the  Re
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 serve  Bank  uf  India,  as
 against  35-l/38rd  per  cent  re-
 commended  by  the  Banking
 Commission.  Reservation  of
 35  per  cent  of  non-specialised
 vacancies  among  junior  offi-
 cers  in  favour  of  Scheduled
 Castes  and  additional  T1/2
 per  cent  in  favour  of  Sche-
 duled  Tribes  will  also  have

 to  be  observed.
 aft  श्रीकिशन  मोदी  :  इस  समय  राष्ट्रीय

 कृत  बको  मे  एक  इक  से  दूसरे  बैक  मे  कस्टोडियन
 से  ले  कर  हो  कमेंचारो  तक का ट्रांस्फर
 नही  हो  सकता  है  ।  इस  बिग
 कमीशन  के  वन  जाने  के  बाद  चालू  होने
 के  बाद  क्या  साधारण  कर्मचारी  से
 लेकर  कस्टोडियन  तक  एक  टाष्ट्रीक़त
 बैक  से  सरे  राष्ट्रीय  करत  बैक  मे  जा  सकेंगे
 उत्तका  तबादला  हो  सकेगा  ?  मगर  हा  तो
 इस  समय  दस  नियम  को  लागू  क्यों  नहीं  किया
 जाता  है  ?

 श्री  यशवंतराव  चव्हाण  :  हर  एक  बै  की
 नग  अलग  न,ति  €  उसके  रूल,  वर्ग टर्रा

 बहुत  अलग  अलग  है  काम  करने  का  तरीका
 अंग  सा  है  अपने  अपने  ढंग  से  उन  में  सर्ती

 हुई  है  ,  स  वास्ते  एक  बेक  से  दूसरे  बैक  में
 तबादले  करना  मुश्किल  है।  सीक्रिट  के
 बारे  मे  शक  सी  नति  हो,  दस  वास्ते  यह

 सुझाव  सामने  रखा  गया  है  ।

 श्री  श्रीकिशन  मोदी  :  क्या  इस  सर्विस  कमीशन
 1 उ  पार्ट  टाइम  आधार  पर  भर्ती  करने  का
 अधिकार  द्य!  जायेगा  ?  या  ऐसी  भी  कोई
 कौन  जिसके  विचारधीन  है  कि  बैराज-

 शारी  को  ध्यान  में  रखते  हुए  पार्ट  टाइम  लोगों
 को  ज्यदा  ले  ?

 श्री  पशकतशाय  ब्टाण :  ऐसा  कोई
 विचार  श्रेणी  नहीं  है  ।

 शी  रामावतार  शास्त्री:  क्या  रिजर्व
 बैक  के  किसी  अबन्धक  को  यह  प्राधिकार  है
 कि  बहु  भर्ती  के  लिए  तयार  किये  गये  पैनल  में
 से  कुछ  लोगो  क,  तो  भर्ती  कर  लें  कौर  छ
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 लोगों को  छाँट ले कया इसे ले  क्या  इसे  प्रकार  की  कोई
 शिकायत  आपको  पटना  स्थित  रिजर्व  बैक  के
 कर्मचारियों  क।  तरक  से  मिली  है,
 अगर  हो  तो  इसके  बारे  में  आपकी
 प्रतिक्रिया  कया  है  ।

 SHRI  YESHWANTRAOQ  CHAVAN:
 I  do  not  think  it  falls  within  the  pur-
 view  of  this  question  This  is  about
 the  Nahonal  Banking  Commission  and
 he  is  referring  to  a  particular  situation.

 श्री  रामावतार  शास्त्री  :  पैनल  बनाते  है  उस
 में  भी  छटनी  कर  देते  है  क्या  यह  राइट  आदर
 उन  का  दे  रखा  है  कि  जब  चाहे  सूची  बनाए,
 मर्जी  स  लोगे  को  ले  और  मर्जी  से  छांट  दे

 *

 श्न्यत  मंहीदध  :  गहमा  जोड़  दिया  है  t
 यह  तो  बड़ा  स्पैम  किक  साल  है  ।

 श्री  यशवंत  च सन्टर ए.  उसके  बारे  में
 आग  सवाल  बूछित ।

 थी  रामावतार  शा स्तर।  :  गे  जनरल  सवाल

 पूछता  हूं  ।  बाप  बताए  कि  oo  तरह  का
 अधिकार  आपने  झ  ने  ऊ्रधित  नयों  का  दे
 रखा  हे  ?  पटना  को  छोडिए  t

 श्री  -थनाबन्तराय  चव्हाण  अगर  कसी
 के  अर  विचार  मे  होगा  मरार  बट  ऐसा  जनता

 होगा  ताम  कलवार  सकता  ट्

 DR.  HENRY  AUSIIN:  it  has  been
 alleged  that  the  recruitment  of  some,
 or  mav  be  all,  of  the  nationalised
 banks  has  not  met  the  ends  of  justice
 in  so  far  as  candidates  who  satisfy  the
 qualifications  have  not  been  taken.
 Perhaps  30767  97  the  Custodians  or  the
 authdtitles  of  the  banks  have  been
 taken  from  the  priv

 ve
 séctor  and  they

 follow  the’same  tradition.  In  the  con-
 text  of  this  criticism,  I  was  jus.  won-
 dering  whether  the  hon  Mhnister
 would  examine  the  recruitment  policy
 and  see  that  capdidates.  who  deserve
 on  merits  ava  secruited  instead  of
 allowing  any  scope  to  private  manage-
 ment  o¢  custodian  t  Mcruit  their?dwn
 peéple  of  people  coring  from  the  same
 clant?

 .
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 SHRI  YESHWANTRAO  CHAVAN
 As  a  matter  of  fact,  as  far  as  the  cus
 foudians  are  concerned,  they  are  not
 concerned  with  the  recruitment  of  offi-
 cers  This  recruitment  bodies  are  dif-
 ferent  from  that  of  the  custodian
 Practically  all  the  custodians  are
 from  the  private  s.ttor  The  banks
 themselves  were  in  the  private  sec-
 tor  My  point  in  having  a  National
 Service  Commission  fo:  the  banks  38
 that  there  should  be  a  comm9n  policy
 for  all  the  banks  for  recruitment  There
 can  be  cettain  (emmon  objectives  and
 It  38  necessary  to  have  some  common
 policy  in  this  matter  Therefore,  the
 idea  is  to  have  a  National  Service
 Commission.

 DR  HENRY  AUSTIN  Pending
 that  could  you  not

 SHRI  YESHWANTRAO  CHAVAN
 I  wil  take  note  of  what  you  have  sug-
 gested

 SHRI  KRISHNA  CHANDRA  HAI
 DER  May  I  know  whéther  in  the
 recuitment  policy  of  the  4  nationa-
 hised  banks  they  will  have  provision
 for  filing  up  the  quota  for  Scheduled
 Castes  .nd  Scheduled  Tribes

 SHRI  YESHWANTRAO  CHAVAN
 I  think  that  WS  an  important  matter
 Iam  pursuing  that  matte:  even  before
 the  National  Scrvice  Commission
 comes  into  bemg  There  wll  be  sa-
 feguards  for  Scheduled  Castes  and
 Tribes

 Shifting  of  certain  Sections  of  Brittsh
 Industry  to  India:

 290  SHRI  RAM  PRAKASH  Will
 the  Mimster  of  COMMERCE  he
 pleased  to  state

 (a)  whether  a  special  delegation  vi-
 sited  U.K  to  persuade  British  indus-
 try  to  shift  to  India  its  production  of
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 jJabour  intensive  items  which  have
 become  uneconomical  m  that  country,
 and

 (b)  if  so,  the  extent  of  suecess  achi-
 eved  in  this  mission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SI.RI
 A  C  GEORGE)  (a)  No,  Sir

 (b)  Does  not  arise

 की  <म'  प्रकाश  :  क्‍या  सरकार  इस  सम्बन्ध

 ,  में  काई  विशेष  डेलिगणन  प्यू  क०  भजन  के
 लिए  पेपर  है  ?

 SHRI  A  C  GEORGE  I  may  in-
 form  the  hon  Member  that  the  ques-
 tion  i5  specifically  referring  to  the
 spe  lal  u  i¢gation  There  was  no  such

 special  delegation,

 Leakage  of  Foreign  Exchange

 291  PROF  NARAIN  CHAND
 PARASHAR  Wil  the  Minister  of
 FINANCE  be  pleased  to  state

 (a)  whether  Governmen  have  as-
 sessed  the  volume  of  leakage  ०
 Foreign  Exchange  from  the  country
 during  the  last  three  financial  years
 TB  during  970-7i,  97I-72  and  1972-
 73,

 (9)  if  8०,  the  approximate  figures
 for  the  three  years,  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  for  the  pre-
 vention  0६  the  leakage?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a}  to  (e)  A  statement  is  laid  on
 the  Table  of  the  House

 Statement

 By  the  very  nature  of  the  problem
 it  is  very  difficult  to  arrive  at  any
 exact  assessment  of  the  leakage  of
 foreign  exchange  arising  out  of  We-
 gal  ty:  ns  However,  on  the  78
 sis  of  ory statistical  data  relating  t?
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 imports,  exports,  detected  cases  of
 smuggling  etc.  during  the  year  1969-
 70  the  Kaul  Committee  on  leakage

 of  Foreign  Exchange  through  Invoice
 Manipulation  had  estimated  the  total
 annual  leakage  of  foreign  exchange  at
 Rs.  240  crores.  :

 2.  Leakage  of  foreign  exchange  due
 to  various  illegal  transactions  has
 been  causing  concern  to  the  Govern-
 ment  and  several  legislative,  admi-
 nistrative  and  other  measures  have
 been  adopted  to  deal  with  this  prob-
 lem  efficiently.  The  most  important  of
 these  measures  is  the  Foreign  Ex-
 change  Regulation  Bill,  ‘1972,  which
 was  introduced  in  the  Lok  Sabha  on
 (29-8-1972.,  The  Bill  was  thereafter  re-
 ferred  to  a  Joint  Committee  of  the
 Houses  which  has  since  presented  its
 report  to  the  Lok  Sabha  on  the  23rd
 of  April  1973.  It  is  hoped  that  the
 Bill  will  be  considered  and  passed  by
 Parliament  during  this  session.

 3.  The  Bill  includes  specific  provi-
 sions  designed  to  curb  over-invoicing
 of  imports  and  under-inv®icing  of  ex-
 ports;  the  receipt  of  money  from  out-
 Side  India  otherwise,  than  through
 authorised  dealers  (what  are  common-
 ly  knOwn  as  compensatory  transac-
 tions)  and  the  leakage  of  foreign  ex-
 change  arising  out  of  tourism.  The
 Bill  also  provides  for  deterrent  puni-
 shment  for  violations  of  Foreign  Ex-
 change  Regulations.  Apart  from  this.
 the  working  of  the  Foreign  Exchange
 Regulation  Enforcement  Directorate
 has  been  strengthened  and  steamlined.
 Anti-smuggling  efforts  have  also  been
 intensified  by  reinforcing  and  redep-
 loying  the  Customs  staff  an  improving
 the  methods  and  machinery  for  collec-
 tion  of  intelligence.  An  Economic  Of-
 fences  Wing  has  also  been  added  to
 the  CBI  for  investigating  complicated
 cases  and  a  post  of  Director  General
 of  Revenue  Intelligence  and  Investiga-
 tion  has  also  been  created  with  a  view
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 4.  On  the  positive  side,  steps  have
 also  been  taken  ६0  liberalise  invest-
 ment  opportunities  for  persons  of
 Indian  origin  staying  abroad/intend-
 ing  to  return  to  India.  Operations  on
 non-resident  accounts  have  been  made
 more  liberal  and  a  new  category  of
 accounts  known  as  non-resident  (Ex-
 ternal)  accounts  has  been  allowed.
 These  measureg  should  help  in  reduc-
 ing  the  outgo  of  foreign  exchange
 through  illegal  means  to  a  very  large
 extent.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  In  item  4  of  the  statement
 there  is  an  indication  that  some  steps
 have  been  taken  to  liberalise  the  in-
 vestment  opportunities  for  persons  of
 Indian  origin  staying  abroad  and  in-
 tending  to  return  to  India.  May  I
 know  whether  there  is  positive  res-
 ponse  and  some  people  have  opted  for
 it?

 SHRI  YESHWANTRAO  CHAVAN:
 There  ig  not  much  response.  The  other
 countries  also  are  changing  their  po-
 licy  in  this  matter.  During  my  recent
 visit  abroad  I  learnt  that  UK  has  put
 some  sort  of  restrictions  on  repatria~
 tion  of  money  to  other  countries  n-
 cluding  India.

 PROF.  NARAIN  CHAND  PARA~
 SHAR:  In  item  3  of  the  statement  we
 are  told  that  anti-smuggling  efforts-
 have  also  been  intensified  by  rein-
 forcing  and  redeploying  the  customs
 staff  and  improving  the  methods  and
 machinery  for  collection  of  intelli-
 gence.  May  I]  know  if  the  intelligence
 system  has  been  strengthened  suffi-
 ciently,  because  formerly  there  were
 so  many  complaints  that  the  people
 who  gave  intelligence  were  the  per-
 sons  who  later  on  became  victim.
 Has  any  attention  been  paid  to  this
 aspect  that  a  person  who  supplies
 some  information  is  not  harassed
 later  on?
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 Yes,  Sir.

 SHRI  8.  M.  BANERJEE:  Some  big
 business  houses  and  some  individuals
 have  earned  a  large  amount  of
 foreign  exchange  by  under  invoicing
 and  over  invoicing  and  some  other
 illegal  means  and  conserved  that
 foreign  exchange  in  Swiss  banks.  An
 assurance  was  given  in  this  House
 some  time  back  that  an  effort  will
 be  made  to  see  that  this  is  checked.
 Hag  any  effort  been  made  in  this
 direction  and,  if  so,  what  is  the  re-
 sult?

 SHRI  YESHWANTRAO  CHAVAN:
 The  policy  of  the  Swiss  Government
 in  this  particular  matter  fs  that  it
 does  not  give  any  information.  But
 We  propose  to  make  certain  other
 enquiries.

 SHRI  K.  8.  CHAVDA’  About  151
 false  permits  have  been  issued  to
 students  for  training  abroad,  What
 action  have  the  Government  taken
 against  the  firm  or  firms  responsible
 for  the  issue  of  false  permits,  because
 by  the  issue  of  false  permits  valuable
 foreign  exchange  has  been  lost  to  the
 country?

 MR  SPEAKER:  Is  it  leakage  of
 foreign  country?

 SHRI  K.  8,  CHAVDA:  Is  it  not  a
 leakage  of  Foreign  Exchange?

 MR.  SPEAKER:  I  do  not  know.

 '
 लो  हू करें  ह... द  कछवाय:  विदेशों  में

 रहने  वाले  भारतीय  चाहे  वह  सरकारी

 44  LS—2
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 नौकरियों  में  हो,  चाहे  दूतावासों  मे  हो,  अथवा

 प्राइवेट  व्यापार  करने  वाले  हो,  उन्हे  विदेशी

 मुद्रा  वहा  स ेलाने  का  अधिकार  है  वह  बहुत
 कम  है  ,  कौर  इस  लिए  बह  चोरी  छिपे  झपने
 रिश्तेदारों  को  पैसा  भेजते  हैं।  ऐसी  स्थिति  मे
 क्या  सरकार  विदेशी  मुद्रा  की  मात्रा  बढ़ाने
 जा  रही  है,  जिस  से  वह  अधिक  पैसा  ला  सकें,
 क्या  यह  बात  सही  है  कि  जो  परिवार  उन
 लोगो  के  यहा  रहते  है  वह  वहा  से  बहुत  बडी
 मात्रा  मे  विदेशी  मुद्रा  मगवा  कर  बेचते  हैं  और

 चिट्ठी  लिख  पते  हैं  कि  इसका  पैसा  वहा
 मिल  जायेगा  ?  इस  को  रोकने के  लिए  सरकार
 क्या  कोई  कार्यवाई  करने  जा  रही  है  ?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  a  very  limited  question.  If  you
 make  any  specific  suggestion,  we
 will  consider  that.

 Export  of  Tea  during  1971-12  and
 1972-13

 a) of

 *293,  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL;

 Will  the  Minister
 be  pleased  to  state:

 of  COMMERCE

 (a)  the  total  quantity  of  tea  ex-
 ported  during  the  years  1971-72  and
 1972-73;  and

 (b)  the  names  of  the  countries  ‘to
 whom  exporteq  and  the  foreign
 exchange  eartied  thereby,  seperately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE
 A.C,  GEORGE):  (a)  and  (b).  A
 countrywise  atateramnt  giving  quar-
 tity  end  vatue  of  tea  exported  durmg
 the  years  191th  and  9972-73  is  leid
 on  the  Table  of  the  House.
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 siamese  Quantity  in  th.  kgs.  Value  in  th.  Rs.

 7०73९  ह... 1.  =  इड़अनछिग  अकाइना डर

 UK.  .  8  ।  ©  -»  $3,033  73397  4०9473  55:38,49
 Irish  Republic  .  5:678  5402  435,56  426,86.
 छ्  Germany  se  ee  5,042  4562  501,56  3,83,24
 Netherlands  :  .  13,355  2,528  9,78,39  2,08,03
 USSR  .  «©  «»  40,703  42,874  34,07,83,  34s11,87
 E.  Buropean  countries  ee  8,643  9,223  6553.97  6,78,88
 Afghanistan  7  I2;794  12,618  8,76526  8,40,53
 Baherin  Islands.  नि  765  806  63,65  66,01
 Iraq  er  5.4०  6,575  पक  4)71,26
 Iran  :  :  हे  3,809  3:509  (3:93.21  4:25,40
 Kuwait  .  852  338  posa  28,64
 Qtr.  Trcl.Oman  3,600  2,500  3,06,27  2;03,09
 Jordan  :  1,986  3,023  -1,30393  1,90,77
 UAAR  मु  3243S  ‘11,405,  854,12  7°66
 Sudan  :  नि  12,870  19,219  8,52,79  12,22,20°
 Tunisia  है  2,767  3,229  1,60,67,  1,70;89
 Merocco  792  ‘12,49
 Canada  =  2,595  (30717  186,65  2,72,26
 U.S.A.  हि  नि  7,०64  8,720  5:35:80  6,62,28
 Australia  see  मु  373  2,803  2973,78  7,92,97
 New  Zealand  205  678  (24,53  47373
 Saudi  Arabia  +  482  10  43,08  II,I2
 Japan  I,236  I,I00  1764  93,89
 Muscat.  '  ढ़  783  328  15,00  10,35
 Odser  counties  «tis  न  मु  3,595  1,983  123,12  1,40,28

 ToTaL  «  :  है  (201,347  (219,501  188,08,70  164,55,39
 (7,60)  (7.50)

 *Figures  are  provisional  and  subject  to  revision.

 S@RI  VEKARIA:  What  is  the  SHRI  VEKARIA:  I  want  to  knew
 share  of  foreign  companies  in  the  the  total  number  of  shares  held  by

 are  the  the  foreign  companies.

 SHRI  A.  C.  GEORGS;  About  the  §  SHRI  A.  0.  GEORGE:  I  will  be
 names  ef  foreign  companies,  it  may  happy  to  supply  the  information  if
 be  a  long  list,  If  ne

 ne
 $  separate

 on
 Member  डॉश्कक  @  sepgrate
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Rise  in  prices  of  Essential  Commodi-
 ties  in  Andhra  Pradesh

 *282.  SHRI  Y.  ISWARA  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  UNI  Survey  has
 revealed  that  yrices  of  sl)  essentis)
 commodities  in  Andhra  Pradesh  have
 registered  50  to  00  per  cent  rise
 during  the  last  six  months;

 (b)  if  so,  the  reasons  for  such  a
 steep  rise  in  prices;  and

 (c)  what  steps  have  been  taken  to
 bring  down  the  prices  to  a  reasonable
 level?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  Government  has  no
 information  regarding  the  UNI  sur-
 vey  referred  to.  However,  there
 has  beer  a  rise  in  prices  in  Andhra
 Pradesh  during  the  last  six  months
 The  Consumer  Price  Index  (1960-100)
 for  Hyderabad  has  risen  from
 25  for  December  1972,  to  245
 for  June,  1973,  that  is,  by  l4  per
 cent.  During  the  same  period  the
 All-India  Index  rose  by  47  per  cent.

 The  reasons  for  the  price  rise  in
 Andhra  Pradesh  are  the  same  as  in
 ether  parts  of  the  country,  namely
 the  drought  conditions  during  the
 last  one  year  which  have  led  to  short-
 falls  in  the  production  af  such  essen-
 tial  commodities  as  foodgrains  and
 vegetable  oilseeds.

 Apart  from  larger  releases  of  food-
 graing  to  the  drought  affected  areas,
 the  following  measures  have  been
 taken  by  the  Government  to  hold
 prices  in  check:

 (3)
 pee

 entation  of  the  avail-
 ity  of  essential  consumer

 Progress,
 fo  ह्

 i
 diittons  '  production;

 (ii)  making  available  foodgrains
 to  larger  numbers  of  people,
 particularly  the  vulnerable
 sections  of  the  society,
 through  opening  fair  price
 shops  in  rural  areas  and  in-
 accessible  places,  and  in-
 creased  releases  of  major
 foodgrains  at  subsidised  pri-

 ces.

 (iii)  equitable  distribution  of
 essential  consumer  goods  at
 reasonable  prices  through
 operatron  of  price  and  distri-
 bution  controls;

 (av)  securmg  economies  in  Gov-
 ernment  expenditure,  particu-
 larly  non-developmental  ex-
 penditure,  so  as  to  reduce
 the  necessity  for  deficit
 financing  ag  also  to  mop  up
 excess  liquidity  in  the
 economy;

 )  raising  the  cost  of  bank  cre-
 dit  by  way  of  increasing  the
 Bank  Rate  from  6  to  7  per
 cent  from  May  30,  1978,  and

 (v

 higher  interest  on  bank
 advances  to  industry  and
 trade;

 (vi)  strengthening  of  the  regula-
 tory  measures  for  curtailing
 availability  of  bank  advan-
 ces,  eg.  through  raising  the
 reserve  ratio  and  the  net
 liquidity  ratio,  and  limiting
 the  use  of  credit  to  genuine
 production  requirements.

 Decisions  taken  at  22nd  Annual  Con-
 ference  of  Pacific  Area  Travel

 Association

 #284.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  India  was  represent-
 ed  at  the  28nd  Annual  Conference  of
 the  Pacific  Area  Trave}  Association;

 (b)  ff  80,  decisions  taken  at  the
 Conterente;  per
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 (e)  Row  far  India  is  going  to  hene-
 fit  fram  the  same?

 THE  MINISTER  OF
 AND  CIVIL  AVIATION
 KARAN  SINGH):  (a)  Yes,  Sir,

 (b)  23  Resolutions  were  passed,
 including  Resolutions  on  the  market-
 ing  strategy,  the  importance  of  en-
 vironmenta]  factors  in  tourism  and
 the  organisational  structure  of
 PATA,

 TOURISM
 (DR.

 (९)  PATA  is  a  major  international
 organisation  of  which  35  countries,
 many  airlines  and  several  thousand
 travel  agencies  and  hotels  are  mem-
 bers,  Its  aim  is  to  promote,  develop
 and  facilitate  travel  to  and  among
 the  many  Pacific  ard  contiguous  area
 destinations.  Its  marketing  efforts
 are  also  directed  towards  securing
 tourist  traffic  to  India.  Our  partici-
 pation  78  therefore,  valuable  in  the
 context  of  our  broad  promotional
 strategy.

 Pilot  of  Bombay-Delhi  Viscount
 Flight  taken  off  on  Suspicion  of

 having  consumed  Alcohol  on  24th
 June,  973

 *287.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  pilot  of  Bombay-
 Delhi  Indian  Airlines  Viscount  flight
 was  taken  off  on  the  20th  June,  973
 on  suspicion  that  he  had  consumed
 alcohol;

 (b)  If  go,  the  facts  of  the  case;  and

 (c)  the  oction  taken
 pilot?

 THE  MINISTER  OF

 against  the

 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  to  (c).  The
 Commander  of  Viscount  service
 IC-328  -f¢m  Bonibay  to  Delhi  on
 the  8th  June,  ॥978,  was  suspected
 to  have  consumed  alcohol  in  contra-
 vention  of  rule  24  of  the  Ajxeratt

 ANGUST  0  ARB  ,  .  Writien  Anewery,  40 A

 Rules.  He  was  taken  off  flight.
 and  sent  for’  madical

 .
 २  a  mn,

 which  confirmed  that  Ke  had  in  fact
 consumed  alcohol.  He  has  been
 suspended  and  charge-sheeted,  and
 disciplinary  proceedings  are  in  pro-
 gress,

 Amount  ef  Loan  advanceg  by  LIC
 to  Nationalised  Banks,  House  Build-
 ing  Societies  and  other  big  and  small

 Entrepreneurs

 #292,  SHRI  SHASHI  BHUSHAN:
 Wil)  the  Minister  of  FINANCE  be
 p  easeg  to  state:

 (a)  the  amount  of  loan  advanced
 by  the  Lfe  Insurance  Corporation  to
 the  various  nationalised  banks  during
 the  last  three  years,  year-wise,  and
 the  amount  of  commission  given  on
 this  amount  of  loan;

 (b)  the  amount  of  loan  advanced
 by  the  Life  Insurance  Corporation  to
 during  the  last  three  years  to  house
 building  societies  ang  to  other  big
 and  small  entrepreneurs  and  the
 amount  of  commission  given  on  these
 advances;  and

 (c)  whether  the  persons  to  whom
 this  commission  was  paid  by  Life
 Insurance  Corporation  are  registered
 brokers  and  who  appoints  these  per-
 8078  in  this  capacity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a>
 No  loans  have  been  advanced  by  the
 LIC.  to  the  Nationalised  Banks
 during  the  lest  three  years  ending
 S3lst  March,  ‘1973,  The  question  of
 payment  of  any  commission,  there-
 fore,  does  not  arise.

 (b)  Loans  for  construction  of
 houses  are  advanced  by  the  LIC.  to
 @  Apex  Co-operative  Housing
 Finance  Societies  for’  release  to  Co-
 operative  Housing  Societies;
 (id),  Dixectly,  to  Primary  Ceoperative
 Rousing  Sogietias  and  (iil)  to  public
 Limited

 x.
 omppa  pies  for  their  Staff

 quarters..  of  Loans  wanction~
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 ed  during  the  last  three  years  are
 given  below:—

 ®  Apex  Co-operative  Housing  Finance  So-
 cretiost

 (in  lakhs  of  Rupees)

 Sanctioned  Dis-
 bursed

 1970-71  2290°00  16$7°00
 ‘IQ7I-72,  3300°00  2840:00

 3375°90 1972-73  2425"  00

 (it)  Primary  Cooperative  Housing  Societies.

 {in  lakhs  of  Rupees)

 3970-7I  65°45
 1971-72  ay  05
 7972-73  *  187°  $8

 (in)  Pubhe  Limited  Compames  for  their  staff
 quarters.

 (in  lakhs  of  Rupees)

 I970-7I  55°00
 I97I-72  26°00
 ‘1972-73,  I5°00

 (As  the  servicing  of  these  loans
 has  been  decentralised  to  the  various
 offices  of  the  Corporation  the  amounts
 actually  disbursed  are  not  readily
 available.)

 Following  amounts  of  loans  were
 sanctioned  to  Public  lumited  Com-
 panies  for  industria}  purposes:—

 (in  lakhs  of  Rupees)

 1970-71  200°  00
 I97I-72  412°00,
 3972-73  1200: 00,

 मा जल कि  ल
 No  loans  for  housing  or  industrial

 Purposes  are  advanhceq  to  Private

 cs
 Companies,  firms  and  indivi-

 ‘No,  segintission  hag  been  paid  hy
 the  LIC.  on  these  loans,
 wot

 (९)  Dees’  not  anise.

 Collections  under  Small  Sevings

 #294,  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  good  progress  has
 been  reported  in  the  smal]  savings
 target  during  ‘1972-73;  and

 (b)  the  total  amount  of  small  sav-
 ings  during  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Agaunst  the  original  target  of  Rs.  230
 crores  and  the  revised  target  of
 Rs  300  crores  for  the  year  ‘1972-73,
 the  actual  collections  amounteq  to
 Rs.  3558  crores,  which  are  the
 highest  for  any  financial  year  so  far.

 (b)  1970-71  Rs.  88  36  crores.
 1971-72  Rs,  22736  crores
 1972-73  Rs  35158  crores,

 Banking  operations  in  Bank  of  Barod
 Ahmedamad,  coming  tg  a_  standstill

 due  to  inter-union  rivalry

 *295.  SHRI  P.  G.  MAVALANKAR:
 Wil]  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  inter-Union  rivalry
 in  the  nationalised  Bank  of  Baroda
 had  brought  banking  operations  to  a
 standstill  in  Ahmedamad  during
 June  and  July,  ‘1973;

 (०)  whether  such  g  situation  a'so
 resulted  into  the  stoppage  of  work
 at  the  Clearing  House;  and

 (९)  what  steps  Government  pro-
 pose  to  take  to  remove  the  great
 hardships  thus  caused  to  the  general
 bank  users  and  merchants?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Due  to  inter-union
 rivalry  in  Bettk  of  Barods  stormal
 banking  operations  were  effected  in
 Ahmedabad  following  the  suspension
 of  dlearing  hovse  on  certain  days  in
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 Jury  wind  Jaby,  1078,  With  wm  wiew  to
 enable  the  clearing  house  to  function,
 the  Bank  of  Bareda  has  volunterily
 withdrawn  from  participating  in  the
 clearing  house  temporarily.

 Prosecuting  Cable  Companies  for
 Violation  of  Import  Regulations

 *296.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  8455  on  the
 27th  April,  973  regarding  ‘“Prose-
 cuting  cable  companies  for  violation
 of  import  regulations”  and  state;

 (a)  the  names  ang  particulars  of
 the  Companies  against  whom  prose-
 cutions  have  been  sanctioned;  and

 (b)  the  charges  against  each  of
 these  Companies?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA):
 (a)  and  (b).  A  statement  is  laid  on

 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-538/73]

 भोपाल,  रायपुर  शौर  जबलपुर  शेडो  के
 विस्तार  को  योजनाएं

 #297.  श्री  फूल  सईद  बर्मा  :  क्‍या  पर्यटन  कौर
 मार  विमान  मंत्री  यह  बताने  को  कपा
 करेंगे  कि

 (क)  क्‍या  भोगा,  रायपुर  और

 जबलपुर  हवाई  ्  के  विस्तार  की  योजना
 केन्द्रीय  सरकार  के  विचार  धीन  हैं  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  कब  तक
 निर्णय  किया  जायेगा  तथा  विस्तार  कार्य
 कम  तक  आरम्भ  होगा  ;  और

 (ग)  इ  कार्य  के  लिए  कुल  कितनी  धन-
 राशि  दी  आएगी  ?

 अधेड़  और  सागर  वितत  संगी  (डा०
 कमोलिका)  :(क)  से  (ग).  भोपाल  में  8.05  लाच
 पये  को  अ्रतुमानित  लागत  से  नये  टर्मिनल

 AVGUST  10,  yrs,  ,  Written  Anywors,  4g

 बन  के  ह]:  को  त  का  बिनपुर  बिना  क्षेत्र
 पर  रनवे  को  7,  30  लाख  रुपयें की  भ्र(मानित
 लागत  सेम  बूत  करने  का  कार्य  प्रति  पर  है

 भोपाल  विभानक्षेज्  पर  एप्रन  और  ट्रक  गी-

 ट्रैक  को  मजबूत  करने  एव  एक  नये  तकनीकी
 ब्लाक  के  नील  की  ,  तथा  रायपुर  विमान  क्षेत्र
 पर  एक  नये  टमिनल  भवन  के  निर्माण  की
 योजना  विचारा  धीन  है।

 इण्डियन  एयरलाइंस  और  एयर  इण्डिया  के

 दुर्घटनाग्रस्त  विमानों  में  मरे  गए  व्यक्तियों
 के  सम्बन्धियों  को  दी  गई  सुविधाएं

 *298,  श्री  टल  बाहरी  वाजपेयी  :  क्‍या
 पर्यटन  शौर  साधन  जिलानी  मत्री  यह  बताने  की
 कृपा  करेंगे  कि  ्  यन  एयर  लाइन  और  एयर
 इण्डिया  के  दुर्घटन,ग्रस्त  विमानों  में  मारे  गये
 व्यक्तियों  के  सम्बन्धियों  को  क्‍या  सुविधाए
 दी  जा  रही  है  ?

 पर्यटन  और  नागर  विमानन  मंत्री

 (हां  कर्ण  सिह)  'यर नाइन'  में
 विमान  दुर्घटनाओं  में  मरते  वाले
 व्यक्तियों  क ेनिकट  म  सम्बन्धियों  कौ  कैरिज
 बाई  एयर  एक्ट  के  अ्तरगत  दिये  जाने  वाले

 मुरझाने  के  अलावा  बौर  भी  जो  सयता
 संभव  ह  ती  है  देने  का  प्रयत्न  करता  है  ।

 Loans  and  subsidies  given  by  India  te
 Foreign  countries

 SHANKERRAO  SA-
 FIN-

 *299.  SHRI
 VANT:  Will  the  Minister  of
 ANCE  be  pleased  to  state:

 (a)  what  amount  of  loang  and  sub-
 sidies  were  granted  by  India  to
 foreign  countries  during  1970-71,
 397i-72  and  ‘1972-78;

 (b)  what  was  the  intention  of  pay-
 tient  ‘of  the  shbefdies  and  loans;  and

 (c)  how  much  amount  of  these
 loang  has  been  repaid  so:  feet
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 THE  MINISTER  OF  FINANCE  ernment  of  India  to  foreign  countries

 {8ERI  YEREWANTRAO  CHAVAN):
 fa)  The  ampynts  af  Inens  and  - डकियारक
 disbursed  or  committed  by  the  (ov-

 one,  es
 ast  three  years  were  as

 (Rs.  crores)

 ककण्फा  I97I-72  1972-73  Totd

 la  aaa
 Loon  3°78  73  96  26  32  49°05
 Gran  «  I4°06  38°20  132"  38  384° 4०

 ToTaL  17 8  डा  76  758  50  227°  50

 (9)  The  loans  and  grants  were
 provided  for  development  schemes
 in  various  fields,  for  economic  re-
 habilitation  and  for  the  procurement
 of  industrial  goods  from  India  The
 aim  was  to  promote  friendly  rela-
 tion,  ‘between  India  and  the  recip-
 ient  countries  concerned

 (c)  Ra  998  crores

 अध्यक्ष  उद्योग  का  राष्ट्रीयकरण  करने  को
 सांग

 *300,  भी  रामावतार  शास्त्री:  कपा
 बाणी  मंत्री  यह  बताने  की  छुपा  करेगे  कि

 (क)  क्‍या  गिरिडीह  (बिहार)  जिले
 के  ग्राहक  मजदूरो  ने  अ्श्नक  उद्योग  के  राष्ट्रीय-
 करण  की  अपनी  माग  के  समर्थित  मे  जुलाई
 के  दौरान  एक  दिन  की  सांकेतिक  हडताल  की
 थी,  और

 (ख)  गयी  हां।  तो  इस  के  प्रति  सरकार
 की  क्या  प्रतिकिया  है  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी  qo  to

 जानें)  :  (क)  जी  नहीं  1

 (ख)  अपन  नहीं  उठता  1

 ्येच्छा  से  बाय  के  बार ेमें  बताना

 280l  at  चम  राव  अफजलपुरकर  :

 किस  भेजी  ग्रह  बताने  की  कृपा  करेगे  कि  .

 (क)  सरकार  की  निर्वाचित  निति  के

 प्रसाद रे  पिछले  दो  वर्षों  के  दौरान  न  बताई

 गई  भाव  की  कितना  राशि  घोषित  की  गई

 थी  तथा  उससे  कितना  कर  वसूल  किया  गया

 शौर  जर्सी  कितना  वसूल  क्या  जाना  है,  कौर

 (ख)  कितनी  पार्टियों  ने  न  बाता  गई
 राय  की  राशि  एक  लाख  रुपये  से  अधिक

 घोषित  की  है  ?

 वित्त  संग्रहालय  में  राज्य  मज़ी  (भी  के  ०  धार ०
 गणेश)  :  (क)  कौर  (खि).  सूचना  एकत्रित
 की  जा  रही  है  और  यथासंभव  शीघ्र  सदन

 की  मेज  पर  रख  दी  जायेगी  1

 Oyebling  of  Branches  of  Nationalised
 Banks  in  Madhya  Pradesh

 2802.  SHRI  MARTAND  SINGH:
 Wil]  the  Minister  of  FINANCE  be
 Pleased  to  state:

 ches  of  nationalised  banks  in  the  rural
 orang,  pertiqularly  in  the  backward
 Ryatriata  of  Madhya  Pradesh,  to  expe-

 tru



 के...  रॉ  ‘Alisttre

 (bd)  $६  80,  the  wotien  taken  or  pro»
 posed  to  be  taken  by  the  Central
 Government  in  this  regard;  and

 (c)  the  progress  made  during  the
 last  two  years,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  to
 (c).  The  need  for  opening  a  large
 number  of  banks  offices  in  rural
 areas,  particularly  in  the  backward
 districts  is  emphasised  by  State  Gov-
 ernments  in  different  forums.  No
 specific  communication  in  this  re-
 gard,  however,  appears  to  have  been
 received  from  the  Government  of
 Madhya  Pradesh.  The  branch  ex-
 pansion  policy  pursued  by  the  pub-
 lic  sector  banks  lays  great  emphasis
 on  extension  of  branch  network  in
 rural  and  unbanked  areas,  particu-
 larly  in  the  backward  districts,  Dur-
 ing  97]  and  792  the  public  sector
 banks  had  opened  87  offices  and  66
 offices  respectively  in  the  districts  of
 Madhya  Pradesh,  identified  by  the
 Planning  Commission  as  industrially
 backward.  Of  these,  rural  offices
 numbered  44  in  97l  and  48  in  ‘1972.

 Instruction  to  Mills  te  open  Retail
 Shops  of  Controlled  Cloth  in  Rural

 Areas  of  Madhya  Pradesh

 SHRI  MARTAND  GINGH:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  instructions  have
 been  issued  by  the  Central  Govern-
 ment  to  the  State  Governments  to
 instruct  the  mills  to  open  retail
 shops  for  the  sale  of  controlled  and
 other  varieties  of  cloth  in  the  rural
 areas;

 (b)  tf  so,  whether  complaints  have
 also  beeh  received  by  Government
 that  ther  ere  fo

 ae
 re  arradge-

 ments  for  the  ply  of
 controlled  and  other  cloth  in  the  Adi-
 vasi  ares  of  Madhya  Pradesh;  and

 *
 KUGUET  10,  tore”  Writtén’  Adfliers  48

 Mc)  #  “80,  the  हम  tit  Govern-
 thet  piipoae  १७  jake  ‘ageteet  the  de-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No.  However,
 in  October,  1972,  all  composite  cotton
 textile  mills,  whose  managements
 have  been  taken  over  by  the  Central
 Government,  under  the  Industries
 (Development  &  Regulation)  Act,
 were  directed  to  take  immediate
 steps  to  open  at  Jeast  0  retail  shops
 in  thelr  surrounding  urban  and  rural
 areas.  Similarly,  the  ICMF  on  Gov-
 ernment’s  request,  had  directed  all
 other  composite  mills  to  follow  suit.

 (b)  No  specific  complaint  is  with-
 in  the  knowledge  of  Government.

 (c)  Does  not  arise.

 कनाड़ा  में  स्टेट  बक  साफ  इंडिया  की  शाखा
 खोलना

 2804.  श्री  हुकम  चन्दा  कछवाय  :  क्या  विस
 पत्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  कनाड़ा  से  रह  रहे  भारतीय

 राष्ट्रिको  ने  प्रधान  मंत्री  से  जून,  975  में
 उनके  कनाडा  के  दौरे  के  दौरान  कनाडा  में
 स्टेट बैक  साफ  इडिया  की  शाखा  खोलने  के

 लिए  प्रतिरोध  किया  था  ,  श्रौर

 (ख)  यदि  हा,  तो  सरकार  ने  इस  सम्बन्ध
 में  क्या  कार्यवाही  की  है  ?

 विस  मंत्री  (भी  यशवंतराव  चकाई  )  :

 (क)  प्रधानमत्री  को  पिछने  जून  में  उनकी
 कनाड़ा  की  याफ़ता  के  दौरान  टोरोंटो  स्थित
 भारत  भवन'  नामक  एक  भारतीय  स/स्कृतिक
 केन्द्र  स ेशुभकामना भों  का  एक  सदे  मिला  था
 जिसमे  अन्य  बातो  के  साथ  साथ  टोरोंटो  मे
 भारतीय  ट्रेड  बेक  की  एक  शाखा  खोलने
 का  भी  अनुरोध  किया  गया  था  ।

 पब)  भारतीय  स्टेट  बैंक को  भौरतीय
 रिजर्व  बैंक के  परामर्श  से  इस  ५  नुशूर की  जाच

 करने  के  लिए  कहा  गया  है  |
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 Winamthg  Assistendé  छह  ह  State
 at  Karate  for  develtpinent  of  Cashew

 Tnliathey

 2805.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  amount  of  financial
 assistance  given  to  the  State  of
 Kerala  for  the  development  of
 cashew  industry  by  the  Central  Gov-
 ernment  and  other  public  sector
 agencies;

 (b)  whether  there  hag  been  any
 further  demand  from  that  State  for
 additional  financial  assistance  for
 that  purpose;  and

 (c)  i¢  so,  the  broad  outlines  there-
 of  and  Government's  reaction  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  A  loan  of
 Rs.  20  lakhs  has  been  given  by  Cen-
 tral  Government  to  Government  of
 Kerala  to  enable  Kerala  State  Ca-
 shew  Develoment  Corporation  to  take
 over  closed  cashew  factories.  A
 ninety  day  loan  of  similar  amount
 was  offered  by  Cashew  Corporation
 of  India  in  April,  i972,  to  Kerala
 State  Cashew  Development  Corpor-
 tion  but  is  not  yet  utilised  by  them.

 (b)  No.  Sir.

 (c)  Does  not  arise.

 Financial  assistance  by  the  Plantation
 Corporation  of  Kerala  State  for

 Cultivation  of  Rubber

 2806.  SHRI  VAYALAR  RAVI:
 SHRI  A.  K,  GOPALAN:

 firiaticial  ‘Susistusice  for  the  cuftiva-
 tion  of  tubber  by  the  Plantation
 Corporation  of  Kerala  and  state:

 (a)  whether  Government  have
 taken  a  decision  regarding  the  allo-
 cation  of  additional  financial  assist-
 ance  to  the  State  Government  for
 that  purpose;  and

 (b)  if  so,  the  broad  outlines  there-
 of  and  if  not,  the  reasons  for  the
 delay  in  taking  a  final  decision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  In
 view  of  the  paucity  of  Funds  it  was
 foung  difficult  to  provide  any  addi-
 tiona]  funds  to  the  Kerala  Govern-
 ment  for  the  cultivation  of  Rubber
 by  the  Plantation  Corporation  of
 Kerala  during  the  Fourth  Five  Year
 Plan.

 2807.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  6l6  on  the  2nd  March,
 973  regarding  the  proposal  to  start
 cheap  hotels  in  New  Delhi  for  tour-
 ists  of  lower  income  group  and  state
 what  progress  has  been  made  in  this
 respect?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  So  far  only  one  of
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 1...  Staff  in  the
 or  Gantroller  tf  Defence

 Accounts,  Paina

 2808.
 Se

 SHAS-

 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  FINANCE  be
 pleased  (७  state:

 (a)  the  State-wise  data  of  clerical
 and  isory  staff  working  in  the
 office  of  the  Controller  of  Defence
 Accounts,  Patna  and  in  its  each  units
 Jocated  in  other  States  and  Border
 Roads;

 (b)  whether  their  posting  is  in  pro-
 portion  to  the  strength  of  staff  be-
 longing  to  each  State;  and

 (c)  whether  Government  have  de-
 cided  to  post  the  staff  working  under
 C.D.A,,  Patna  region-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  to
 (c).  The  requisite  information  is  be-
 ing  collected  and  wil]  be  laid  on  the
 Table  of  the  House  as  soon  as  possi-
 ble.

 Assistance  sought  by  Bihar  for  flood
 affected  people  in  Sitamarhi  District

 2809.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  over  one  lakh  people
 fy,  about  20  Grampenchayats  of  Sita-
 merhi  District  in  Bihar  have  been
 affected  by  floods;

 (by  whether  the  State  Govern-
 ment  Have  ddked  the  Céntre  for  letiel
 and  aid  for  hese  ficed-dfected
 people,  ai

 )  W-so,  He  astivtinne
 te  Gente  ty  ety  Seeder

 ह... /  i,  कड़े  ०  Weltien  dhneniry:  gp

 d  ees  OF.  STate:  am
 क्रम  prin  al  OR  FIMARGR
 (SHRI  K.  R.  GAME):  (a)  Yes,  Sir.

 ५0)  ‘Theme  has  been  no  request  so
 far  from  the  Government  of  Bikar
 for  financial  assistance  in  thig  re-
 gard.

 (c)  Does  not  aries,

 Report  gf  Committee  og  Leather
 Industry

 2810,  SHRI  JAGANNATH
 MISHRA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  on  the  recom-
 mendations  made  by  the  Seethara-
 miah  Committee  regarding  setting  up of  a  unified  authority  for  the  deve-
 lopment  of  Leather  Industry;  and

 (b)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  The
 Seetharamiah  Committee  has  not  re-
 commendeg  the  establishment  of  any
 authority  for  the  development  of  the
 leather  industry,  However,  a  propo-
 Sal  for  establishment  of  Leather  Ex-
 port  Development  Corporation  is
 under  Government's  consideration,
 and  details  are  being  worked  out,

 Instrument  Landing  System  and  Sur-
 vellance  Radar  at  Palam  Airport

 28l.  SHRI  ISHWAR  CHAUDHRY:
 SHRI  D,  0.  DESAT:

 ’  )
 Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased  to
 state:
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 (b)  whe  had
 Avi-

 ation  Ps
 पर veillance

 worked  at  night  also,  if  necessary,  by
 getting  the  Indian  Air  Force  men;
 and

 (c)  if  ‘#0,  the  reasons  for  not  getting
 the  damaged  instruments  in  order
 immediately  and  the  steps  taken  on
 the  airlines  pilots’  demand?

 THE  MINISTER  OF  TOURISM
 AND  CIV,  AVIATION  (DR.
 KARAN  SINGH):  (a)  to  (c).  The
 antenna  system  of  the  ‘localiser’
 component  of  the  Instrumert  Land-
 ing  System  at  Delhi  airport  was
 damaged  in  a  dust  storm  on  the  even-
 ing  of  29th  May,  ‘1973,  <A  replace-
 ment  was  air-freighted  from  London
 and  the  facility  restored  on  ३४0
 June.  The  airport  surveillance  radar
 has  been  withdrawn  from  i  service
 twice;  from  24th  May  to  4th  June,
 973  for  replacement  of  gq  control
 cable  and  again  from  l4th  June  to
 6th  June  when  the  drive  motor  of
 the  antenna  was  damaged  due  to
 erratic  power  supply.  There  was  no
 avoidable  delay  in  restoring  the
 Instrument  Landing  System  and  Air-
 port  Surveillance  Radar  to  operation.

 No  representation  was  received  in
 the  Civil  Aviation  Department  from
 the  airline  pilots  on  the  l4th  May,
 973  for  operating  the  Airport  Sur-
 veillance  Radar  at  night  also.

 Expenditure  on  World  Trade  Fair  to
 be  held  in  Delhi  in  974

 28i2.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  in  what  respect  the  proposed
 World  Trade  Fair  to  be  held  in  974
 would  be  different  from  Asia  '72
 Fair;  and

 (b)  what  is  the  estimated  expen-
 diture  on  this  Fair  and  how  much
 of  the  previous  assets  are  likely  to
 be  utilized?

 DEPUTY  MINISTER  IN  THE

 MINIGTEY  OF
 COMMERCE  (SHRI

 ac  )  (a)  ASIA  72  was
 hosted  by  India  under  the  auspices
 of  the  United  Nations  Economic  Com-
 mission  for  Asia  and  the  Fer  East.
 The  India  International  Trade  Fair
 to  be  held  in  Delhi  in  974  ig  being
 organised  by  the  Government  of
 India  entirely  oy  its  own.

 (9)  The  expenditure  an  the  Fair
 is  estimated  at  Rs,  2.28  crores  and  the
 assets  created  at  the  time  of  ASIA%2
 are  expected  to  be  utilised  almost
 entirely.

 Decrease  in  production  of  Controlled
 Cloth

 2813.  SHRI  R.  P.  DAS:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  production  of  con-
 trolled  cloth  has  fallen;  and

 (b)  if  so,  what  steps  are  being  taken
 to  boost  its  production?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  Short-
 fall  in  production  of  controlled  cloth
 had  occurred  during  the  periods
 July—December,  972  and  January—
 March,  ‘1973.  Consequent  upon  mak-
 ing  the  production  of  controlled  cloth
 compulsory  by  each  mill,  with  effect
 from  ist  January,  1973,  and  levy  of
 a  penalty  og  Re.  i  per  sq.  metre  for
 non-productioy  of  controlled  cloth,
 the  Industry  has  made  up  shortfall
 in  production  to  the  extent  of  46
 million  eq.  metwes  by  the  end  of

 June,  1973.

 Views  of  Eponemists  in  ६... कै  to
 high  prices

 asi4.  SHRI  R.  ए.  SWAMINATHAN:
 Will  the  Minister  of  FIMANCE  be
 pitastd  to  statd:

 whether  the  attention  ef  Goy-

 समय
 2७  been  drawn  te

 — appeared  in  the  at
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 Allahabad  edition  dated  i6tb
 in  i978  under  the  *Bcono-

 blame  deficit  :  ete  for
 high  prices”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Yes,  Sir,  It  is  no  doubt
 true  that  deficit  financing  has  accen-
 tuated  the  upward  pressure  on  prices.
 However,  the  rise  in  prices  in  the
 last  eighteen  months  or  so  is  due
 basically  to  shortfalls  in  the  produc-
 tion  of  certain  basic  wage  goods.
 Every  effort  is  being  made  both  to
 reduce  the  magnitude  of  deficit  fin-
 anecing  as  well  as  to  increase  sup-
 plies.

 Financial  Assistance  for  Coffee  culti-
 vation  in  Tripura

 285  SHRI  DASARATHA  DEB:
 Will  the  Munister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  any  financial  assist-
 ance  has  been  provided  iy  Tripura
 for  experimenting  Coffee  cultivation
 in  Tripura;  and

 (b)  if  not,  whether  Government
 propose  to  to  try  Coffee  cultivation
 in  Tripura?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  fom  GEORGE):  (a)  and  (b).  No
 financial  assistance  has  been  provid-
 ed  by  the  Coffee  Board  to  Tripura
 Government  for  experimenting  coffee
 cultivation  in  Tripura.  However,  the
 Forest  Department  is  reported  to  be
 interested  in  raising  eoffee  planta-
 tion  on  experimental]  basis  and  their
 réqudet  for  literatire  on  raising
 nursery  aAd  planting  practices  has
 been  complied  with  by  the

 wwe Board.  Farther,
 Stite  Government’  eats  Om-
 cet  of  tie  Bourd  wilt  86  visiting  Tri-
 pura  shortly.

 '
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 2816.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  scientists  of  Deccan
 Sugar  Technologists  Association
 claimed  to  have  successfully  deploy-
 ed  a  simple  and  economical  technique
 to  make  artificial  rain  without  using
 a  plane  as  in  the  Government  spon-
 sored  experiment;  and

 (9)  if  so,  whether  this  economical
 technique  is  proposed  to  be  applied
 for  artificial  rain  over  a  vast  area  to
 prevent  drought?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a)  Information  in
 the  matter  is  not  available

 (b)  No  Sir.

 ऑफिस  खाने  के  शादी  लोगों  के  प्रतीक  के
 उपभोग  किये  जाने  पर  रोक

 2817.  श्री  मूल  चन्द  डागा  :  क्‍या  जिस
 स्त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  देश  में  अफीम  के
 अभ्यस्त  लोगो  द्वारा  किये  जाने  वाले  रफी
 के  उपभोग  को  रोकते  के  लिए  कोई  उपाय  कर

 रही  है  भ्रथवा  कोई  योजना  बना  रही  |  ,

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण  है;

 (ग)  क्‍या  सरकार  को  पता  है  कि  पंजाब
 में  भ्रम  के  उपभोग  मे  बृद्धि  हो  रही  है  प्रौढ़

 49)  यदि  हां।/खोे.डडस,, पे।  सरकार!  की
 ब्या  प्रतिक्रिया  ?
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 क्ति  मंत्रालय  में  राज्य  शनी  पु  Bo
 कार  गणेश  )  :  (क)  कौर  (ख).  देश
 में  गैर-डाक्टरी  प्रयोजनों  के  लिए  ,भ्रम
 की  खपत  को  अ्रप्रेल,  959  से  रोक  दिया
 गया  है।  इस  तारों  के  पश्चात  भ्रम
 केवल  प्राकृत  5.सखियो  को  ही  डाक्टरी
 सलाह  पर  निर्धारित  खुराको  मे  राज्य  सरकारो
 द्वारा  जारी  की  जाती  है।  भ्र क़रीम  के  व्यसनी
 व्यक्ति को  दिये  गये  अफीम के  कोटे  की  राज्य
 के  समुचित  डाक्टरी  प्राधिकारियों  द्वारा
 सावधिक  जाच  जाती  है  और  भ्र फी नम  की
 मात्रा  धीरे  धीरे  कम  की  जाती  है  ।

 (ग  और  (घ)  पिछले  चार  वर्षों  के
 दौरान  अकरम  के  पंजीकृत  व्यक्तियों  कें  देने
 के  लिए  पजाब  सरकार  को  सम्प्लाई  को  गई
 भ्रम  की  मात्रा  इस  प्रकार  थ,

 वर्ष  प्लाई  की  गई  अकरम  की
 मात्रा

 किलोग्राम  )
 1969-70  53.000
 1970-71  21.100
 97I-72  41.  000
 1972-73  I6  50

 इन  झाकड़ा  के  आधार  ५र  ऐसा  नही
 लगता  है  कि  पजाब  म  ग्रीम  की  खत  में

 बृद्धि  हो  रही  है  ।

 जार्जिया  को  रेल  वैगनों  की  सप्लाई

 2818.  |...  कामेश्वर  प्रसाद  वाक्य:
 क्या  बाणलिज्य  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  सरकार  को  रेलवे  वियना
 की  सप्लाई  के  लिये  जाम्बिया  से  झा दर  प्राप्त

 हुआ  है;  कौर

 (ख)  यदि  हा,  तो  कितनी  कीमत  1
 तथा  उसका  अन्य  ब्यौरा  क्या  है?

 जाजिज्य  पंहसम  में  उपमंत्री  (भी  go
 सी  लिखे:  (क)  जी नदी।

 (ख)  प्रश्न नही  उठता  ॥।

 Allotment  of  funds  for  Floed  Relief
 in  Faizabad  Division  of  U.P.

 2819,  SHRI  9  K  SINHA:  Will
 the  Minster  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  the  funds  allotted  to  the  Fai-
 zabad  Division  of  Uttar  Pradesh  Dis-
 trict-wise,  for  flood  relief  in  July-
 August,  97l;  and

 (b)  how  much  of  these  funds  were
 actually  disbursed,  District-wise,  and
 the  reasons  for  not  distributing  the
 sanctioned  amount  fully?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R.  GANESH):  (a)  and  (b).
 Formulation  and  implementation  of
 the  relief  programmes  is  the  respon-
 sibility  of  the  State  Government.  The
 Central  Government  only  provide
 financial  assistance  towards  the  reli-
 ef  and  rehabilitation  measures  under-
 taken  by  the  State  Government  to
 the  State  as  a  whole  and  not  with
 reference  to  any  particular  area  in
 the  State  During  ‘1971-72,  an
 amount  of  Rs.  5  crores  was  released  to
 the  Government  of  Uttar  Pratlesh
 towards  flood  relief  expenditure.

 Dilution  of  Foreign  Equity  by  foreign.
 firms

 2820.  SHRI  K.  8.  CHAVDA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  some  of  the  foreign
 firmg  have  signified  their  willinghess
 to  dilute  foreign  equity;

 (b)  if  #0,  the  names  of  these  frms
 and  om  what  terms  end  conditions
 they  are  agreeable  to  dilute:  foreign.
 equity;
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 (ce)  when  Gevernment  propose  to
 iseue  final  orders  on  these  caseg;  and

 (d)  whether  Government  propose
 to  prevail  on  these  companies  to
 restrict  repatriation  of  profits  pend-
 ing  issue  og  final  orders  in  the
 matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANT  RAO  CHAVAN):
 (a)  Yes,  Str,

 (b)  and  (c).  After  the  guidelines
 for  dilution  of  foreign  shareholdings
 in  foreign  majority  companies  were
 announced  by  Government  on  90
 February,  4४2  the  Controller  of
 Capital  Issues  nad  approved  propo-
 sals  under  the  Capital  Issues  Con-
 trol  Act,  947  for  issue  of  further
 capital  to  Indian  nationals  by  9
 foreign  majority  companies  resulting
 in  dilution  of  foreign  holdmgs.  Pro-
 posalg  from  4  such  companies  §  are
 under  consideration  of  the  Controller
 of  Capital  Issues,  The  details  are
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library  See  No.  LT-5382/73]  The
 Names  of  other  foreign  companies
 who  have  signified  their  willingness
 to  dilute  foreign  equity  are  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 (a  No,  Sir.

 Bangladesh  Government’s  order  for
 supply  of  Railway  Wagons

 2821.  SHRI  CHINTAMANI  PANI-
 :  Will  the  Minster  of  COM-

 be  pleased  to  state:

 ९७)  whether  the  Bangladesh  Gov-
 ernment  has  plaged  any  order  with
 India  for  Railway  wagons;  and

 a  if  so,  the  total  number  of

 pret  dd
 be  exported  te  Bangladesh

 (aR  A.  ©,  GEORGE):  rey)  and  (b).
 According  to  available  informatien,

 eerie
 of

 ag  agents gig
 broad  Ww.  m  M/s

 इसी  यी  की  नयी  विधि  के  लिये  प्रोफेसर

 सुबोध  कुमार  घोष  की  सहायता

 2823.  भरी  चूला  सरकार:
 थ्री  फूल  क़स्द  बर्नी :

 ब्या  पर्दे दन  और  सागर  विमान  मंत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  को  प्राऊेपर  सुबोध
 कुमार  घोष  को  कृत्रिम  वर्षा  की  नई  विधि
 के  बारे  मे  जानकारी  है  ,

 (ख)  क्या  सरकार  का  विचार  ऐसी
 प्रयोग  के  सफल  होने  की  सभावना  का  देखने

 हुए  प्रोफेसर  घोष  का  सहायता  देते  का  है,
 और

 (ग)  यदि  हा,  तो  इस  मगध  मे  अनु-
 सन् धान  को  प्रोत्साहन  देने  के  लिए  सरकार  का
 विचार  क्‍या  कार्यवाही  करने  का  है  ?

 पर्यटन  पौर  नागर  विमानन  संत्री  (डा०
 कर्ज सिह  )  :  (क)  जी  नही  ।

 (ख)  श्र  (ग)  प्रश्न  नहीं  उठते  ।

 ग्राम्य  हस्तशिल्प  विकास  कार्यक्रम  आरम्भ
 करने  के  लिये  मध्य  प्रदेश  से  प्राप्त  बेलना

 2824  शी  क  चरण  लोकित:  क्‍या
 जबानी  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  केन्द्रीय  सरकार  को  छोटे
 किसानो  की  एजेंसी  सीमान्त  कृषक  कृषि

 मजदूर  योजना  के  प्रतिशत  ग्राम्य  हस्तशिल्प
 विकास  कार्यक्रम  आरम्भ  करने  के  लिये  मध्य
 प्रदेश  से  कोई  परियोजना  प्रतिवेदन  प्राप्त

 हुआ  है;  और
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 (a)  क्वि  हां,  तो  बैया  केन्द्रीय  सरकार
 ने  उक्त  प्रतिवेदन  स्क्रीक्रार  कर  लिया  है  a

 साइकिल  महालय  में  उसमें  (भी  Go  -

 We  wel  )  (के)  जी  नहीं  ।

 (@)  प्रश्न  नहीं  उठता  ।

 Payment  of  overtime  allowance  in
 Public  Sector  Undertakings

 2825.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FIN-

 ANCE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  suggestions  to  stop  Overtime
 Allowances  in  public  sector  industri-

 es  except  critical  ones;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  8.  GANESH):  (a)  No,

 Sir.

 (b)  Dees  not  arise.

 Report  of  Burean  of  Costs  and
 on  Textile  Industry

 2826.  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of
 COMMERCE  be  pleased  to  state

 €a).  whether  Bureau  of  Costs  and
 Prices  have  submitted  its  final  re-
 port  on  the  textile  industry;  and

 (b)  ig  so,  the  broad  outlines  there-
 of?

 ‘tHE  DEPUTY  MINISTER  IN
 MINISTRY  OF  COMMERCE

 Sea
 A  C.  GEORGE):  (a)  Yes,

 (b)  The  Bureau  has  carried  out  a
 cost  price  ghudy  on  cotton  textiles
 a  haa  mode:  '@  namber  of  ह...

 the  area  of  control,  the  basis  for

 nei  ie ernisation  and  technical  and
 managerial  efficiency.

 These  recommendations,  which  are
 of  detailed  nature,  are  under  active
 consideration  of  the  Government.

 दिल्‍ली  के  बाजारों  में  तस्करों  क ेमाल  की
 बिक्री

 2827.  श्री  स्चन्पू  लाल  चेयरकार  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  9  जुलाई,
 1973के  'हिन्दुस्तान'  में  प्रकाशित  इस  भ्रामक

 के  समाचार  की  और  दिलाया  गया  है  कि
 राजधानी  के  बाजारों  में  तस्करी  के  माल  की
 खुले  आम  बिक्री  हों  रही  है

 (ख)  क्या  इस  तस्करी  के  माल  में  घड़ियां
 तथा  जापानी  नायलोन  की  साड़ियां  खुलेआम
 मिल  जाती  है;

 -(म)  क्‍या  सीमाशुल्क  प्राधिकारी  इस
 स्थिति  से  अवगत  नहीं  है;  और

 (घ)  यदि  हां,  तो  इसके  क्या  कारण  हैं?

 विस  मंत्रालय  में  राज्य  मंत्री  (ली
 के०  कार  गणेश)  (क)  सरकार
 ने  9  जुलाई,  973  के  “हिन्दुस्तान”  में
 दिल्ली  के  बाजारों  में  तस्करी  के  माल  की

 खुलेआम  लिखी  नाक  क ेप्नन्तर्मत  प्रकाशित
 समाचार  को  देखो  है  1

 (ख़)  से  (घ).  मस्त  बारे  में  की  गई  जांच
 पड़ताल  से  प्रकट  होता  है  कि  तस्कर  भाषा  की

 मई  बस्तुएं  जित  में  कृतियां  और  जापानी  ताय-
 लोन की  सैकिया  शामिल  है,  कभी  कभी  दिल्ली
 के  द.  बाजारों  में  बेच;  जा  रही  सीमाशुल्क
 प्राधिकारी  दस:  समस्या  से.  झबगत  है.
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 तथा इस  प्रकार  की  विप्रो को  रोकने  की  द्रष्टा
 से  उन्होंने  हाथ  के  महीने  में  न  केवल  चेती
 दुकानों  ot  अपितु  ऐसे  भण्डारों,  गोदामों  कौर

 ट्रान्सपोर्ट  डीपु  पर  अनेक  छापे  मारे  जो  इन
 दुकानों  को  उक्त  माल  की  आपूर्ति  करते  हैं
 जनवरी  2973  से  जुलाई  2973  तक
 दिल्‍ली  में  विभिन्‍न  स्थानों  से  44.3i  लाख

 रूपए  के  मुल्क  की  कलाई  घड़ियाँ  साडियां
 शादी  पकड़ी  गई  है  ।

 Transfer  of  running  plants  from
 developed  countries  to  India

 2828  DR.  RANEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  proposal  to  formu-
 late  a  set  of  guidelines  for  the  trans-
 fer  of  running  plants  from  develop-
 ed  countries  to  Pais  has  been  drop-
 ped;

 (b)  if  so,  reasons  for  dropping  the
 proposal;  and

 (c)  how  many  proposalg  are  now
 before  Government  for  the  transfer
 of  running  plants  to  India?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  A.  C.  GEORGE):  (a)  and
 (b),  The  considerations  governing  the
 examination  of  cases  relating  to  tra-
 nsier  of  running  plants  from  dev-
 eloped  countries  to  India  would  fall
 broadly  within  those  relevant  to  ap-
 proval  of  export-oriented  ventures,
 and  the  import  of  second-hand  eqiup-
 ment.

 {c)  None  at  present,

 Implementation  of  recommendation
 of  Santhanam  Committes  in  Fublic

 Sector  Undertakings
 2829,  SHRI  ह:  GANGADEB:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Santhanam  Com-

 ia
 Report  on

 ated  ais w
 Oo  peared  70.0  [न being  fully  {mp  bile

 Sector  Wadettakings!  ahd
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 (b)  if  a

 (SHRI  K.  R.  “GANESH):  (a)  The
 Committee  on  Prevention  of  Corrup-
 tion  (Santhanam  Committes)  had
 made  some  recommendations  inter
 alia  on  the  introduction  of  suitable
 purchase  procedures,  vigilance
 machinery  ete.  in  of  Cen-
 tral  Government  enterprises.  Gov-
 ernment  have  issued  instructions  to
 the  enterprises  for  adoption  of  pre-
 Per  procedures  and  aystems,  which
 could  prevent  corrupt  practices.  The
 public  enterprises  also  come  under
 the  purview  of  the  Central  Vigilance
 Commission.

 (b)  Some  of  the  recent  measures
 taken  to  plug  loop-holes  giving  rise
 to  corruption  and  malpractices  in.
 the  pubic  enterprises  include  the
 setting  up  of  a  fully-functioning
 vigilance  machinery,  bringing  under
 the  purview  of  the  Commissioners  of
 Departmental  Enquiries  all  officers
 drawing  a  basic  pay  of  Rs.  1000/-
 and  above,  and  verification  of  antece-
 dents.  Some  of  the  other  measures
 unde:  consideration  are:  g  review  of
 the  Conduct  and  Discipline  Rules  to
 work  out  the  major  common  ele-
 ments  of  a  Model  Set  of  Conduct
 and  Discipline  Rules  for  public  en-
 terprises  in  such  matters  ag  accept-
 ance  of  gifts  and  hospitality,  punish-
 able  offences,  possession  of  assets
 disproportionate  to  income  etc.  act-
 tion  against  delinquent  officers  after
 retirement,  and  staffing  of  vigilance
 units  with  trained  personnel.

 Upsradation  of  Municipality  of
 Bhatpara,  Kamarhati,  Panibantl  and

 Ashok  Nagar-Kalrangerh

 2830.  SHRI  MOHAMMAD  =  ‘Is-
 MAIL:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:
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 Pemibati  trom  C

 agin  Loar
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 Aga  to  Class  on  the  basis  of
 Census  Report  of  1971;  and

 db)  i  not,  the  reasons,  therefor?

 THE  MINISTER  OF  STATE  IN
 THD  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).

 Qn.  the  basis  of  the  nopulstion  figur-
 ves  of  the  Municipalities  of  Bhatpara,
 Kamarhati,  Panihati  and  Ashok
 Nagar-Kalyangath,  as  shown  in
 the  1971  Censug  Report,  the  first
 three  qualified  for  inclusion  in  the
 list  of  ‘C’  Class  towns  and  have
 ‘been  so  included,  while  the  last  one
 did  not  qualify  to  be  classified  as
 ‘C’  class  town,  Ther  existing  posi-

 ction  is  to  continue  for  the  present.
 The  matter  will,  however,  be  review-
 ed  in  the  light  of  decisions  to  be
 taken  on  the  Third  Pay  Commission's
 recommendations.

 ‘News  Report  entitled  “CCI  Bungie
 Cashew  Raw  Nut  Imports  again”

 2831,  SHRI  VIKRAM  MAHAJAN:
 ‘Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  attentian  of  Gov-
 vernment  hag  been  invited  to  the
 news-item  which  appeared  in  the
 ‘Economic  Times’  dated  the  ith
 July,  973  under  the  heading  “C.C.I.
 bungles  cashew  raw  nut  imports
 again”;  and

 (b)  the  reaction  of  Government
 thereto  and  the  steps  proposed  to
 be  taken  in  the  matter?

 ‘THE  ‘DERUTY  MINISTER  Di
 ‘THE  MISSTRY  OF  COMMERCE

 ues
 A.  ९.  GEORGE):  (a)  Yes,

 tb)  Necessary  enquiry  hag  been
 meile,  The  allegations  ave  Siazed
 on  wrang  intemeation.
 3444  ननद,

 Ministers’  sind  officials’  रोक  to
 ‘Woseow

 aa.  PROF,  MADEU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  plessad  to  state:

 (a)  the  number  of  Cabinet,  State
 and  Deputy  “Ministers  and  Officials
 of  the  different  Ministries  who  visit-
 ed  Moscow  from  January,  973  to
 July  ‘15,  1978;

 (b)  the  purpose  of  their  visita;
 and

 (c)  the  estimated  expenses?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (GHRI  K.  8.  GANESH):  (a)  to  (०).
 The  information  38  being  collected
 and  will  be  laig  on  the  Table  of  the
 House  as  soon  as  possible.

 Shortage  of  essential  commodities  in
 BDethi  and  ether  parts  of  the  country

 during  the  current  year

 2833.  SHRI  BANAMALI  PATNA-
 IK:  Wall  the  Minister  of  COMMER-
 CE  be  pleased  to  state:

 {a)  whether  there  has  been  an
 acute  shortage  of  essential  commodi-
 ties  during  the  current  year  in  Delhi
 and  other  parts  of  the  country  and,
 if  so,  the  reasons  therefor;

 (b)  the  steps  taken  to  see  that
 there  is  no  such  shortage  and  to  en-
 sure  equitable  distribution  in  case
 the  shortage  38  unavoidable;  and

 (c)  whether  Government  have
 drawn  any  long  term  plan  to  avoid
 such  situations  ang  to  ensure  con-
 stant  flow  of  supplies  of  essential
 commodities?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  COMMERCE
 (BHRi  A.C.  GEORGE):  (a)  ‘Yes,
 Sir.  Severe  drought  conditions
 gave  a  set  hack  to  agricultural  pro-
 duction  in  1972-73  which  resulted  in
 the  shortage  of  essential  commoditi-
 -  in  Delhi  and  qther  perte  ef  the
 country.
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 &  Various’  एंडी  ९६  Been’

 to  strengthen
 public  distribution  system  The
 mumber  of  fair  price

 shope
 8  hes  béen

 increased  frosa.  3,28,  in  Suly,
 972  to  193,886  at  present;  A  new
 scheme  for  distribution  of  controlled
 varieties  of  clofh  has  also  been  in-
 troduced  with  effect  from  -4l-972,

 (c)  Yes,  Sir.

 The  Approach  to  the  Fifth
 Pilar:  envisages  an  increase  in  the
 production  of  foodgrains  ‘by  22  per
 cent,  sugar  and  gur  by  28  per  cent,
 vegetable  oils  by  30  per  cent,  cotton
 textiles  by  30  per  cent  and  kerosene
 oll  by  60  per  cent  It  also  envisag-
 es  the  establishment  of  an  adequate
 procurement  and  distribution  system
 for  assured  supply  of  essential  com-
 modities  at  least  to  the  poorer  sec-
 tions,  at  reasonably  stable  prices.

 Delegations  of  Ministers  and  Mem-
 bers  of  Parliament  sent  abroad  dur-

 ing  last  six  months

 2834.  SHRI  BIRENDER
 RAO:

 SHRI  S.  N,  MISRA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  number  and
 composition  of  delegations  of  Minis-
 ters  and  Members  of  Parliament  sent
 abroad  during  the  past  six  months
 and  the  purpose  achieved  and  the
 expenditure  incurred  on  each  delega
 tion?

 SINGH

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R  GANESH):  The  infor-
 mation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House
 ag  soon  as  possible.

 Handing  ove,  of  U.S.  AID  buildings
 to  India  by  U.S.A.

 2685.  SHRI  PRABHUDAS  PATEL:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 “AOGUSE  40;  "i9%8""  ‘Weuten'  Ahewets  OE
 ५३)  whethef  Lid

 Saas,
 toy

 ४4  over  the  ua.  to

 (9)  if  80,  how  much  compensation
 India  will  betgiving  ‘to  U.S.A,  in
 this  regard;  and

 {c)  whether:  any  Gnal  settlement.
 has  been,  reached?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 {a)  The  USAID  building  complex
 in’  South  Delhi  consists  of  three  por-
 tions,  an  Administrative  Bleck,  8
 Warehouse  and  Staff  House/Apart-
 ments.  USAID  handed  over  pos-
 session  to  Government  of  the  Admi-
 nistrative  Block  in  February  1973"
 and  of  the  Warehouse  in  April  1973.
 USAID  hag  intimated  that  the  Staff
 House/Apartments  would  be  handed
 over  to  Government  on  30th  Septem-
 ber  1978.

 (b)  and  (c).  The  entire  complex
 was  constructed  out  of  rupees  from
 the  grant  portion  of  PL  480  funds
 which  were  made  available  to  US-
 AID  from  time  to  time  to  be  held  in
 trust  and  to  be  expended  on  meeting
 certain  local  costs  of  the  USAID
 assistance  programmes  in  India,  The
 USAID  buildings,  therefore,  belonged
 to  the  Government  of  India  and  were
 to  revert  to  the  Government  of
 India  whenever  they  aré  no  longer
 required  for  use  of  USAID.  There
 is  no  question  of  any  compensation
 being  payable  to  USAID.

 गत  छः  महीनों  में  निर्यात  किये  शे  सीमेंट  कौ
 सीता

 2836.  श्री  माथे  राम  स्रहिरवार  :

 क्या  वाणिज्य  मंत्री  यह  बताने की  कृपा  करेंगे:
 किः

 (क)  गत  छः  महीनों  में  कितने  सीमेन्ट
 का  नि ति  किया  गया  भर  उन  देशों  के  मोम
 क्या  हैं  जिनकी  सीमेट  निर्यात  किया  सजा

 है  ;  थौर

 (ख)  उन  को  निर्यात  कि  ये  गए  सीमेन्ट
 के  समझ  में  उत  देशों से  क्रिस  किस  सा सात।

 का  कितनी  मात्रा  में  आवास  कायों  गया  है
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 ar  णिल्‍्य  मंत्रालय में  इपसंत्री  (भी  एं०  सौ०

 जा)  (कीमत  छु  महीनों  के  दोरान  सीमेन्ट
 के  देशवार  निर्यात  इस  प्रकार  रहे  है

 x
 देश  माता

 बंगलादेश  88,229  न  टन

 फारस  की  खाडी  38,399  ,,  +

 मश्कत  10,659  ,  »

 नैपाल  3,984  ,,  ,

 141,271  में०  हन

 (a)  af  सीमेन्ट  के  निर्यात  वस्तु
 विनिमय  के  प्रस्तुत  नहीं  किये  जाते,  शरत,
 सीमेन्ट  के  निर्यात  के  बदले  माल  के  आयातों
 का  प्रशन  नहीं  उठता  t

 Namber  of  Mills  engaged  im  the
 manufacture  of  coarse  cloth

 at  controlled  price

 2837.  SHRI  8.  R.  SHUKLA:  Will
 the  Minster  of  COMMBRCE  be
 pleased  to  state:

 (a)  how  many  textiles  mills  in
 the  country  are  engaged  in  the
 manufacture  of  coarse  cloth  at  con-
 trolled  price;

 (b)  what  is  the  average  rate  of
 production  of  such  type  og  cloth;  and

 (९)  to  which  categories  of  persons
 such  cloth  is  distributed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  With  effect
 from  ist  January,  1973,  the  Indian
 Cotton  Mills’  Federation!  have  made

 it  cornpulsory  for  each  mill  *  to  pro-
 duce"  Controlied  Cloth  which  includ-

 88  coarse  and  medium  छि,  at"  the  rate

 of  \2  fer  cerib  of  ft8  production  dur
 ing  97  or  3.44  sq.  rhetres  per  loom
 shift  of  8  hours  worked  during  1971,
 Transfer  of  this  obligation  by  one
 mill  to  another  is  allowed  on  pay-
 ment  of  a  penalty  of  Re,  l/-  per
 sq.  metre  of  the  obligation  and  ac-
 cordirg  to  information  available  only
 39]  mills  are  engaged  in  the  pro-
 duction  of  Controlled  Cloth  at  pres-
 ent.

 (b)  Since  ist  June,  1971,  the  in-
 dustry  has  undertaken  to  produce
 00  milhon  sq.  metres  of  controllet
 cloth  every  quarter.  However,  the
 production  of  Controlled  Cloth  since
 June  97]  has  been  as  follows:—

 302.20  million  sq.mts-
 Sept'Nov.  7977  703.30  55  »
 Dec.  ‘71 /Beb.  972  98.70  #  9
 March  May  ,  7972  97-90,  +»  »

 June/August  7977

 June/Dec.  7972  368.00  53  95
 Jan.73  to  March  7975  64.00  >  Fr
 April  June,  7973  I46.00  55

 (c)  The  sale  of  Controlled  Cloth  is
 not  restricted  to  any  particular
 category  or  categories  of  persons.

 Export  restrictions  imposed  on  high
 grade  Manganese  Ore

 2838.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 versed  the  restrictions  on  export  of
 high  grade  manganese  ore  imposed
 in  December,  1972;  and

 *()  if  so,  the  reasons  for  removal
 of  these  restrictions  and  why  these
 restrictions  were  imposed  earlier?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRL
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arisé.
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 सही  to  Bangla

 4889,  SHRI  ्,  हाथ  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be
 Pleased  to  state:

 ta)  the  quanti  of  -coking
 coal  exported  tS  aasgladech  duting
 19%2-73  and

 (b)  whether  more  orders  have
 been  received  by  Government,  and
 if  80,  the  terms  of  agreement
 between,  India  and  Bangladesh  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  CQ  GEORGE):  (a)  2,27,088.  tonnes.

 (b)  Contract  for  a  total  quantity
 of  66  lakh  tonnes  of  non-coking  coal
 for  supply  during  1978-74  has  been
 concluded  by  M.M.TC,

 भारत  को  अमरीकी  सहायता

 2840.  भी  शिव  कुमार  शास्त्री  :
 श्री  चन्दूलाल  असाकिर  :

 क्या  कस  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  अमरीका  ने  भारत  को  0
 अरब  डालर  की  सहायता  देने  के  2  वर्षीय

 कार्यक्रम को  त्यागा  है,

 (ख)  इस  समय  भारत  को  अमरीका
 को  कितनी  धनराशि  का  भुगतान  करना

 है;

 (ग)  क्‍या  इस  राशि  के  भुगतान  से  भारत
 की  अर्य  व्यवस्था  पर  कुप्रभाव  पड़ेगा;  भौर

 (थ)  यदि  हां,  तो  किस  रुप  में  ?

 जिस  मंत्री  (भी  धशत राव चब्हाण राय  चक्का  :

 (क)  सयुक्त  राज्य  प्रेमिका  ने  भारत
 को  i952 में  नाविक  सहायता  देना  शुर
 किया  था  और  2:  वर्षों  की  प्रगति  में  उसने
 लगभग  L0  [ड  डालर  की  सहायता दी  है  ।

 की,  बात  को  कोई
 जानकारी  नहीं  है  कि  संयुक्त  राज्य  अमरीका
 में  भविष्य  में  भारत  को  प्राथमिक  सहायता
 देना  बंद  करने  का  कोई  निर्णय  किया  है।

 च)  एक  विवरण  संलग्न  है  ।

 (ग)  कौर  (4).  इन  ऋणों  को  चुकाने
 के  लिए  ऐसे  प्रबन्ध  किएजायेगे  जिनसे  भारतीय

 अर्थव्यवस्था  पर  कोई  प्रतिकूल  प्रभाव  न  पडे
 इसके  अतिरिक्त  ऋणो  की  वापसी  कई
 वर्षों  मे  विभिन्‍न  चरणों  भे  की  जानी  है।

 वायरल

 30  जुन,  973  की  स्थिति  के  अनुसार
 सयुक्त  राज्य  अमेरिका  को  चुका  जाने  वाले
 ऋणो  की  बकाया  राशि  :

 के  सरकारी  शहरा  करोड  रुपये  में

 L  डालरो  मे  चुकाये  जाने  वाले

 ऋण  2393  54

 2  रुपये  में  चुकाये  जाने  वाले  ऋण

 (क)  विकास  ऋण  द्11  92

 (ख)  पी०  भजन  480

 रुपया  ऋण  497  00

 ख  गैर-सरकारी  ऋण

 (1)  डालरों  में  चुकाये
 जाने  वाले  44  57

 (2)  रूपयों  में  चुकाये
 जाने  वाले  13.  56

 (3)  बायो  में  झुकाये
 जाने  बाले  कूल  ऋण  87.00

 4347. 59
 High  ह.  Werking  Group  te  ok

 inte  the  problems  of  exporter

 264i.SHRI  M.  s  SANJEEVI

 SHRI  VIRBHADRA  SINGH
 Will  the  Ministet  of  COMMERCE

 be  pleased  to  State:
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 (8)
 high-pow  Goveramen

 t  have  set
 Up  a  er

 कण  या look  into  the  problems  of  ouporiers

 (b)  if  so,  what  are  the  terms
 reference  of  the  Group  and  by  what
 time  the  Report  will  be  submitted?

 THE  DEPUTY  MINISTER  IN  THE
 MINSTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir,  A
 Group  to  recommend  a  long  term
 export  strategy  for  the  Fifth  Five
 Year  Plan  and  beyond  hag  been  get~
 up.

 (b)  The  terms  of  reference  of  the
 Group  will  include  interalia  the
 following:—

 (i)  Steps  required  for  creating  an
 adequate  production  base
 and  surplus  for  exports;

 (ii)  Review  of  the  Export  Policy
 Resolution  and  amendment
 thereto;

 (iii)  Creation  of  an  adequate
 Inter-Ministeria]  forum  or
 forums  for  expeditious  dis-
 posal  of  business  in  Gov-
 ernment  related  to  exports.
 This  will  also  cover  delega-
 tion  of  adequate  powers  to
 the  Ministry  of  Commerce
 and  its  agencies  in  regard  to
 Rupee  Finance,  Foreign  Ex-
 change  and  related  matters.

 The  Group  will  submit  its  report
 to  the  Government  within  three
 monthy  from  the  date  of  its  constitu-
 tion.

 Agreement  between  India  and
 South  Kerea  for  supply  of

 Textile  Machinery
 2842.  SHRI  M.  S,  SANJEEVI  RAO:

 SHRI  VIRBHADRA  SINGH:

 Wilt  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (#)  whether  the  Indo-Sow!  -
 ohh  vottivact  hae

 bya ed
 toe  the

 (b)  if  so,  tie  salient  §  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (GHRI
 A,  C.  GEORGE):  (a)  and  (b).  No
 contract  for  the  supply  of  textile
 machinery  and  other  eq  ents  to
 South  Korea  has  been  signed  at  Gov-
 ernment  level.  However,  three  con-
 tracts  of  the  approximate  total  value
 of  $16.3  million  have  been  signed  by
 Indian  firms  for  the  supply  of  textile
 machinery  to  South  Korea.

 Black  niarket  in  Cotton  Yarng  ef
 60s  and  above

 2843,  SHRI  D.  D.  DESAI;  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  have
 seen  the  report  in  the  ‘Economic
 Times’  dated  the  Ist  June,  973  un-
 der  the  caption  “Black  market  in
 yarn”  stating  that  there  is  a  thriving
 black  market  in  Cotton  yarn  of  60s
 and  above;  and

 (b)  if  so,  Government’s  reaction  to
 this  report  and  the  stepg  Govern-
 ment  have  taken’  to  prevent  this
 black  marketing?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (9)  The  powers  of  Textile  Com-
 missioner  under  Catton  Textiles
 (Contrel)  Order,  948  to  take  suit-
 able  measures  against  yarn  dealers
 violating  the  provisions  of  the
 Order  have  already  been  delegated  to
 all  District  Collectors  and  Deputy
 Commissioners.

 Risk  te  landing  aircraft  due  to
 hitiocks  near  the  beginuing  of  runway

 at  Paism

 9844,  SHRI  D.  D.  DESAI:  Wil  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  hillocks
 ee  an beginming  of  the  हम  at  Palen
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 at  Vasemh  Villages  pose  a  risk  to  the
 landing  aircraft  at  the  airport  in
 view  of  the  two  plane  crashes  near
 the  hitlocks,  9  in  the  last  twelve
 motithe;  ind

 (b)  if  so,  the  reason  for  not
 ting  the  hills  levelled?

 THE  MINISTER  OF
 AND  CIVIL  AVIATION
 KARAN  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Magnetic  Disturbance  to  Landing
 Aircraft  due  y  high  tension  Trans-
 mission  Cables  near  Delhi  Airport

 get-

 TOURISM
 (DR.

 2845.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  has  come  to  Gov-
 ernment’s  notice  that  high  tension
 transmission  cables  at  Vasant  village
 near  the  beginning  of  the  Delhi
 airport  runway  are  likely  to  cause
 magnetic  disturbance  and  affect  the
 sensitive  instruments  of  landing  air-
 craft;  and

 (b)  if  so,  the  steps
 medy  the  situation?

 taken  to  re-

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  No,  Sir,  The
 Court  of  Inquiry  which  investigated
 the  accident  to  Indian  Airlines  Boe-
 ing  737  near  Delhi  on  3l-5-973  has
 held  that  there  is  no  magnetic  field
 generated  by  the  high  tension  lines
 which  would  affect  the  instruments
 of  a  landing  aircraft.

 (b)  Does  not  arise.

 Demand  for  Cotton  and  Oil  Seeds
 Equalisstien  Fund

 2846.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  COMMERCE
 be  pleased  to  atate:

 (a)  Whether  deinands  have  been
 madé  for  Cotton  and  Oilseeds
 Equalisation  Fund;
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 Cb)  ४  9,,  the  ,
 wa

 of  Gov-
 erat,  thebeto;  aud

 (९)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 th)  and  (c).  Do  not  arise.

 Report  on  cost  price  relatiouship  in
 Cotten  Textile  Industry  with  parti-

 cular  reference  to  production  and
 pricing  of  controlled  cloth

 2847,  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  Bureau  of  Indus-
 trial  Costs  and  Prices  had  submitted
 its  report  on  the  cost  price  relation-
 ship  in  the  cotton  textile  industry,  with
 Particular  reference  to  production  and
 pricing  of  controlled  cloth,

 (b)  whether  the  report  has  been
 examined;  and

 (c)  if  so,  the  recommendations  ac-
 cepted  and  the  steps  taken  or  proposed
 to  be  taken  to  implement  the  same?’

 {HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  It  38  under  examination.

 (c)  Does  not  arise.

 Cases  of  heavy  landing  by  planes  of
 Indian  Airlines  and  Air  India

 2848.  SHRI  BANAMALI
 PATNAIK:

 SHRI  M.  RAM  GOPAL
 REDDY;

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 ike
 passengers  om  the  Dethi-Amsiteer-Gei-
 nagar  flight  deflated  efter  it  landed  «
 Amritsar  on  the  Lith  duly,  978;
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 (b)  whether  cases  of  heavy  landing
 by  planes  of  the  Indian  Airlines  and
 Air  India  have  been  on  the  increase
 in  the  recent  past;  and

 (९)  if  so,  the  steps  taken  or  proposed
 to  be  taken  in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (c).  Tyres  of  all  4
 port  wheels  of  Caravelle  VT-DVI  got

 deflated  on  llth  July,  973  when  the
 aircraft  was  parked  on  the  apron  at
 Amritsar  aerodrome.

 The  occurrence  is  under  investiga-
 tion.  Appropriate  action  will  be  taken
 in  the  light  of  the  findings.

 (b)  Such  incidents
 time  to  time.

 do  occur  from

 Amount  advanced  to  small-scale  In-
 dustries  in  Bihar  by  Nationalised

 Banks

 2849.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  959  on  the  4th  May,  973
 and  state:

 (a)  the  up-to-date  amount  advanced
 ‘by  each  bank  for  the  small-scale  indus-
 tries  in  each  State  of  the  country  and
 in  each  District  of  Bihar;

 (b)  whether  in  many  Districts  of
 Bihar,  Banks  show  a  disinclination  to
 ~advance  credits  to  cooperative  socie-
 ties  to  set  up  small-scale  industries;
 and

 (९)  if  not,  the  total  number  of  co-
 operatives,  District-wise,  having  been
 granted  loan  during  the  last  three
 years?

 THE  MINISTER  OF  FINANCE
 ~SRRI  YESHWANTRAO  CHAVAN):
 (a)  The  available  data  relating  to  out-
 standing  bank  advances  to  amall-gcale
 dadustring  at  at  the  end  of  December,
 19%,  are,  given  in  the  Statement
 dnid  on  the  Table  of  the  House,  [Placed
 an  Library,  See  No,  L.7-5883/78}.

 In  regard  to  Bibar,  two  statements
 are  jaid  on  the  Table  of  the  House.
 {Placed  कि  Library.  See  No,  LT-5383/
 73].  The  information  given  in  State-
 ment  II  relates  to  bank-wise  details  of
 outstanding  bank  advances  to  small-
 scale  units  in  Bihar  as  at  the  end  of
 December  1972,  The  statement  in
 Annexure  III  gives  district-wise  de-
 tails  of  outstanding  advances  to  small-
 scale  industries  in  Bihar  as  at  the  end
 of  June,  1972,

 (b)  and  (c).  Banks  make  every
 endeavour  to  provide  credit  to  all
 viable  schemes  in  the  field  of  small-
 scale  industries  irrespective  of  the
 quarters  from  which  they  might
 emanate.  Since  organisation-wise
 classification  of  advances  to  small  scale
 industries  has  not  been  attempted  dur-
 ing  the  earlier  years,  the  type  of  in-
 formation  asked  for  in  part  (c)  of  the
 question  is  not  available.

 Fixing  of  time  limit  for  disposal  of
 loan  petitions  by  nationalised  banks

 2850.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  fix  a
 maximum  time  hmit  of  three  months
 for  the  disposal  of  loan  petitions  by
 nationalised  banks  to  avoid  delay  and
 corruption;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 (a)  and  (b).  The  question  of  fixing
 maximum  time  limit  for  the  disposal
 of  loan  applications  by  the  nationalis-
 ed  banks  was  discussed  in  the  meeting
 with  the  Chairman  of  the  nationalised
 banks.  It  was  felt  that  for  the  ad-
 ministrative  and  practical  reasons,  it
 will  be  difficult  to  fix  any  such  time
 limit  but  steps  should  be  taken  for
 expenditious  disposal  of  loan  applica-
 tions  by  greater  decentralisation  and
 delegation  of  powers  to  different  le-
 vels,  improving  work  procedures  and



 tees,  The
 keep  this  matter  under  continual  re-
 ‘view  so  that  the  loan  applications  are
 disposed  of  without  any  avoidable

 Facing  of  serious  threat  by  Tea  In-
 dustry  due  to  casual  attitude  of

 Shipping  Bnes

 2851  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  the  Indian  tea  industry
 is  at  present  facing  a  serious  threat
 of  its  traditional  Irish  market  due  to
 the  casual  attitude  of  the  shipping
 lines  under  the  pooling  system  to
 Indian  tea,  and

 (b)  if  so,  what  steps  have  been  taken
 to  provide  adequate  and  timely  ship-
 ping  facilities  for  the  export  of  Indian
 tea  to  Ireland?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE)  (a)  No,  Sir

 (b)  Does  not  arise

 Extension  ef  Scheme  of  Compulsory
 Export  to  other  Industries

 2852  SHRI  VASANT  SATHE  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  whether  extension  of  the  scheme
 for  compulsory  export  to  other  indus-
 tres  is  under  the  consideration  of
 Government,

 {b)  if  so,  which  other  industries
 are  being  considered  for  being  brought
 under  the  scheme,  and

 (c)  the  progress  of  the  scheme
 achieved  so  far,  Industry-wise’

 THE  DEPUTY  MINISTER  IN  ह:
 MINISTRY  OF  COMMERCE  (SHRI
 ry  C.  GEORGE):  (a)  No,  Sir

 (9)  708  not  arise.

 (९)  &  stétement  f¢  enclosed.
 MenBer,
 it  tes  conwtwnced  8  deltherétions.

 Statement

 Name  of  the  Industry  Number  of

 ved.  the  required.
 export  छुहणिन

 mance.

 इच् एन  ‘I972-
 72  73

 (7)  @)  (3)

 x.  Bicycle  and  =  their
 components  and  accesso-
 ries  74  7

 2  Diesel  engines  station-
 ery  type  I  a

 $  Small
 wah  ines cul  power tools and  other  work.

 ing  tools  0]  34
 4  Coated  and  bonded

 abrasives  Nil  z
 5  Storage  battenes  dry

 batteries  5  3
 6  Wire  Ropes  9  8
 7  Automobiles  =  ancil-

 laries  4०  |  6
 8  Pipes  and  tubes  Ir  4
 9  Transmission  towers  I  2

 ‘10.  Weighing  machines  Nil  Nit
 77  Drugsand  Pharma-

 ceuticals  23  13
 73  Pants,  Varnishes

 and  Enamels  5  ्

 TOTAL  94  703

 Strategy  regarding  Export  Prometion
 during  Fifth  Plan

 2853  SHRI  VASANT  SATHE  जा
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state  the  strategy  evolved  for
 export  promotion  in  the  Fifth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  A  है... ड  to  recom-
 mend  a  longterm  straiexgy  fer  the
 Fitth  Five  Year  Plan  ani  beyond  has
 recently  been  set  up  under  the  Chatr-
 manship  of  Prof.  &  Chatravirty,

 Ptanntng  Commision,  end
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 Fropesal  to  set  up  a  Teurlem  Training
 |

 2854.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  a  Tourism  Training  Institute  to
 provide  training  facilities  to  all  types
 ef  Touring  personnel;

 (b)  if  so,  the  cost,  location  and  other
 features  of  the  Institute;  and

 (c)  at  what  stage  of  consideration/
 implementation  the  proposal  stands?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  A  U.N.  Expert  visited
 the  country  during  June-July,  973
 under  the  United  Nations  Development
 Programme  with  a  view  to  drawing  up
 a  project  report  for  setting  up  an  In-
 stitute  of  Tourism.  The  final  report
 is  awaited  from  U.N.D.P.

 Withdrawal  by  Reserve  Bank  of
 existing  concessionary  refinance

 entitiements  at  Bank  rate

 2855.  SHRI  SHRIKRISHAN  MODI:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  has
 withdrawn  the  existing  cencessionary
 refinance  entitlements  at  bank  rate;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  have  im-
 posed  further  curbs  on  bank  borrow-
 धद्धड,  and  if  so,  the  nature  thereof?

 फसल  MINISTER  OF  FINANCE
 (BHRI  YESHWANTRAO  CHAVAN):
 (a)  te  (c).  The  Reserve  Bank  has
 withdrawn  effective  July  13,  I973,  con-
 cessionary  refinance  entitlements  at
 Yank  Rate  or  below  with  the  excep-
 ton  ef  Ww  a  Iimited  amount  of  re-
 finanting  of  export  credit  and  (2)
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 refinancing  af  amount  lent  by  com-
 mercial  banks  to  primary  credit  socie-
 ties  and  farmers’  service  societies.

 The  above  action  was  found  to  be
 necessary  in  view  of  the  highly  Hquid
 conditions  of  the  economy  and  the  need
 for  restraint  on  credit  expansion.  The
 emphasis  of  the  policy  currently  pur-
 sued  is  on  preventing  commercial
 banks  from  resorting  excessively  to
 refinance  from  Reserve  Bank.

 Yacrease  In  Prices  fine  and  superfine
 varieties  of  Cotton

 2856.  SHRI  SHRIKRISHAN  MODI:
 SHRI  PURUSHOTTAM

 KAKODKAR:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  impose  maximum  ex-mill  and
 retail  prices  for  fine  and  superfine
 varieties  of  cotton,  and  if  so,  the  date
 from  which  these  have  been  effect  to;

 (b)  whether  ex-mill  price  of  cloth
 will  be  subject  to  an  upper  limit  cor-
 responding  to  the  prices  obtaining  in
 November,  ‘1972,  and  if  so,  the  reasons
 therefor;  and

 (c)  whethey  Watchdog  Committees
 have  been  set  up  at  important  con-
 sumer  centres,  and  ig  so,  their  func-
 tions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Presumably,  the
 Hon'ble  Member  is  referring  to  prices
 of  cotton  cloth  and  not  cotton  as
 printed  in  the  question.  If  so,  it  may
 be  stated  that  Government  have  not
 decided  to  impose  maximum  ex-mill
 and  retail  prices  for  fine  and  super-
 fine  varieties  of  cotton  cloth.

 (b)  Under  the  Voluntary  Price
 Restraint  Scheme  for  wearable  varie-
 ties  of  millmade  cotton  cloth  of
 madium  and  cearse,  varieties  (exelud-
 ing  those  already  subject  to  statutory
 price  control)  brought  into  force  witt:
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 effect  from  20-7-1978,  the  ex-mill  prices
 of  cloth  covered  by  the  ‘Seheme  ‘are
 subject  to  an  upper  lint  correspoiid-
 ding  to  the  prices  obtaining  to  Nevem-
 ber,  972  plus  40  per  cent.  The  in-
 arease  in  prices  over  November,  972
 prices  has  been  allowed  to  cover  in-

 ‘crease  in  the  cost  of  inputs  in  the
 period  subsequent  to  November,  ‘1972.

 (c)  Watchdog  Committees  are
 being  set  up  at  important  distribu-
 tion  centres  to  look  into  the  complaints
 if  any,  of  over-charging  of  prices  and
 bring  them  to  the  notice  of  the  Apex
 Bodies  of  the  mills/traders  as  well  as
 to  the  Office  of  the  Textile  Commis-
 sioner.

 Construction  of  multistoryed  Building
 of  LLC.

 2857,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  differences  between
 LLC.  architects  and  N.D.M.C.  have
 held  up  the  construction  of  multi-
 storeyed  building  of  LIC.  in  New
 Delhi;  and

 (9)  if  80,  the  remedial  measures
 proposed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  In  December  1971,  the  L.LC.  sub-
 mitted  to  the  N.D.M.C.  plans  for  the
 construction  a  multi-storeyed  building
 (over  30  storeys)  On  its  plot  in  Con-
 naught  Circug  area.  Consideration  of
 these  plans  has  been  held  up  pending
 decision  by  the  Government  on  the
 recommendations  made  by  the  New
 Delhi  Redevelopment  Advisory  Com-
 mittee.

 Termination  of  U.8.  Technical
 Assigtance  Programme

 2868.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FIANCE  be  pleased
 to  state:

 AUGUST  10,  वश  ,  ,
 Written  Angperay  8%

 (a),  whet

 Bip"
 an

 ical
 asthe

 ings”
 Ha

 been  terminaféd'tn  Me  month  of  June,
 ‘1978;  and

 (b)  if  so,  the  reasons  for  this  deci-
 sion.

 THE  MINISTER  OF  FINANCE
 (SHRI  ‘YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Based  on  a  dialogue  with
 the  USAID  Mission  in  India,  in  the
 context  of  our  selective  approach
 towards  foreign  assistance  and  col-
 laboration,  it  has  been  mutually  agreed
 that,  for  the  present,  U.S.  technical
 assistance  to  India  would  be  restricted
 only  to  the  Indian  Farmers’  Fertilizer
 Cooperative  Project  upto  the  end  of
 April  1974,  U.S.  technical  assistance
 for  the  remaining  projects  ended  on
 30-6-1973,  on  their  completion.

 Observance  of  a  Business  Competition
 in  Delhi  Division  of  L.LC.

 2859.  SHRI  HASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Life  Insurance  Cor-
 poration,  Delhi  Division,  had  observed
 a  business  competition  in  February-
 March,  973  as  ‘Hill  Station  Chalo
 Competition’;

 (b)  whether  the  result  of  this  com-
 petition  has  n°t  so  far  been  announc-
 ed,  and  if  so,  the  reasons  for  delay.

 (c)  when  the  result  is  likely  to  be
 announced  and  when’  the  proposed
 tour  of  hill  station  is  likely  to  mature;
 and

 (a)  the  specific  steps  being  taken
 by  Government  to  ensure  announce~
 ment  of  results  of  such  competitions
 within  a  period  of  three  months?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SINANCE  (SHRIMATI
 SUSHILA  RQHATGI):  (४)  Yea,  Bir.

 (9)  to  a)  The  results  of  such
 competitions  are  unced
 within  a  petied  of  three  months,  In
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 the  present  case,  however,  there  has
 been  sonie  delay  i  cvttipiliriy  the  re-
 suits  tue  to  the  year-end  rush  of  work.
 The  result  is  Hkely  to  be  announced
 during  this  month.  Prizes  ere  norm-~-
 ally  awarded  at  a  Development  Con-
 ference  which  is  expected  to  be  next
 held  in  October  this  year.

 Decision.  by  Textile  Commissioner  to,
 permit  deala  in  Imported  Cotten

 among  Mills

 2860.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  to  curb  clandestine
 deals  among  the  mills  in  imported
 cotton,  the  Textile  Commissioner  has
 decided  to  permit,  cotton  deals  among
 milig  on  certain  conditions;  and

 (b)  if  so,  the  main  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  deals  in  imported  cotton
 among  mills  are  permitted  on  certain
 conditions,  with  a  view  to  give  financial
 relief  to  the  mills  having  stocks  of
 foreign  cotton  surplus  to  their  require-
 ments  due  either  to  power-cuta  or
 change  in  the  production  pattern.
 This  permission  is  subject  to  the  fol-
 lowing  conditions:

 (l)  The  selling  mills  and  the  buy-
 ing  mills  should  send  their  applica-
 tions  to  the  ICMF  with  copies  of  the
 resolution  of  their  Board  of  Directors/
 Partners  indicating  the  price  at  which
 the  transaction  would  be  completed.
 The  Federation  would  recommend
 genuine  cases  to  Textile  Commission-
 er  after  due  scrutiny.

 (2)  A  penalty  of  Rs.  00  per  bale
 should  be  paid  to  the  ICMF'  to  be  cre-
 dited  to  the  Export  Promotion  Fund.

 Number  of  Toa  Estates  owned  by
 ediane  and  Foreigners

 ‘teh.  SER  ARVIND  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  Mate:  .

 '

 (a)  the  number  of  tea  estates  in
 India;  and

 (b)  how  many  are  owned  by  Indians
 and  how  many  are  owned  by  foreign-
 ers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  As  on
 3l-8-972  there  were  12,999  Tea  Es-
 tates  registered  with  the  Tea  Board.
 Of  these  309  estates  are  owned  by
 foreigners  and  12,690  by  Indians

 Assessment  about  Requirement  of
 Nylon  Yarn  during  the  current

 Financial  Year

 2862.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state.

 (a)  whether  any  assessment  about
 the  requirement  of  Nylon  yarn  has
 been  made  during  the  current  finan-
 cial  year;  and

 (b)  if  so,  the  outcome  thereof;  and

 (c)  how  the  demand  is  proposed  to
 be  met?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  No  de-
 tailed  assessment  has  been  made.
 Based  on  an  estimate  of  requirements
 by  consuming  units,  there  is  a  likeli-
 hood  of  a  shortfall  in  availability  of
 nylon  yarn  0  the  tune  of  about  3,000
 tonnes.

 (c)  There  is  a  world-wide  shortage
 of  both  caprolactum  and  nylon  yarn.
 However,  to  cover  the  shortfall  to  the
 maximum  extent  possible,  efforts  are
 being  made  to  purchase  both  these
 commodities,
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 Interim  Report  by  (emmities:  on
 Cloth  Prices

 2863.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  any  interim  report  by
 the  Committee  on  Cloth  Prices  has
 been  received  by  Government;

 (b)  #  80,  the  salient  features  of
 the  recommendations  made;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRi
 A.  C.  GEORGE):  (a)  The  Committee
 on  Cloth  Prices  submitted  its  final
 report  to  Government  in  July,  1973.

 (b)  and  (c).  On  the  recommenda-
 tions  made  to  Government  by  the
 Committee  on  Cloth  Prices,  a  Volun-
 tary  Prices  Restraint  Scheme  for
 wearable  non-controlled  cloth  of  coarse,
 lower  and  higher  medium  varieties
 has  been  evolved  and  brought  into
 force  with  effect  from  20th  July,
 98  The  salient  features  of  the
 scheme  are:—~

 aq)  Ex-mill  prices  of  all  wearable
 varieties  of  coarse,  lower  medium  and
 higher  medium  cloth  (exeluding  those
 already  under  statutory  price  con-
 trol)  will  be  subject  to  an  upper
 limit  corresponding  to  the  prices  ob-
 taining  in  November,  ‘1972  plus  20

 per  cent  to  cover  increases  in  the
 cost  of  inputs  in  the  subsequent
 period.

 AUGUST  70  io72  Written  Angwers  i

 Scheme  to  the  Government  and  As-
 soelations  of  the  Industry  and  Trade
 concerned,  for  remedial  action.

 Payment  of  Taxes  by  National  and
 Grindlays  Bank  Limited

 2865,  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  FINANCE  be
 be  pleased  to  refer  the  reply  given
 to  Unstarred  Question  No  630  on
 the  6th  April,  i978  regarding  the  pay-
 ment  of  taxes  by  National  and  Grind-
 lays  Bank  Ltd.,  and  state,

 (a)  whether  ‘prima-facie’  case  has
 been  established  against  the  National
 and  Grindlays  Bank  Limited  for  eva-
 sion  of  Indian  income  tax;  and

 (b)  if  so,  the  steps,  g  any,  taken
 to  impose  legal  restraints,  morate-
 rium,  denial  of  bank  credit  or  other-
 wise,  upon  this  bank  pending  further
 and  fuller  investigations?

 THE  MUSTER  OF  STATE  IN  THE
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 Atticie  entified  हद  on  Private
 Arceumt  fie,  Government  Share

 Declines”

 2866,  SHRI  JYOTIRMOY  BOSU:
 SHR;  RAM  BHAGAT

 PASWAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  an  article  published  by  the
 ‘Economic  Times’,  Bombay,  dated  the
 27th  June,  1973,  under  the  caption
 “Imports  on  private  account  rise,
 Government  share  declines”;

 (b)  if  so,  Government's
 thereto;  and

 (९)  the  exact  position  with  regard
 to  canalisation  of  imports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  ९.  GEORGE):  (a)  Yes,  Sir.

 (b)  Government’s  share  in  imports
 00९3  not  depend  entirely  on  canalis-
 ed  imports.  The  percentage  share  of
 Government  depends  on  the  totality

 reaction

 to  the  gap  between  domestic  produc-
 ton  atid  requirements  and  other  eco-
 nomic  considerations.

 (९)  Import  of  202  items  is  canalis-
 ed  through  public  sector  agencies
 during  ‘1978-74  as  against  282  during
 1972-78,

 समय  प्रदेश  म  वेतन  स्थलों  का  विकास

 2867  श्री  फूल चन्द  बर्मा:  क्या  पर्यटन
 कौर  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करने  कि  :

 (क)  क्या  उनके  मंत्रालय मे  राज्य  मंत्री
 ने  जुलाई,  973  में  ग्वालियर  में  यह  कहा
 था  कि  मध्य  प्रदेश  के  पर्यटन  स्थलों  फा  विकास
 किया  जाएगा  ;  कौर

 (ख)  यदि  हा,  तो  इस  संबध  में  भ्रव  तक
 क्या  कार्यवाही  की  गई  है  तथा  भविष्य  में  क्‍या
 कदम  उठाएं  जाये  ?

 पर्यटन  झोर  नागर  विमानन  मंत्री  (डा०
 कर  सिह)  :  (क)  जी,  हा  ।

 (ख)  मध्य  प्रदेश  मे  उन  स्थानों  को

 of  imports  and  on  imports  of  other  दर्शाने  वाला  एक  विवरण  संलग्न  है  जहा  पूर्वे-
 items  on

 ———  Sara
 which  भर्ती  योजना प्रो  मे  पर्यटन  सुविधाए  प्रदान  की

 मिटा  बाप.  जया  हैं  तथा  जहा  चालू  योजना  में  स्कीम  हाथ
 tion,  the  actual  impotts  are  related  में  ली  गयी  हैं  ।

 विवरण

 समय  प्रदेश  म  पर्यटन  सुविधाघरों  को  व्यवस्था  के  लिए  हांथ  में  लो  गई  स्कीमों  को

 दर्शन  वाला  विवरण

 दूसरो  शौर  तीसरा  पंचवर्षीय  योजनाएं

 .  जाग-1  2  3  (कए)  हम

 1... मांडू में विश्राम  गृह  धर  2,02,  959
 2  खजुराहो  में  विधान  गृह  12,158
 3...  इंदौर  तथा  ग्वालियर  में  पर्यटक  ब्यूरो  1,500
 4  सांची  में  विश्राम  गृह  का  प्रबन्ध  18,275

 सांची  में  स्टाफ  क्वार्टरों  का  निर्माण  4,500 5.
 e  खजुराहो तथा  मांडू F  निम्न  पाग  वर्गीय  विश्राम  गृह

 चर्चित  योजना  9  68-67
 be  शांति  में  फर्क  बंगला

 63,368  3,02,  760

 23,000
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 Oe  में  पर्यटक  अंग ला  a
 Pg  “सोचो  में वर्येशक  फैसले  में:  कलाई फूट  शटर

 धिक  योजना  9  67-68

 शौरी  पंच  बद होय  पोखरा

 .  कान्हा  वन्‍य  जीव  शरण-स्थान

 (क):  कान्हा  का  विद्युतीकरण  (कार्य  पूरा  हो  चुका  है)
 (ख)  पानी  की  सप्लाई  (कार्य  प्रगति  पर  है)

 (ग).  दो  मिनी  बसों  की  व्यवस्था  (प्रदान  कर  दी  गयी)
 2  भोपाल  में  युवा  होस्टल  का  निर्माण  (पूर्ण  होने  वाज़ा  है)

 _मांड  में  पर्यटक  बंगले  में  पानी  की  सप्लाई

 14,000  38,000

 “25,000  25,000,

 2,581,000
 “1,00,000

 80,000

 3,20,000
 3.  क)  टैंकों  की  मरम्मत  तथा  शिविर  स्थल  के  लिए  भूमि  की

 खरीद  (कार्य  पूरा  हो  चुका  है)  1,00,000

 (ख)  भारत  पर्यटन  विकास  निगम  द्वारा  खजुराहो  में  पर्यटक

 लाज  का  विस्तार

 (ग)  पानी  की  सप्लाई  (कार्य  प्रगति  पर  है)
 aA  सांची  में  पानी  की  सप्लाई  (कार्य  प्रगति  पर  है)

 20,00,  000

 7,46,000
 1,92,000

 कान्हा  में  बारासिधा  प्रायोजना  तथा  ऐनीकटों  का  निर्माण  (कार्य

 पूरा हो  चुका  है)  1,11,000  39,00,000

 छिपी  हुई  स+पत्ति  के  बारे  में  जानकारी
 बन  वाले  व्यक्तियों  को  प्रकार

 2860.  चो  फूल चन्द  बना:  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करगे  कि  :

 (क)  क्‍या  सरकार  छिपी  हुई  सम्पत्ति
 का  कसा  बताने  वाले  लोगों  को  पुरस्कार  देने

 की  योजना  लागू  करने  जा  रही  हैं  ;  शौर

 (ख)  यदि  हां,  तो  तत्संबंधी  मुख्य  बाते
 ऐसा  हैं?

 जिस  मंत्रालय  सम  राज्य  मंत्री  (ो  o
 पवार  गणेश)  :  (क)  शौर  (ल)  :  ऐसे

 घन-कर  और  के  भ्रपवंचन  के

 में  i-7-973  से  संशोधन  किया  गया  है  ,
 संशोधित  पुरस्कार  नियमों  के  भ्रन्तर्गत  आयकर,
 धन-कर  और  सम्पदा-शुल्क  के  अ्रपवंचन  के
 बारे  में  सूचना  देने  वाले  मुखबिरों  को  पुरस्कार
 देने में  कोई  प्रेम-भाव  नहीं  है।  साधारणत:

 भ्रधिकृतम.  देय,  पुरस्कार  लगाए  गए  और
 वास्तव  में  वसूल  हुए  अ्रतिरिक्त  राय-कर,
 धन-कर  और  सम्पदा  शुल्क  का  0  प्रतिशत

 होता  है,  जिसकी  भ्र धिक तम  सीमा  25,000
 रु०  है,  लेकिन  25,000  fo  की  यह  सीमा  उसने
 मामलों  में  लागू  नहीं  होगी,  जहां  उससे  ऐसी
 अप्रकट  ठोस  वरिसंम्पत्तियों  का  पता  चलता

 है,  जिनका  मुल्य,  दर्ज  गई  सूचना  के  परिणाम-

 ,  स्वरूप  कर  निर्धारण  में  शामिल  कर  लिया
 व्यक्तियों  को  भी  शामिल  करने  के  लिए  जो...  गया  हैं  कौर  शामिल  किए  गये  इस  मूल्य  के

 बारे  में  सूचना  देंते  हैं,  पुरस्कार देंगे  के
 नियमों...  sree:  ge
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 Onmteel,  of  Reserve  Bank  over  Corpo-
 Yate  Non-Banking  Companies

 ‘2870,  SHRI  con  TANARDANAN:
 a  SHRI  INDRAJIT  GUPTA:

 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  proposal  to  extend
 the  control  of  the  Reserve  Bank  to
 the  Corporate  non-banking  Compa-
 nies  which  accept  deposits  from  the
 public  has  been  dropped;  and  if  so,
 the  reasons  therefor;

 (b)  the  total  amount  of  deposits
 with  such  non-banking  companies  at
 present;  and

 (c)  how  Government  propose  to
 exercise  some  sort  of  control  over
 such  companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (c).  In  pursuance  of  powers
 vested  in  the  Reserve  Bank  under
 Chapter  III-B  of  the  Reserve  Bank
 of  India  Act,  1634,  the  Bank  has  issu-
 ed  certain  directions  regulating  ac-
 ceptance  of  deposits  by  non-banking
 financial  and  non-financial  companies
 The  main  features  of  the  existing
 directions  are  given  in  the  enclosed
 statement.  Certain  recommendations
 made  by  the  Banking  Commission
 in  regard  to  the  regulation  of  non-
 banking  financial  institutions  are
 under  consideration  of  the  Govern-
 ment,

 (b)  The  amount  of  deposits,  as
 reported  by  the  Reserve  Bank  of
 India,  with  non-banking  Companies
 was  Rs.  307.9  crores  as  on  March
 31,  97l,  the  latest  date  for  which
 figures  are  available  with  the  Bank.

 94
 ber,  7866  certain  directions  called  the
 Non-Banking  financial  Companies (Reserve  Bank)  Directions,  968  and
 Non-Banking  Non-Financial  Compa-
 nies  (Reserve  Bank)  Directions,  1966.
 These  directions  (as  amended  from
 time  to  time)  which  are  applicable
 only  in  respect  of  companies:

 (i)  Prohibit  the  acceptance  of
 short-term  deposits  for  peri-
 ods  of  less  than  §  months
 (in  case  of  non-fnancial
 companies  deposits  for  periods
 not  less  than  3  months  can
 be  accepted  up  to  0  per  cent
 of  their  paid  up  capital  and
 reserves  within  the  overall
 ceiling  mentioned  in  (ii)  be-
 low);

 (li)  Restrict  the  acceptance  of
 deposits  to  a  ceiling  of  25  per
 cent  of  the  aggregate  of  paid-
 up  capital  and  free  reserves
 in  the  case  of  all  compames
 other  than  hire-purchase
 and  housing  finance  compa-
 nies;

 Gii)  Restrict  the  amount  outsand-
 ing  in  respect  of  unsecured
 joans  (except  such  loans
 from  its  directors)  guaranteed
 by  directors,  managing  agents
 or  secretaries  and  treasurers
 to  not  exceeding  25  per  cent
 of  the  aggregate  of  the  paid-
 up  capital  and  net  free  re-
 serves  of  the  companies.
 This  ceiling  is  in  addition  to
 the  ceiling  applicable  in  res-
 pect  of  deposits  mentioned  in
 (ii)  above.  The  companies
 which  have  unsecured  loans

 as  On  lst  January,  1972  in
 excess  of  the  ceiling,  have
 Been  allowed  time  up  to  3ist
 March,  295  to  adjust  such
 excess  in  a  phased  manner
 (loans  from  directors  of  pub-
 lic  or  private  limited  com-

 }  panies  or  from  shareholder
 of  a  private  limited  company
 will  be  exempted  if  a  decla-
 ration  is  given  by  them  in
 writing  that  the  money  has
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 नभ)

 <vi)

 (vii)

 (viii)

 (ix)

 (x)
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 Require  a  non-banking  com-
 pany  to  disclose  particulars
 vegarding  its  management,
 business,  profits,  dividends,
 capital  reserves,  deposits  and
 other  Nabilities  in  any  adver-
 tiseaments  soliciting  deposits;

 Provide  for  receiving  deposits
 with  effect  from  i-4-973  only
 on  applications  obtained  from
 the  intending  depositors  on
 forms  supplied  by  the  Com-
 panies.  These  forms  should
 also  contain  all  the  particu-
 Jars  as  specified  in  respect  of
 advertisements  soliciting  de-
 posits;

 Provide  for  the  furnishing  of
 proper  receipts  for  deposits
 to  the  depositors  and  main-
 taining  of  deposits  registers
 with  prescribed  minimum
 particulars;

 Provide  for  the  inclusion,  in
 the  annual  report,  of  parti-
 culars  regarding  the  overdue
 deposits  which  have  been
 continuing;

 Provide  for  inclusion,  in  the
 annual  report,  of  particulars

 Written  Amacors  %

 yrarchabe  and  heesing  fhedkes
 ह...

 (xl)  Make  provision  for  ensuring,
 case  of  companies

 transacting  hire-purchase
 business,  that  hire-
 debts  ate  collected  within  a
 reasonable  petiod

 (xii)  Provide  for  the  submission
 of  balance-sheets  and  profit
 and  loss  accqunts  and  fur-~
 nmishing  of  information  in
 sufficient  detail  by  financial
 companies  regarding  their
 operationg  and  by  non-finan-
 ciai  companies  regarding
 their  deposits  and  hire-pur-
 chase  transactions;  and

 (xii)  Prescribe  maximum  rates  of
 interest  that  can  be  paid  on
 deposits  re-paid  prematurely,

 Impact  ef  Devaluation  of  Dollar  on
 India’s  Economy  and  Trade

 2871.  SHRI  SHANKERRAO  SAV-
 ANT:  Wul  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  is  the  extent  of  official
 and  actual  devaluation  of  dollar;
 and

 (b)  what  steps  have  been  taken
 or  are  proposed  to  be  taken  to
 safeguard  the  interests  of  Indian  eco-
 nomy  and  trade?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  United  States  dollar  was
 officially  devalued  by  ten  per  cent  in
 February,  1978.  <A  statement  show~
 ing  the  effective  depreciation  of  US
 dollar  with  respect  to  twelve  major
 currencies  of  the  world  between  the
 end  of  January,  793  and  August  2,
 973  is  annexed.

 4b)  The  government  of  India  com
 tinued  fo  maintain  the  Central  Rate
 of  Re,  4807  per  ene  pound  sterling
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 which  was  designated  im  December,
 397  after  the  Smithsonian  agree-
 ment.  As  the  major  currencies  of
 the  world  have  appreciated  in  rela-
 tion  to  the  U.S.  dollar  by  a  much
 higher  extent  than  the  pound  sterl-
 ing  ang  the  Indian  rupee,  the  apvre-
 ciation  of  the  rupee  vis-a-vis  the
 U.S,  dollar  is  not  likely  to  affect  our
 economy  and  trade  interests  signifi-
 cantly.  However  to  protect  our  ex-
 perts  of  jute  goods  which  account  for
 almost  50  per  cent  of  our  total  exports
 to  the  U.S.  market,  the  export  duty
 on  primary  carpet  backing  was  re-
 duced  from  Rs.  300  per  tonne  to  Rs.
 200  per  tonne  and  on  secondary  car-
 pet  backing  from  Rs.  700  to  Rs,  200
 per  tonne  with  effect  from  i2th  June,
 ‘1973.  Moreover,  the  Reserve  Bank  of
 India  resumed  forward  purchases  of
 sterling  for  periods  upto  six  months
 with  effect  from  8th  March,  ‘1973.

 Such  forwarded  purchases  were  sus-
 pendeg  earlier  on  l3th  February,  973
 due  to  the  uncertain  conditions  in

 the  international  foreign  exchange
 markets  following  the  devaluation  of
 U.S.  dollar.

 As  the  major  currencies  of  the
 world  are  floating,  the  situation  in
 the  exchange  markets  is  highly  fluid
 and  uncertain.  The  government  is
 keeping  the  effect  of  international
 currency  movements  under  close
 review  and  will  take  such  sections  is
 necessary  to  protect  the  interests  of
 our  foreign  trade  and  economy.  The
 Government  is  also  participating  in
 the  Ministerial  Committee  of  the
 Twenty  on  international  monetary
 reform.  It  has  been  our  endeavour
 in  this  and  other  forums  to  secure
 favourable  arrangements  for  develop-
 ing  countries  like  India.

 STATEMENT

 Cu  Currency  units  per  U.S.  Percentage
 corr

 en
 my  ilar

 e
 depreciation of  U.S.  dol-

 End  of  and  Aug.  lar  on  Aug.
 Jan.  7973  3973  2;  3973

 over  end-
 Jan.  973

 Austria  Shilling  22°87  I7°  237  24°  63

 Belgiurn  Franc  43°83  35°  646  28562

 Denmark  Krone  6-839  $°  579  39°90

 France  Franc  5°  026  थ  (o9r  18  660

 Germany,  West  Deutache  Mark  3°58  2°  340  25°90

 Italy  Lira  581-80  $77°  932  0°  66

 Japan  Yen  30I°  20  264°  2I5  az  28

 Nethestands  Guildar  3°  80  2°  §79  18°90

 Norway  Krone  6°  54  $°320  38°65

 Sweden  Krona  e  773  4*  048  4  ०)

 Switzerland  Franc  3°  623  2°854  23°23

 United  Kingdom  Pound  Sterling  0°  420  398  619

 Source:  t  International  Financial  Statistics—IMF.
 2.  Financial  Times,  London.

 I4l4  LS.—4.
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 ह... ड  सर  के  नदी  ताकतों  ह्थातों  चह  पर् वेदन
 कैचों  के  रूप  में  विकास

 2872.  श्री  रामावतार  शास्त्री  :  क्‍या
 पर्यटन  कौर  नागर  विमानन  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि

 (क)  कया  बिहार  सरकार  ने  पटना
 लगर  के  नदी  तटवर्ती  स्थानों  के  पर्यटन  केन्द्र
 के  रूप  मे  स्विस  की  कोई  योजना
 प्रेषित  की  है  ,  और

 ;  (ख)  यदि  हा,  तो  उसकी  रूपरेखा
 क्या  है  भौर  उस  पर  सरकार  की  क्या  प्रति-
 किया  है  ?

 पर्यटन  और  नागर  बिताना  मंत्री  (डा०
 कर्ण  सिह  )  :

 (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 पटना  सिटी  का  पर्यटन  केन्द्र  के  कप  में  विकास
 करने  को  योजना

 2873  श्री  'रपमग्यप।र  शास्त्री  :  क्‍या
 पर्यटन  और  नागर  विमान  मती  यह  बताने
 की  धपा  करेंगे  कि

 (क)  क्या  पटना  सिटी  में  गुरु  गोविन्द
 सिंह  का  जन्म  कथन  हाने  के  कारण  वह  देश
 का  एक  प्रमुख  पर्यटन  केन्द्र  बन  गया  है  ,

 (ख)  यदि  हा.  तो  क्‍या  तीन  श्री  हरि-
 मन्दिर  प्रबन्धक  समिति  ने  इसे  पर्यटन  केन्द्र
 के  रूप  मे  विकसित  करने  सधी  कोई  योजना
 सरकार  को  भेजी  है  श्र  यदि  हवा,  तो  उसकी
 रूपरेखा  क्या  है  ,  और

 (ग)  उस  पर  सरकार  की  क्या  बती-
 किया  है  ?

 ४  AuauST  10,  T978  Written  Angidery  1400

 weet  शौर  मायर  विमानन  मंत्री  डिच
 कर्ण  सिह)  :  (क)  जी,  हां  ।  गढ़  गोविन्दर्सिह
 का  जन्म  स्थान  होने  के  कारण,  पटना  सिखो  के
 लिए  तीर्थाटन  का  एक  महत्वपूर्ण  केन्द्र  है  1
 बौद्ध  देशो  से  कराने  वाले  बहुत  बडी  सगा  में
 यात्री  बोधगया,  राजगीर  तथा  नालन्दा  को
 जात  तथा  वहा  से  भाते  समय  इसकी  यात्रा
 करते  है  ,  साथ  ही  बिहार  मे  जैन  तीर्थ स्थानो
 की  यात्रा  करने  वाले  तीर्थयात्री  भी  पटना  जाते
 हैं  ।  नेपाल  की  यात्रा  करने  वाले  यात्री  भी
 पटना  से  होकर  गुजरने  हे  ।

 (ख)  जौर  (ग)  जो,  तही।  लेकिन  पटना
 में  गुरूद्वारे  क ेनिकट  एवं  सूचना  केन्द्र  तथा  एक
 पर्यटक  विश्वामगृह  बनाने  के  लिए  i906  में
 एक  प्रार्थ  ना पत्न  प्राप्त  हुआ  था  पर्यटन  विभाग
 में  पहले  ही  चौथी  योजना  से  घटना  में  एक
 मोटल-व-स्वागत-केन्द्र  वा  निर्माण  कार्य
 सम्मिलित  कर  लिया  था।  दस  स्कीम  क॑  प्लान
 तथा  प्राक्कलन  तैयार  है  क्या  निर्माण  कार्य
 शीघ्र  हा  चाउ  हो  जाने  के  आशा  है  1  पटना
 की  यात्रा  करते  वाले  पर्व  को  की  समर  ब्रायन
 श्यवताओ  को  ध्यान  मे  खत  हुए  राज्य  सरकार
 के  साथ  परामर्श  करके  इस  केन्द्र  के  स्थान  का
 चयन  कर  लिया  गया  है  ।

 इन  बाद  बेकस,  चितार

 2874  श्री  चाम'ण्तार  शास्त्री  :  क्या
 बित  मंत्री  यह  बनते  की  पा  करेंगे  कि

 (क)  क्या  इलाहाबाद  बप  का  क्षेत्रीय

 (रीजनल)  कार्यालय  नहीं  रहने  रो  बपा  के
 विस्तार  में  कठिनाई  हो  रही  है  ,

 (@)  क्या  पटना  में  इसका  बाज़ाप्ता
 क्रार्यालय  स्थायी'  करने  का  निर्णय  हो  चुका
 है  ,  और

 (मे)  यदि  हा,  तो  इसके  कितरा्त्रग्नत  में
 बिलम्ब  के  क्‍यों  कारण  है  ?
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 fan  date  में  उपबंध।  (गोमती
 सुशीला  रोहतक।):  (क)  से  (ग).  इलाहा-
 बाद  बे  ने  पहना  में  एक  निवासी  प्यारे  शिक
 कार्यालय  खोलने  को  निर्णय  कर  लिये  है  किन्तु
 समुचित  प्रशिक्षित  लोगों  की  कम,  होते  के
 कारण  यह  निर्णय  क्रियान्वित  नहीं  किया
 जा  सका  दे।  तथा  गृह  सुनिश्चित  करन  के

 लिए  बिहार  में  उसके  बिस्वास  कार्यक्रम  में
 पीटता  में  प्रादेशिक  कार्यालय  के  द  होके
 कारण  बाधा  न  पहुचे,  बैक  ने  (टन  में  विशेष
 कायर  चकारी  (ब्रिटिश  राज्य  में)  नियु का
 कर  या  है  जो  जाबा  विस्र  कार्यक्रम
 प्राथमिकता  प्राप्त  क्षणों  था  उतनी  क्षेत्रों
 को  अग्रिम  देते,  कर्मचारियों  क।  यवस्था
 और  अरन्य  साबित  कार्यो  ही  खनाल  थरंगा  ।
 बैंक  ने  जताया  है  कि  उसने  आवश्यक  चर्म.
 चोरियों  की  भर्ती/दोलवति  वा  ताप  आरम्भ
 कर  दिया  >  शोर  प्रजा  है  कि  ४८

 न  में  इरादे-
 शिक  कार्यालय  इस  वर्ष  के  समाप्त  होते  से

 गहरे  अता  काम  शुरू  कर  दगा।

 द
 Amount  of  Foreign  Loans

 2875.  SHR]  SOMCHAND  SOLANKI
 Will  the  Miniter  of  FINANCE  be
 pleased  fo  state:

 Ly
 (a)  the  tota]  amount  of  loan  re-

 eerved  from  the  foreign  countries
 upti]  now;

 (9)  the  total  amount  repaid  dy
 Government  so  far;

 te)  hdw  much  interest  has  been
 paid  to  the  foreign  ,countries;  ana

 (d)  how  much  amount  remarns  to
 be  paid?

 THE  ,  MINISTER,  O8,,  FINANCE
 ‘YYESHWANTRAO  CHAVAN)

 (ay  % 8  on'80th  June,  1073,  the  amouht
 of  Teshs'  réeeived  by  the  -Gévern-
 ment  ef  India  (ie.  value  of  the

 im  *

 loan  agreements  signed)  js  Rs,  11555
 crores,  out  of  which  the  amount  ut!-
 lised  is  Rs.  9839  crores.

 (b)  As  on  30th  June,  978  the
 amount  of  loans  repaid  is  Rs.  860
 crores.

 (c)  As  on  30th  June,  973  the
 amount  of  interest  paid  38  Rs,  480
 crores.

 (d)  As  oh  30th  June,  973  the
 amount  of  debt  outstanding  is  Rs
 7979  crores.

 Appointment  of  Committee  to  ensure
 prompt  implementation  ef  recommen.
 dations  made  by  Courts  and  Com-

 mittees  of  Inquiry  on  Air  Crashes

 2876.  SHRI  R.  V  SWAMINATHAN:
 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  his  Ministry  has  ap-
 pointed  a  Committee  to  ensure  the
 prompt  implementation  of  the  re-
 commendations  made  by  Courts  and
 Committees  of  Inquiry  on  air  crashes,

 (b)  if  so,  its  scope  and  functions;

 (c)  whether  some  experts  will  also
 be  included  in  this  committee  and
 if  not,  the  reasons  therefor;  and

 (a)  whether  the  report  of  the  com-
 mittees  will  be  submitted  to  Parlia-
 ment?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  The  Courts  and
 Committees  of  Inquiry  appointed  in
 recent  years  for  investigation  into
 the  circumstances  of  major  accidents
 have  made  a  number  of  recommenda-
 tions.  A  Group  has  been  constituted
 for  expeditious  implementation  of  the
 recommendations.  This  is  a  standing
 group,  headed  by  a  Deputy  Director
 General  of  Civil  Aviation  and  in-
 cludes  senior  officers  from  the  Indie
 Meteorological  Deptt,  Indian  Airlines,
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 Air  India  and  the  fxternational  Air-
 ports  Authority  '‘é¢  India,  The  Direc-
 tor  of  Air  Safety  functions  as  the
 Member  Secretary.

 (d)  This  is  an  internal  Committee
 and  it  is  not  proposed  to  place  its
 proveedings  before  Parliament.

 Position  of  India  in  the  World  in  Air
 Security

 2878.  SHRI  R.  ्  SWAMINATHAN:
 HRI  B.  द  NAIK:

 Wil  the  Minister  of  TOURISM
 AND  टाडा,  AVIATION  be  pleased
 to  state:

 (a)  whether  India  got  the  last  posi-
 tion  in  the  World  in  air  security
 ranking  according  to  a  list  published
 by  the  magazine  ‘Flight’;

 (b)  if  so,  the  reasons  therefor;  and

 (ec)  what  steps  are  being  taken  to
 improve  its  position?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  There  is  no
 safety  ranking  of  Airlines  by  official
 agencies  hhke  I.CA.O.  or  LATA.
 However,  based  on  a  survey  of  the
 0-year  records  (l968—72)  of  5
 major  air  transport  nations  using
 four  measures  of  air  safety,  Flght
 International  reported  in  itg  issue  of
 7  May  973  that  India  ranked  l4th
 among  the  nations  considered.  The
 Survey,  however,  admits  that  the
 computation  of  the  ranking  has  no
 mathematical  validity.

 (c)  All  investigation  reports  are
 examined  carefully  and  appropriate
 steps  are  taken  to  obviate  recurrence
 of  similar  accidents.

 Trale  Agreement  with  African  Coun-
 fies  on  Annual  Basis

 2679.  SHRI.  ‘V.  SWAMINATHAN:
 SMRI  'ए,  MAYAVAN:

 Written  Anoware  AUGUST  t,  i973  Written  Aneta,  04

 Wilt  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  three  African  counr
 tries  have  requested  India  to  enter
 into  trade.  agreement  with  them  on
 annual  basis;

 (b)  if  so,  whether  Government
 have  agreed  to  their  request;  and

 (c)  the  names  of  the  countries  and
 an  outline  of  the  arrangement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 फाईन  और  सुपर  फाईन  कपड़े  के  दामों  में  वृद्ध

 288०.  शो  चीलिका  प्रसाद  :  क्‍या

 बारिवक्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 कॉ)  क्या  फाईन  शौर  सुपर  फाईन  कपड़े
 के  दाम  निरन्तर  घर  रहे  है,  यदि  हा  तो  इसके
 क्या  कारण  हैं  ;

 (ख)  क्या  फाईन  श्राप  सूपर  फाईन

 कपड़े  के  दाम  काफी  बढ़  जाने  से  मुकेश  की
 मात्रा  बढ़  जाने  के  कारण  प्राइवेट  मिल
 केबल  यही  कपड़ा  ना  रही  हैं  ;

 (ग)  वर्ष  1972-73  भें  इन  प्राइवेट
 बॉर्डर  मिलों  की  फाईन  और  सुपर  फाईन
 कपड़े  के  उत्पादन  से  कितना  लाभ  हना  है  ;

 (घ)  कया  सरकार  प्राईवेट  कपड़ा  मिलों
 पर  निर्धारित  मात्रा  में  मोटे  कपडे  का  उत्पादन
 करने  की  पाबंदी  लगायेगी  ;  कौर

 (8)  यदि  हां,  तो  कब  तक?

 cavivyett tere at weal भंसाली  न  उपमंत्री  (शो  foto
 ):  (क)  जून,  3979  और  जीत,

 973  के  बेच  सिल-निद्रित  शक्ति  कब  की
 कीमतों  में  वृद्धि,  जो  कि  उत्पादन  साधनों  की
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 लॉन्च में  1  के  कारण  हुई  हैं;  सामान्यतः
 उठनी  ही  रही  है  जितनी  कि  थोक  कीमत का
 सामान्य  सूचकांक  है  ।

 (1  जी,  नहीं  ।

 (ग)  वस्त्र  मिलों  द्वारा  केवल  फाइन
 तथा  सुप् रफा इन  कपड़े  के  उत्पादन  पर  अजित
 लाभ  का  हिसाब  लगाना  संभव  नहीं  है  ।

 (घ)  शर  (=).  नियंत्रित  कपड़े  के  उत्पा-
 इन  के  लिए  भारतीय  युति  मिल  फेडरेशन  हारा
 चलाई  जा  रही  स्वैच्छिक  योजना  के  अन्तर्गत,

 l  जनवरी,  973  से  संशोधित  रूप  में,
 प्रत्येक  सूती  स्व  मिल  से  आपका  की  जाती  है
 कि  वह  अपने  उत्पादन  का  2  प्रतिशत  नीचे-
 सित  कपड़े  का  उत्पादन  करेगा  जिसमें  मोटा

 कपड़ा  भी  शामिल  हैं  -  किसी  मिल  द्वारा
 वित्तीय  कपड़े  का  उत्पादन  न  किये  जाने  पर

 ]  रुपया  प्रति  वर्ष  मीटर  के  हिंसा  से  दण्ड
 लगेगा  |

 लिली  कौर  सरकारी  क्षेत्र  की  कपड़ा  सिलों  को

 सूत  पर  नियंत्रण  से  हुआ  हानि-साथ

 238i.  oft  चिपका  प्रसाद  :  क्‍या

 बाण नि ण्य  मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सूत  पर  सरकारी  नियंत्रण  से
 निजी  शौर  सरकारी  क्षेत्र  की  कपड़ा  मिलों

 को,  अलग-अलग  कितना-कितना  हानि  लाभ

 हुमा  है  ;

 (ख)  क्या  सूत  पर  नियंत्रण  का  निजी
 ही  की  मिलों  की  झपे का  सरकारी  क्षेत्र

 को  मिलों  पर  भ्र धिक  प्रतिकूल  प्रभाव  पड़ा  है;
 झोर

 ग)  क्या  निजी  क्षेत्र के  मिल  मालिक

 पैसे  मामलों  में  स्वायालथ  की  शरण  लेकर

 तत्काल  होते  वाले  भाट ेसे  बच  जाते हैं
 ?

 oo  चॉजिल्य  संजा तय  में  उपमंत्री  (जौ  ए०
 शोक  केजी).  :.  (क)  और  (का)  सरकार

 7०6

 को  कोई  जानकारी  नहीं  है  ।

 (ग)  श्रबन  तक  गैर  सरकारी  क्षेत्र  में
 32  मिलों  ने  वस्त्र  प्रयुक्त  की  भ्रधिपूचना

 Fo  to  ई०  mto/5/73,  e  कभार/
 16/73  तथा  सी०  fo  प्यार/  3/73  दिनांक
 3  मार्च,  973  %  प्रवर्तन  को  रोकने  वाले

 न्यायालय  प्रदेश  प्राप्त  किए  हैं  t

 कपड़ा  निगम  हारा  ग्रामीण  क्षेत्रों  में  खोली  गई
 मोदे  कपड़े  की  दुकानों  की  संख्या

 2882.  भी  अविका  प्रसाद  :  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  30  जन  973  तक  कपड़ा
 निगम ने  ग्रामीण  क्षेत्रों  मे ंमोटे  कपड़े  की कितनी

 दुकाने  खोलो  हैँ;

 (ख)  क्‍या  कपड़ा  आयुक्त  ने  ऐसी  और

 दुकाने  खोलने  पर  प्रतिबंध  लगा  दिया  है  ;  कौर

 (ग)  यदि  हां,  तो  क्यों  ?

 वा निम्ब  मंत्रालय  में  उपमंत्री  (थी  ए०
 सी०  खाजे:  (क)  विभिन्‍न  टेक्सटाइल
 नियमों  द्वारा  केवल  ग्रामीण  क्षेत्रों  में  मोटे
 कपड़  की  खोली  गई  दुकानों  के  सम्बन्ध  में

 जानकारी  उपलब्ध  नहीं  है।  तथापि,  कपड़े
 को  बिक्री  के  लिए  विभिन्‍न  वस्त्र  नियमों  के

 अघोष  देश  में  216  दुकानें  हैं  ।

 (ख)  जो  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  t

 रई  की  दरें  तब  करना

 2883,  भी  निका  प्रसाद  :  क्या

 बाजीगर  मंत्री  यह  बताते  की
 कृपा  करेंगे कि

 :
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 (क)  क्या  ई  के  दास  नियमित  न  होते
 के  कारण  कपडे  के  दाम  निरन्तर  बढते  जा  रहे
 है;  और

 ५  खरीदी  हा,  तो  क्‍या  सरकार  कॉ
 विशाल  रूई  की  दरे  तथ  करने  का  है?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी  न
 सी०  लाज)  :  (फ)  वस्त्र  की  कीमतों
 सबंधी  समिति  द्वारा  किये  गये  पअ्रध्ययन
 के  प्रसार  मध्यम  तथा  मोटी  श्रेणियों
 के  झनियत्रित  कपड़े  की  पहनने  योग्य
 किस्मों  की  कीमत  नवम्बर,  .972  से  जून,
 2973  के  बीच  लगभग  15.8%  बढ़ा
 है।इस  वृद्धि  का  कारण  विभिन्‍न  उत्पादन
 साधनों,  जिसमे  रूई  भो  शामिल  ह,  को  बढ़ा

 हुई  लागत  है  t

 (ख)  सदा  की  भाति,  सरकार  973-
 74  में  रूई  मौसम  के  लिए  कपास  की  न्युनतम
 समर्थन  कीमत  चघाषित  करेंगी।  अधिकतम
 कीमत  की  कोई  प्रस्थापता  नहीं  ६  ।

 Allegedly  Erratie  Working  of  Instru-
 ment  Landing  System  at  Delhi  Airport

 on  ३5७07  July,  973

 2884.  SHR]  P.  M.  MEHTA:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  on  7596  July,  973
 the  Commander  of  a  Sydney-bound
 Quantas  Boeing  averted  what  could
 have  been  a  major  air  disaster  when
 he  made  g  last  minute  visual  landing
 at  Delhi  Airport  after  the  Air  Traffic
 Control  had  cleared  the  aircraft  to
 land  with  the  aid  of  instrument  land-
 ing  system  which  was  not  working;

 and

 (b)  if  89,  the  facts  of  the  incident
 and  reaction  of  Government  thereto?

 AUGUST  10,  ‘2978  "Whitten  Andwers  ”

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir.  The
 commander  of  the  Qantas  aircraft  re-
 ported  after  landing  that  the  glide
 path  was  erratic;  but  a  spokesman  of
 the  airline  clarified  that  the  aircraft
 was  never  in  danger.  3
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 The  last  phase  of  a  landing  even
 under  instrument  conditions  is  invari-
 ably  visual.

 Seizure  of  Smuggleg  goods  by  Customs
 Authorities  at  Buisar  in  the  last  week

 of  April,  1973

 2885  SHRI  P.  M.  MEHTA:  Will
 the  Minister  of  F:NANCE  be  pleased
 to  state;

 (a)  whether  the  Customs  Author-
 tie,  posted  at  Bulsar  have  seized
 smuggled  goods  worth  about  Rs.  5
 crores  and  impounded  two  Arab  motor
 launches  and  a  country  craft  an  a

 jJOint  operation  conducted  with  the
 help  of  officials  ot  Bombay  Collecto-
 rate  during  the  last  week  of  April,
 1973,  and

 (b)  af  so,  the  bref  facts
 raid  and  the  action  §  taken
 those  held  responsible?

 THE  MIN:STER  OF  STATE  LN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K,  R.  GANESH);  (a)  and  (b)
 Officeis  of  the  Bombay  Customs  Pre-
 ventive  Collectorate  and  the  staff  cf
 Bulsar  Customs  organised  two  joint
 patrol  operations  in  the  sea  near  Bom-

 bay  coast  on  the  nights  of  26th  April,
 973  and  3rd  May,  973  In  these
 operations,  two  Arab  mechanised
 vessels  were  wntercepted  end  seized
 alongwith  contraband  goods  of  foreign
 origin  found  in  them.  The  value  of
 the  goods  and  the  vessels  seized  35
 about  Rs  4l  lakhs.  In  addition,  the
 officers  of  the  Buisar  Customg  inde-
 pendently  seized  ane.  country  craft
 on  the  night  of  Ist  May,  973  and  re-
 covered  from  it  contraband  goods
 worth  about,  Rs.  9  lakhs,  In  all,  25
 persons  were  arréstdd  in  thesd  cases
 and  thélr  prosecution  is  in  progress.

 of  the
 against
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 Consumption  Pattern  and  States’
 tov  Gabrement  of.  Yarn

 ashe  SHRI,  P.M.  MEHTA:  Will
 the’  Minister’  ‘of  COMMERCE  be
 pleased’  to  ‘state

 (2)  ‘whether  quarterly  allotment  of
 yarn  for  July  to  September  hag  re-
 flected  the  consumption  pattern  and
 requirements  of  the  States;

 (b)  whether  a.meeting  on  the  work-
 ing  of  the.  yarn  control  scheme  was
 called,  in..June,  1973  and  if  so,  whe-
 ther  representatives  from  20  States
 and  Union  territories  attended  the
 meeting;  and

 (¢)  what  were  the  subjects  discuss-
 ed?

 THE.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE):  (a)  The  allotment
 vf  cotton  yarn  during  the  quarter
 July-September,  1973,  has  been  made
 in  accordance  with  the  consumption

 attern.  furnished  by  the  State  Gov-
 ernments  to  the  Textile  Commissio-
 ner.  The  quantities  allotted  to  States
 are  based  upon  the  estimated  avail-
 ability  of  yarn  in  the  country.

 (b)  Yes,  Sir.

 (c)  The  over-all  working  of  the
 Scheme  wag  reviewed  at  the  meeting
 and  ‘suggestioris  contidered  for  im-
 proving  its  working

 Schemes  of  LLC.  to  employ  fresh

 2887.  SHRI  P.  M,  MEHTA:  Will
 the  Minister  of  FINANCE  be  pleas-
 ed  te  state

 (a)  whether  the  Life  Insurance
 Corporation  has  ed  a  scheme
 to  absorb  at  jeast  200  fresh  Gradu-
 ates  every  year;

 (ey  Ba
 the

 main  features  of  the

 3  itiethey  Life  “Insoran
 hes  “prepared  a  tresh  scheme

 for  new  Graduates  seeking  life  insur-
 ance  agency  ag  full  time  career;  and

 (d)  .if,  so,  the  saliant  features  of
 the.  Scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY:  OF.  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI):  (a)  No.
 Sir

 (b)  Does  not  arise.
 (c)  Yes  Sir,  The  scheme  is  being

 run  On  an  experimental  basis.
 (d)  The  salient  features  of  the

 scheme  are:
 ¢i)  To  ‘build  up  professional

 salesmen  who  will  take  In-
 Surance  Agen¢y  ag  a  career.

 (ii)  Graduates  in  the  age  group
 of  22-30  are  to  be  recruited
 on  the  basis  of  specially
 designed  aptitude  test  and
 interview.

 (iii)  Two  years  training  is  impart-
 ed  io  the  trainees  to  provide
 them  with  technical  and  prac- tical]  knowledge.

 (iv)  Each  trainee  is  paid  a  stip-
 .end  of  Rs,  250|-  per  month

 in  the  first  and  Rs.  200|-  per
 month  in  the  second  =  year.
 This  is  in  addition  to  the

 ‘agency  commission  which
 may  be  earned  by  them.

 (v)  The  scheme  was  put  in  op-
 eration  in  972  and  by
 81-3-13,  227°  career  agents
 had  been  recruited.  I¢€  is:
 proposed  to  recruit  another’
 400  during  the  current  year.

 Proposal  to  Import  Cooch  Behar
 Airport

 2889..  SHRI  R.  N.  BARMAN:
 SHRI  B.  K.  DASCHOW-

 DHURY:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 tao  state:

 (a)  whether  his  Ministry  is  having
 ahy  proposal  for  itmproving  ‘the
 Cooch’  ‘Behar  airport;  Bee



 है  ६

 पक
 ह  the  bread  cuttines  there-

 tc}  the  money  allocated  fer  the
 purpose  and  the  approximate  date  of
 taking  up  the  work  in  hand?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a)  There  is  at
 sent  no  proposal  to  improve  Cooch
 Behar  aerodrome.

 (b)  and  {e).  Do  not  arise.

 Credit  advanceqg  by  Nationalised
 Banks  and  Financial  Institutions  to

 Bastezn  States  as  compared  to
 Western  States

 2880.  SHRI  R.  N.  BARMAN:
 SHRI  B,  K.  DASCHOW.

 DHURY:

 Wil,  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Eastern  States  in  India
 are  getting  proportionately  less  ad-
 vances  as  compared  to  the  deposits
 from  the  State  Bank  of  India  and
 Nationalised  Banks  than  the  Western
 States;

 (b)  the  reasons  therefor  and  the
 steps  taken  by  Government  to  re-
 move  the  discrepancy;

 {c)  if  0,  whether  Government  pro-
 pose  to  give  direction  to  banks  and
 Other  @nancial  institutions  to  offer
 more  credit  and  advances  to  the  East-
 ern  States  for  regeneration  of  indus-
 trial  activities  and  also  to  small  sec-
 tor  frdustries,  farmers  and  weaker
 sections;  and

 (da)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  VYESHWANTRAO  CHAVAN):
 (a}  The  credit-deposit  ratios  of  the
 public  sector  banks  in  the  States  of

 Written.  Anewers  AUGUST  10,  wn  Written  Anstore

 ey)  te  (6).  The  aggrogete  utile
 tion  of  ban  credit  in  any  area  is
 linked  to  the  general  level  of  econo-
 mic  activity  and  availability  of  infra
 structural  faclities  like  communica-
 tion,  power  etc.  The  State  Govern-
 ments  kave  recenfly  been  requested
 to  assist  in  the  formulation  of  viable
 development  schemes  for  which  banks
 could  extend  credit  and  also  to  ar-
 range  for  the  provision  of  necessary
 inputs  and  other  facilities  which  te-
 gether  with  bank  credit  would  make
 the  schemes  a  success.  Committees
 of  State  Governments’  officials  and
 bankers  have  also  been  set-up  in
 some  of  these  underbanked  States
 with  a  view  to  securing  co-ordination
 of  efforts  of  the  different  develop-
 ment  departments  of  the  States  Gov-
 ernment  and  of  the  major  banks  ope-
 rating  in  the  States.  The  banks  on
 their  part  are  laying  emphasis  On
 stepping  up  advances  to  srnall  bor-
 rowers  in  the  priority  sectors,  parti-
 cularly  in  these  underbanked  areas.

 Commencement  of  Exports  of  Electro-
 nic  goods  from  Electrenic  processing

 Zene  at  Santa  Crus

 389]  SHRI  RAJA  KULKARNI:
 Will  he  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  when  the  Electronic  Process-
 ing  Zone  at  Santa  Cruz,  Bombay  is
 likely  to  commence  exports  of  the
 electronic  goods;

 (१)  how  many  applications  for  pro-
 duction  units  have  been  received  in
 the  office  of  the  Development  Com-
 missioner  of  this  Zone;

 (९)  whether  all  plots  in  this  Zone
 of  00  acres  have  been  allotted:  and

 (a)  what  is  the  export  target  fixed
 for  this  Zone  and  when  it  is  likely
 to  be  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMEACE  (SHRI
 A.  C.  GEORGE):  (a)  Exports  from
 the  Zone  are  likely
 ta  commence  in  the  jatter  half  of
 1974-75,

 lk
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 (b)  Forty  nine  appfications  for  set-
 ting  up  units  in  the  Zore  are  received
 by  the  Member-Secretary  of  the  Ex-
 port  Processing  Zone  Board

 (०)  No  Sir.

 (a)  The  Zone  is  expected  to  at-
 tain  a  level  of  exports  of  the  order
 of  Rs.  50  crores  per  year  within
 about  3  years  from  the  date  of  com-
 mencement  of  operations.

 Conversion  of  Dabolim  Air  Strip  inte
 an  International  Airport

 2892.  SHRI  D,  P,  JADEJA:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  any  steps  have  been
 taken  to  convert  the  Dabolin  air
 strip  (Goa)  into  an  international  air-
 port;

 (bo)  if  an,  the  progress  so  far  made;
 and

 (e)  ig  not,  what  facilities  are  being
 provided  to  make  the  airport  service-
 able  for  civil  and  jet  aircraft?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a)  No,  Sir.  However,
 plans  for  construction  of  a  civil  en-
 clave  suitable  for  international  air
 traffic  are  under  consideration.

 6)  Does  not  arise.

 (९)  Indian  Airlines  have  been  ope-
 rating  Boeing  है  services  to  Dabo-
 lim  fer  some  time.

 Investment  of  L.LC.  in  Private  Seoter

 3898.  SHRI  फ  MAYAVAN:  Will

 a
 Minister  of  FINANCE  be  pleased

 state:

 {a}  the  State-wise  break-up  of  Life
 Insurance  Corporation's  investment  in
 private  sector  as  on  28  March,  1978;

 i54

 ¢b}  the  State-wise  break-up  of  Life

 March,  1978;  and

 (c)  the  names  of  private  sector  in-
 stitutions  which  have  received  loans
 from  Life  Insurance  Cerporation  dur-
 ing  the  past  two  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI):  (a)  to
 (९).  A  statement  is  laid  on  the  Table
 of  the  House.

 Statemer  t

 Book  value  of  out-
 standing  loans  and
 investments  as  on

 State  31-3-1973*  (in  lakhs
 of  rupees)

 Private  Cooperative
 Sector  Sector

 Andhra  Pradesh  afer  fo  2528-98
 Assam  80-70  3°48
 Bihar  303I°85  90°03
 Delhi  बाए"  04  630
 Goa  74°85  27°00
 Gujarat  2335°37  6463"  74
 Har  40°35  29°73
 Himachal  Pradesh  18  49  I4°45
 =

 &  Kashmir
 2  % 356°95  a

 Madhya  Pradesh  506-83
 at

 65
 Maharashtra  7318-08  “65
 Mysore  390°  r0
 Orissa  358°66  342°67
 Pondicherry  3°24  a
 Panjed  4st  65I°98

 =
 167°  87

 piles  | द  Nadu  2097°68  aati:
 Uttar  Pradesh  I220°57  247°33
 West  Bengal  6814-77  7१०९

 *Subject  to  audit.

 2.  The  figures  given  in  respect  of
 Private  Sector  do  not  include  loam
 te  policy  holders  under  ‘OYH’
 Scheme  and  mortgage  loans  for
 Housing.  Also  the  details  of  L.LC.’s
 investments  in  cooperative  Sector  do
 not  include  Mortgage  loans  to  Coope-
 rative  Societies  for  Housing.

 (e)  The  names  of  the  Public  है
 ted  Companies  in  the  Private  Bextor
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 winth  oheveiaeceived  leang  from  the
 LEC.  dering  the  last  twa  years  (end-
 i#ig'3%78)  are  given  belew:—

 ]  Plastic  Resins  and  Chemicals
 wy  Akt,

 ‘+  %  Nagpal  Ambads  Petno-chem
 ‘Refining  Led.

 3  Swadeshi  Polytex  Ltd

 ht  Bahco  Taparia  Tools  Ltd,
 ्,  Straw  Products  Ltd

 +  6  Syporex  India  Lid.

 Proposal  to  start  diploma  course  in
 Tourism  in  Universities

 3894  SHRI  DHARAMRAO
 AFZALPURKAR

 SHRI  M  8,  PURTY.

 Will  the  Mhanister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  there  78  any  proposal
 under  the  consideration  of  Govern-
 ment  to  start  Diploma  Course  im
 Tourism  m  the  Universities,

 (b)  af  so,  the  names  of  such  Uni-
 versityes,  and

 (९)  whether  Government  have
 sought  co-operation  of  foreign  coun-
 tries  also  in  this  regard  and  if  so,  the
 nature  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KA-
 RAN  SINGH):  (a)  and  (b)  The  De-
 partment  of  Tourism  has  been  en-
 couraging  Universities  to  imtroduce
 ‘Tourism  as  a  subject  at  under-gradu-
 ute  and  graduate  level  The  Un:ver-
 sities  of  Delhi  and  Marathwada  have
 already  introduced  courses  in  Tour-
 lg,

 1  ए  No,  Sir

 t  न
 Decision  by  Government  to  purchase

 Esybtjan  Cotten

 2895  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  | ड  the  Minster  of  COM-
 MERCE  be  plensed  to  state:
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 (ad  ea
 प्

 दि
 gti

 ent  have  de-
 sided.  ta  9  ;  bales  Egyp-
 tapn  Cotton,

 (b)  if  #0,  the  Hames  of  the  coun-
 tries  through  which  dealings  have  al-
 ready  been  made  in  this  regard,  and

 t
 ६०)  the  amoynt

 *  he
 exchange

 uavoalved  an  these  .  rag

 THE  DEPUTY  MINISTER  IN  'THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C  GEORGE).  (a)  No,  Sr  The
 Cotton  fmptrt  ‘programme  for  the
 coming  cdétton-senson  is  yet  to  be  fin-
 ahsed

 (b)  and  (०)  Do  not  arise.

 Setting  up  of  Income-tax  Advisory
 Boards  by  State  Governments

 2896  SHRI  BIRENDER  SINGH
 RAO  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  some  State  Govern-
 ments  have  set  up  Income-tax  Advi-
 sory  Boards,

 (b)  if  १०७  the  names  of  such  States,
 and

 (c)  the  terms  of  Advisory  Boards
 of  Income-tax  in  each  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH).  (a)  The  Govern-
 ment  have  no  information  regarding
 the  setting  up  of  Income-tax  Advi-
 sory  Boards  by  State  Governments
 Regional]  Direct  Taxes  Advisory  Com-
 mittees  have,  hawever,  been  constitu-
 ted  by  the  Gentral  Government  at  the
 headquarters  of  various  Commission-
 ers  of  Income-tax

 (by  and  (९),  The  question  dogs  not
 arise

 ‘Trade  Agreement  betaveen  India  and
 Bangladesh  for  Jute

 9897,  SHRI  NAWAL  KISHORE
 .  Will  the  Minister  of  COM-

 MEBCE  be  pleased  to  state:
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 (a)  whether  a  trade  agreement
 about  jute  trade  between  India  and
 Bangladesh  has  recently  been  reach-
 ed;

 (b)  if  so,  the  quality  and  quantity
 of  jute  to  be  imported  from  Bangla-
 desh;

 (c)  whether  Bangladesh  Govern-
 ment  have  asked  for  subsidy  for  the
 same,

 (d)  if  so,  the  cost  of  the  jute  to  be
 imported  ang  the  time  by  which  the
 entire  quantity  og  the  same  will  ar-
 rive  in  Indja;  and

 (९)  the  extent  to  which  it  will  meet
 the  country’s  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  A  Trade  Agree-
 ment  between  India  and  Bangladesh
 bas  recently  been  concluded  where  a
 provision  for  umport  of  raw  jute  has
 been  incorporated

 (b)  The  quantity  is  around  6  lakh
 bales  and  the  quality  is  subject  to
 negotiation,

 (e)  No,  Sir.

 (d)  The  cost  is  estimated  to  be
 around  Rs.  20  crores  and  imports  will
 have  to  be  completed  by  June,  974

 (e)  Domestic  crop  estimated  at  75
 lakh  bales  plus  proposed  imports  will
 meet  country's  demand  and  help  in
 building  up  a  buffer  stock

 )

 Boosting  Export  of  Handicraft,
 during  Fifth  Pian

 2898  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  S  A  MURUGANAN-
 THAM:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  have  fin-
 alized  the  plans  to  boost  export  of
 handicrafts  during  the  Fifth  Ptan
 period;

 Written  Answers  He

 «  {bytif  80,  the  estimate&  quantity  of
 the  handicrafts:  to  be'  exported:  and

 (८)  the  ‘estimated  foreign  exchange
 to  be  earned  during  the  next  two
 years  as  a  result  thereof?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRf
 A.  C.  GEORGE):  (a)  and  (b).  Broad
 outlines  of  the  Plang  for  the  develap-
 ment  and  export  promotion  of  handi-
 crafts  have  been  prepared  for  the
 Fifth  Plan  period  and  a  target  of  Rs.
 i00  crores  has  been  envisaged  for  the
 fifth  year  of  the  Fifth  Five  Year
 Plan

 (¢)  Foreign  exchange  to  the  extent
 of  Rs.  6500  crores  and  Rs.  75.00  cro-
 res  is  estimated  to  be  earned  by  ex-
 port  of  handicrafts  (other  than  gem
 and  jewellery)  during  the  years  1974+
 75  and  ‘1975-76  respectively,

 Agreement  between  India  and  Ireland
 for  Export  of  Tea

 2899.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  an  agreement  has  been
 conciuded  between  Governnients  of
 India  and  Ireland  m  the  past  for  the
 export  of  tea  from  India;

 (b)  if  so,  whether  Shipping  Corpo-
 ration  have  expressed  its  inability  to
 deploy  its  ships  for  this  job;

 (c)  if  so,  whether  Government  of
 freland  have  also  stated  that  if  the
 tea  from  India  does  not  reach  them
 by  the  middle  of  August  they  would
 impoit  it  from  African  countries;  and

 (d)  if  so,  the  loss  likely  to  be  sus-
 tained  by  India  thereby  and  the  ac-
 tion  being’  taken’  by  Governmént  to
 avoid  this  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  GF  COMMERCE  (SHRI
 A  ron  GEORGE):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise,
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 200l.  SHRI  ?,  A.  SAMINATHAN:
 Will  the  Minister  of  TOURISM  AND
 दाश,  AVIATION  be  plessed  to
 mate;

 ta)  whether  his  Ministry  has  re-
 ceived  a  great  economic  set-back  due
 to  the  increasing  number  of  air  acci-
 Gents  tn  the  country;

 (>)  to  what  extent  it  has  affected
 the  earnings  and  air  services  of
 Indian  Airlines;  and

 (c)  what  steps  are  being  taken  to
 create  confidence  among  the  passen-
 gers?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a)  and  (b),  The  ser-
 vices  of  Indian  Airlines  have  been
 adversely  affected  due  to  some  recent
 accidents  to  its  aircraft.  The  loss  in
 terms  of  total  aircraft  capacity  as
 compared  with  the  capacity  at  pre-
 sent  available,  based  on  the  May
 schedule,  would  be

 approx
 गा  per

 cent.  On  this  basis,  the  loss  in  reve-
 nue  is  expected  to  be  of  the  order  of
 Rs.  80  lakhs  per  month,

 शल  Tt  haw  been  decided  to  reassess
 the  proficiency  of  all  Commanders  of
 Indian  Airlines.  The  programme  of
 assessment  has  commenced  on  sth
 Suly,  शाह,

 Sanction  has  been  accorded  to  two
 aew  posts  of  Examiners  of  Flying  for
 e@aecking  the  proficiency  and  skill  of
 pilots  of  Indian  Airlines.

 बैंक  are  बड़ौदा  के  कर्मचारियों  की  सहानुभूति
 से चंढ़ीगढ  में  सभी  राष्ट्रीयकृत  बैकों  के  करमे-

 ऋषशिकोंक्ञारा  wttrs  spat  करता

 3003 af  ईश्वर  चौधरी  :  दा  वित्त

 teh ag  बताने की  कृपा  करेंगे  कि  -

 (क)  क्या  बैंक  साफ  बड़ौदा  के  कर्मचारियों
 फी  सहाना  मख  में  न  दी कद  में  सभी  राषट्रयकुत

 बसाके  कर्मचारियों  ने  7  जुलाई,  .973
 को  सांकेतिक  हड़ताल  की  थी;  ौर

 (ख)  यदि  हां,  तो  बैंक  साफ  बड़ौदा  के
 करें चा रियों-  की  क्या  मांगें  हैं  धौर  उक्त

 मार्गों को  पूरा  करने  के  लिए  सरकार  क्या

 कार्यवाही  कर  रही  है  ?

 जिस  मंत्री  कभी  वशवम्तराब  चक्का)  :

 (क)  भर  (व).  कुछ  कर्मचारियों  ने
 जो भक्िल  भारतीय  बैक  कर्मचारी  पंथ
 से  सम्बन्धित  बैंक  ग्राफ  बड़ौदा  कर्मचारी
 समन्वय  समिति  के  सदस्य  हैं;  मा  कौ  है
 कि  प्रबन्धकों  को  पदोन्नति  सम्बन्धी  नीति
 बोनस  शोर  ह...  जैसे  अखिल  भारतीय  मामलों
 क्र  उनके  संच  से  विचार  विमर्श  करना

 चाहिए  ।  पता  बला  &  कि  उपर्युक्त  माग  के
 समर्थन  मे,  र्दीमढ  स्थित  कुछ  राष्ट्रीयकृत
 बैंकों  के  कर्मचारियों  ने  7  जुलाई,  973
 को  सांकेतिक  हड़ताल  की  थी  1  बैंक  आफ
 बड़ौदा  ने  सूचना  दी  है  कि  चूकि  इसने  बैक  मे
 अखिल  भारतीय  बैक  आफ  बड़ौदा  कर्मचारी
 संघ  को  समझौता  करने  के  लिए  एकमात्र
 अभिकरण  के  रुप  मे  मान्यता  देदी  है
 इसलिए  बैक  ऐसे  भ्रमित  भारतीय  मामलों
 वर  केवल  मान्यताध्ाप्त  सच  से  बातचीत
 क्र  रहा  है  ।

 विदेशों  में  भारतीय  कटलरी  की
 लोकप्रियता

 2903.  भी  क  शाह  क्र  क्‍या
 बाणी  मं  यह  बताने  की  करा  करेंगे  कि

 (क)  क्या  विदेशों  &  भ्रांति  कटलरी

 बड़ी  लोकप्रिय  होती  जा  रही  है,  शौर

 व)  यदि  हां,  तो  ऐसे  देशों  के  बाम
 क्या  हैं  कौर  भारतीय  कटलरी के  निर्वात
 व्यापार  को  बढ़ावा  देने  के  लिये  सरकार

 मे  क्‍या  कार्यवाही की  है  ?
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 बालिका  भंसाली  में  उपमंत्री  (भी  qo  सौ०

 जांच:  (क)  जो  हां  I  विगत  तीन  वर्षों  के
 दौरान  भारतीय  कटलरी  के  निर्यात  निम्नोक्त
 प्रकार  हैं  —

 वर्ष  मूल्य  (लाख  रुपये  )

 1970-71  20.95

 1978-72  26  07

 1072-73  35.2

 (ख)  भारतीय  कटलरी  का  दावात
 करने  वाले  मुख्य देश  ये  हैं:  ब्रिटेन,  सारा

 अमरीका,  स्वीडन,  कनाडा.  सोवियत  संच,
 बल्गारिया  पोलैंड,  नाइजीरिया,  मलाबी
 तथा  कीनिया  |

 परीक्षा  निर्यातकों  के  लिए  आयात  नीति
 के  रूप  में  निर्यात  सहायता  का  जारी  रखा

 जाता .  मुल्क  वापिसी  शादी  कतिपय  उपाय  हैं

 जो  कटलरी के  निर्यातों को  बढ़ाने  के  लिए
 दिए  जा  रहे  हैं।

 एयर  इंडिया  के  पास  जबीं  जेटों  की  संख्या

 2904.  भी  |. |  प्रतान  :  क्या  बर यं टन
 और  मांगी  'विमानन  मंत्री  बह  बताने  को

 कृपा  करेंगे  कि इस  समय  एयर  इण्डिया  के

 पास  कितने  अम्बो बेर है जेट  है  ?

 पर्यटन  कौर  मगर  विमानन  मंत्री  (डा०
 कर्ण  सिह  )  :  चार  1

 जिलधीश  1...छह  पर  मिर्च  रखा  से  ह, ड  मुक्ति
 की  ई...  हेतु  कारत  हारा  जादव

 से  सहयोग  की  सांग

 8965.  थी  अनेक  प्रधान  :  क्या  वित्त
 मंत्री  यह  उठाते  कक  कृपा  करेंगे  कि

 (क)  क्या  भारत  ते  विदेशी  सहायता
 पर  निर्भरता  से  पूर्ण  मुक्ति  की  योजना हेतु
 जावान  से  सहयोग  मांगा  है;  धौर

 (छा)  बदी  हों,  लो  किस  अकार  7

 सहयोग  मांगा  गया  है  ?

 जिस  मंत्री  (बरी  बशकततराव  चलता)  :

 (क)  विदेशी  सहायता  पर  निर्भरता  की
 धीरे-धीरे  कम  करना  ही  हमारा  उद्देश्य  है
 कौर  इसीलिए  हमने  भ्रान्त रिक  संसाधनों,
 प्रौद्योगिकीय  क्षमता  त्या  कौशल  का  विकास
 करने  के  प्रयोजन  से  जापान  सहित  सस्य
 विकसित  देशों  द्वारा  प्रस्तावित  प्राथमिक  सहयोग
 का  इस  बात  को  उुनिश्वित  व्यवस्था  करने  के

 लिए  बराबर  उपयोग  किया  है  ताकि

 सहायता  पर  निर्भर  रहना  हमारे  राष्ट्र
 के  झा धिक  जीवन  का  स्थायी  रंग  न  बन
 जाये  ।

 जापान,  भारत  सहायता  संघ  की  स्थापना
 से,  आवत  958  से  ले  कर  सहा सका  सथ
 के  सदस्य के  रूप  मे  भारत को  गथिक  सहायता
 प्रदान  करता  रहा  है  ।

 (ख)  इस  उद्देश्य  के  प्रतिरूप  हमने
 उर्वरक  निर्माण,  इस्पात  उत्पादन,  पोटो  राय
 शादी  जैसे  प्राथमिकता  प्राप्त  क्षेत्रों  मे  देशी
 कामता  का  बिकास  करते  के  |: अ  अपान
 से  मालिक  सहयोग  मांगा  है  ।

 Direction  given  4  te
 Banks  for  stepping  up  dorm  tending

 2006.  SHRI  ए  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Governmant  have
 given  genera]  direction  to  the  Banks
 to  step  up  farm  lending;  and

 (99  the‘amount  of  money  ‘banks
 have  given  as  loans  to  rich  peasants,
 midille

 a
 and  small  peagatts

 THE  DEPUTY  MINISTER  IN  THE
 MENISTRY  OF  FINANCE  (CEBRI-
 MATI  SUSEELA  ROHAYGH:  <a)
 Both  the  Government  and  the  Re-
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 serve  Bank  of  India  have  been  urg-
 ing  the  public  seetor  step
 up  their  advances  to  the  priority  sec-
 tors  including  agriculture.  Finance
 Minister  himself  has  taken  several
 meetings  with-  ,  Exacutivgs  of
 public  sector  He  8  on  this  and  de-
 tailed  guidlines  have  been  {issued  by
 the  Reserve  Bank  of  India.  The  pro-
 gress  of  the  lending  of.the  public
 sector  banks  in  the  agricultural  sec-
 tor  is  kept  constantly  under  review.

 a
 (b)  Data,  in  the  manner  asked  for,

 are  not  maintained  by  the  banks,  Out-
 standings  of  direct  agricultural  ad-
 vanpes  to  farmers  by  public  sector
 banks  stood  at  Rs.  97.40  crores  at  the
 end  of  June,  1971  and  at  Rs  28.80
 crpres  at  the  end  of  June,  1972,

 Annual  growth  rate  of  Tourist  Trade

 2907.  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  TOURISM  AND  ClI-
 VIL  AVIATION  be  pleased  to  state:

 (a)  whether  343  lakh  foreign  tour-
 ists  visited  India  in  49742  registering

 a  raise  of  ]4  per  cent  over  the  preced-
 ing  year  there  by  earning  foreign  ex-
 chithge  through  the  tourist  trade;

 (b)  if  so,  whether  Government  ex-
 pect  to  maintain  this  atmual  growth
 rate  of  i4  per  cent  in  this  trade;  and

 (c)  whether  this  annua]  growth  rate
 Of.sourist  qwade  is  rising  in  proportion
 togéhia:  growing  .expenses  of  trade  to
 provide  accommodation  and  travel-
 ling  éacilties  and  if  not,  the  reasons
 therefor?  ’

 THE  MINISTER  OF  TOURISM
 AND

 sin
 TL  AVIATION  |  (DR,  KA-

 ब $(/  SINGH):  (६)  to  (e):'Yes,  Sir

 Export  of  Light-Weight  Sports  Cycles
 to  Canada  and  other  Countries

 aby,  oi
 BAJDEO  SINGH:  Will

 th  7  of  COMMERCE
 ed  to  state

 है  whetitey'thes  Projeet  ai€  Bquip-"
 raent  Conpawation:  has’  secured  a  deat
 wi  the  Canadian  :admrinibtration  ‘for

 ‘AUGUBT  1,  97  Written  Angwets  /  i2¢

 thes,  :  ht
 aN  SPO

 (b)  whether  there  are  other  coun
 tries  also  which  import  our  light-
 weight  sports  cycles;  and

 (ce)  if  so,  which  are  those  countries?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 A.  ©.  GEORGE):  (a)  No,  Sir.

 (b)  and  (ce).  U.S.A.  has  shown  some
 interest  in  Indian  light-weight  sports
 cycles,
 Position  of  Indian  Goeds  under  the
 relaxed  Import  Control  Laws  of

 Kenya
 2909  SHRI  RAJDEO  SINGH:  Will

 the  Mhnister  of  COMMERCE  be
 pleased  to  state;

 (a)  whether  Kenya  has  selaxed
 controls  imposed  last  January  and
 brought  in  a  large  number  of  foreign
 goods  which  can  now  be  imported
 under  open  general  licence;

 (b)  whether  the  fresh  Kenyan  im-
 poit  laws  in  any  way  favour  India;
 and

 (५),  af  so,  whethe:  Gevernment  have
 availed  of  this  opportunity  jo  the
 fullest  extent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  rom  GEORGE):  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Reduction  of  duty  on  exports  of  Jute
 and  Coir  Goods  to  E.E.C.

 2970.  SHRI  “RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  8७  pleas-
 ed  to  state’

 (a)  whether  Indian  jute  and  coir

 हक.
 प्  apdpetion  iby  40

 per  cent  ween  Ju
 Picobe  apa  सिर nuary,  874  in  thé  eh

 mic  Community  and  there  would  be
 practically  ae  quota  xestrigtions;  on
 these  imports;  and

 (b)  if  so,  whe
 ising  thee  7१४

 लक  ह

 ना
 tyadg  is  utile
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 A.  ©.  GEORGE):  (a)  and  (b).  No,
 Sir,  '  Following  the  hégotiations  held
 with  the  EEC  in  Brussels  from  2ist
 to  28rd  May  973  some  understand-
 ings  in  regard  to  tariff  and  other  con-
 cessions  have  been  reached  for  the
 import  of  Jute  and  Coir  goods  from
 India  by  the  EEC.  The  Agreements
 incorporating  these  understandings
 are  yet  to  be  finalised.

 Decision  of  L.LC,  to  cut  funds  for
 Co-operative  Housing

 29i.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  has  decided  to  cut  funds
 for  ‘co-operative  housing;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Impact  of  Bank  Credit  to  Govern-
 ment  atid  Commercial  "Séetor  on

 Prices

 2913.  PROF.  MADAU  DANDA-
 VATE:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  what  sre  the  comparative
 figures  of  rise  in  the  net  bank  credit
 to  the  Government  and  to  the  com-
 meareial  aector  between  March,  97)
 and  March,  ‘1978;  and

 |
 (b)  the  cause  for  this  rise?

 HE:  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  Net  Bank  Credit  to  Govern.
 ment  sector  which  is  composed  of  (a)
 Reserve  Bank's  net  credit  te  Govern-
 ment  sector  (i¢.,  met  incmerse  in  the

 ’  :

 Reserve  Bank’s  holdings  of  rupee  coin
 ahd  small  cdine,  loans  and  advances
 to  State.  Governments  and  holdings
 of  Government  sequrities  -including
 Treasury  bills  minus  changes  in
 Central  and  State  Government  deposits
 with  the  Reserve  Bank)  and  (b)
 commercial  and  state  co-operative
 banks  credit  to  government  sector
 (te,  investments  in  Central  and

 State  Government  securities  including
 Treasury  bills)  has  increased  by
 Rs  2438  crores  between  3ist  March,
 1971  and  30th  March,  1973.  This  in-
 crease  is,  however,  overstated  to  the
 extent  of  Rs.  75  crores  due  to  certain
 accounting  adjustments  carried  out
 by  the  Reserve  Bank  for  the  year
 ‘1971-72.

 Increase  in  net  bank  credit  to  com.
 mercial  sector  for  the  same  period
 amounted  to  Rs.  2  crores,  Of  this
 increase,  Reserve  Bank’s  credit  to
 commercial  sector  accounts  for
 Rs.  33  crores,  whereas  the  com-~-
 mercial  banks’  credit  to  commercial
 sector  shows  a  net  decline  of  Rs.  2l
 crores

 (b)  The  main  factors  leading  to  an
 increase  in  net  bank  credit  to  Gev-
 ernment  during  1971-72,  were  the
 relief  expenditures  on  Bangladesh  re~
 fugees,  increase  in  defence  expendi~
 ture  following  hostilities  with  Pakis-
 tan  and  larger  assistance  to  State
 Governments  to  meet  relief  expendi-
 ture  in  flood,  cyclone  and  drought
 affected  areas.  In  1972-73,  however,
 the  increase  is  accounted  for  by  lasge-
 scale  expenditure  on  drought  relief,
 emergency  agricultural  production
 programme,  step  up  of  Plan  outlay,
 increase  in  subsidy  on  foodgrains  and
 interim  rélief  to  government  em-
 plovees  following  the  recommendation
 of  the  Third  Pay  Commission.

 In  the  case  of  increase  in  net  bank
 credit:  to  commercial  sector,  the  pre-
 dominant,  facter  has  hee  tive  increase
 in  loans,  advances  and  investments  in
 financial  institutions  by  the  Remrye
 Bank.  «  ।
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 Ampont  Paid  to  Individuals  for  giving
 fafermation  regarding  Geods  being

 Smugulet  into  india

 mm  PROF.  MADHU  DANDA-
 VATE:  Wiil  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  those  who  give  infor-
 tation  to  the  Customs  department
 about  smuggled  goods  are  given  in-
 come-tax  free  amount  equivalent  to
 ten  per  cent  of  the  value  of  the
 smuggled  goods;

 <b)  if  60,  how  many  persons  have
 @received  quch  amounts  Wuring  ‘the

 last  three  years;  and

 (c)  whether  many  among  those
 who  have  received  such  amounts  are
 smugglers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTEY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Maximum  reward
 upto  Rs.  20/-  per  tola  in  gold  bullion
 seizure  cases  anti  upto  0  per  cent  of
 the  estimated  realisationg  of  the  seized
 goods  in  other  cases  is  paid  to  the
 informers  on  the  merits  of  the  infor-
 mation  given.  Such  payments  exceed-
 ing  Rs,  1900/.  in  aggregate  have
 became  liable  to  income-tax  with
 effect  from  ‘14-1972,  like  other  casual
 inceme,  but  the  question  whether
 rewards  paid  to  informers  in  various
 हिकशतवा,  should  be  exempted  is  under
 Government's  consideration.

 a)  The  information  is  being
 caliected  and  will  be  lsid  on  the
 Table  of  the  House  as  early  as
 possible.

 (c)  The  identity  of  the  informants
 is  kept  secret.  However,  the  possi-
 bility  of  persons  who  were  ence
 smugglers  becoming  informers  cannot
 be  ruled  out.

 Indio-Bangiadesh  Trae  ander  Limited
 Peyment  Agreement

 ‘2088,  SHRI  INDRAITT  GUPTA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:
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 ite)  whether  दिक  Rs.  25-crores  turn-
 ewer  each  way  envisaged  in  Indo-
 Bengladesh  trade  under  the  Limited
 Payment  Agreament  {s  net  likely  to
 be  fulfilled;  and

 (b)  if  so,  ‘the  reasons  for  the  short-
 tar?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  A.  C.  GEORG):  (a)  anil  (be).

 During  the  veview  of  the  current
 Limited  Payments  Agreement,  held
 in  Dacca  in  the  first  week  of  July,
 i978,  3६  wag  noted  that  apprex:mately
 Rupees  8  corores  worth  of  goods
 may  be  exported  from  Bangladesh  by
 September  27,  973  when  the  Arrange-
 ment  is  due  to  expire,  ag  compared
 to  Rs  20  crores  expected  to  be  expor-
 ted  from  India.  Inadequate  transport
 facilities  and  institutional  difficulties
 have  mainly  been  responsible  for  in-
 hibiting  the  Ow  of  trade  between  the
 two  countries,  In  order  to  take
 effective  and  timely  measures  for
 removing  all  transport  bottlenecks,  the
 two  Governments  have  decided  to
 form  a  Joint  Transport  Co-ordination
 Committee,

 Censtraction  of  an  Acredrome  at
 Salem  (Tamil  Nadu)

 2916.  SHRI  £.  R.  KRISHNAN:
 SHRI  DEIVEEKAN:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 a  decision  regarding  the  construction
 of  an  aerodrome  at  Salem  in  Tamil
 Nadu;

 (७)  whether  any  study  team  has
 visited  the  proposed  alta  recentiy;

 Government  thereto?
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 THE  MINIS(ER  OF  TOURISM
 AND  CIVIL  AVIATION  (DE.  Ka-
 RAN  SINGH);  (a)  to  (c).  The  pro-
 posal  for  construction  of  an  aerodrome
 at  Salem  hag  been  considered  by

 ‘Government.  In  view  of  the  finan-
 cial  constraints  and  the  adverse  eco-
 nomics  for  Indian  Airlines,  it  has

 been  decideq  that  for  the  present
 the  proposa}]  should  not  be  pursued.

 High  Power  Steering  Board  to  deal
 with  Problems  of  Kandla  Free  Trade

 Zone

 2917.  SHRI  8.  N.  MISRA:  Will
 the  Minister  of  COMMERCE  be  ple-
 ased  to  state:

 (a)  whether  Government  have  since
 decided  {to  set  up  a  high  power
 steering  board  to  deal  with  the  prob-
 Jems  of  the  Kandla  Free  Trade  Zone;

 (9)  the  tota]  board  outlines  of  the
 problems  of  the  Kandla  Free  Trade
 Zone;  and

 (c)  the  efforts,  if  any,  made  so  far
 by  Government  to  solve  the  prob-
 lems?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Government
 since  set  up  a  high  power  Steering
 Board  for  Kandla  Free  Trade  Zone
 under  the  Chairmanship  of  Deputy
 Minister  of  Commerce.

 (b)  The  main  difficulties  of  the
 Kandla  Free  Trade  Zone  Industriali-
 sts  related  to  (i)  lack  of  adequate
 direct  overseas  shipping  facilities  to
 and  fro.  Kandla  necessitating  use  of
 Bombay  port  for  import  into  and
 export  from  KFTZ  resulting  in  in-
 creasing  the  cost  of  transport,  and
 Gi)  ngn-availability  of  concessional
 finance  to  the  Zone  Industries  as
 ‘available  to  industries  in  the  back-
 ‘ward  district  of  Kutch.

 tc)  The  Kandla  Free  Trade  Zone
 Steering  Board  bas  cleared  in  prin-
 44  S~5

 ciple  grant  of  transport  assistance  to
 KFTZ  Industrialists  and  the  details
 thereof  are  being  worked  out.  The
 concessional  finance  scheme  as  avail-
 able  to  industries  in  backward  dis-
 trict  of  Kutch  have  since  been  ex-
 tended  to  the  industries  of  KFTZ.
 Steps  have  also  been  taken  to  efi-
 minate  procedural]  and  administrative
 bottlenecks  on  a  priority  basis.

 Proposal  to  Amend  Indian  Aircraft
 Rules  Authorising  Airlines  to  Nomi-
 nate  persons  for  Certification  of  Air-

 worthiness  of  an  Aircraft

 29i8.  SHRI  8.  N.  MISRA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  amend  the  Indian  Aircraft
 Rules  authorising  airlines  to  nominate
 persons  for  the  purpose  of  certifica-
 tion  of  airworthiness  of  an  aircraft
 irrespective  of  their  holding  licences
 from  D.G.C.A.  or  not  in  this  regard;
 and

 (b)  if  so,  what  are  the  reasons  for
 switching  over  to  the  proposed  ar-
 fangements  in  place  of  the  existing
 system  in  respect  of  inspection  and
 certification  of  aircraft  by  licence
 holders  of  D.G.C.A.?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (७)  Draft  of  certain  amend-
 ments  to  the  existing  rules  relating
 to  airworthiness  of  aircraft  were
 notified  in  fhe  official  gazette  for
 inviting  public  opinion.  Any  objec-
 tions/suggestions  received  from  the
 parties  concerned  will  be  taken  into
 consideration  before  the  rules  are
 finalised.

 (b)  It  ig  necessary  to  amend  the
 rules  from  time  to  time  in  order  to
 conform  to  the  international  standards
 and  practices.
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 7972-73  के  बिलाल  लधु  दौरों  ा
 निर्यात  wap  |  के  लिए  शिकार  का

 रात

 299  Bre  लक्मीसारापण  पांडेय  :  कया

 वाक़िया  मंत्री  यह  बताने  की  कपा  करे  किः
 (क)  बचे  1972—73  में  लु  चरागों

 को  निर्यात  बढ़ाने  के  लिए  सरकार  भव्य
 किस  प्रकार  का  सहयोग  दिया  गया  है;
 कौर

 (@)  इस  प्रकार  के  सहयोग  का  क्या
 परिणाम  निकला  कौर  उक्त  बजे  के  दोरान

 लघू  उद्योगों  ने  कितने  शल्य  की  विदेशी

 मुद्रा  का  निर्यात  किया  ?

 चा जि ण्य  अ्ं्रालय  में  उप  मंत्री  (ी  qoute ०
 ont):  (क)  निर्यात  संवर्धन  के  लिए

 सरकार  द्वारा  दी  जाने  वाली  सुविधाएं,
 सपूर्ण  उद्योग  के  लिए  उपलब्ध  हैं  ।  लघु
 उच्चयोग  विकास  संगठन  के  तत्वावधान  मे
 अमित  एक  पृथक  निर्वात  संवर्धन  निदेशालय

 लघु  क्षेत्र  के निर्यातों को  बढाने  के  लिए  बराबर
 झपना  सहयोग  दे  रहा  है  ।

 (ख)  लघु  क्षेत्र  से  होने  वाले  निर्यात  के
 सम्बन्ध  में  आंकड़े,  वाणिज्यिक  जानकारी
 तथा  अंकसकलन  महा  निदेशक,  कलकत्ता  द्वारा
 अलग  से  सकलित  नहीं  किए  जाले  है  ।

 Meeting  of  Chief  Ministers  to  discuss
 allotment  of  Yarn  to  Weavers

 2020  SHRI  छू,  LAKKAPPA:

 SHRI  GIRIDHAR  GOMAN-
 GO:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  he  had  convened  a
 meeting  of  Chief  Minister's  at  New
 Delhi  on  the  i@th  June,  3972  to  dis-
 cuss  allotinent  of  yarn  t6  weavers;
 and
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 (bh)  #  7”,  which  of  the  etdtes  were
 represented  at  the  meeting?

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  fom  GEORGE):  (a)  Yes,  Sir.

 (b)  The  following  20  States  and
 Union  Territory  of  Delhi,  were  re-
 presented  at  the  said  meeting:

 Andhra  Pradesh
 Assam
 Bihar
 Gujarat
 Haryana
 Himachal  Pradesh
 Jammu  &  Kashnnr
 Kerala
 Madhya  Pradesh
 Maharashtra
 Manipur
 Mysore
 Nagaland
 Orissa
 Punjab
 Rajasthan
 Tamil  Nadu
 Tripura

 i9  Uttar  Pradesh
 20  West  Bengal

 ५
 9७

 क

 #
 9०0
 SP
 Ll

 need

 and

 8
 3
 ७
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 ४

 ६5
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 Discussion  with  the  Income-tax  Com-
 missioner  Eegarding  Recovery  of

 Arrears  of  Taxes

 2921  SHRI  K  LAKKAPPA:  Will
 the  Minister  of  Finance  be  pleased
 to  state  whether  he  had  any  discus-
 sions  with  the  Income-tax  Commis-
 sioners  about  tax  arreas  and  if  so,
 what  decisions  were  arrived  at?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 छू,  RB.  GANESH):  In  regard  to  re-
 covery  of  arrears  of  tax  the  Minister
 of  State  in  the  Ministry  of  Finance
 hed  disdussions  80  far  with  the  Com-
 miesionera  «of  Income-tex  in  the
 charge  of  Delhi,  West  Bengel,  Madras,



 193,  Written  Answers  SRAVANA  19,  965  (SAKA)  Written  Answers

 Kanpur  and  Lucknow  and  also  with
 Crairman  and  Members  of  Board  of
 Direct  Taxes  and  Officers  Federation
 and  Associations.  As  a  result  of  these
 discussions,  the  following  steps  are
 being  taken  on  priority  basis:—

 qd)  Strengthening  the  cadre  of
 Income-tax  Officers  and  Tax
 Recovery  Officers,

 (2)  Augmenting  the  number  of
 Assistant  Commissioners  of
 Income-tax  for  speedy  dispo-
 sal  and  clearance  of  arrears
 of  appeals.

 (3)  Expediting  adjustment  of
 taxes  already  paid.

 (4)  Speeding  up  the  disposal  of
 pending  applications  for  rec-
 tification  of  assessments.

 (5)  Giving  effect  to  appellate
 orders  expeditiously.

 (6)  Requesting  the  Appellate
 Assistant  Commissioners /In-
 come-tax  Appellate  Tribunals
 to  dispose  of  quick'v,  appeals
 where  large  demandg  are
 involved,  on  a  priority  basis.

 (7)  Approaching  the  High  Courts
 with  requests  to  speedily  dis-
 pose  of  pending  references.
 For  this  purpose,  the  Com-
 missioners  of  Income-tax
 have  been  directed  to  estab-
 lish  personal  tcontacts  with
 Chief  Justices  of  the  various
 High  Courts.

 (8)  Enlisting  of  the  co-operation
 of  Officers  through  their  re-
 spective  Associations  and
 Federation.

 (9)  Reviewing  in  details,  cases
 where  the  outstanding  demand
 exceeds  Rs.  0  lakhs,  so  as  to
 ensure  maximum  collection
 out  of  these  arrears.  <A  cell
 in  the  Board  has  been  set  up
 to  exclusively  devote  atten-
 tion  to  these  cases.

 734

 (10)  Streamlining  the  machinery
 for  write  off  of  irrccoverable
 demands,  including,  the  for-
 mation  of  special  squads.
 Formal  orders  to  this  effect
 have  recently  been  issued.

 Conference  of  Tourism  and  Air  India
 Officers  held  in  Geneva

 2922,  SHRI  K.  LAKKAPPA:
 SHRI  ए,  GANGADEB:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  he  attended  a  Can-
 ference  of  Tourism  and  Air  India
 officers  held  recently  in  Geneva,

 (b)  if  so,  the  subjects  discussed  at
 the  Conference;  and

 (c)  whether  India  had  made  a
 plea  for  getting  the  Headquarters  of
 World  Tourism  Organisation  set  up  in
 India  and  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  The  progress  of  the  joint
 tourism  promotion  campaigns  of  Air
 India  and  the  Department  of  Tourism
 overseas  offices  in  Western  Europe
 and  North  America  was  reviewed.  At
 the  same  time  the  conference  also
 examined  in  detai]  the  requirements
 of  additional  accommodation  and  air
 and  road  transportation  for  foreign
 tourists  at  the  main  centres  of  tourism
 in  India.  The  need  for  a  larger
 number  of  promotional  air  fares  on
 international  routes,  measures  to
 stream  line  tourist  entry  formalities
 and  the  planning  of  new  holiday
 resorts  were  other  topics  discussed.
 The  publicity  campaigns  in  overseas
 markets  were  considered  with  a  view
 to  ensuring  that  the  most  favourable
 image  of  India  is  projected  in  these
 markets.

 {e)  Yes,  Sir.  The  matter  is  yet  to
 be  decidatt.
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 Liberation  of  Import  Folicy
 2933,  SHRI  K.  LAKKAPPA:

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  import  policy  has  been
 liberalised;  and

 |

 (9)  if  80,  the  broad  outlines  of  the
 liberalisation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  Cc  GEORGE):  (a)  Yes,  Sir.

 (b)  Details  of  the  import  policy  are
 published  in  the  import  Trade  Con-
 trol  Policy  (Red  Book).  Amend-
 ments  to  this  policy  are  also  announc-
 ed  by  Public  Notices.  A  statement
 indicating  the  broad  outlines  of  the
 liberalisation  made  in  the  import
 policy  for  (1973-74,  is  given  in  the
 statement  enclosed.

 Statement
 Broad  features  of  the  liberalisation
 done  in  the  Import  Policy  for  1978-74

 Small  Scale  units  in  the  priority
 sector  (both  new  and  existing)  will
 be  granted  licences  for  raw  material
 and  components  on  the  basis  of
 capacity  88  assessed  by  the  technical
 authorities.

 2.  Fer  the  first  time,  since  4966
 eleven  more  industries  have  been
 accorded  priority  treatment  for  meet-
 ing  their  requirement  of  raw
 materials,  components  and  spares.

 3.  Units  which  are  engaged  in  in-
 dustries  reserved  for  small  scale  sector
 will  be  granted  import  licences  during
 ‘1978-78  for  a  value  20  per  cent  higher
 than  that  of  the  last  year.

 4  The  basis  of  issuing  import
 licences  for  raw  materials  and  com-
 ponents  to  the  new  wnits  has  been
 ifberalised.  In  the  non-priority  sector,
 these  units  could  be  granted  licences
 upte  80  per  cent  of  the  value  Of  their
 machinery  till  last  year.  During  the
 current  year,  the  percentage  has  been
 raised  from  30  per  cent  to  40  per  cent.
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 The  maximum  value  limit  for  issue:
 of  licenves  has‘  beebi  ‘raised  from
 Rs.  75,000  to  Rs.  2.08  lakh  for  a  year’
 in  the  case  of  non‘priority  units  and
 to  Rs.  2  lakhs  in  a  year  in  the  0888
 of  priority  unit.

 5.,The  allocation  of  non-ferrous
 metals  in  favour  of  the  small  scale
 units  has  been  increased  by  25  per
 cent  during  the  current  year.

 6.  The  allocation  of  mild  steel  in
 favour  of  the  small  scale  units  has
 been  increased  by  25  per  cent  during
 the  current  year,

 7.  Small  Scale  non-priority  indus-
 tria]  units  set  up  in  a  backward  area
 and  by  engineering  graduates  and  ex-
 service  personnel  which  were  getting
 a  maximum  of  Rs,  3.0  lakh  till  last
 year  will  be  granted  licences  upto

 Rs.  .50  lakh  during  the  current  year.

 8.  Facility  has  been  provided  for
 conversion  of  G.C.A.  and  U.K.  Credit
 licences  into  Rupee  Area  for  an
 enhanced  value.

 9.  In  order  to  ensure  that  the  enti-
 tlement  of  the  Smal!  Scale  units  is
 not  progressively  reduced  due  to  non-
 utilisation  of  the  Rupee  Area  licences,
 it  has  been  provided  that  the  un-
 utihsed  value  of  the  Rupee  hcences
 shall  also  be  taken  into  consideration
 while  calculating  the  entitlements  of
 the  actual  users.

 10.  Speciad  facilities  will  be  given
 for  Research  and  development  pur-
 poses  to  industria]  firms,  scientific  and
 research  foundation  units  or  indivi-
 dual  research  institutions,  research
 departments  of  universities,  technical
 institutions  whether  in  the  public  or
 private  sector.  recognized  by  the
 Deptt.  of  Science  and  Technology.

 in  the  large  scale  sector
 for  advance  allocation  te  the  licens-
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 12,  A  provision  has  been  made  to
 allow  higher  value  for  import  of
 spares  in  the  interest  of  better  main-
 tenance  of  equipment  and  increased
 production.

 13.  The  value  limit  for  import  of
 machinery  has  been  raised  from
 Rs.  12,000/-  to  Rs  20,000/.  on  the
 recommendation  of  the  sponsoring
 authority  without  a  reference  to  C.G.
 Ad-hoc  Committee.

 4.In  order  to  provide  greater
 flexibility,  actual  users  engaged  in
 priority  industries  have  been  per-
 mitted  to  import  against  their  actual
 users  licence  any  item  of  raw  material
 and  components,  even  though  the
 items  in  question  are  not  normally
 permissible  for  import,  upto  5  per
 cent  of  the  value  of  their  licence  for
 raw  material  and  components  subject
 to  certain  specified  conditions,

 15.  The  import  policy  for  registered
 exporters  has  also  been  liberalised,  in
 severa]  respects.  The  scheme  for  the
 grant  of  facilities  to  eligible  export
 houses  hag  been  enlarged  to  enable
 small  scale  industries  to  strengthen
 their  export  efforts,  Such  units  will
 be  allowed  to  set  up  consortia  of  their
 own  in  order  to  organise  sales  of  their
 products  abroad.  These  consortia  will
 be  recognised  as  export  houses  and
 will  thus  be  given  import  facilities
 subject  to  certain  conditions.  Par-
 tnersip  firms  can  also  apply  for  re-
 gistration  as  eligible  export  houses
 if  they  fulfil  the  prescribed  Conditions,
 In  the  case  of  Export  Development
 Corporations  of  State  Governments,
 the  condition  of  minimum  exporf  per.
 formance  Of  Rs.  25  lakhs  for  the  pur-
 pose  of  registrations  as  an  eligible  ex-
 port  house  hag  been  waived.

 i6.  The  simplified  procedure  for
 processing  applications  from  Register-
 ed,  exporters  introduced  last  year,
 has  been  further  streamlined.

 ॥7.  The  procedure  for  the  grant  of
 advance  licences  to  registered  expor-
 ters  has  been  simplified  by  delegat-
 ing  more  powers  to  regional  licensing
 authorities,
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 18,  The  procedure  for  import  of
 samples  and  labels  by  exporters
 has  been  simplified.  The  value
 limit  upto  which  the  licensing  autho-
 rities  wil]  allow  the  import  of  samples
 against  REP  licences  has  been  raised
 from  Rs.  2,000/.  to  Rs.  5,000/-.
 Manufacturer-exporters  will  be  allow-
 ed  to  import  samples  upto  Rs,  $00/-
 without  import  licences.  Import  of
 labels  and  priced  tickets  will  be
 allowed  without  import  licences,

 International  Conferences  on  Skyjac-
 king  Etc.  to  be  held  in  Rome  In

 August,  973

 2824.  DR.  H.  P.  SHARMA:
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  two  International  Con-
 ferences  are  sheduled  to  be  held  in
 August  this  year  in  Rome  to  discuss
 the  agreements  on  Skyjacking  and
 other  unlawful  interferences  with  in-
 ternational  civil  aviation;  and

 (b)  what  effective  proposals  are  to
 be  mooted  by  Indian  delegation  there-
 at  to  prevent  such  aviation  crimes?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  Yes,  Sir.  The
 Council  of  the  International  Civil
 Aviation  Organisation  has  decided  to
 convene  a  joint  session  of  the  ICAO
 Assembly  and  a  diplomatic  conference
 to  consider  the  implementation  of  the
 States’  obligations  concerning  hijack-
 ing  and  other  unlawful  interference
 with  international  civil  aviation  at
 Rome  from  August  to  September  21,
 ‘1973.

 (b)  Verious  proposals  on  the  sub-
 ject  of  air  security  are  under  consi-
 deration.  The  policy  of  the  Govern-
 ment  of  India  is  to  co-operate  with
 international  efforts  to  find  a  solution
 to  the  problems  posed  by  the  growing
 menace  of  hijacking  and  unlawful
 interference  with  civil  aviation  |
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 Protest  against  Drink  Test  of  Pilot’s
 by  Indian  Commercial  Pilots

 Association

 2925.  SHRI  YAMUNA  PRASAD
 MANDAL::  Wilh  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Indian  Commercial
 Pilot's  Association  has  protested
 against  the  steps  taken  by  the  Indian
 Airlines  regarding  drink  test  of  pilots;
 and

 (b)  if  so,  the  nature  of  protest  and
 the  reaction  of  Government  thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR
 KARAN  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Backing  out  of  Commitments  by  East
 European  Countries  to  Supply  Ferti-
 lizers  and  Nonferrous  Metals  to  India

 2926,  SHRI  YAMUNA  PRASAD
 MANDAL:

 PROF,  MADHU  DANDA-
 VATE:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:
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 (8)  whether  most  of  the  fast  Euro-
 pean  qountries  have  backed  out  of
 their  commitment  to  supply  fertilizers
 and  non-ferrous  metals  to  our  coun-
 try  in  the  current  financial  year;  and

 (b)  g  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Ne,  Sir.

 (b)  Does  not  arise.

 Number  of  Accidents  involving  Planes
 of  Indian  Airlines  during  April,  May

 and  June,  973  due  te  bursting  of
 Tyres

 2927.  SHRI  KRISHNA  CHANDRA
 HALDAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  the  number  of
 accidents  to  aeroplanes  due  to  burst-
 ing  of  tyres  at  the  time  of  taxying  on
 various  airports  of  the  country  dur-
 ing  April,  May  and  June,  1978,  date-
 wise  and  airport-wise?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR
 KARAN  SINGH):  The  requisite  in-
 farmation  is  given  below:—

 Serial  Date  of  Name  of  Type  of  aircraft  Auport
 No.  incident  urline

 tr.  3  APR  ‘73  T.WA  Boeing  707  Bombsy

 2.  3  APR  ‘73  LA.  HS-748  Jammu

 3.  70  APR  ‘73  IA  Boeing  737  Palarn

 4.  2  MAY  ‘73  LA.  Caravelle  Madras

 5.  3  MAY  ‘73  ILA  झ्न्ड्ा  Muzaffarpur

 6.  4  MAY  ‘73  LA.  HS-748  .  Tirupati

 7.  38  MAY  ‘73  LA.  HS-748  Viyayawada

 8.  27  MAY  ‘73  AL  Boeing  707  Fombay

 9.  23  MAY  ‘73  AL.  Boeing  707  Madras

 to.  6  JUN  ‘73  L.A.  Boeing  737  नि  .  Trivandrum

 r2.  30  JUN  ‘73  ‘B.O.A.C,  ‘VC-10  .  Palam
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 Floatation  of  Rupee  in  Centext  of  In-
 ternational  Menetary  Crisis

 2928.  SHRI  H.  M.  PATEL:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  is  a  fresh  mone-
 tary  crisis  in  the  world;

 (b)  whether  suggestions  have  been
 made  that  India  should  float  the  rupee
 in  relation  to  other  currencies;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  Yes,  Sir.  International  monetary
 crisis  is  continuing  since  August,  1971
 when  the  United  States  suspended
 the  convertibility  of  dollar  into  gold.
 The  crisis  has  been  accentuated  after
 the  second  devaluation  of  U.S.  dollar
 on  8th  February,  1978,  which  led  to
 a  floatation  of  all  the  major  currencies
 of  the  world.

 (b)  Yes,  Sir.

 (c)  Due  to  the  prevalance  of  im-
 port  controls  and  exchange  regula-
 tions,  it  38  the  Government’s  view  that
 the  flOating  of  the  rupee  indepen-
 dently  would  not  reflect  the  in-
 trimsific  strength  of  the  rupee  and,
 therefore,  would  not  be  adviseble.

 Raising  of  Rates  of  Interest  by  L.D.B.I.

 2929.  SHRI  6.  Y.  KRISHNAN:
 Wily  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Industrial  Deve-
 lopment  Bank  of  India  has  raised  its
 interest  rates;  and

 (b)  if  so,  an  outline  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Yes,  Sir.  The  Tadus-

 trial  Development  Benk  of  India  has
 aised  its  interest  rates  by  4  to  4  per
 cent  effective  from  June  16,  ‘1973,  the
 outlines  of  which  are  given  in  the
 Statement  laid  on  the  Table  of  the
 Bouse  [Placed  in  Library.  See  No.
 LT-5384/73.)
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 Expert  of  tyres  and  tubes  during
 1978-93

 2930.  SHRI  ७.  ९.  KRISHNAN:
 SHRI  C.K.  JAFFER  SHA-

 RIEF:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  is  in  a  position
 to  export  tyres  and  tubes  to  foreign
 countries;  and

 (b)  if  so,  the  names  of  such  coun-
 tries  and  the  amount  of  foreign  ex-
 change  earned  by  India  during  1972~
 78?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  CQ  GEORGE):  (a)  Yes,  Sir.

 (b)  The  major  countries  to  whom
 tyres  and  tubes  were  exported  during
 3972-78  are  Yugoslavia,  Czechoslova-
 kia,  US.S.R.,  Iraq,  North  Korea,
 Kuwait,  Sudan,  Egypt,  U.K.  and
 Nepal.  During  the  first  nine  months
 of  ‘1972-73  (April-December,  1972),
 foreign  exchange  amounting  to  Rs.
 5.72  crores  was  earned.

 Shortage  of  Yarn  in  Powerloom  Fac-
 tories  in  Bhiwandi

 2931,  SHRI  R  R.  SINGH  DEO:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  there  are  a  number  of
 powerloom  factories  in  Bhiwandi
 town  near  Bombay;

 (b)  whether  most  of  these  power-
 looms  are  fying  idle  due  to  acute
 shortage  of  yarn;

 (c)  the  extent  to  which  powerloom
 production  hag  been  adversely  affect-
 ed  consequently;  and

 (a)  whether  efforts  are  being  made
 to  ensure  adequate  supply  of  yarn
 for  running  of  these  powerlooms?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  com  GEORGE):  (a)  Yse,  Sir.
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 (9)  and  (¢),  Gowmwment  do.  not
 have  specific  information.

 (d)  Allotments  to  Maharashtra
 State  have  been  made  on  the  yard-
 stick  worked  out  on  the  national  basis
 Le.  0,18  kg.  per  handloom  and  2  kgs.
 per  powerloom  per  day.  With  the
 improvement  in  production  and  avail-
 ability  of  yarn  of  counts  upto  40s,  the
 contro]  over  distribution  of  yarn  of
 counts  upto  408  has  been  relaxed.
 Enhancement  of  quota  of  yarn  of
 counts  above  40s  can  also  be  consi-
 dered  after  the  yarn  production  in
 finer  counts  attains  the  normal  level.

 Canalising  Jute  Supplies  to  Mills
 through  Jute  Corporation  of  India

 2932,  SHRI  M.  S.  PURTY:  शा
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  had  taken
 a  decision  on  canalising  jute  supplies
 to  the  mills  through  the  Jute  Cor-
 poration  of  India;  and

 (9)  if  so,  the  broad  outhnes  of  the’
 decision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir,  but
 imports  of  raw  jute  are  canalised
 through  the  Jute  Corporation  of  India
 and  State  Trading  Corporation,

 (9)  0068  not  arise

 Creating  of  Separate  Circle  Office  for
 State  Bank  of  India,  Orissa

 2983  SHRI  ARJUN  SETHI.  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal
 under  consideration  to  create  a  sepa-
 rate  Circle  Office  for  the  State  Bank
 of  India,  Orissa  State;  and

 (b)  if  not,  the  difficulties  in  the
 way  of  creating  the  Circle  office?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No.  Siz.
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 administrative  powers.
 The  number  (209)  of  branches  and
 sub-offices  of  Ahe  State  Bank  in
 Origsa  State  ave  not  yet  adequate  to
 justify,  from  the  point  of  view  of
 viability  and  on  administrative  consi-
 detations,  the  creation  of  a  separate

 oo
 Office  of  that  bank  for  Orissa

 te.

 Construction  of  Regional  Office  of
 Reserve  Bank  of  India  at

 Bhubaneswar

 2984.  SHRI  ARJUN  SETHI:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  ear-
 marked  the  site  for  the  construction
 of  the  Regional  Office  of  the  Reserve
 Bank  of  India  at  Bhubaneswar;  and

 (b)  if  so,  the  difficulties  in  the  way
 of  early  construction?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  Reserve  Bank  of  India  has
 taken  on  lease  from  the  Government
 of  Orissa  a  plot  of  land  on  Sachiva-
 laya  Marg  for  construction  of  its
 office  building  at  Bhubaneswar.

 (5)  The  Bank  has  already  invited
 tenders  for  construction  of  its  pro-
 posed  office  building  and  the  work
 is  expected  to  commence  before  long.

 Opening  of  Brancy  of  United  Com-
 mercial  Bank  at  Bhandaripokhri,

 Balasore,  (Orissa)

 2985,  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Un:ted  Commer-
 cia)  Bank  of  India  has  decided  to
 open  a  Branch  at  Bhandaripokhri  of
 Balasore  (Orissa);  and

 (b)  if  80०,  the  difficulties  in  tha  way
 of  its  early  opening?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATG]):  (a)
 The  United  Commercial  Bank  has  re-
 cently  received  a  suggestion  for  open-
 ing  bank  effices  at  four  centres,  in-
 cluding  Bhandaripokhri,  in  Balasore
 district.  The  bank  is  getting  these
 centres  surveyed  with  a  view  to
 assessing  the  potentialities  for  open-
 ing  of  bank  offices.

 (b)  Does  not  arise.

 Robbery  in  National  and  Grindlays
 Bank  at  Kanpur

 2936.  3प्तन्ता  AJIT  KUMAR  SAHA.
 Will  the  Minister  of  FINANCE  ‘be

 pleased  to  state:

 (a)  whether  on  the  25th  June  the
 National  and  Grindlays  Bank  at
 Kanpur  Branch  was  robbed  of  Rs.
 $1,000  m  daylight;

 (b)  if  so,  what  action  Government
 have  taken  against  the  culprits  and
 to  recover  the  money;

 (c)  whether  any  preventive  mea-
 sure  has  been  taken;  and

 (d)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,

 (b)  Two  of  the  culprits  were  ap-
 prehended  on  the  spot  and  handed
 over  to  the  police  The  police  is
 trying  to  arrest  the  third  culprit  who
 i»  reported  to  have  escaped  with  the
 cash.

 (९)  and  (d)  The  bank  has  report-
 ed  that  it  38  taking  appropriate  steps
 to  improve  the  security  arrangements
 in  jts  branches  in  the  northern
 Tegion.

 Increase  in  Exports  during  1972-13

 29877,  SHRI  ISHAQUE  SAMBHALI:
 SHRI  S.  D.  SOMASUNDA-

 Wul  the  Minister  of  COMMERCE
 be  pleased  to  state.

 (a)  whether  exports  in  1972-73.
 have  increased  considerably;  and

 (9)  if  so,  the  extent  of  increase  as
 compared  to  ‘1971-727

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  Yes,  Sir.

 (०)  The  provisional  figure  of  India's
 exports  (including  re-exports)  dur-
 ing  ‘1972-73  is  Rs,  962  crores  which
 is  estimated  to  be  22  per  cent  above
 97I~72  leve]  of  exports.

 Cheating  of  Punjab  National  Bank
 by  Indian  Express  Limited  (Madurai)

 and  Andhra  Prabha  (Pvt.)  Ltd.

 2838.  SHRI  ISHAQUE  SAMBHALTI-
 Will  the  Minister  of  FINANCE  ४
 pleased  to  state:

 (a)  whether  the  Punjab  National
 Bank  has  been  cheated  to  the  tune  of
 over  Rs.  one  crore  by  the  Indian
 Express  Limited  (Madurai)  and,
 Andhra  Prabha  (Private)  Limited  by
 submitting  a  false  statement  of  ac-
 count  and  stock  records  of  white
 printing  paper  purported  to  have  been
 purchased  from  a  fictitious  firm;

 (b)  if  so,  the  facts  of  the  case;  and

 (ce  the  action  being  taken  in  the
 matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  to  (c)  The  Punjab  National
 Bank  has  reported  that  the  bank’s
 original  documents,  files  and  other
 papers  relating  to  Indian  Express
 group  of  Companies  are  with  the  Cen-
 tra]  Bureau  of  Investigation  in  con-
 nection  with  a  criminal  case  and  that
 its  advances  to  these  two  accounts  are
 adequately  covered  by  securities.  The
 bank  has  added  that  it  will  examine
 the  accounts  of  the  group  on  receipt

 aS
 copy  of  the  chargesheet  fram  the

 BAI.



 उबर?  Written  Answers

 The  Central  Bureau  of  tnvestiga-
 tior

 pote
 that  it  conducted

 @n  investigation  respect  of  a  com-
 plaint  filed  by  the  Company  Law
 Board  alleging  that  during  ‘1967-68,
 Mesars  Andhra  Prabha  Private  Limi-
 ted  showed  inflated  stocks  of  news-
 print  with  a  view  to  obtaining  higher
 cash  credit  facilities  from  the  Punjab
 National  Bank  Limited,  In  the  light
 of  the  evidence  obtained  during  the
 investigation,  C.B.I.  has  filed  charge-
 sheets  on  2i-5-973  against  six  per-
 sons  undvr  Sections  120-B  I.P.C,  read
 with  Section  420  LP.C.,  Section  467
 LP.C.  read  निधि  Section  47  I.P.C.
 and  Section  477A  LP.C.  and  the  case
 ig  now  pending  before  the  Chief
 Presidency  Magistrate,  Madras.

 Dethi-Lucknew-Gorakhpur-Varanasi
 Patna-Calcutta  Air  Service

 2940.  SHR  8.  L  SAKSENA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  reason  why  Gorakhpur  has
 not  been  put  on  the  aviation  map  of
 India  so  far;  and

 (b)  when  the  Delhi-Lucknow-
 Gorakbpur  -Varanasi-  Patna-Calcutta
 air  service  will  be  started?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  Indian  Airlines  have
 not  been  able  to  provide  an  air  service
 to  Gorakhpur  for  want  of  aircraft
 capacity.

 (b)  Gorakhpur  will  be  airlinked  as
 soon  as  the  fleet  position  improve
 adequately.

 Foreign  Aid  in  1973-74

 2941,  SHRI  S.  L,  SAKSENA‘  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  for  how  much  Aid  to  India,
 firm  commitments  have  been  made  in
 ‘1978-74  by  forelgn  countries,  Country-
 wise  so  far;
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 (७)  the  exnount  of  aid  repeived  in
 £978-74  from  various  foreign  coun-
 tries,  Country-wise;  and

 (c)  how  much  foreign  aid  we  have
 asked  for  in  1978-74  and  how  much
 we  hope  to  get?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  For  the  Indian  Fiscal  Year  ‘1973-74,
 Agreements  have  been  signed  with
 France  and  Sweden  for  an  amount  of
 236  milion  French  Frances  (Rs,  33.56
 crores)  aig  108  million  Swedish
 Kroners  (Rs,  6.8l  crores)  respective-
 ly.

 (b)  A  Statement  showing  the
 amount  of  aid  utilised  during  the
 Indian  Fiscal  Year  upto  June,  973

 38  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5385/
 73]

 (c)  It  is  expected  that  fresh  com-
 mitments  of  aid  to  the  extent  of  about
 $  billion  (about  Rs  800  crores)
 would  be  made  for  the  year  1973-74.

 Ircegularities  in  Canalised  Exports.
 of  Castor  Seeds  and  Oi!

 /
 2942  SHRI‘  MADHU  LIMAYE:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  communications  about  the
 irregularitie,  in  the  canalised  export
 of  castor  seeds/oil  resulting  in  loss  of
 earnings  of  foreign  exchange  conceal-~
 ment  of  income  etc.;

 (b)  if  so,  the  contents  thereof;

 (c)  whether  any  inquiry  has  been
 ordered  into  the  high  prices  paid  to
 shippers/oil  mills  etc.;  and

 (d)  if  not,  the  reasons  for  not  doing.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  fa)  Yes,  Sir.

 (9)  The  contents  mainty  related  to
 the  following:
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 (i)  Priory  to  canalisation  of  B.P.
 Grade  Castor  Oil  through  the  State
 frading  Corporation,  private  ex-
 porters  purchased  large  quantities
 of  castor  off  of  BSS  Grade  and  ship-
 ped  it  as  BP  Grade  and  indulged  in
 large  scale  under-invoicing.

 (ii)  After  canalisation,  the  STC
 sold  castor  oil  at  lower  prices  than
 the  foreign  prices.  Also  the  STC
 paid  higher  prices  to  the  suppliers
 of  castor  oil  India  than  the  pre-
 vailing  market  prices,  etc.

 (c)  and  (d).  The  matter  is  being
 looked  into.

 Arrears  of  Income  Tax  ang  Wealth
 Tax  against  Shri  M.  G.  Ramachandran

 2943°SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  founder  of  the
 A.D.M.K,  and  a  film  actor,  Shri  M.  G.
 Ramachandran,  is  in  arrears  as  far  as
 payment  of  Income-tax  and  Wealth-
 tax  is  concerned;  and

 (b)  if  the  answer  to  (a)  above  be
 in  the  affirmative,  the  effective  steps
 being  taken  to  recover  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  (i)  Arrears  of
 Income-tax  Yes,  Sir.

 (i)  Arrears  of  Wealth-tax  No,  Sir.

 (b)  The  following  stepg  have  been
 taken  to  recover  the  arrears:

 (l)  Penal  interest  and  penalty
 have  been  levied  against  Shri  M.  G.
 Ramachandran  for  default  in  pay-
 ment  of  taxes;

 (2)  The  assesseeg  settlement  peti-
 tion  is  pending  beforé  the  Commis-
 sioner  of  Income-tax.  In  the  mean-
 time,  Shri  Ramachandran  is  making
 payment  of  Incometax  in  instal-
 ments.  He  has,  however,  been
 asked  to  increase  ie  Quantum  of
 instalments,

 I§0

 (8)  Notice  in  form  LT.C.P.  No.  i
 has  been  served  to  prevent  him
 from  alienating  any  property  be-
 longing  to  him.

 Reserve  Bank  Bulletin’s  Allegation
 regarding  Deficit  Financing  in  1972-73

 2944.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  Reserve  Bank
 Bulletin’s  allegation  that  the  total
 deficit  financing  n  ‘1972-73  was  of  the
 order  of  Rs.  1278.64  crores;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  what  will  be  the  estimated  de-
 ficit  financing  in  the  year  ‘1973-747

 THE  MINISTER  OF  FINANCE
 (SHR]  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  figure  of  Rs.
 278.64  crores  mentioned  in  the  Re-
 serve  Bank  Bulletin  refers  to  the
 increase  in  the  outstanding  treasury
 bills  issued  by  the  Central  Govern-
 ment  during  1972-73,  The  above
 figure  includes  a  sum  of  Rs.  42.3
 crores  given  to  State  Governments  for
 clearance  of  their  overdratis  with  the
 Reserve  Bank,  which  they  had  accu-
 mulated  as  a_  result  of  past  years
 deficits  and  which  had  already  been
 reflected  in  the  deficit  financing  figures
 given  for  these  years.  Thus  the
 combined  deficit  at  the  Centre  and
 States  amounted  to  Rs.  868  crores  in
 i972-78.  However,  the  concept  of
 deficit  financing  as  used  in  the  Plan
 documents  is  not  synonymous  with
 the  budgetary  deficits  as  defined  above.
 The  former  includes:

 ay)  the  net  increase  in  Trasury
 Bills  held  by  the  Reserve  Bank;

 (2)  net  changes  in  the  portfolio
 of  long  dated  government  securities
 held  by  the  Reserve  Bank;
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 3)  net  changes  in  cash  balances
 of  the  Central  and  State  Govern-
 ments;  and

 (4)  net  change  in  ways  and
 means  advances  from  the  Reserve
 Bank,  to  the  State  Governments.

 mo

 rg

 The  deficit  financing  by  the  Centre
 and  States  so  defined  amoynted  to
 Rs.  848  crores  in  ‘1972-73,

 (e)  The  Central~  Governniént  has
 estimated  the  budgetary  deficit  for
 the  year  1973-74  at  Rs.  85  crores
 ‘This,  however,  does  not  take  into  ac-
 count  the  expenditure  that  might
 have  to  be  mcurred  when  the  Gov-
 ernment  takes  a  final  decision  on  the
 recommendations  of  the  Third  Pay
 Commussion  As  of  now,  it  is  not
 possible  to  give  an  estimate  of  deficit
 financing  that  might  emerge  for  the
 year  1973-74

 Communication  received  from  M  Ps,
 in  regard  to  Forward  Trading  in

 Caster  Oll/Seeds
 /

 2945  SHRI
 ft  MADHU  LIMAYE.

 Will  the  Mimster  of  COMMERCE  be
 pleased  to  state-

 (a)  whether  Government  have  १6€-
 cerved  any  communication  from  MPs
 about  forward  trading  in  castor  onl/
 seeds,

 (b)  the  contents  of  this  communi-
 cation;

 (e)  whether  Government  would
 impose  a  ban  on  this  trading;  and

 (8)  xf  not,  the  reasons  for  not  doing
 this’

 THE  DEPUTY  MINISTER  IN  THz
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  and  (b).  Yes.
 Sir  The  communication  received
 suggested,  that  after  the  canalisation
 of  export  of  castor  of]  through  STC,
 Government  should  suspend  forward
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 trading  in  the  oliseeds  Market  as  the
 element  of  risk  in  export  was  passed
 on  to  82.0,

 (०)  and  (d).  The  matter  is  being
 examined,

 कपड़े  तबा  कपास  के  मूल्यों  में बृद्धि

 2946,  भी  सारा  प्रहिरवार  :
 क्या  माणिक्य  मती  यह  बताने  की  कृपा  करेगे
 कि

 (क)  गत  तीन  वर्षों  में  कपास  के  मूल्यों
 में  कितने  प्रतिशत  वृद्धि  हुई  है  ,

 (ख)  इसी  प्रविधि  में  करते  के  मूल्यों
 में  कितने  प्रतिशत  वृद्धि  हुई  है,  कौर

 (ग)  इस  वृद्धि  के  क्या  कारण  है  ?

 जातीय  मंत्रालय  में  चप मंत्री  भी  ए
 ato  जार्ज)  :  (क)  और  (ख).
 भारत  मे  थोक  कीमतो  के  सूचकाक  के  प्रसार
 970  की  औसत  कीमत  की  तुलना  में

 जुलाई,  1973  में  कपास  तथा  मिल  निर्मित

 सूती  कड़े  को  कीमत  मे  प्रतिशत  वृद्धि
 क्रमश  38  6  प्रतिशत  तथा  31  3  प्रतिशत
 रही  ।  तथापि,  मई  i968  से  नियन्त्रित
 कपड़े  की  कीमतो  मे  वृद्धि  करने  की  प्रमुखता
 नही  दी  गई  है

 (ग)  पभ्रनियन्त्रित  कपड़े  की  कीमत,
 उसकी  मांग  तथा  साई  स्थिति  लथा
 कतिपय  ब्रांड  नामों  की  लोकप्रियता  शौर
 उपलब्धता  तथा  उत्पादन  साधनों  ककी  कीमत
 के  अनुसार  चलती  है  ।

 देहाती  क्षेत्रों  में  घटिया  किस्म  के  कपड़े
 का  वितरण

 2947.  थी  मा पुरान  संहिरवार  :
 क्या  आजित्य  ६... अ  महू  बताने  की  कृपा
 करेंगे  कि
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 (as)

 क्या  सरकार  को  ऐसी  शिकायतें

 मिली  हैं  कि  देहाती  क्षेत्रों  में  वितरण  हेतु  दिया
 जा  रहा  कपड़ा  बहुत  कटिया,  किस्मता  हैं

 श्र

 ब)  सरकार  ने  इन  शिकायतों  की
 जांच  करने  के  लिए  कया  कार्यवाही  की  है
 और  यदि  कोई  कार्यवाही  नहीं  की  तो  इसके
 क्‍या  कारण  हैं

 बालिका  संजा लय  में  उप-मंत्री  (भी  एन
 सी०  जाज)  :  (क)  इस  प्रकार  की  कोई
 सामान्य  शिकायतें  प्राप्त  नहीं  हुई  हैं  1

 (ख)  प्रश्न  नहीं  उठता  t

 बुंदेलखंड  (मध्य  प्रदेश)  के  क्षेत्र  भें

 -..सूत की  वितरण  व्यवस्था

 2948.  थी  ता यू राम  अहिरवार  :
 जया  बाध़्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कं)  क्‍या  हाल  हीं  में  जन-प्रतिनिधियों
 ने  बुन्देलखण्ड  .  क्षेत्र  में  विशेषकर  मध्य  प्रदेश
 में  सुत  के  वितरण  की  व्यवस्था  न  होने  की  ओर
 सरकार  का  ध्यान  दिलाया  है  शौर

 (a)  ae  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  !

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (श्री
 शु  सौ?  wnt:  (क)  भौर(ख़)  :  कानूनी
 नियंत्रण  योजना  के  .  प्रतिशत.  -  राज्य
 सरकारों  के  नामित  व्यक्तियों/प्रभिकरंणों
 के  माध्यम  से  बुनकरों  में  बितरण  करने  के  लिए मध्यम

 Ree  gee  हारा  राज्य  सरकारों  को  धाये.

 के  बल्क  भाषाओं  किये  जाते  हैं।:  हमें  सूचित
 पकाया  गया  है  कि.  बुन्देलखण्ड  क्षेत्र  के  बुनकरों

 “सिला शबा है कि
 करने  के  आते.  उस  क्षेत्न

 —  वितरण  करने  हेतु  मध्य  प्रदेश

 सरकार  ने  दतिया  सागर  पीकमगंह  सा  सेट

 (जिला  छतरपुर)  तथा  सतना  (जिला
 पन्ना सहित)  में  पहले  हो  दोनों  केन्द्र  खोल
 दिये  हैं  t

 देख  में  सूत  वितरण  केस...

 2949  कीं  नाराज  अधिकार  :
 क्या  बाणी  मंत्री  यह  बताने  की  कृपा .
 करेंग  कि  :

 (क)  सरकार  द्वारा  सूत  वितरण
 व्यवस्था  को  अपने  हाथ  में  लिये  जाने  के  बाद
 देश  में  कितने  सूत  वितरण  केन्द्र  खोले  गये;
 और

 (ख)  इन  सत  वितरण  केन्द्रों  में  से
 कितने  वितरण  केन्द्र  व्यक्तिगत  सूत  व्यापारियों
 के  हाथ  में  हैं  तथा  कितने  सहकारी  समितियों
 अथवा  सरकारी ते त्न  द्वारा  संचालित  हैं  ?

 बाजिज्य  मंत्रालय  में  उप-मंत्री  भी
 एग  to  are  नक)  झौर(ख)
 धागा  निवारण  योजनाके  भ्रन्तर्गत,  वस्त्र

 आयुक्त  द्वारा  राज्य  सरकारों  को  एकमुश्त
 आवंटन  किया  जाता  है  1  राज्य  के  भीतर

 बुनकरों  तक  धागा  पहुंचाने  के  लिए  वितरण
 माध्यमों  की  स्थापना  करना  राज्य:  सरकारें
 का  उत्तरदायित्व  है  ।  व  स्थानीय  परि-
 स्थितियों  के  अनुरूप  वितरण  के  किसी  भी,

 उपयुक्त  तरीके  को  अपनाने  के  लिए  स्वतन्त्र
 हैं  ।  जहां  राज्य  सरकारें  धागे  की  आवंटित
 मंत्रियों  को  उठाने  व  बुनकरों  तक  उनको
 वितरण  करने  के  लिय  एज  मियां  स्थापित  करने
 में  असमर्थ  हों  यहां  वे  भारतीय  व  निगम
 की  सेवाएं  प्राप्त  कर  सकते  हैं  ।  बुनकरों
 को  धागे  का  चिंतित करने  के  लिए  राज्य
 सरकारों  द्वारा  खोले  गये  केन्द्रों की  संगमा

 के  बारे में  केन्द्रीय  सरकार को  कोई  विकसित
 जानकारी  नहीं  है  t
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 Develepment  of  Bandhawgarh
 tional  Park  in  Madhya  Pradesh:

 2050,  SHRI  RANABAHADUR
 S°NGH:

 SHRI  DHAN  SHAH  PRA-
 DHAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 fa)  whether  Government  have  de-
 cided  to  give  financia!  assis  ¥&RRE  for
 the  development  of  Bandhawgarh
 National  Park  in  Shahdol  in  Madhya
 Pradesh  as  a  Toursst  Centre  and  if
 so,  how  much;  and

 (b)  whether  Bandhawgarh  has
 been  included  in  the  centrally  spon-
 sored  scheme  and  if  so,  the  broad
 outlines  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b)  A  proposal
 to  develop  Bandhawgarh  Park
 is  under  the  consideration  of
 the  State  Government  and  of  the
 Ministry  of  Agriculture  The  details
 are  yet  to  be  finalised

 Fiscal  Incentives  for  Labour
 Oriented  Industrial  Growth

 295  SHRI  P.  NARASIMHA  RED-
 DY:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister
 be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  a  scheme  for  giving  fiscal
 incentives  to  promote  labour-oriented
 industrial  growth;

 (b)  ४  so,  the  main  features  thereof;
 and

 (0)  the  manner  of  its  implementa-
 tion?

 THE  MINISTER  OF  FINANCE
 (SHR]  YESHWANTRAO  CHAVAN):
 (a)  The  scheme  has  not  yet  been
 formulated  but  the  matter  is  utider
 considerat{on

 of  FINANCE
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 (b)  and  (c).  Do  not  arise.

 Setting  up  ef  Cells
 in  Deri  bling  a  nied  of

 India
 2952,  SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  te  state:

 (a)  whether  the  State  Bank  of
 India  has  set  up  export  promotion
 cells  at  important  Centres  in  Delhi
 circle  to  assist  indigenous  manufac-
 turers;

 (b)  if  so,  what  useful  purposes  will
 be  served  by  these  Cells;  and

 (९)  to  what  extent  formation  of
 these  cells  has  helped  the  manufac-
 turers?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  State  Bank  of  India  has  set
 up  in  its  Delhi  Circle  special  foreign
 exchange  cells  at  New  Delhx,  Ludtu-
 ana,  Amritsar  and  Srinagar.

 (b)  These  cells  are  intended  to
 cater  to  the  requirements  of  exporters
 and  importers  in  the  field  of  interna-
 tional  banking  by  collecting  and  dis-
 saminating  information  pertaining  to
 global  trade,  tenders,  trade  enquiries,
 etc,  and  arranging  to  obtain  credit
 reports  on  prospective  overseas
 buyers

 (c)  Besides  expediting  the  proces-
 sing  of  applications  for  financing  ex-
 port  trade,  they  have  facilitated  con-
 tacts  between  local  manufacturers—
 exporters  and  prospective  oversets
 buyers.

 2953.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:
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 (a)  whether  the  Custams  Authori-
 ties  intercepted  a  truck  carrying
 Japanese  textiles  worth  Rs.  i5  lakhs
 in  the  Broach  area  in  Gujarat  State
 in  the  fionth  of  May,  1978;

 (b)  if  so,  a  brief  account  thereof;

 (c)  what  action  was  taken  against
 the  persons  held  responsible?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (c).  Acting  on
 information,  officers  of  Ahmedabad
 Central  Excise  Collectorate  intercept-
 ed  a  Truck  on  the  night  of  9th  and
 10th  May,  1973,  in  Broach  area  of
 Gujarat  State.  When  the  officers  were
 making  necessary  inquiries  from  the
 truck  driver,  he  started  the  vehicle
 and  sped  away.  He  was  chased  in  a
 Government  Jeep  but  the  driver  deli-
 berately  collided  with  the  Jeep  caus-
 ing  a  serious  accident  injuring  cer-
 tain  official,  However,  the  truck  was
 later  found  in  an  abandoned  condi-
 tion  and  Japanese  textiles  collectively
 valued  at  Rs.  6  lakhs  approximately
 ‘were  recovered  from  it.  Some  in-
 criminating  documents  have  also  been
 seized  in  this  regard  from  the
 premises  of  persons  suspected  to  be
 involved  in  this  case.  Further  inves-
 tigations  are  in  progress.

 Demand  made  by  All  India  Insurance
 Employees’  Federation  Re:  Higher

 Bonus  for  1971  and  D.A.  Cut

 2054.  SHRI  8,  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  All  India  Insurance
 Employees’  Federation  hag  a@manded
 higher  bonus  for  97]  and  restoration
 of  DA.  cut;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (९)  when  a  final  decision  is  likely
 te  be  taken?

 198

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 The  Federation  has  demanded  higher
 bonus  for  the  year  1972-73  and  res-
 toration  of  the  alleged  D.A.  cut.

 (b)  and  (c).  The  payment  of
 bonus  for  the  year  ‘1972-78  is  covered
 by  a  settlement  which  is  not  to  be
 reopened  during  the  period  of  its
 operation.

 As  regards  D.A.,  which  has  been
 paid  in  accordance  with  the  provisions
 of  an  Award  of  the  National  Indus-
 trial  Tribunal,  the  dispute  raised
 hinges  on  the  interpretation  of  the
 relevant  provisions  of  the  Award.
 The  interpretations  of  these  provi-
 sions  has  been  referred  to  the  Indus-
 trial  Tribunal  at  Bombay  by  a  Gov-
 ernment  order  dated  28th  December,
 1972,

 Steps  to  have  new  Airport  Building
 at  Kanpur

 2955.  SHRI  S.  M.  BANERJEE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  what  further  steps  have  been.
 taken  fo  have  the  new  Airport  build-
 ing  in  Kanpur;  and

 tb)  whether  the  land  has  been  ac-
 quired  for  the  purpose  and  if  not,
 the  reasons  for  delay?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Land  mea-
 suring  5.09  acres  hag  been  taken  over
 from  the  Ministry  of  Defence.  An
 estimate  amounting  to  Rs.  3.57  lakhs
 for  construction  of  a  new  terminal
 building  is  under  consideration.

 Steps  to  remove  Handicaps  and  defl-
 ciencies  in  Indian  Airlines  and  Air

 India

 2956.  SHRI  S.  M.  BANERJEE:
 ‘Will  the  Minister  of  TOURISM  AND
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 CIVIL  AVIAFION  be  plewed  to
 state:

 (a)  what  further  steps  have  been
 taken  to  remove  handicaps  and  defi-
 ciencies  in  flie  Indian  Airline;  and
 Air  India;  and

 (b)  whether  any  Technical  Com-
 mittee  has  been  formed  to  go  into  all
 aspects?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Improvement  in  the
 working  of  major  undertakings  like
 airlines  is  a  continuous  process,  and
 all  feasible  steps  are  being  taken  in
 this  direction  to  the  extent  possible.

 (b)  No,  Sir.
 Extension  granted  to  Director  General

 of  Meteorological  Department

 2957.  SHRI  S.  M.  BANERJEE:
 Wil)  the  Min  ster  of  TOURTSM  AND
 CIVIL  AVIATION  be  pleased  to

 state:
 (a)  whether  the  Director  General  of

 Meteorological  Department  has  been
 granted  extension  for  two  years;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  The
 extension  has  been  granted  in  view  of
 Dr.  Koteswaram's  eminerité  tm  the

 Meteorological  field.

 Raids  on  Houses  of  Film  Stars  in
 as  and  Bombay

 2058  SHRI  ट.  CHITTIBABU:
 ‘Will  the  Minister  of  FINANCE  be

 ‘pleased  to  state:

 (a)  whether  the  Income-tax  De-
 partment  had  recently  swooped  on

 the  houses  of  film  stars  in  Madras
 and  Bombay;

 (b)  whether  any  incriminating  evi-
 dence  has  been  unearthed  in  these
 द...  and

 (e)  if  2,  the  action  taken  by  Gov-
 ernment?  >

 y  a
 THe  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  During
 January—July,  1978,  there  was  no
 rai@  by  the  Income-tax  Department
 on  the  houses  of  Film  Stars  in
 Bombay.  In  Madras,  however,  there
 were  three  raids  on  the  houses  of
 Film  Stars  during  the  same  period,

 (9)  In  two  cases  some  incriminat-
 ing  papers  have  been  seized,

 (c)  The  seized  materials  are  under
 scrutiny.

 Refusal  by  Air  India  Pilots  to  ope-
 rate  Boeing  747  Flights  from  Bombay

 2959.  SHRI  M.  RAM  GOPAL  RED-
 DY:

 SHRI  HUKAM  CHAND  KA-
 CHWAI:

 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Air  India  Pilots  in  the
 month  of  June  refused  to  operate  six
 of  the  eight  Boeing  747  flights  from
 Bombay  and  if  go,  the  reasons  there-
 for  and  the  steps  taken  to  resolve  the
 dispute;  and

 (b)  the  loss  suffered  by  Govern-
 ment  as  a  result  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  This  was
 done  in  pursuance  of  a  directive
 issued  by  the  Indian  Pilots  Guild
 alleging  that  it  had  not  been  consulted
 in  regard  to  the  pattern  of  operations
 Management,  however,  report  that
 consultations  were  held.  Meetings
 were  held  with  the  Guild  and  it
 withdrew  its  directive  and  normal
 operations  were  resumed  from  20th

 June,  1973.

 (b)  Alr-India  suffered  a  loss  of
 approximately  Re,  42.43  tskha.
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 Terms  and  conditions  of  loan  sanot:
 toned.  by  World  Bank:  for.  purchase
 of  Boeing  for  Indian  Airlines  and:  Air

 India

 2960.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  terms  and  conditions  under  which
 the  World  Bank  had  sanctioned  loans
 for  the  purchase  of  Boeings  for  the
 Indian  Airlines  and  Air  India  and  the
 conditions  under  which  these  pur-
 chases  have  been  made.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Air  India  had  raised  g  loan
 in  957  from  the  World  Bank  (Inter-
 national  Bank  for  Reconstruction  and
 Development)  to  meet  part  of  the
 funds  required  for  purchase  of  the
 first  three  Boeing  707  aircraft  together
 with  spare  engines,  light  simulator,
 etc.  The  termg  and  conditions  under
 which  the  above  loan  was  sanctioned
 ‘were  as  under

 Amount:  $5.6  million.

 Guarantee  Principat  and  interest
 were  guaranteed  by  the  Government
 of  India.

 Commitment  fees:  3/4  per  cent
 pa

 Rate  of  interest:  5  per  cent  9.8.
 payable  semi-annually.

 Repayment:  The  loan  was  repay.
 abic  in‘four  semi-annual  instalments
 and  it  was  repaid  in  ful  -in  April,

 1986,

 fhe  other  Boeings  purchased  by
 Air-Ingia.  and  Ipdian  Airlines.  were

 ‘other  sources  ‘like  com-

 762
 Functioning  of  Indian  Officials  in

 Asian  Development  Bank

 296l.  SHRI  VAYALAR  RAV:i:  Will
 the  Minister  of  FINANCE  be  pleased to  stave:

 (a)  what  progress  has  been  made
 in  the  a.temps  of  Government  to  im-
 Prove  and  regulate  the  working  of
 the  Indian  Officials  in  the  Asian  De-
 velopment  Bank;

 (b)  whether  the  Committee  ap-
 pointed  to  study  their  functioning  has
 submitted  its  report  and  if  so,  the
 broad  outlines  therefo;  and

 (c)  what  progress  has  since  been
 made  in  securing  more  export  orders
 by  our  association  with  the  Asian
 Development  Bank?

 THE.  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  It  was  stated  in  this

 House  on  the  6th  April  i973  that  a
 group  headed  by  the  Secretary  of  the
 Department  of  Economic  Affairs  along
 with  a  Cell  set  up  in  that  Department
 in  June  972  have  undertaken  the
 responsibility  of  trying  to  increase  our
 exports  to.  projects  financed  by  the
 Asian  Development  Bank.  As  on  3l
 December,  97l  India  had  secured  a
 total  of  $2.l  million  worth  of  ADB
 contracts.  By  3ist  December,  4974
 this  figure  had  risen  to  $4.028  million
 and  now  stands  at  $  5.43]  million.

 The  group  referred  to  earlier  is
 eoncerned  exclusively  with  promoting
 exports  to  ADB  projects.  No  Com-
 milttee  has  been  appointed:  to  study
 the  functioning  .of  Indian  .officiais  in
 the  ADB,  nor  is  this  a  matter  within
 the  competence  of  the  Government
 of  India,  as  Indian  officials  working
 in.the  ADB  afe  full  time  staff  mem-
 bers  of  that.  Organisation:  and  =  aré
 not  under  the  administrative  control
 of  the  Government  of  India  .  while
 they  ave  ‘with  the  ADB  5
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 Investnserit  of  mere  money  by  L.L0.
 in  Tamil  Nadu

 2962.  SHRI  ron  T.  DHANDAPANT:
 ‘Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  Life  Insurance  Cor-

 poration  is  taking  steps  to  Invest
 more  money  in  Tamil  Nadu  to
 remove  disparity  in  development;
 and

 (b)  if  80,  the  sahent  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI).  (a)
 and  (b)  With  a  viewto  ensure  equi-
 table  distribution  of  its  investment
 in  the  various  states,  the  LIC  goes  by
 the  quantum  of  Premium  Income  ac-

 eruing  in  each  State).  The  total  in-
 vestments  (excluding  Mortgage  loans
 for  Housing  and  House  property)  in
 Tamil  Nadu  as  on  3ist  March  4973
 amounted  to  Rs  42.88  crores  which
 was  006  per  cent  of  the  total  invest-
 ments  in  ali  States.  The  percentages
 of  gross  investment  to  premium  in-
 come  in  Tamil  Nadu  during  the  year
 1969-70,  1970-71  and  1971-72  were
 10.17  per  cent,  70.57  per  cent  and  89.44
 per  cent,  respectively  as  against  65.67
 per  cent,  66.25  per  cent  and  62.93  per
 cent  respectively  in  respect  of  all
 States  for  the  corresponding  years.
 Tamil  Nadu  has,  therefore,  been  re-
 ceiving  its  due  share  of  LIC  invest-
 ments
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 Recruitment  wide  by  Branches  ef
 Nathonalised  Banks  ti  Tamil  Nada

 Written,  Answers

 2963.  SHRI  C.  T.  DHANDAPANT:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  times  the
 nationalised  banks  have  made  ह...
 ruitment  of  new  candidates  for  their
 Branches  in  Tamil  Nadu  during  ‘1972;

 (pb)  the  number  of  candidates  who
 have  been  selected  during  ‘1972;

 (c)  the  number  of  Scheduled  Cas-
 tes  ang  Scheduled  Tribes  candidates
 selected  during  1972;

 (a)  whether  the  reserved  quota  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes  has  been  observed;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  Y  B  CHAVAN).  (a)  to  (e)
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House

 Utilisation  of  Financial  Assistance
 given  to  States  for  Drought-affected

 areag  in  972—73-—

 2964.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  =the  Minister  of
 FINANCE  be  pleased  to  state  the
 amount  sanctioned  by  the  Centre  for
 each  of  the  States  in  the  year  ‘1972-
 78  to  meet  the  situation  arising  out
 of  prolonged  drought  and  the  actual
 amount  spent  by  the  States  for  the
 purpose?

 THE  MINISTER  OF  STATE  IN  THD
 MINISTRY  OF  FINANCE  (SHRI  XK.
 R  GANESH):  A  statement  is  laid  on
 the  Table  of  the  House.
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 STATEMENT

 Statement  showing  the  amount  released  to  States  for  drought  relief  expenditure
 ure  for  Fa

 1972-73,  and
 the  expenditure  ered  by  the  State  Governments  on  drome  relief  measures  i  se  i  by  them

 (Rs  in  crores)

 Amount  of  —  Expenditure
 Central  assis-  in  1972-73  on

 States  tance  relees-  drought  relief ed  for  i972-
 ed  ger re  y %  State  Govern-
 ments

 iO)  (2)  (3)

 i.  Andhra  Pradesh  +  36°  50  39°95

 2.  Bihar.  I0'00  33°44

 3.  Gujrat  7  a  *  14°00  3797

 4.  Jammu  &  Kashmir  हु  कि  नि  050  0.93

 5.  Maharashtra  .  .  76-64  83% 80.

 6.  Manipur  मर  वि  0°40  0°  33

 7.  Mysore  16+  50  29°34

 8.  Nagaland  *  हे  o-08  0-08

 9.  Onssa  वि  9°  42°  1s  39°

 ro.  Rajasthan.  11r-00%*  1g°04g9*

 ax.  Topua.  www,  0°50  m  25°"

 1m  ‘Uttar  Pradesh  a  5°65%*  2९  6

 13.  West  Bengal  ro  7**  a9  5208

 Nore:  (i)  in  Col.  3  include
 mien,

 eapenditure  as  reported  by  State  Government
 PS.  ei  to  tine  Figures  o:  al  expenditure  is  oertifieg  by  the  Accountant
 General  are  however  not  available  yet.

 (i)  Central  assistance  has
 ‘een ieee on

 ‘on  account’
 ~

 in
 re  -

 Central  assistance  due  would  be  released  on  a  uniform  basis  as  soon  as  the  Central

 a
 accounts  with  the  State  Govt,  in  regard  to  dronght  expenciture  during

 *Inctudes  assistance/expenditare  for  cyclone  relief  पाद्य पट,

 *Includes  sssistance/expenditure  for  flood  relief  measures.



 Request  by  Bihar  for  more  Central
 Assistance  for  Development  of  Handi-

 a  erafts.  during  1922-13.

 2968.  SHRI  SUKHDEO.  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MERCE  ‘be  pleased  to  state:

 (a)  whether  the  State  Government of  Bihar  have  asked  for-more  Central
 assistance  for  the  development  of
 handicrafts-in  the  State  during  the
 year  ‘1972-78  and

 (9)  how  ‘far  the  Central  assistance
 has  encouraged  the  State  Govern-
 ment  in  their  export  policy?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OP  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  ang  (b)  Cen-
 tral  assistance  to  States  for  the  Fourth
 Plan  is  given  by  the  Planning  Com-
 mission  through  block  grants  and
 block  loans.  The  Bihar  Government
 had  last  year  forward  a  scheme  for

 a  commercial  estate  for  handicrafts
 and  it  was  enquired  from  that  Gov-
 ernment  whether  the  scheme  had
 been  cleared  by  their  Planning  De-
 partment.  No  reply  was  received
 from  the  State  Government,

 Action  taken  by  Government  on  Non-
 Utilisation  of  Leang  advanced  by
 Nationalised  Banks  for  Specified  pur-

 poses

 2966.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  hag  come  to  the
 notice  of  Government  that  there  are
 large  number  of  cases  in  which  loans
 advanced  by  the  nationalised  banks
 for  the  particular  purpose  are  not  ut~
 lised  for  .  the  same;  and

 (b)  if  so,  what  actiong  have  been
 ‘taken  by  Governmient  in  such  cases?

 ६५: !  MINISTER.  OF  FINANCE...
 (SHRI  YESHWANTRAQ.  CHAVAN):
 (a)  and  (b).  It  has  not  come  to  the

 that  in  a...
 large:  number.  of  cases.  the  lowns  ad-
 vanced  by  nationalised  banks  for  ‘a:

 notice  of  the  Government

 the  game  purpose..  Banks  take

 >  neods  (Provisions):  scheme;  1976,

 particular  purpose  are  not  utilised  for
 appro~-

 priate  steps’  to  ensure  that  the  ad-
 vances  are.  utilised  for  the  specific

 ‘purposes  for  which  they  were  granted.  °-

 Set-baek  in  the  Export  of  ou  Cakes
 during  1971-72.  as  compared  to  1970-

 7

 3967.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  there  is  a  great  set-
 back  in  the  export  of  oilcakes  during
 the  year  97I-72  as  eompared  to  the
 preceding  year;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  so  far  to  encourage
 its  export??

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (b).  The
 Export  of  oileakes  in  1971-72,  was
 somewhat  less  than  that  in  the  pre-
 ceding  year  due  to  slack  demand  in
 the  international  market.  To  increase
 export  of  groundnut  and  other  ex-
 tractions,  necessary  promotional  steps
 have  been  taken  and  demand  for  ex-
 ports  has  picked  up.

 Scheme  to  Associate  Employees  with
 the  Management  of  Nationalised

 Banks

 2968.  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  FIN--
 ANCE  be  pleased  to  state:

 (a)  whether  the  scheme  to  asso-
 ciate  the  employees  with  the
 management  of  the  nationalised
 balks  hag  not  yet  been  implemented;
 and  ‘

 4b)  if-  so,  the  reasons  for  delay?
 THE  MINISTER  0४  |  FINANCE

 (SHRI  .  VESHWANTRAO  «-CHAVAN)
 (a)  In  terms.  of:  sub-clause’  (b).  and:
 (ec)  of.  Clause

 gute
 of.  the.Na

 tle
 alized

 Banks  (Management  ‘and
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 representatives  of  employees  of  the
 bank,  one  from  the  workmen  and  the
 other  from  officers,  were  appointed
 ©n  llth  December  972  on  the  Board
 of  each  of  the  I4  nationalised  banks
 constituted  with  effect  from  that  date
 in  accordance  with  the  aforesaid
 Scheme.

 (b)  Does  not  arise.

 Difficulties  encountered  in  Implemen-
 ting  Lead  Bank  Scheme

 2909,  SHRI  S.  A.  MURUGANAN-
 TIHIAM:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  difficulties  en-
 countered  in  implementing  lead  bank
 schcme  have  since  been  overcome;
 and

 (b)  af  so,  the  progress  made  so  far
 mn  umplementing  the  scheme?

 TUE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  The  implementation  of  the
 lead  bank  scheme  calls  for  a  conti-
 nuous  and  co-ordinated  action
 among  the  different  banks  located  in
 a  district  in  extending  banking  faci-
 lites  and  also  in  stepping  up  the  flow
 of  credit,  particularly  to  the  priority
 sectors.  Action  is  taken  from  time  to
 time  to  deal  with  problems  that  arise
 at  different  stages  of  the  implemen-
 tation  of  the  scheme.  Banks  have
 already  completed  preliminary  sur-
 veys  of  the  most  of  the  districts  allot-
 ted  to  them  under  the  scheme  and
 survey  reports  are  available  in  res-
 pect  of  3I3  out  of  the  335  districts.
 The  banks  have  established  district
 level  consultative  committees  in  276
 dstriets.  Of  the  5254  offices  opened
 by  the  banks  during  the  period  Jan-
 uary,  970  to  March,  ‘1978,  as  many  as
 287  were  opened  by  the  banks  in
 their  respective  lead  districts.

 Fall  in  Profits  of  Public  Sector  Banks

 +  2970,  SHRI  8  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  gate:

 37०

 (9)  whether  there  is  a  fall  in  the
 profits  of  public  sector  banks;

 (b)  af  so,  the  reasons  therefor;  and
 (c)  what  wag  the  profit  of  the  pub-

 lic  sector  banks  for  the  last  two
 yCals?

 JHE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Taken  as  a  whole,  the
 profits  of  the  public  sector  banks  after
 payment  of  bonus,  in  the  year  972
 was  less  than  the  corresponding  pro-
 fits  of  the  year  1971,  by  Rs  0.9]  cro-
 res  The  main  reasons  for  the  over-
 all  decline  in  profits  of  the  public
 sector  banks  inter  alia  are-—

 (i)  a  general  deceleration  of
 credit  to  the  commercial  sec-
 tor  on  account  of  difficult
 economic  conditions,  pa.ti-
 cularly  during  the  latter  part
 of  the  year  972  which  led  to
 a  reduction  in  the  income
 earned  by  way  of  interest,

 (ii)  opening  of  new  branches  in
 order  to  provide  banking
 facilities  to  the  interior  and
 and  backward  areas  of  ‘the
 country,  which  entailed  emp-
 loyment  of  additional  staff
 and  consequent  increase  in
 expenditure.

 (c)  The  profits  of  the  public  sec-
 tor  banks  for  the  last  two  years  ie.,
 970  and  97i  together  with  that  of
 the  year  972  are  as  under:—~

 Year  Published  net  piofits
 after  making  adjust-
 ments  for  payment  of
 bonus  to  employees

 7970  Rs.  37073  lakhs.
 १977  Rs,  7279  lakhs
 972  Rs.  ‘188  lakhs.

 2071,  SHRI  D.  B.  CHADNRA
 GOWDA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:
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 (a)  whether  there  ig  a  govd
 demand  of  Indian  Tobacco  and  Ciga-
 rettes  in’  Russia;

 (b)  whether  Government  have  al-
 Igwed  some  other

 @  i
 i  concerns

 also  to  deal  with  business
 from  State  Trading  Corporation;  and

 (९)  if  80,  the  nameg  thereof  and  the
 amount  of  foreign  exchange  earned
 by  Government  on  this  accourit  dur-
 ing  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c).  There  is  free  trade  in
 export  of  Tobacco  and  Cigarettes  to
 all  destinations.  The  amount  of  For-
 eing  exchange  earned  through  exports
 of  tobacco  and  Cigarettes  to  USSR

 for  the  last  three  years  is  as
 under'-—

 Year  Unmanu-  Cigarettes
 factured
 tobacco

 (Rupees  in  lakhs)

 1970-71  553  28
 bgt  he  3528  749

 2584  164 197,
 (Aprl.  to  Dec.  7972)

 झर गा बाद  हवाई  अडडे  के  विस्तार  को
 योजना

 2972,  भी  माहादोपक  सिह  शाक्य:
 क्या  पर्यटन  और  सागर  विमानन  मती  यह
 बताने  की  कृपा  करेंग  कि

 (क)  क्‍या  प्रोरगाबाद  हवाई  बड़  के
 विस्तार  की  एक  योजना  सरकार  के  विचारा-
 धीन  है,  और

 (@)  यदि  हा,  तो  इस  पर  कुल  कितना

 |,  व्यय  किया  जायेगा  और  यह  कार्य  कब  से

 शुरू  हो  जायेगा  ?

 AUGUST  1@,  78  Written  Answers  =  की

 चर्षेदल  और  मगर  जियारत  जंगी  (  १०
 कर्ण  सिंह  )  :  (क)  कौर  (ख)  मीनल
 भवन  का  विस्तार-कार्य  ,  जिस  पर  20
 लाख  शाये  की  लागत  का  प्रतिमान  है,  पूरा
 होने  वाला  है  ।

 हवाई  अड्डा  को  बेग  737  परिचालनों
 के  उपयुक्त  बनाने  के  लीग  69  05  लाख
 रुपये  की  अनुमानित  लागत  से  रनवे  एमन
 तथा  टैक्सी ट्रैक  विकसित  किये  जी  *हे  है  |
 निर्माणकार्य ों  के  i947  में  पूरा  हो  जाने  की
 आशा  है  |

 Reviewing  of  Performance  of
 Nationalised  Ranks

 2973.  SHRI  SAT  PAL  KAPUR’
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  Government  have  re-
 viewed  the  performance  of  the  na-
 tionalised  banks  not  only  in  terms  of
 their  profits  but  in  respect  of  their
 success  in  spreading  banking  habit,
 in  mobilising  resources,  utilising  the
 same  for  the  development  of  the  eco-
 nomy  and  in  improving  the  services
 to  their  own  customers;  and

 (b)  if  so,  the  result  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  functioning  of  the
 nationalised  banks  is  being  reviewed
 on  a  continuing  basis  both  by  the
 Government  and  the  Reserve  Bank.
 Such  reviews  cover  all  aspects  of
 the  performance  of  these  banks  and
 wherever  necessary  suitable  guide-
 lines  are  issued  and  suggestions
 given.

 Shortfall  ip  Cloth  and  Yarn  Produc-
 tion  during  1978-74

 4  ta
 HARI  KISHORE

 Nae:
 the  Minister  of  COM-

 be  pleased  to  state
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 "  (a)  the  reasons  for  shortfall  in
 cloth  and  yarn  production  in  the  cur-
 rent  year;  and

 (b)  the  steps  taken  by  Government
 to  improve  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  shortfall  in
 production  of  cloth  and  yarn  in  the
 mill  se¢tor  during  the  current  year  is
 attributed  mainly  to  the  power-cuts
 imposed  in  vatious  textile  producing
 States.  Shortfall  in  production  of
 cloth  in  thé  decentralised  sector  dur-
 ing  the  current  year  has  also  occur-
 ted  because  of  shortfall  in  production
 of  yarn  in  the  mill  sector.

 (b)  Power-cuts  are  being  gradual-
 ly  restored.  Consequently,  produc-
 tion  of  cloth  and  yarn  in  the  mil!  sec-
 tor  is  expected  to  improve.  Be-ides,
 the  import  of  diese]  csenercting  seis
 of  between  300  and  500  KVA  rating
 by  actual  users  has  been  liberlised.

 Proposal  to  allow  actual  users  to
 Import  Items  presently  canalised

 through  different  State  Agencies

 2975.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  allow  the  actual  userg  to
 directly  import  items  presently  cana-
 listed  through  different  state  agencies

 such
 as  ST.C,,  MM.T.C.  and  HSL;

 ani

 _
 if  so,  the  broad  outlines  there-

 ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  No,
 Sir.  However,  where  the  canalising
 agencies  are  temporarily  not  in  a  posl-
 tion  to  arrange  the  supply  of  import-
 ed  raw  materiale,  and  where  actual
 weers  claim  that  they  can  obtain  the
 r  items,  requests  for  Letters
 of  Authority  are  entertained.

 Import  of  Bubber  Tyres

 2976,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  the  r2a-
 sons  for  large-scale  import  of  rubber
 tyres  in  the  country  especially  when
 import  of  natural  rubber  has  been
 stopped?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  Import  of  tyres
 othe:  than  the  banned  types  is  allow-
 ed  on  a  restricted  basis,  Recently
 due  to  the  shortfall  in  the  indigenous
 production  resulting  from  labour  un-
 rest  and  powey  shortage,  it  became
 necessary  to  allow  import  of  bus  and
 truck  tyres  in  the  size  9.00x20  al-
 though  the  import  of  this  size  is  aot
 normally  permissible.  The  ban  on
 the  import  of  natural  rubber  is  not
 relevant  in  this  connection,  since  the
 production  of  natura]  rubber  is  suffi-
 cient  to  meet  the  requirements  of  the
 Indian  rubber  industry,

 Actual  Quota  Production  of  Control-
 led  Cloth  Fixed  for  Catton  Textile

 Mills
 2977.  SHRI  MANORANJAN

 HAZRA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  actual  quota  production  of
 controlled  cloth  fixed  for  cotton  tex-
 tile  mills;  and

 (b)  whether  the  mills  have  fulfill.
 ed  their  obfigations  during  the  last
 year  and,  if  not,  what  action  has  been
 taken  against  the  defaulting  mills?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  With  effect  from
 Ist  June,  A971  the  Cotton  Textile
 Industry  has  undertaken  to  produce
 ३00  million  sq.  metres  of  controlled
 cloth  every  quarter.

 (b)  The  Industry  has  beer’  ful
 filling  the  quarterly  targets  upte
 June,  ‘1972,  However,  in  the  period
 July-December,  92  some  shortfall



 175  ४7४  Alswers

 had  occurred,’  ci  As’  a  Renate,  the
 Indign  Cotton  Mills  Federation  have
 issued  instructions  to  individual  mills
 to  make  gota  the  shortfall  in  the
 production  of  controlled  cloth  during

 the  period  July,  i972  to  Dec,  972
 and  January,  973  to  March,  ‘1978,
 by  30th  June,  1978,  Non-fulfilment
 of  the  shortfall  would  entail  &  penal-
 ty  of  Re,  Ye  per  sq.  metre.  Apart
 from  this,  with  effect  from  isi  Janu-
 ary,  978  the  ICMF  have  made
 production  of  contrdlled  cloth  by
 mills  during  973  compulsory  at  the
 rate  of  3.44  sq.  metres  per  loom
 shift  of  eight  hours  or  at  the  rate
 of  12  per  cent  of  a  mill’s  packed
 production  during  ‘1971,  Non-fulfil-
 ment  of  the  compulsory  obligation
 entails  a  penalty  og  Re.  l/-  8q.
 metre.  Out  of  the  funds  thus  col-
 lected,  the  mills  which  offer  to  pro-
 duce  controlled  cloth  in  excess  of
 their  obligation.  will  be  paid  an  in-
 centive  of  90  paise  per  sq,  metre  or
 the  controlled  cloth  produced  by
 them  in  excess  of  their  obligation.

 Drastic  Cut  recommended  by  Lal
 Commission  in  Prices  of  non-con-

 trolled  varieties  of  cloth

 2979.  SHRI  0.  K.  JAFFER  SHARI-
 EF:  Will  the  Minister  of  COMMER-
 CE  be  pleased  to  state:

 (a)  whether  Lal  Commission  ap-
 pointed  by  the  Union  Government
 hag  recommended  drastic  cuts  in
 the  present  exorbitant  prices  of  all
 non-controlled  varieties  of  cloth;
 and

 (b)  if  so,  the  broad  outlines  of
 the  recommendations  made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF

 ere  Nar _  Cc  GEORGE):  (a)  an  ५
 a  made  to  Gov-

 by  the  Committee  on
 a  Voluntary  Price
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 controliéd!  Sloth  of  course,  lower  and
 higher  ‘rhedium  vérieties  has  been
 evolved  and  brought  inta  —forve
 with  effect  from  20th  July  ‘1978,  The
 salient  features  of  the  box  ie  @  are:

 @  Ex-mill  prices  of  all  wear-
 able  varieties  of  coarse,  low-
 ex  medium  and  higher
 medium  oleth  (excluding
 those  already  under  statutory
 price  ०5800)  will  be  sub-
 ject  to  an  upper  limit  cor-
 responding  to  the  prices
 obtaining  in  November,  972
 plus  10  per  cent  to  cover
 increases  in  the  cost  of
 inputs  in  the  subsequent
 period.

 qii)  The  trade-margin  in  respect
 of  the  above  categories  of
 cloth  excluding  those  al-
 ready  under  statutory  con-
 trol,  will  not  exceed  20
 per  cent  of  ex-mill  prices
 plus  central  excise  duty,

 (ui)  Both  maximum  ex-mill  pri-
 ces  and  maximum  retail  pri-
 ces  calculated  on  the  above
 basis  will  be  stamped  at  the
 beginning  and  end  of  each
 piece-length  of  wearable
 cloth.

 (div)  Implementation  Committees
 will  be  set  up  to  investigate
 cases  of  violation  of  the
 Scheme  and  bring  the  matter
 to  the  notice  of  the  Textile
 Commissioner  and  the  Apex
 Associations  of  Industry  and
 Trade,  as  the  case  may  be

 for  appropriate  action.

 (v)  Watchdog  Committees  will
 also  be  set  up  to  look  into
 retail  prices  of  cloth  and
 report  violence  of  the

 bye]
 to  the

 poi  ne and  Associations  of  =

 dustry  and  Trade  concerned,
 for  remedial  action.
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 Change  in  the  Pattexn  of  Export  Trade
 of  Leather,

 2980.  SHRI  C.  K.  JAFFER  SHA-
 RIFF.  Wil  the  Mimster  of  COM-
 MERCE  be  pleased  to  state’

 (a)  whether  a.  group  was  set  up  by
 Government  to  recommend  changes
 in  the  pattern  of  export  trade  of  lea-
 ther;  and

 4b)  ig  so,  the  broad  outlines  of  the
 changes  recommended?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  lst  of
 the  recommendationg  of  the  Commit-
 tee  i>  enclosed.

 STATEMENT

 Recommendations

 l  Export  Duty
 A  0  per  cent  duty  may  be  levied

 on  the  exports  of  EI.  tanned  and
 chrome  tanned  hides  (unfinished)
 wee.f.  ‘11-73  and  even  a  higher  level
 of  Export  Duty  on  these  items  could
 perhaps  be  considered,

 2.  Export  Restrictions
 The  exports  of  semi-processed  hides

 and  skins  such  as  E.J.  tanned  and
 chrome  tanned,  cow  hides,  buffalo
 hides,  cow  calf,  buffale  calf,  goat  and
 sheep  skins  may  be  brought  under
 quota  system  as  has  been  done  in  the
 cage  of  export  of  raw-goat  skins  so
 that  the  quantum  of  export  of  each
 itern  does  not  exceed  the  level  of
 exports  of  97l-72  to  begin  with  which
 could  be  reduced  progressively.  In
 order  to  safeguard  the  interests  of
 small  manufacturers  and  exporters,  &
 minimum  quota  may  be  fixed,  the
 quantum  and  details  of  which  may  be
 worked  out  by  the  Government.

 3.  Ban  on  Exports  of  Raw  Hides  and
 Skins

 The  exports  of  all  types  of  raw
 hides  and  skins  except  lamb-fur  zkins
 may  hang  Aas  wed.  1-1-1973. म  *
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 4.  Creation  of  Intra~-Structure

 Fimshing  centres  may  be  set-up
 especially  ih  areas  where  there  is  a
 concentration  of  smali  scale  tanners
 by  the  existing  tanners,  Export  Pro-
 motion  Councils,  State  Industrial
 Development  Corporation,  ete.

 5  New  entrepreneurs  may  be  en-
 couraged  to  set  up  finishing  units  on
 condition  that  they  could  start  from
 the  stage  of  E.I.  or  wet  blue  leather,
 In  case  of  foreign  companies,  larger  in-
 dustrial  houses,  ete  and  in  caves  in-
 volving  toreign  collaboration,  guaran-
 tee  to  expoit  a  considerable  portion
 of  the  production  should  be  stipulated.

 6.  The  Committee  has  estimated
 that  for  conversion  of  25  per  cent  of
 E.I.  tanned  and  Chrome  tanned  leather
 (unfinished)  exported  in  97i-72  ४०
 finished  leathers,  25  umits  are  to  be
 set  up  with  a  total  investment  of  Rs.
 20  crores  including  machimery  valu-
 ed  at  Rs.  4  crores  out  of  which  ma-
 chineries  worth  Rs.  3  crores  are  to
 be  imported.  It  is  estimated  that  the
 additional  foreign  exchange  earning
 would  be  about  Rs  3l  crores.  If  a
 portion  of  this  finished  leather  is  fur-
 ther  converted  to  footwear  and  other
 leather  goods  the  foreign  exchange
 earnings  would  be  still  higher.

 7.  Setting-up  of  New  Units
 Public  Notice  may  be  issued  by

 the  Government  inviting  fresh  appli-
 cations  for  setting-up  of  units  for
 production  of  finished  leather  baeed
 on  EJ.  tanned  and  Chrome  tanned
 leather  as  raw-materials.  In  case  of
 applications  from  large  industrial
 houses  and  in  cases  invoiving  foreign
 collaborations,  a  substantial  export
 Obligation  may  be  prescribed.

 8.  Cash  Subsidy
 Cash  subsidy  to  the  extent  of  35

 per  cent  may  be  given  against  the
 exports  of  finished  leather  and  leather
 manufactures  only  for  the  purpose  of
 bullding-up  of  the  fnfra-structure  Le.
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 land,  building,  and  machinery  which
 may  be  actumulated  over  a  period  of
 5  years  and  dishureed  after  producing
 documentary  evidence  of  the  steps
 taken  for  putting-up  the  necessary  in-
 fra-structure  for  modernisation,  ba-
 lansing  and  authorised  expansions.

 9.  In  case  of  exporters  taking  loans
 or  have  already  taken  loans  for  set-
 tingsip  of  the  infra-structure  irom
 the  nationalsed  banks  or  any  other
 financial  institutions,  the  cash  sub-
 sidy  may  be  disbursed/adjusted
 against  such  loans

 30  Provisions  tn  the  Trade  Plans
 While  negotiating  trade  plang  with

 various  countries  especially  with  the
 East  European  countries,  increased
 provision  may  be  made  for  the  ex-
 ports  of  finished  Jeather  and  leather
 manufactures  reducing  the  quantities
 of  E.I  and  chrome  tanned  leathers
 They  may  be  persuaded  to  take  at
 least  25  per  cent  of  their  requirements
 a8  fimshed  leather  reducing  the  ex-

 port  of  semi-finished  leather  to  this
 extent  to  start  with  The  exports  of
 semi-finished  leather  are  to  be  pro-
 gressively  reduced  and  that  of  fini-
 shed  leather  correspondingly  increased
 over  the  next  few  years,
 ll  Import  replenshments

 The  import  replenishments  for  ex-
 ports  of  EI  tanned  leather  may  be
 restored  to  3  per  cent  and  that  for
 wet  blue  chrome  leather  be  reduced

 with from  6  per  cent  to  3  per  cent
 a  compulsory  provision  that  50  per
 cent  of  the  replemshment  could  only
 be  utilsed  for  the  import  of  machi-
 nery,  tools  and  equipments  for  ba-
 lancing,  modernisation  and  authorised
 expansions  and  this  portion  should
 not  be  allowed  to  be  nominated  in
 favour  of  other  manufacturers.  In
 cases  where  the  exporters  desire  to
 import  machinery  for  more  than  50
 per  cent  of  the  import  replenishment
 such  request  may  be  considered  by
 the  Government  liberally  on  merits

 i2.  Export  Policies
 The  change  in  export  policies  may

 be  affected  either  from  the  beginning
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 of  the  calender  yeer/financial  year
 dépendttiy’  Updn  the  ptevalling  elrcurh-
 stances/situations  ahd  the  export  po-
 icy  should  remain  steady  over  a  long
 period  of  time.

 3  Air  Freight  Subsidy

 The  air-freight  subsidy  for  leather
 footwear  may  be  raised  from  the  pre-
 sent  level  of  10  per  cent  to  45  per
 cent  of  the  FOB  value  of  exports  as
 m  the  case  of  finished  leather.  This
 subsidy  may  be  allowed  irrespective
 of  whether  the  freight  ४8  paid  in  In-
 dia  by  an  exporter  or  abroad  by  an
 importer.

 44  Import  Duty  on  Picked  Skins

 The  import  duty  on  pickled  sheep
 skins  may  be  abolished  immediately
 80  as  to  enable  the  manufacturers  to
 import  the  same  for  export  prOduc-
 tion

 I5  Excise  Duty  on  Leather  Footwear

 Excise  duty  on  leather  footwear  ma-
 nufactured  im  the  small  scale  units
 i.e,  umts  having  machineries  valued
 Jess  than  Rs  7.5  lakhs  may  be  aho-
 lished  immediately

 36  Research  Development  and  Exten-
 ston

 The  leather  and  leather  g°ods  in-
 dustries  may  be  given  the  option  to
 spend  a  small  percentage  of  their  an-
 nual  turn-over  on  Research  and  Deve-
 lopment  or  to  pay  a  small  cess  for
 purpose  of  Research  Development  and
 Extensi0n  Services

 7  Exemption  from  Section  1A  of
 the  Industries  (D.  and  R.)  Act.

 Manufacture  of  leather  may  not  be
 exempted  from  Section  1A  of  the
 Industries  (D.  and  RB.)  Act  in  order
 to  {avoid  increases  in  capacity  of
 semi-fnished  hides  and  skin  only  and
 algo

 Met  be  fl
 cleim  regarding  the

 ca  finished  leather,
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 18.  Role  of  Export  Promotion  Coun-
 cils.

 The  Export  Promotion  Councils  at
 Madras  and  Kanpur  may  be  merged
 to  form  a  new  Export  Promotion
 Council  with  its  Headquarters  at
 Delhi  and  branches  at  Madras,  Kan-
 pur,  Bombay,  Calcutta  to  start  with
 for  Leather  ang  Leather  Manufac-
 tures.  A  Committee  may  be  set-up  by
 the  Ministry  of  Commerce  to  draw  up
 the  Constitution,  the  memorandum
 and  articles  of  association,  etc.  of  the
 proposed  new/enlarged  Export  Pro-
 motion  Council  for  Leather  and  Lea-
 ther  Manufactures.

 West  Bengal  Weavers  in  Deep
 Distress

 2981.  DR.  RANEN  SEN:
 SHRI  MOHAMMAD  ISMAIL:

 Will  the  Minister  of
 be  pleased  to  state:

 COMMERCE

 (a)  whether  the  attention  of  Gov-
 ernment  have  been  drawn  to  the  news
 item  appeared  in  the  “Times  of  India’
 dated  the  i2th  July,  3973  under  the
 heading  ‘West  Bengal  weavers  in  deep
 distress’;  and

 (0)  if  8०,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  taken  to
 meet  their  demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  Under  the  Yarn  Control  Scheme,
 bulk  allocations  of  cotton  yarn  are
 made  by  the  Textile  Commissioner  to
 the  State  Governments  for  further
 distribution  among  the  weavers.  The
 yarn  is  allocated  on  the  basis  of  num-
 ber  of  handlooms  and  powerlooms  in
 the  States  as  on  record  with  the
 Textile  Commissioner  vis-a-vis  6
 total  availability  of  yarn  in  the  coun-
 try.  It  is  the  responsibility  of  the
 State  Government  to  ensure  equitable
 and  smooth  distribution  of  yarn  to
 weavers  in  the  State.  Considering
 S0Me  special  problemg  in  West  Ben-
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 gal,  the  Textile  Commissioner  has
 made  the  féllowing  additional  alloce-
 tions;

 (In  lakh  Kghs)
 March,  973  4.95
 April-June,  498  4.25
 July-September,  973  5.50
 (including  special  allocation  for  Puja)

 Creation  of  non-plan  Posts  of  Secre-
 tariat  Nature  of  work  as  Plan  Posts

 2982.  SHRI  B.  ्  DASCHOW-
 DHURY:  Will  the  Minister  oc  FIN-
 ANCE  be  pleased  to  state.

 (a)  whether  nOn-plan  posts  of  pure-
 ly  secretariat  nature  of  work  are  be-
 ing  regularly  created  as  plan  posts  in
 violation  ot  the  direction  of  Govern-
 ment;  and

 (b)  7  80,  the  steps  taken  by  Gov-
 ernment  to  regularise  this  violation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  No
 such  case  hag  come  to  the  notice  of
 this  Ministry.  The  question  of  taking
 any  steps  to  regularise  the  violation,
 therefore,  doeg  not  arise.

 Loan  Advanoed  by  Nationalised  Banks
 to  Eastern  States

 2988.  SHRI  B  छू.  DASCHOW-
 DHURY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  there  is  any  rule  be-
 fore  the  nationalised  banks  and  other
 Financial  Institutions  as  to  advance
 or  give  credit  by  way  of  loans  and
 otherwise  of  #  required  percentage
 or  small  percentage  of  the  total  de-
 posit  received  from  that  zone  or  area;

 (b)  if  not,  the  reasons  therefor  as
 to  why  the  advances  are  far  lagging
 the  deposits  received  by  the  Nation-
 alised  Banks  in  the  Districts  and
 semi-urban  areas  in  the  Eastern
 States;  and
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 (c)  whether  the  terma  of  loan  of  a
 very  smal]  amount  of  Rs,  2,000  or
 Rs  2,500  given  to  farmers  and  weaker
 sections  have  been  liberalised  by  the
 panks  or  in  what  other  measures  the
 poorer  sections  can  be  given  benefit
 from  the  nationaksed  banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No  Sir  It  38  the  endeavour  of
 all  financial  institutions  and  public

 sector  ‘banks  to  ensure  that  no  viable
 or  productive  scheme  submitted  to
 them  from  parties  within  the  cum-
 mand  areas  of  their  offices  sufters  for
 want  of  credit

 (b)  The  aggregate  utihsation  of
 bank  credit  in  any  region  is  :revi-
 tably  linked  to  the  general  level  ot
 economic  activity  ang  availabilty  of
 infrastructural  facilities  lke  com-
 munication,  power  etc.  The  public
 sector  banks  on  their  part  are,  hw-
 ever,  taking  steps  to  secure  larger
 flow  of  funds,  particularly  to  the
 priority  sectors  in  the  comparatively
 underbanked  and  backward  areas

 (c)  Apart  from  paying  attention  to
 stepping  up  credit  to  the  small  bor-
 rowers  the  banks  have  also  been  tak-
 ing  action  for  simplifying  forms  and
 procedures  and  liberalisation  of
 guarantee  requirements  and  margins
 with  a  view  to  providing  easy  access
 fo  bank  eredit  to  the  cOmpartively
 weaker  sections  of  the  society.  Many
 of  the  public  sector  banks  are  also
 extending  credit  at  lower  rates  of
 interest  to  agriculturists  with  smaller
 holdings  The  banks  are  also  imple-
 menting  the  differential  interests  rate
 poheme  under  which  funds  are  pr0-
 vided  at  4  per  cent  rate  of  interest  in
 9  large  number  of  districts  for  pro-
 ductive  endeavours  to  persons  whore
 incomes  are  less  than  certain  prescri-
 ed  limits.

 स्टेंट  बैंक  ग्राफ  इण्डिया  की  बिल्ली  ताखियों
 के  कर्मचारियों  की  हड़ताल
 2984.  थी  हुकम  1  कछवाय :

 क्या  मसि  मंत्री  बहू  बताने  की  कृपा  करेगे

 ककी:
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 (क)  षछ्या  स्टेंट अब  माफ  ड्  था  की
 दिल्ली  भाव  के  कर्मचारी/  ।  22  जून,
 973  को  कुछ  समय  के  लिए  हड़ताल  की

 थी,

 (ख)  यदि  हा,  त।  इसके  क्या  काम
 है,  और

 (ग)  त  सम्बन्ध  मे  सरकार  द्वारा
 क्या  बार्यवाहो  की मे! है  ?

 पत्ती  मन्नो  (को  मशवेतरार  न  हाथ  )
 (7)  दिलो  भष्मिष्ड  के  स्ट८  बे  वर्मा-
 चारी  सच  से  hb bie  बर्मंच  ये  के  एक
 पों  ने  भट्ट  बै  साफ  दौडता  «व  नीय

 मुख्यालय  करा  2  tt  ट्रीट
 स्थित  मुख्य  शाम।  ०  ad  जूते  a  का
 10बचे प्रात  से 12  ज दतपहू  रहे3

 बन्द  रखा

 (ख)  %  हा  गया  है  ;  374
 दिल्‍ली  पारिमण्ड  o  के  स्टेट  t  में परी
 संघ  के  कुछ  पद  4  पयामे  निल  क्य
 जाने  के  विरह  का  गई  थी  ।

 (ग)  केन्द्र  प्रीद्यागिव  स  "क्त्र

 इस  मामले  ५  प्रचार  कर  रहा

 चुका  कला  (
 *

 पं घर)  से  बरामद.  |ई
 प्रयोग

 2985.  श्री  हुक्म  मद  कछर" '  क्या

 विस  मंत्री  यह  «  नेकी  Pa  करेगा

 (क)  क्या  जून,  1973 में  +  से

 50  किलोमीटर  +  दूरी पर  स्थिति  कला

 ग्राम  में  भार  मात्रा  में  झर्फम  मद
 की  गई  थी,  और
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 (w@)  यदि  हा,  तो  बर्मन  की  गई  टीम
 का  भारतीय  मुद्रा  में  मूल्य  क्या  है  कौर  इस
 सम्बन्ध  में  कितने  व्यक्तियों  के  विरुद्ध  किस
 प्रकार  की  कार्यवाही  की  गई  है  ?

 वित्त  मंत्रालय  में  राज्य  मानी  (श्री  के०
 झार०  गणेश  )  (क)  बौर  (ख).  जी,
 नही,  किन्तु  जून,  973  में  रूड़की  कला
 गांव  में  एक  व्यक्ति  के  पास  से  पुलिस  द्वारा
 240  किलोग्राम  पोस्त  की  भूसी  पकड़ी  गई

 थी,  अफीम  नहीं  ।  पकड़े  गए  इस  माल
 का  मूल्य  2,000  रुपये  हे  ।  अफीम  अधि-
 नियम की  धारा  9/i/78  के  अझन्तर्गग  एक
 व्यक्ति  के  विरुद  फौजदारी  मामला  प्रारम्भ
 किया  गया  है।

 Arrest  of  Foreigners  on  charges  of
 Smuggling

 2986.  SHRI  DEIVEEKAN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State.

 (a)  the  total  number  of  foreigners
 arrested  in  the  country  during  the
 last  two  years  on  charges  of  smuggl-
 ing  year-wise,

 (b)  the  value  of  goods  seized  from
 their  possession,  and

 (e)  the  action  taken  by  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (c).  Informa-
 tion  in  this  regard  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible,

 creme  व्यापार  निगम  के  माध्यम  से  व्यापार
 में  प्रति  करते  वाली  वस्तुओं  के  नास

 2987  भी  गंगा  चरण  1 ह 1  |  ह:111 ह
 वाणिज्य  म,  रह  बतान  की  ४५  रंग  कि
 राज्य  व्यापार  निगम  के  मा०म  से  कोन-
 कौन  सी  वस्तु  के  हवादार  की  दिशा  मे

 प्रगति  हुई  है  ?

 बिस्ट  बंप्रालप  में  उप-मंत्री  (णी
 ए  सी०  जिले:.  राज्य  व्यापार  निगम
 द्वारा  निर्यात  की  जा  रही  प्रमुख  मर्दे,  जिनके
 निर्यात  में  हाल  के  वर्षों  में  उत्तरोत्तर  वृद्धि
 हुई  हैवेल:  ऊनी  न्टिवीयर,  अरण्डी  का
 तेल,  तम्बाकू,  कृत्रिम  रेशम  के  वस्त्र,  काफी,
 चमड़े  के  जूते  चावल,  सिले  सिलाए  परिधान,
 सीमेट,  काजू  की  गिरिया,  कच्ची  प्रवीण
 तथा  साबित  खाद्य  पदाथ  |

 नि  प्राय  मदों  के  निर्यात  में  भी  पर्याप्त
 बुद्धि  हुई  हे  वे  है.  कार  उत्पाद,  बैकुम
 फलांक,  आर्मी  साफ्ट  बियर,  औषधिया
 भेषजीय  पदार्थ,  खेलकूद  का  सामान,  ताजे
 फल  तथा  सब्जियां  और  कथरुटस  ।

 एशियाई  और  योशेपीझ  देशों  को  इम्रती
 लकड़ी  बंपर  चंदन  की  लकड़ी  के  निर्यात  में

 कमो

 2988.  थ्री  गंगा  चरण  दीक्षित  :  यो
 बाशिज्य  मंत्री  यह  बताने  की  कूफ़ा  करेंग.
 कि

 (क)  क्‍या  एशियाई  अर  यूरोपीय  दशा
 को  इमारती  लकडी  और  चीन  की  लकडी  के
 निर्यात  में  गत  वर्ष  की  तुलना  मे  इस
 छम्ताही  म  काश  कनी  हुई  हैं  ,

 (ख)  यदि  हा,  तो  कितनी  कमी  हुई  है;
 और

 (ग)  इस  कभी  के  क्‍या  कारण  है?

 वाणिज्य  मंत्रालय  में  उपयंत्री  (श्री
 qo  सी०  जाज)  :  (क)  से  (ग)  चापू
 छ  महीनों  मे  इमारती  लकड़ी  व  चन्दन  की

 लकड़ी  के  निर्यात  सम्बन्धों  आकड़े  शुककीट कब
 जा  रहे  है  1
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 रोज  ख़ुद  शौर  चंदन  को  शक डी  के
 fetter  को  बढ़ावा  देगा

 2989,  भरी  गंगा  चरण  बोधित  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  गत  बर्ष  रोज  बु  और  चंदन
 की  लकड़ी  के  निर्यात  में  भारत  ने  कीर्तिमान
 स्थापित  कर  लिया  है;  और

 (ख)  यदि  हां,  तो  इसके  निर्यात  को
 ग्रोवर  बढ़ावा  देने  के  लिए  सरकार  द्वारा
 क्या  कदम  उठाये  जा  रहे  है  ?

 वाणिज्य  मंत्रालय  मे  उम मंत्रो  (चलो  Yo
 to  लागे)  (क)  गत  बर्ष  के  दौरान
 केवल  रोज  वुड  के  कांतिमान  निर्यात  हुए
 थे  चंदन  की  लकड़ी  के  नहीं  ।

 (ख)  रोज  वुड  तक  चन्दन  की  लवा डी
 के  निर्यातों  का  विनियमन  निर्यात  योग्य
 अधिशेष  के  संदर्भ  मे  किया  जाता  है  ।

 निर्यात  व्यापार  क्षत्र

 2990.  शो  गंगा  चरण  दीक्षित  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कपा  करेंगे
 कि.

 (क)  क्या  सरकार  ने  देश  मे  अनेक
 निर्बाध  व्यापार  क्षेत्र  बनाने  का  निर्णय
 किया  है;  कौर

 (ख)  यदि  हां  तो  क्‍या  मध्य  प्रदेश  में
 कोई  निर्बाध  व्यापार  बनाया  जा  रहा  है  ?

 बालिका  मंत्रालय  म  मंत्री  (श्री
 qo  ी०  लाज)  (कौर  (ख)  शबो
 योजना  के  दौरान  देश  में  निर्बाध  व्यापार
 क्षेत्रों  की  स्थापना  हेतु  प्रस्थापनाए  तैयार  करने
 के  लिए  कार्यकारी  दल  गठित  किया  जा  चुका  है
 और  प्राशि  है  उसकी  रिपोर्ट  शीर्ष  ही  मिल

 जाएगी  ।  नए  निर्बाध  व्यापार  क्षेत्रों  की
 स्थापना  के  बारे  में  विनिश्चय  कार्यकारी
 दल  की  रिपोर्ट  मिलने  के  पश्चात्‌  ही  किया
 जायेगा  1
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 Import  of  Jute  from  abroad  Cosntry-
 Wite  during  72-14

 2991,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  quantity  of  jute  im-
 ported  from  abroad,  country-wise,  and
 the  foreign  exchange  involved;

 (b)  the  anticipated  requirement  of
 Jute  during  the  current  financial  year
 as  against  the  quantity  available;  and

 (c)  the  steps  taken  by  Government
 to  meet  the  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  It  has  been
 decided  to  import  six  lakh  bales  of
 jute  valued  at  around  Rs,  20  crores
 during  current  year  from  Bangladesh.

 (b)  Against  the  estimated  require-
 ment  of  7]  lakhs  bales  of  raw  jute
 by  the  industry  during  the  current
 year,  the  crop  for  the  current  season
 is  estimated  around  75  lakh  bales.

 (c)  The  estimated  crop  as  well  as
 the  planned  imports  are  more  than
 adequate  to  meet  the  requirements.
 Loans  sanctioned  by  L.I.C.  to  Coopera-
 tive  House  Building  Societies  in  States

 2992.  SHRI  JAGANNATH  MISHRA.
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  loans  san-
 ctioned  by  the  Life  Insurance  Cor
 poration  of  India  tp  Co-oparative
 House  Building  Societies  in  different
 States  (State-wise)  during  the  last
 three  years;  and

 (b)  the  number  of  applications
 pending  with  the  Life  Insurance  Cor-
 poration  for  sanction  of  such  loans
 during  the  current  year,  the  period
 over  which  these  applicatiOns  have
 been  pending  and  the  decision  taken
 by  the  Life  Insurance  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  A  atatement  is  laid  on  the  Table
 of  the  House,
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 Statement

 Statement  showing  the  total  amount  of  loans  sanctioned  by  LIC  to  (i)  Primary  Co-operative
 Housing  Societies  and  (i)  Apx.  Co-operative  Housing  Finance  Socs*tes  in  dyfferent  States  (State-
 wise)  during  the  last  3  years  Viz.,  ‘1970-71,  AQ7I-72,  and  972-73  (year-twtse)

 (i)  Primary  Co-operative  Housing  Societies.
 (Amount  in  lakhs  of  Rupees)

 State/Union  Territory  I970-73  7  97I-72  ‘1972-72  he  ad
 years

 x.  Andhra  Pradesh  4°90  4°58  4°63  I4eIr

 2.  Assam

 3.  Bihar  2°07  (2:07,

 4.  Gujarat  मु  0°70  23°30  24°00

 5  Haryana  न

 6  Himachal  Pradesh

 7.  Jammu &  Kashmir

 8.  Kerala  है  है  4°  52  4°52

 9.  Madhya  Pradesh  .  मु  वि  ‘Sor  74  I2°35

 to.  Maharashtra  .  20°49  9°03  I8°  $7  158-09,

 rx.  Manipur

 12  Mysore  मै  3°05  3°09  3°97  Io  IL

 13.  Orissa  3°20  3°20

 i4.  Punjab

 as  Rajasthan

 16.  Tamil  Nadu  ‘18°16  792  24°70  $0* 78

 r7.  Tripura

 38.
 Use  Rese

 ०  of  Pondicherry,  Delhi,

 1%  Utter  Pradesh

 20,  Weat  Bengal  *  +  3  84  4ar  3  ‘18-05 0६

 Tora,  *  65°45  44°05  =  87°§8  =—-297° 08
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 (ii)  Apex.  Co-operative  Housing  Finance  Societies.

 (Rupees  in  Lakhs)

 Total  67
 State  I970-78  किसान2  1972-73  the  3

 years

 i,  Andhra  Pradesh  70" 00,  1000: 00.  T00'00  £70"  00
 2.  Gujarat  .  goo:  00  800°00  4000°00  2700°00
 3.  Kerala  25°00  25°00  50°00
 ro  Maharashtra  1000:00.  1200: 00,  000°00  320000
 Se  Mysore  40°  00  50°00  90°00
 6.  Madhya  Pradesh  50°00  50°  00
 7.  Rajasthan  ‘$5500  —~  55°00
 8  Tamil  Nadu  795९  00  775"  00  T§0°00  =  460  0०
 9.  Uttar  Pradesh  I20°00  320°00

 ro.  West  Bengal  50:00  30°00  50°00  I30°00

 TOTAL:  2290°00  3300°00  9  (-2425°00  +  8015:00

 (b)  (i)  Six  applications  which  were
 received  from  the  Primary  Co-opera-
 tive  Housing  Societies  during  the  cur-
 rent  financial  year  973-l974  (between
 the  dates  19-5-73  and  23-7-1978)  are
 pending  for  want  of  compliance  with
 certain  requirements  called  for  from
 the  Societies  for  processing  them
 further.

 (ii)  Two  applications  received  from
 the  Apex.  Co-operative  Housing  Fin-
 ance  Societies  during  the  current  fin-
 ancial  year  1978-74  between  the  dates
 l-4-973  and  (81-7-1973  are  pending.
 In  addition,  two  applications  received
 during  the  previous  financial  year
 viz.  ‘1972-73  are  also  pending.

 Tightening  of  refinance  facilities  to
 banks

 2998,  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  refinance  facilities
 to  the  banks  have  been  tightened;  and

 (b)  if  so,  the  extent  of  tightening
 of  facilities  and  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Reserve  Bank  has
 withdrawn  effective  July  i3,  1973,  the
 concessionary  refinance  entitlements
 at  Bank  Rate  or  below  with  the  excep-
 tion  of  (i)  a  limited  amount  of  re
 financing  of  export  eredit  and  (a)  re-
 financing  of  amount  lent  by  com-
 mercial  banks  to  primary  credit  socie-
 ties  and  farmers’  service  societies.

 The  above  action  was  found  to  be
 necessary  in  view  of  the  highly  Uquid
 conditions  of  the  economy  and  the
 need  for  restraint  on  credit  expansion.
 The  emphasis  of  the  policy  currently
 pursued  is  on  preventing  commercial
 banks  from  resorting  exesasively  to
 refinance  from  Reserve  Bank.

 Payment  of  commission  ott  deposits  by
 Contral  Bank

 2994,  SHRI  P.  GANGADEB:
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 tae  ‘gHRI  SAMAR  MUKHERIBE:
 Will  the  ‘Minister  of  FINANCE  be

 poledsed  fo  state:
 (a)  whether  there  have  been  ir-

 regularities..in  the  payment  af
 -commission  on  deposits  by  the  Cen-
 tral  Bank;

 (b)  if  so,  whether  the
 ctransaction  was  serious;  and

 (c)  the  total  amount  in  which  ir
 regularities  have  been  committed  and
 the  action  faken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO.  CHAVAN)
 (a)  to  (ce).  The  auditors  of  Central

 Bank  of  India  have  drawn  attention  of
 the  bank  to  the  fact  that  in  connec-
 tion  with  certain  deposits  made  by  an
 ‘insurance  company  with  the  bank,  cash
 paymients  to  the  tume  of  Rs.  ‘1469  lakhs
 have  been  made  by  the  bank  to  an
 official  of  the  insurance  company.
 Three  officers  of  hte  Central  Bank  of
 India  are  alleged  to  be  connected  with
 this  case  and  the  entire  matter  is  cur-
 rently  under  investigation  hy  the  Cen-

 -tral  Bureau  of  Investigation.

 Arrears  of  Income-tax  against  big
 Business  Houses

 2995.  SHRIMATI  BISHA  GHOSH
 ‘GOSWAMI:  Will  the  Minister  of
 ‘FINANCE  he  pleased  io  state:

 (a)  what  are  the  names  of  big  busi-
 ness  Houses  that  have  not  paid  arrears
 Of  Income-tax;  and

 (b)  what  steps  Government  propose
 to  take  to  realise  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  There
 are  75.  big  business  Houses  clasified
 asS-Big.  Business  and  Monopoly  houses
 according  to  the  report  of  the  Mono-
 poly  Inquiry  Commission,  1965.  These

 “houses  are  not  separate  taxable  enti-
 ties.  Each  gne  of  these  business  houses
 comprises  of  a  very  large  number  of
 nasessees..  The  number  of  com

 “panies  under.  the  business  houses  .ac-
 ‘cording  to  the  965  report  is  536
 assessed  all  over  the  country.  The
 Incomertax  Departmnent  do  wot  have

 -separate  registers  where  the  facts
 “1414  LS.—T

 nature  of
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 _gbout'the  big:  business  heuses..are  re-
 cota!  ine  camnpestte  form  If,  how
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 ever,  the  Hon'ble  .desines  to  have  .in-
 formation  about  any  particular  asses-
 gee  belonging  to  the  Business  Houses
 fhe  same  can  be  obtained  and  fur-
 nished

 Asian  Clearing  Union

 2996.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  whether
 India  has  decided  to  join  the  proposed
 Asian  Clearing  Union?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 ‘Yes,  Sir.  The  Government  is  sponsor-
 ing  the  necessary  legislation  for  em-
 powering  the  Reserve  Bank  of  India
 to  join  the  Asian  Clearing  Union  at  the
 appropriate  time.

 Non-Commitment,  by  U.S.A.  at  the
 meeting  of  Aid  India  Consortium.

 2997.  SHRI  DEVINDER  SINGH
 GARCHA:  Will”  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  at  the  annual  meeting
 af  the  Aid  India  Consortium,  U.S.A

 ‘declined  to  make  any  commitment  this
 year;  and

 (b)  if  80,  the  reaction  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Members  of  the  Aid
 India  Consortium  agreed  that  for  the
 year  which  began  on  April  i,  973
 commitment  of  non-project  assistance
 including  debt  relief  of  about  US  $700
 million  and  of  project  assistance  of
 about  US  $500  million  would  be  de-
 sirable.  The  countries  which  had  ob-
 tained  necessary  Parliamentary  ap-
 provals  indicated  the  contribution  they
 had  already  made  or  would  be  able  to
 make  towards  the  aid  goals  including
 debt  relief.  Other  expected  to  .  be
 able  to  do  so  later  in  the  year.  The
 U.S.A:  agreed  to  participate  in  the
 debt  relief  subject  to  a  multilateral
 Understanding  being  reached  among
 the  members  of  the  Consortium.
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 Perhilastoe  6  International  airlines  to
 operate  thelr  flights  through  Madras

 to  South  East  Asia  and  Australia
 2998,  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  of  India
 have  decided  to  permit  International
 airlines  to  operate  their  flights  through
 Madras  ta  South  East  Asia  and  Aus-
 tralia;  and

 (b)  if  so,  when  the  scheme  is  likely
 to  be  implemented?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Apart  from  the
 two  national  carriers  Air  India  and
 Indian  Airlines  the  following  two

 »  AUGUST  10,  2973

 foreign  airlines  are  operating  to/
 through  Madras  as  under:

 Air  Ceylon  Colombo/  thrice-
 Madras/  weekly
 Colombo

 Singapore  Singapore/  '  twice-

 eo  Medrea/  weekly
 ines  re

 (SIA)
 i  ingapo

 Business  procured  by  L.LC.  from  Falz-
 abad  Division  and  Loans  advanced  to
 industrialists,  Small  and  Big  Farmers,

 House  Building  Societies  ang  other
 Smal)  Entrepreneurs

 2999.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 staie:

 (a)  the  business  procurred  by  the
 Life  Insurance  Corporation  from  Faiz-
 abad  Division  during  the  last  three
 years,  year-wise;  and

 (b)  the  amount  of  loans  and  ad-
 vances  by  the  Life  Insurance  Corpora-
 tion  to  industrialists,  small  and  big
 farmers,  house  building  societies  and
 other  small  entrepreneurs  in  the  Faiz-
 abad  Division  during  the  last  three
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHIL 4  ROHATGI):  (a)  The  busi-

 Written  Answers  796 ३)  we  A  tat
 neas  ‘procured  by  the  LIC.  from  the
 Faizebrd.  Revenue  Division  of  Uttar
 Pradesh  during  the  last  three  years
 was  as  under:
 eT CT  re  ED  _  ललित  कील  मनी  कल

 Year  “New  Business

 er
 assured  itt

 of  Rupees)

 197-71  .  784
 91-72  3306
 7972-73  72325

 (b)  None,  excepting  two  loans  of
 Rs.  10,000  each  under  the  “Own  Your
 Home”  Scheme,  one  in  Faizabad  centre
 during  ‘1971-72,  and  the  other  at  Bara-
 banki  centre  during  1972-73.

 Amount  ef  bank  deposits  procured  and
 Joans  sanctioned  by  Nationalised

 Banks  from  Faizabad  Division

 3000.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  amount  of  bank  deposits
 procured  by  the  nationalised  banks
 from  the  Faizabad  Division  during  the
 last  three  years,  year-wise,

 (b)  the  amount  procured  from  Fai-
 zabad  Division  ir’  other  saving
 schemes  during  the  last  three  years,
 year-wise;  and

 (e)  the  amount  of  loans  and  ad-
 vances  made  by  the  nationalised
 banks  in  Faizabad  Division  during  the
 last  three  years.  year-wise,  to  indus-
 trialists,  farmers  actual  consumers
 and  other  societies  such  as  house  build-
 ing  societies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  avail-
 able  data  on  the  outstanding  deposits
 and  advances  (excluding  inter-bank
 transactions)  for  Scheduled  Commer-
 cial  Bank  offices  operating  in  the  Fai-
 zabad  Division,  as  at  the  end  of  June
 1970,  June,  97l  and  June;  1972,  are
 set  out  below:

 *The  Division  comprises  of  Bahraich,
 Pratapgarh  and  Sultanpur  districts.

 Barabanki,  .  YFaizabad,  CGonda,
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 (Amount  3n  lakhs  of  Rs)

 As  on  the  last  Friday  of  No  of  Deposits  Advances
 function=

 ing  No  of  Amt  No  of  Amt.
 offices  Reporting  Reporting

 Offices  offices

 June,  7970  52  48  7640  47  576
 June,  7977  67  64  7969  6  659
 June,  972  79  67  2472  67  $25,

 (b)  Information  28  not  readily  avail-  342  06  hrs
 able  The  same  is  being  collected  to
 the  extent  possible  and  will  be  laid
 on  the  Table  of  the  House

 (c)  The  occupation-wise  classtfica-
 tion  of  outstanding  amount  of  advances
 of  scheduled  commercial  banks  as  at
 the  end  of  June  4972  is  Faizabad
 division  is  set  out  in  the  Statement
 attached

 Statement

 The  occupation-wise  classification  of  out-
 standing  amount  of  advances  of  Scheduled
 Commercial  Banks  in  Faizabad  Division
 as  on  the  last  Friday  of  June,  1972"

 3  No  of  Revorting  offices  0

 2  Amount  outstanding  (Rs  lakhs)

 @  Agriculture  and  allied
 activities  37  78

 (ny  Industry  273  62

 Of  wich
 Small  Scale  Industry  74  48

 (in)  Wholesale  Trade  80  00
 (av)  Retail  I  rade  20  07

 (v)  Personal  Accounts  49  45
 (vi)  Others  339  39

 TolAL-2  834  3

 *These  figures  are  based  on  the  Uni-
 form  Balance  Book  Survey  for  June,
 ‘1972,  winle  those  furmished  in  reply  to
 Part  (a)  are  based  on  the  quarterly
 returns  submitted  by  the  Banks  to
 the  Reserve  Bank

 PAPERS  LAID  ON  THE  TABLE

 NoriFIcATIONS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  On  behalf  of
 Shri  K  R  Ganesh,  I  beg  to  lay  on  the
 Table—

 ()  A  copy  each  of  the  following
 Notifications  (Hind:  and  English  ver-
 sions)  under  section  i59  of  the  Cus-
 tems  Act  3962  —

 ()  385  354(E)  publisheq  in
 Gazette  of  India  dated  the
 20th  July  973  together  with
 an  explanatory  memorandum.

 Q)  GSR_  360(E)  to  362(E)  pub-
 blished  in  Gazette  of  India
 dated  the  24th  July  973  to-
 gether  with  an  explanatory
 memorandum

 Gn)  GSR  60)  publtsheq  m
 Gazette  of  India  dated  the
 28th  July,  3973  together  with
 an  explanatory  memorandum

 (iv)  585  366(E)  and  367(E)  pub-
 blshed  im  Gazette  of  India
 dated  the  30th  July,  973  to-
 gether  with  an  explanatory
 memorandum.
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 (v)  G.S.R.  805  published  in  Gazette
 of  India  dated  the  28th  July,
 973  cOntaining  corrigendum
 to  Notification  No  G.SR.
 75(E)  dateq  the  ist  March,
 1978,

 {Placed  in  Library.  See  No.  LT-
 5374/73]

 (2)  A  copy  each  of  Notificationg  Nos.
 G.S.R,  356(E)  and  357(E)  published  in
 Gazette  of  India  dateq  the  2lat  July,
 973  issued  under  the  Central  Excise
 Rules,  944  together  with  an  explana-
 tory  memorandum.  [Placed  in
 Library.  See  No,  LT-6375/.]

 (3)  A  copy  of  Notification  No.  G.S.R.
 284(E)  (Hindi  and  English  versions)
 ‘published  in  Gazette  of  India  dated
 the  28th  May,  3973  containing  agree-
 mermt  between  the  Government  of
 India  and  the  Imperial  Government  of
 Tran  regarding  avoidance  og  double
 taxation  of  income  of  enterprises
 operating  aircraft  [Placed  in  Library.
 See  No,  LT-5376/73.}

 (4)  A  copy  of  Uttar  Pradesh  Noti-
 fication  No.  ST-II-2524/X-6(8)-973
 (Hindi  and  English  versions)  published
 in  Uttar  Pradesh  Gazette  dated  the
 Ist  May,  973  making  certain  amend-
 ment  to  Notification  No,  ST-II-332/X-
 1012-1971  dated  the  5th  November,
 1971,  as  amended  by  Notification  No.
 ST-II-726/X-900(64)-69  dateq  the  i0th
 February,  1972,  under  sub-section  (3)
 of  section  3(A)  of  the  UP,  Sales  Tax
 Act,  1948,  read  with  clause  (c)  (iii)  of
 the  Proclamation  dated  the  3th  June,
 1973,  issued  by  the  President  in  re-
 lation  to  the  State  of  Uttar  Pradesh.
 {Placed  in  Library.  See  No,  LT-5377/
 73.)

 a)  A  copy  each  of  the  following
 Uttar  Pradesh  Notifications  (Hindi  and
 English  versions)  under  gub-section  (8)
 of  section  3-D  of  the  UP.  Sales  Tax
 Act,  1948,  read  with  clause  (c)(ill)  of

 AUGUET  हम  fet  Patiers  Wid

 the  Proclamation  dated  the  ३80
 June,  1973,  fasteg  by  the  President  in
 relation  t.  the  Gtate  of  Uttar  Pra-
 desh  :
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 (i)  ST-IT-2526/  X-6(8)-973  pub-
 lished  in  Uttar  Pradesh
 Gazette  dated  the  ist  May,
 1973,

 (ii)  SE  IT  3364/X-900(62)—72
 published  in  Uttar  Pradesh
 Gazette  dateq  the  8th  July,
 973  making  certain  amend-
 ment  to  Notification  No,  ST-
 IJ-805/X-900(62)-72  dated  the
 9th  May,  973  [Placed  in
 Library.  See  No.  LT-5378/73.]

 ANNUAL  RLPOTT  OF  TRADE  DEVELOPMENT
 AUTHORITY  FOR  1972-73

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 4.  C.  GEORGE):  I  beg  to  lay  on  the
 table  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  on  the
 working  of  the  Trade  Development
 Authority,  New  Delhi,  for  the  year
 (1972-73  along  with  the  Auditeg  Ac-
 counts.  {Placed  in  Library.  See  No
 LT-5379/73  ]

 NoriricaTION  UNDER  MINES  &  MINERATS
 (REGULATION  AND  DEVELOPMENT)  ACT,

 957

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA).  I  beg  to
 lay  on  the  Table  a  copy  of  Notification
 No.  8.0.  850  (Hindi  and  English  ver-  ,
 sions)  published  in  Gazette  of  India
 dated  the  7th  July,  973  regarding  in-
 vestigations  by  the  Geological  Survey
 af  India  in  Keonjhar-Bonai  region  of
 Orissa  ugder  sub-section  (1)  of  section
 38  of  the  मि  and  Minerals  (Regu-
 lation  and  Development)  Act,  1957.
 Placed  in  Library.  See  No.  LT-6380/
 73.]
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 2.02  hers,

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  258  AND  SCHE-

 DULED  न  ES.

 (i)  Minutes

 SHRI  DASARATHA  DEB  (Tripura
 East):  beg  fo  lay  on  the  Table
 Minutes  of  the  First  to  Thirty-eighth
 sittings  of  the  Committee  on  the  Wel-
 fare  of  Scheduled  Castes  and  Schedu-
 led  Tribes  and  First  and  Second
 sittings  of  the  Sub-Committee  there-
 of.

 हक  Twenty-taRp  &  TWweENty-PourtH
 Reports  aNd  REPORTS  or  Srupy  Tours

 or  Stupy  Grones

 SHRI  DASARATHA  DEB:  i  beg
 to  present  the  following  Reports  of  the
 Committee  on  the  Welfare  of  Sche-
 duteg  Castes  and  Scheduled  ribes:—-

 (l)  Twenty-third  Report  on  the
 Mimstrf  of  Home  Aftairs-
 Socio-economic  conditions  of
 Schedu'rd  Castes  and  Sche-
 duleg  Tr.bes  in  Andaman  and
 Nicobar  Islands.

 (2)  Twenty-fourth  Report  on  tne
 Ministry  of  Home  Affairs-
 Socio-economic  conditions  of
 Scheduled  Castes  and  Sche-
 duleqd  Tribes  in  Laccacive,
 Minieoy  and  Amindivi  Islands

 (3)  Report  of  Study  Tour  of  Study
 Group  I  of  the  Committee  to
 Calcutta,  and  Andaman  and
 Nicobar  Islands  during  Sep-
 tember,  1972,

 (4)  Report  of  Study  Tour  of  Study
 Group  I’  of  the  Committee  to
 Madras  and  Laccadive,  Mini-
 coy  and  Amindivi  Islands
 during  October,  ‘1972,

 —e

 SRAVANA  19,  895  (SAKA)

 2.02  hes,

 COMMITTEX  OF  PRIVILEGES

 EXTENSION  or  Time  FOR  PRESENTATION
 or  Reporr

 DR.  HENRY  AUSTIN  (Emekulam):
 2  beg  to  move,

 “Thet  this  House  do  extend  upto  the
 Jast  day  of  the  first  week  of  the  next
 8९89.  n,  tne  time  for  the  presents-
 ton  ot  the  Report  of  the  Committee
 of  Privileges  on  the  question  re-
 garding  the  implementation  of  the
 later  part  of  the  resdlution  adopte!
 by  Lok  Sabb:  on  the  2nd  December,
 1970,  namely,  ‘that  the  Governmert
 in  the  hght  of  gravity  of  the  offence
 administer  to  Shrj  S.  C.  Mukherjee
 maximum  punishment  under  the  Jaw
 and  report  the  same  to  this  House’.”
 SHRI  8,  M.  BANERJEE  (Kanpur):

 Sir,  a  decision  was  taken  in  a  meeting
 Where  all  the  parties  were  represented
 that  the  Report  will  be  made  available

 vy  l5th  August.  Now,  the  time  is  or
 ing  extendeg  upto  the  last  day  of  the
 first  week  of  the  next  session,  This
 Officer  is  practically  on  the  verge  of
 2etrrement.  I  would  request  you  and,
 through  you,  Dr.  Henry  Austin  to  ex-
 nedite  the  Report.  As  you  know,  he
 was  punished  once  and  reprimanded
 hy  the  House.  The  legal  opinion  given
 by  late  Shri  Mohan  Kumaramangalam
 was  thal  he  cannot  be  punished  twice.
 I  think,  the  Privileges  Committe?
 should  take  note  of  it.  Will  he  give
 the  Report  by  the  eng  of  this  month?

 DR  HENRY  AUSTIN:  He  is  aware
 of  the  fact  that  this  matter  was  dis-
 eussed.  Late  Shri  Mohan  Kumara-
 mangalam  exPluined  to  the  House  the
 constitutional  limitations  and  the  d.ffi-
 rulties  that  had  croppeg  up.  In  te
 ‘ioht  of  the  report  given  by  the  Minis-
 ter  and  others,  the  Committce  examin-
 ed  all  the  problems  and  discussed  the
 matter  in  detail.  For  your  informa-
 tion,  Sir,  and  for  the  information  ‘f
 the  hon,  Members,  I  might  sav  that
 we  have  almost  completed  the  Report.
 But  some  Members  have  raised  some
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 new  problems.  We  are  getting  tite
 matter  examined  the  Law  Ministry
 again.  That  ig  the  position.  We  hone
 we  will  be  able  to  submit  the  Report
 as  early  as  possible.

 MR,  SPEAKER:  This  reference  was
 made  to  the  Committee.  We  had  a
 number  of  doubts.  Mr.  Banerjee  says
 that  by  that  time  he  would  retire  and,
 therefore,  there  would  be  no  use.  Now,
 if  you  want  to  give  any  Report,  that
 shoulg  be  in  time  before  he  retires
 When  ig  he  retiring?

 SHRI  S.  M.  BANERJEE:  The  legal
 opinion  was  expressed  by  late  Shri
 Mohan  Kumaramangalam  to  the  Mem-
 berg  of  the  House.....

 MR.  SPEAKER.  It  is  for  the  Com-
 mittee  to  accept.

 SHRI  S.  M,  BANERJEE:  He  is  not
 going  to  be  promoted  throughout  his
 life.  He  is  now  on  the  verge  retire-
 ment.  I  am  told,  in  ‘1974,  he  retires.
 A  discussion  took  place  and  a  deci-
 sion  wag  taken....

 MR.  SPEAKER:  This  is  something
 which  I  have  never  been  able  to  -e-
 concile  as  Speaker—ag  to  whether  we
 have  been  laying  a  very  healthy  pre-
 cedent  or  not,  That  is  the  reason  why
 I  gent  it  back  to  the  Committee.  It  is
 not  a  question  of  one  individual's
 retirement;  it  is  a  question  of  laying
 a  precedent,  which  perhaps  may  be
 healthy  or  not,  for  the  future.  Let
 them  think  over  it  and  come  out  with
 some  well-thought  out  report...  (In-
 terruptions)

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  There  wag  some  understanding
 in  that  meeting  that  it  will  be  refer-
 red  back  to  the  Privileges  Commit-
 tee,

 MR.  SPEAKER:  That  ig  something
 which  we  cannot  mention  here.

 SHRI  SAMAR  MUKHERJEE:
 supporting  Mr,  Banerjee.

 MR.  SPEAKER:  Let  the  committee
 think  over  it.  Yourself  or  your  re-

 I  am

 Presentative  will  be  there  to  explain
 it.  Now,  the  question  is:

 “That  this  Houge  do  extend  upto
 the  last  day  of  the  first  week  of  the
 next  session,  the  time  for  the  pre-
 sentation.  of  the  Report  of  the  Com-
 mittee  of  Privileges  on  the  question
 regarding  the  implementation  of  the
 latter  part  of  the  resolution  adopted
 by  Lok  Sabha  on  the  2nd  December,
 1970,  namely,  ‘that  the  Government
 in  the  light  of  gravity  of  the  offence
 administer  to  Shri  S.  C.  Mukherjee
 maximum  punishment  under  the  law
 and  report  the  same  to  this  House’.”

 The  motion  was  adopted.

 2.07  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAHB):  With  your  permission,
 Sir,  I  rise  to  announce  that  Govern-
 ment  Business  in  this  House  during
 the  week  commencing  i3th  August,
 1973,  will  consist  of:—

 lL  Consideration  of  any  part  dis-
 cussed  item  of  Government
 Business  carried  over  from
 today’s  order  paper.

 2.  Discussion  and  voting  on  Sup-
 plementary  Demands  for
 Grants  (General)  for  1973-74,

 3.  Consideration  and  passing  of:
 (i)  The  Employees’  Provident

 Funds  (Amendment)  Bill,
 1973.

 Qi)  The  Uttar  Pradesh  State
 Legislature  (Delegation  of
 Powers)  Bill,  973  as  passed
 by  Rajya  Sabha.

 4.  Discussion  on  the  Resolution
 seeking  continuance  of  Presi-

 dent’s  Rule  in  Andhra  Pra-
 desh.

 5.  Discussion  on  the  Resolution
 seeking  continuance  of  Presi-
 dent’s  Rule  in  Manipur.

 6.  Discussion  on  the  Resolution
 seeking  continuance  of  Presi-
 dent’s  Rule  in  Orissa.
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 SOME  HON,  MEMBERS  rose—

 MR.  SPEAKER:  You  know  that  you
 have  to  send  the  intimation  earlier.  I
 -will  allow  only  those  Members  who
 ‘have  sent  me  the  intimation.

 at  हुकनअम्द  कछवाय  (मुरैना  )  :

 झन्यक्ष  महोदय,  हम  पिछले  भ्रनेक  वर्षों  से

 शिड्यूल  काइट्स  कमिश्नर  की  रिपोर्टों  को

 दुलंक्ष्य  करते  जाये  हैं  ।  मैं  यह  जानना

 चाहता  हूं  कि  हम  उस  पर  कब  चर्चा  करने

 जा  रहे  हैं।

 शिड्यूल्ड  काइट्स  एण्ड  शील्ड  ट्राइबल

 पंएमेंडमेंट)  बिल  पिछली  लोक  सभा  मे  लैप्स

 हो  गया  था  nl  जैसा  कि  मैं  पहले  भी  पूछ

 चुका  हूं,  सरकार  उस  बिल  को  लोक  सभा  में

 कब  तक  लाने  वाली  है  ?

 मैं  यह  भी  जानना  चाहता  हूं  कि सदन  को

 ये  कमीशन  की  रिपोर्ट  पर  कब  चर्चा  करने

 था  अवसर  मिलेगा  1

 SHRI  8,  M.  BANERJEE  (Kanpur):
 My  first  appeal  to  you  is  to  admit  our
 call  attention  notice  regarding  the
 reported  news  about  granting  a  loan
 of  Rs.  35  crores  to  hotels  in  the  private
 sector  at  this  juncture  when  we  are
 talking  of  austerity  and  economy.

 MR  SPEAKER.  As  far  as  I  am
 concerned,  do  not  worry  about  it,
 leave  it  to  me.  Do  not  bring  me  at
 par  with  the  Minister.  You  carn  ask
 him  to  make  a  statement.

 SHRI  S.  M.  BANERJEE:  I  only
 want  a  clarification.  On  the  i6th  we
 have  fixed  discussion  on  Pay  Commis-
 si0n  Report  On  two  issues  I  want  to
 seek  your  premission.  There  should
 be  a  discussion  on  the  question  of  pay-
 ment  of  bofius  to  Cefitval  Guvyerument
 employees  on  a  motion  which  I  have
 tabled.  The  second  point  is  this.  I
 want  a  statement  from  the  Home
 Minister  regarding  the  complete  break-
 down  of  the  administrative  machinery
 in  Rajesthan  due  to  the  strike  of  the
 State  Goverriment  employees  through-
 out  the  State.
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 MR.  SPEAKER:  In  respect  of  those
 Who  are  sending  me  slips  at  this  stage, i  am  not  going  to  allow  them.  I  am
 sorry.

 SHRI  S.  M,  BANERJEE:  Our  lea-
 ders  in  the  Rajasthan  Agsembly  have
 gone  On  hunger  strike  because  they
 have  not  been  allowed  to  meet  the
 striking  employees  ir’  the  jail.  I
 appeal  to  you  in  the  name  of  demo
 cracy  to  ask  the  Home  Minister  to
 intervene  in  the  matter  and  see  that
 the  dispute  is  settled.  The  Pnme
 Minister  is  here.  She  can  intervene
 and  ask  the  Chief  Minister,  Shri
 Barkatullah  Khan,  in  whom  I  have
 great  faith,  to  implement  hig  own
 assurances,  (Interruptions)

 MR,  SPEAKER.  Mr.  Piloo  Mody,
 you  have  not  sent  me  any  mtimation,
 why  do  you  get  up  abruptly,  sit  down,
 please?

 SHRI  PILOO  MODY  (Godhra):  It
 is  very  deliberate,  not  at  all  abruptly,

 MR.  SPEAKER:  No,  I  am  gorry.
 (interruptions)

 MR.  SPEAKER:  I  am  not  allowing
 you;  this  will  not  go  on  record.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  seek  through
 your  gaod  office  to  invite  the  Govein-
 ment’s  attention  to  make  a  statement
 on  the  sale  of  granulated  mud  as  De
 ammonium  phosphate,  super-~phosph-
 ate  without  P205  and  sub-standard
 fertilisers  in  Punjab,  a  sample  of
 which  Shri  Piloo  Mody  has  brought.
 He  hag  asked  the  Government  to
 make  a  statement.  Anyway  I  am
 not  involving  you  because  you  do
 not  like  that  to  be  done.  These  are
 being  sold..

 SHRI  PILOO  MODy-
 accept  the  sample,

 DHL  JYULIRMUY  BUSU:  =  Mr.
 Mody,  please  keep  quiet.

 MR.  SPEAKER:  You  ask  me  to  ask
 him,  Mr,  Bosu,

 SHRI  JYOTIRMOY  BOSU:  I  shall
 take  this  for  my  future  guidance.

 MR  SPEAKER:  Kindly  do  it  a
 little  more  politely.

 Kindly
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 SHRI  JYOTIRMOY  BOSU:  As  I

 told  you  already,  these  are  sold  as
 fertilisers  to  the  farmers  in  Punjab  as
 being  imported  from  fPoland  and
 Czechoslovakia.  But  the  embassies  of
 these  two  countries  have  stated  that
 they  had  not  sold  any  fertilser  to
 India,  Therefore,  Sir,  this  is  a  fit  case
 in  which  the  Government  should  make
 a  statement.

 Next  ig  about  the  Pay  Commission
 Report.  Although  it  has  come  out  in
 the  press,  the  Minister  has  not  said
 anything.  The  second  point  that  I  am
 trying  to  raise  is  about  the  release  of
 19,000  Pakigtani  Prisoners  of  War.
 This  matter  is  hanging  fire  for  the
 past  I7  months.  The  country  is  faced
 with  so  much  difficulty  and  it  is  cust-
 ing  our  reputation  in  the  world  if  we
 have  any.  The  only  thing  we  want  to
 tell  you  38  that  next  time  he  should  see
 that  the  Government  makes  a_  state-
 ment.

 Lastly,  how  is  it  that  Shri  Raghu
 Ramaiah  has  not  mentioned  about  the
 agreement  that  we  should  have  two
 discussions,  either  under  Rule  93  or
 184,  for  Which  a  notice  is  pending?  Ir
 the  last  Business  Advisory  Commit-
 tee,  this  was  agreed  upon.  I  really
 expected  him  to  make  a  statement  on
 this  also,

 SHRI  B.  V.  NAIK  (Kanara):  Mr.
 Speaker,  Sir,  I  have  been  trying  to
 raise  a  discussion  either  by  a  Calling
 Attention  Notice  or  under  Rule  377.
 On  the  question  of  acquisition  of  about
 2,500  acres  0१  land  which  will  affect
 about  2500  farmers,  Unfortunately,
 the  monopoly  press  has  not  been  abie
 to  print  itin  black  and  white.  I  have
 been  unsuccéssfully  trying  to  bring  it
 on  the  floor  of  the  House  for  the  last
 two  years  or  s0.  I  would,  therefore,
 request  you  to  permit  me  to  raise  it
 either  under  (Rule  93  or  under  a  Call-
 ina  Attention  Motion  ह  ahond  26
 moftths  I  have  been  persistently  try-
 ing.  I  do  not  know  whether  there  is
 ahy  other  Parliamentary  procedure
 under  which  I  can  raise  it.  I  appeal
 to  your  good  sense  to  kindly  allow  me
 to  do  80.
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 SHRI  K,  s.  CHAVDA  pci  :  Sir,
 I  thay  also  be  perihiteed....

 MR.  SPEAKER:  I  am  gorry,  I  am
 not  gOing  to  allaw  you  without  an¥
 notice.  I  will  follow  ‘what  we  havé-
 decided.  Kindiy  sit  dows,  Now,  the
 hon.  Minister,

 SHRI  K.  RAGHU  RAMAIAH:  Mr,
 Speaker,  Sir,  of  the  two  points  raised
 by  Shri  Kachwai,  one  relates  to  a  dis-
 cussion  on  the  report  of  the  Commig-
 sioner  for  Scheduled  Castes  and  Sche-
 duleq  Tribes.  I  understand  from  the
 Munister  for  Home  Affairs  that  the
 subject  would  come  up  for  discussion
 in  the  forthcoming  November-Decem-
 ber  session.

 Regarding  the  Scheduled  Castes  and
 Scheduled  Tribes  Orders  (Amend-
 ment)  Bill,  as  the  hon.  Member  him-
 self  had  said,  it  had  lapsed  in  the  last
 Parliament.  A  fresh  legislation  is
 awaited.

 SHRI  S.  M,  Banerjee  had  raiseq  a
 Question  about  the  Pay  Commission's
 report,  I  did  not  mention  it  for  the
 simple  reason  that  it  is  already  noti-
 fled  in  the  Bulletin  that  that  discus-
 sion  would  take  place  on  the  6th.

 I  would  like  to  refer  to  just  one
 more  point  which  wag  raised  by  Shri
 Jyotirmoy  Bosu.  I  would  not  have
 liked  to  bring  here  the  discussiong  oF
 understandings  that  we  had  in  the
 Business  Advisory  Committee.  I  would
 like  to  repudiate  what  he  has  said  and
 say  that  I  never  agreed  for  two  dis-
 cussions  a  week;  that  ig  not  correct.

 SHRI  JYOTIRMOY  BOSU:  That
 Was  not  a  matter  to  be  agreeq  to  by
 the  hon  Minister.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  That  was  the  decision  of
 the  Business  Advisory  Committee.

 MR.  SPEAKER.  I¢  it  had  beex
 ugived  WW,  4  8080  see  the  proceedings.

 SHRI  K,  RAGHU  RAMAIAH:
 Barding  ali  other  motions,  Ge  pal tent  they  are  relevant  to  the  Central
 Government,  I  shall  bring  them  te  the
 hotice  of  the  Ministers  concerned,
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 SHRI  JYOTIRMOY  BOSU:  That
 part  of  the  hon.  Minister's  remark
 may  be  expunged.

 32.42  brs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  ‘1973-14

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  On
 behalf  of  Shri  K.  R.  Ganesh,  I  beg  to
 present  a  statement  showing  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (General)  for
 1973-74,

 SHRI  PILOQ  MODY  (Godhra):
 What  ig  the  justification  for  these
 Supplementary  Demands?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  No  reasons  have  to  be
 given  why  these  Supplementary  De-
 mands  are  being  brought  forward?
 These  should  be  presented  in  the  pro-
 per  way.  It  is  no  use  merely  pre-
 senting  some  document.

 MR.  SPEAKER:  She  is  only  for-
 mally  presenting  the  statement,

 SHRI  PILOO  MODY:  The  general
 ery  among  the  people  is  ‘Kindly  re-
 turn  the  Garibi  of  three  years  back
 again’.

 शी  टुक  चन्द  कंूबाय  (मुरैना)  :
 सरकार  की  नीतियों  के  कारण  देश  की  गरीबी
 उलट  गई  हूँ,  शब  देश  गरीबी  से  काली
 की  तरफ  जा  रहा  हैँ,  ये  देश  को  कंगाल
 बनाने  जा  रहे  है  ।

 32.23  hrs.

 AGRICULTURAL  REFINANCE  COR-
 PORATION  (AMENDMENT)  BILL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-

 MATI  SUSHILA  ROHATG!:  I  ४
 SUSHILA  ROHATGI):  I  beg

 SRAVANA  19,  4895  (SAKA)  Refinance  Corpn.
 (Amdt.)  Bill
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 to  move:*

 “That  the  Bill  further  to  amend
 the  Agricultural  Refinancé  Cor-
 poration  Act,  1963,  be  taken  into
 consideration”.

 I  rise  to  move  for  consideration,
 the  Bill  seeking  to  amend  the  Agri-
 cultural  Refinance  Corporation  Act,
 i963,  to  enable  the  Agricultural  Re-
 finance  Corporation  to  grant  re-
 finance  accommodation  to  the  eligi-
 ble  institutions  wuihout  insisting
 upon  landed  security  or  Government
 guarantee  so  that  the  eligible  insti-
 tutions  coming  up  with  the  schemes
 covering,  «iter  ala  agricultural
 labourers,  could  be  eligible  for  re-
 finance  from  the  Corporation.

 SHRI  PILOO  MODY  (Godhra):
 Election  fund.

 SHRIMATI  SUSHILA  ROHATGI:
 This  will  be  directed  towards  Garib:
 Hatao.

 The  proposed  amendment  will  vest
 in  the  Board  of  Corporation  neces-
 sary  discretion  to  waive,  in  suitable
 cases,  the  conditions  with  regard  to
 security  or  guarantee.

 As  the  House  is  aware,  the  Agricul-
 tural  Refinance  Corporation  was  es-
 tablished  under  the  Agricultural  Re-
 finance  Corporation  Act,  ‘1963,  to  aug-
 ment  the  resources  available  for  the
 provision  of  medium  and  long-term
 finance  for  agriculture.  The  Re-
 serve  Bank  of  India,  State  Coopera-
 five  Banks,  Central  land  development
 banks,  Scheduled  Commercial  Banks
 and  the  Life  Insurance  Corporation
 cf  India  are  the  shareholders  of  the
 corporation.

 All  the  State  Cooperative  Banks,
 Central  and  development  banks  and
 certain  scheduled  commercial  banks
 which  are  shareholders  of  the  cor-
 poration  are  eligible  for  financial
 assistance  from  the  Corporation.  The
 refinance  accommodation  under  sec-
 tion  22  (4)  of  the  Agricultural  Re-
 finance  Corporation  Act,  968  can  be
 granted  by  the  corporation  to  an  eli-
 gible  institution  only  if  the  repay-
 ment  of  principal  and  payment  of  in-

 *“Movéd  with  the  recothmendation  of  the  President.
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 terest  is  fully  and  unconditionally
 Suaranteed  by  the  Government  or  the
 eligible  institution  makes  available
 other  security  to  the  satisfaction  of
 the  board.  “Other  securities”  accept-
 able  to  the  board  could  be  a  charge
 over  the  assets  held  as  security  by
 the  eligible  institutions  to  secure  the
 repayment  of  the  loan  or  advance  by
 way  of  refinance  or  a  guarantee  of  a
 person  or  institution  other  than  gov-

 ernment  or  acknowledgment  in  an
 effective  form  by  the  eligible  institu-
 tion  that  it  is  holding  the  security  of-
 fered  by  the  borrower  as  a  trustee
 for  the  Corporation.  In  effect,  there-
 fore,  the  eligible  institutions  have
 been  securing  mortgage  of  land  and
 accommodation  is  provided  either
 against  government  guarantee  or
 landed  security.

 With  a  view  to  improving  the  eco-
 nomic  conditions  of  small/marginal
 farmers  and  agricultural  labourers—
 I  am  sure  this  will  be  of  interest  to
 the  House—46  small  farmers  deve-
 jopment  agencies  and  4l  marginal
 farmers  and  agricultural  labourers’
 agencies  have  been  established  in  the
 country.  This  programme  is  of  na-
 tional  importance.  These  agencies,
 mter  aha  have  prepared  schemes  for
 financing  dairy,  poultry,  piggery  etc.
 for  agricultural  labourers  in  collobra-
 tion  with  commercial  banks  or  co-
 operative  banks.  For  providing  fin-
 ance  to  these  categories  of  borro-
 wers,  the  commercial  and  co-opera-
 tive  banks  are  being  urged  not  to  in-
 sist  upon  landed  security  for  provid-
 ing  loans  for  productive  purposes
 The  co-operative  banks  have  been
 allowed  to  extend  loans  upto  Rs.  2,000
 on  the  strength  of  persona]  surety
 for  poultry  and  dairy  and  upto  Rs.
 १,000  for  other  subsidiary  occupations.
 Minor  irrigation  loans  upto  Rs.  3,500
 can  be  granted  on  the  hypothecation
 of  pump  sets  with  certain  other  con-
 ditions,  without  insisting  upon  mort-
 gage  of  land.  Similary  publip  sector
 banks  are  financing  small  ‘marginal
 farmers  and  agricultural  labourers
 upto  specified  amounts  undet  vari-

 ous  schemes  without  insisting  upon

 AUGUST  i0,  978  Refinance  Corpn,
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 mortgage  of  land.  The  lending  insti-
 tutions,  however,  are  not  able  to  se-
 cure  refinance  facilities  from  the
 Agricultural  Refinance  Corporation
 in  view  of  the  existing  statutory  re-
 quirement  ‘whereby  only  landed  se-
 curity  or  government  guarantee  is  a
 necessary  condition  for  refinance.

 The  Agricultural  Refinance  Cor-
 poration’s  insistence  upon  landed  se-
 curity  was  based  upon  the  legal  in-
 terpretation  that  security  of  hypothe-
 cated  cattle  or  poultry  or  a  rapidly
 depreciating  asset  like  pump  set  etc.
 with  only  token  margin  could  not  be
 said  to  be  security  acceptable  ‘to  the
 satisfaction  of  the  board’  within  the
 meaning  of  the  Act.  It  is,  therefore,
 proposed  that  the  present  mandatory
 provisions  of  section  22  (4)  of  the
 Agricultural  Refinance  Corporation
 Act  narrowing  the  scope  of  refinance
 may  be  modified  incorporating  suit-
 able  provisions  vesting  the  Agricul-
 tural  Refinance  Corporation  with  the
 necessary  discretion  and  authority  to
 waive  security  in  suitable  cases  90
 that  the  schemes  covering  agricul-
 tural  workers  inter  alia  can  also  be
 eligible  for  refinance  from  the  Agri-
 cultura]  Refinance  Corporation  with-
 out  insistence  upon  landed  security.

 2i2

 I  would  like  to  point  out  before  I
 conclude  that  if  the  needs  of  small,
 marginal  and  landless  farmers  are  to
 be  met  imcreasingly  by  the  financial
 institution.,  the  Agricultural  Refin-
 ance  Coiporation’s  refinance  will  be
 necessary  in  a  big  way  in  future.
 The  proposed  amendment  is  _  there-
 fore  desirable  in  order  to  enable  the
 Agricultural  Refinance  Corporation
 also  to  refinance  financial  institutions
 giving  loans  on  more  and  more  libe-
 ral  terms  than  previously.

 Sir,  I  move.  ।

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bil)  further  to  amend
 the  Agricultural  Refinance  Corpo-
 ration  Act,  1968,  be  taken  into
 consideration”.

 SHRI  MADHURYYA  HALDAR
 (Mathurapur):  This  Bij]  seeking  to
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 amend  the  Agricultural  Refinance
 Corporation  Act  of  I968  contains
 nothing  that  I  have  to  oppose,  but  in
 the  statement  of  objects  and  reasons
 it  has  beep  stated  that  eligible  insti-
 tutions  will  get  financial  assistance
 from  this  Corporation  without  any
 security.

 But,  what  is  the  meaning  of  eligi-
 ble  institutions?  I  think  the  Govern-
 ment,  means,  as  Mrs.  Rohatgi  has
 just  now  said,  the  establishments  or
 institutions  in  the  country  which  re-
 late  to  agricultural  farmers  and  the
 agricultura]  labourers  or  marginal
 farmers.  These  are  the  eligible  insti-
 tutions,  But  in  a  vast  country  like
 ours,  only  a  few  institutions  like  this
 cannot  sclve  the  purpose  of  the  whole
 country  where  at  least  45  million
 people  are  agricultural  labourers.

 The  second  point  is  this.  In  the
 Statement  of  Objects  and  Reasons,  it
 has  been  stated,  “...coming  up  with
 s‘hemes  covering  inter  alia  agricu
 tural  labourers...”.  It  has  not  been
 clearly  stated,  either  in  this  amend-
 ing  Bill  or  by  the  Minister,  whether
 agricultural  labourers  or  the  margi-
 na]  farmers  will  get  direct  financial
 assistance  from  this  Corporation  or
 not,  Only  the  eligible  institutons
 covered  by  the  schemes  for  agricul-
 tural  institutions  will  get  it.  We
 have  the  experience  that  institutions
 in  the  name  of  helping  the  agricu-
 rists  or  the  agricultural  labourers
 take  money  from  the  Government
 and  swallow  that  money.  At  least  in
 Bengal,  and  in  some  other  parts  of
 the  country,  it  is  our  experience.  I
 do  not  know  what  happens  in  Punjab.

 In  the  Rill,  it  is  stated,  “security,
 to  the  satisfaction  of  the  Board”.  No
 criteria  have  been  mentioned  in  this
 amending  Bill.  So,  I  hope  some  ex-
 planation  is  needed  here  to  clarify
 how  the  satisfaction  will  come;  whe-
 ther  by  taking  some  money  or  some
 such  conditions  which  will  actually
 be  beneficial  to  the  agricultural
 Jabourers  or  the  marginal  farmers.

 Siz,  in  this  country  there  are  finan-
 cial  institutions  like  the  nationalised

 895  (SAKA)  Refinance  Corpn.
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 banks  and  co-operatives  which  give
 financial  assistance  to  the  farmers.  It
 is  our  experience  that  only  the  rich
 farmers  who  can  go  to  the  blocks  or
 the  banks  with  some  money  to  bribe
 the  people  who  sanction  that  money
 can  get  those  loans.  But  the  actually
 needy  person  like  the  small  farmers
 or  the  marginal  farmers  or  the  agri-
 cultural  labourers  who  are  actually
 in  need,  who  are  in  the  grip  of  pri-
 vate  money-lenders,  cannot  get  the
 money.  Even  after  26  years  of  Inde-
 pendence,  and  seven  years  of  profes-
 sed  socialism,  the  private  moneylen-
 ders  control  the  farmers’  money  up  to
 the  extent  of  75  to  80  per  cent.  As
 a  result,  these  money-lenders  grab
 the  entire  result  of  the  toil  of  the
 agricultural  labourers,  the  small  far-
 mers  and  the  marginal  farmers.
 There  is  no  such  scheme  in  _  this
 amending  Bill,  at  least  not  aimed  at,
 to  help  the  marginal  or  the  small
 farmers  by  which  we  can  say  that
 they  can  assure  some  foodgrains  to
 the  Government,  because,  if  they  get
 money,  they  will  not  go  to  the  money-
 lenders  and  the  money-lenders  88  a
 result  cannot  grab  their  entire  toil.
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 The  Government  can  procure  at  a
 reasonable  price  with  or  without
 some  sort  of  incentive  from  these
 marginal  farmers  who  are  destress-
 sellers  of  their  produce.

 The  functioning  of  Agricultural  Re-
 finance  Corporation  is  a  matter  of
 Criticasm.  The  Agricultural  Refin-
 ance  Corporation  has  sanctioned
 schemes  for  different  States.  From
 the  report  of  the  board  of  directors
 for  1970-71  and  1971-72,  at  seems  the
 ARC  has  a  regional  outlook.  In  page
 7  of  the  report  for  ‘1970-71,  we  know
 that  the  assistance  to  Andhra  Prodcth
 was  Rs.  4.0  crores,  Gujarat,  Rs.
 407  crores,  Haryana,  Rs.  4.34
 crores,  Mysore,  Rs.  13.14  crores,  Pun-
 jab,  Rs.  6.90  crores,  Tamil  Nadu,
 Rs,  522  ciores,  U.P.,  Rs.  27.84  crores
 but  West  Bengal  got  only  030  crores,
 Assam  got  only  Rs.  038  crores  and
 Orissa  cot  only  Rs.  080  crores.  Mr.
 P,  Gangadeb  should  have  been  pre-
 sent  here  now  to  note  these  things
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 For  the  next  year  also  it  is  the  same

 sony.
 UP  .  got  Rs.  10.34  crores,

 ¥
 shtra

 st
 Rs,  8.7l  crores,

 aryana  got  §46  crores,  But
 Assam  got  Rs,  4  lakhs  and  West  Ben-
 gal  got  only  Rs,  8  lakhs.  Orissa
 got  nothing.  There  is  a  table  show-
 ing  the  position  upto  30  June,  1972,
 The  same  theme  will  be  found  here
 also.  Very  small  amounts  negligible
 amounts  had  been  sanctioned  for  the
 Eastern  States.  I  want  to  know  the
 amount  sanctioned  in  1972-73,

 The  Corporation  earned  profits  at
 the  cost  of  the  farmers  and  therefore
 it  35  profit  motivated.  In  ‘1971-72  it
 earned  a  profit  of  Rs,  40—45  lakhs
 and  in  the  previous  year  the  profit
 was  Rs.  28.il  Jakhs.  This  profit  mo-
 tive  does  not  help  the  agriculturisty
 or  small  farmers.

 On  page  6  of  this  report,  some
 fisheries  schemes  had  been  sanctioned
 in  Maharashtra,  Pondicherry  and
 West  Bengal  and  94  mechanised
 boats  were  to  be  purchased  for  fi-
 shermen.  How  many  will  be  given
 to  West  Bengal?  One  or  two?  What
 ig  the  actual  position?  The  Minister
 should  say.

 t  would  like  to  know  from  the  hon.
 Minister  the  amount  sanctioned  for
 the  eastern  States  and  other  States
 separately  for  the  year  1972-73.  I
 want  the  Government  to  take  some
 special  interest  at  least  in  the  fisheries
 of  the  eastern  States.

 श्री  दरबारा  सिह  (होशियारपुर)  :

 अध्यक्ष  महोदय,  फाइनेंस  मिनिस्टर  ने  एग्री-

 कल्चर  रिफाइनेन्स  कारपोरेशन  (प्र मेड मेट)
 बिल  ला  कर  उन  लाकरों  की  बहुत  बड़ी  सर्विस

 की  है  जो  अभी  तक  इग्नोर  किये  जा

 रहेगे।  यह  बिल  i963  में  बनाया।

 उस  के  जो  मोटे-मोटे  उसूल  ये  वह  यह  थे  धि

 मीडियम  और  लांग  टर्म  क्रेडिट  न  सिर्फ  प्री-

 कायर  के  लिए  बल्कि  जो  ऐलाईड  चीजे  हैं  एक
 साथ  प्रकट  चीजे  हैं  जैसे  ऐनिमल  हस्वैन्डी,  डेयरी

 कामिल  और  गोल्डी  फालिंग  वगैरह  उन  को  भी

 लैंड  मॉर्टगेज  बैस  या  इस  तरह  के  दूसरे  इन्स टी-

 चुतन पौवा  दें  -  इस  के  लिये  लैड  मार्टग्रेज
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 बकस को, काफी हशिकाए काफी  खाका।  दीगरे  गये  घौर  स्टेट
 सरकारों को  भौर  रिज बेक बेक  बाज  इंडिया  से  कह
 दिया  गया  कि  बने  की  शामिल  कर  लिया  जाए।

 मैं  श्राप  की  नोटिस  में  लाना  चाहता
 कि  आज  क्या  पिता  हैं  |  जो  मॉर्टगेज  मैक  हैं
 या  दूसरे  इंस्टीट्यूशन  है  वह  इतने  रिजीम-
 तरीके  से  काम  लेते  हैं  कि  कर्जा  लेने  बाला
 प्रां दमी  थक  जाता  हैं  ौर  कहता  है  कि  छोडो
 इस  करें  को  किसी  कौर  के  पास  चले  जाओ,
 इतनी  फार्मेलिट्रीज  है,  इतनी  प्रोसेसिंग
 है  जिहल  का  ठिकाना  वही  है।  मैं  मानता  हूं
 कि  बाप  को  कर्जा  किसी  जमीन  के  ऑवस्म्ट

 ही  देना  है  श्राप  कहते  है  कि  जमात  की  सारी
 शीशे  नम्बर  खाता  वगैरह  लें  आग  लाने  के
 भाई  ही  सांप  की  पता  चलता  है  कि  जमीन  किस
 किस्म  की  हूं,  इस  में  सब  कुठ  शाप्तित  होना
 है  ।  फिर  श्राप  कहते  है  कि  इन्स्पेक्टर  जायेगा,
 बह  देखेगा  कि  आया  वह  इस  काबिल  है  कि
 उस  के  उपर  कर्जा  दिया  जाये  |  वह  उतनी'

 ही  कीमत  की  है  जितना  कर्जा  लेता  है  या
 उस  से  चार  पाच  गति  कसम  की  है।  में  कहता
 चाहता  हूं  कि  इस  सारे  सिस्टम  को  ओवर हाल'
 करने  की  जरुरत  है।

 बह  जो  रिफाइनेन्स  कार्यो  रोशन  (भमेडमेट)
 बिल  लाया  गया  हैं  उस  मे  जो  एडीशन  किया
 गया  है  उस  मेले वर  को  भी  रकबा  गया  है।  मै  प्राय
 को  मुबारकबाद  देता  हूं  कि  श्राप  ने  इस  बारे  में
 सोचा  है  कि  जो  देश  भर  में  प्रोडक्शन  हो  रहा
 हू  उस  को  स्पीड  परप  किया  जाये  ।  उन  को
 स्पीड  भ्रम  करने  के  लिये  निहायत  जरूरी  है  1८.
 जिन  वर्गों  को  शप  ने  अब  तक  मजबूत  तहीं
 किया  वह  काम  कर  पाये  और  ज्यादा  पैदावार
 कर  सके।  उन  को  बाप  कर्जा  देने  जार  हें  है
 इस  बात  के  लिये  कि  वह  ऐसा  ने  करके
 प्रोडक्शन  में  रुकावट  ते  बनें।  लेबर  है  उत
 के  साथ-साथ  टेनेन्द्रस  भी  है  रेनेंटन्‍्स  का  सवाल

 कोई  छोटो  नही  है  t  मैंने  कई  दफे  इस  हाउस
 में  इस  सवाल  को  उठाया  हैं  कि  श्राप  को

 टेनेन्ट्स  के  लिये  यह  चीज  तसलीम
 करनी  होगी  कि  जो  उस  की  खडी  फसल  है
 उस  के  रेपिस्ट  उस  को  बंजी  मिले  ताकि  फल
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 aa  के  शद  वह  कर्जा  शझा  कर  पाये।
 प्री  तक  बाप  रिफाइनेन्स  कारपारेशन  में

 इस  सिस्टम  को  नहीं  ला  पाये  हैं।  यह  इस
 लिये  निहायत  जरूरी  है  कि  जो  टेनेन्ट्स  हैं
 बह  अपनी  फसल  के  मालिक  नहीं  रह  जाते
 क्योंकि  उन  के  जो  सारे  इन-पैट्स  हैं  वह
 उन्होंने  किसी  शौर  से  उधार  लेकर  लगाये  है|
 तरह  एक  लूप होल  है  जिस  को  बन्द  करना

 निहायत  जरूरी  है  t

 आप  ने  देश  भर  मे  स्माल  फार्म  बौर
 मालिनी  फा्मेस  की  एजेसिया  बनाई  है
 wr  एजंसियों  के  बारे  मे  आप  कभी  अचानक
 जाकर  देखिये  कि  उन  को  प्रोग्रेस  क्या  है  ।

 उन्होने  कहा  हैँ  कि  श्राप  को  कोआपरेटिव  सो-
 सायटिया  बनानी  होगी,  वैसे  हम  कर्ज  नही
 देंगे  ।

 Cooperative  society  does  not  mean

 SRAVANA  19,  898  (SAKA)  Refinance  Corpn.  28
 (Amds.)  Bili

 वार  नहीं  होती  भ्र ौर  जो  पानी  दिया  जायेगा

 वह  इधर-उधर  चला  जायेगा  ।  लेवे लिंग  के
 बगैर  फसल  नही  होती  ।  बाप  ने  कहां  है  कि
 खेती  के  लिये  पम्पिंग  सेट  और  इरिगेशन

 बन्ध  होने  चाहिये  ।  इन  सारी  थरींजों  के  लिये
 शाप  को  पैसा  देना  होगा  जो  काश्त  से  मुताल्लिक़ा
 है  ।  इस  मे  पिंक  ऐंड  चीज़  नहीं  होना  चाहिये
 कि  एक  को  ले  लिया  जाये  दूसरे  को  छोड़
 दिया जाये  शाप  कह  सकते  हैं  कि  लेबलिंग
 के  लिये  नही  देना  है,  यह  मामूली  बात  है!
 यह  मामूली  बात  नही  है  ।  कन्वेंशन  के  लिये
 जरूरी  है  कि  पानी  को  एक  जगह  पर  इकट्ठा
 किया  जाये  ।  अगर  लेबलिंग  नही  आवोगी  तो
 पानी  ठहरेगा  नही,  अगर  पानी  नही  ठहरेगा
 तो  फसल  कैसे  होगी  ?  कुछ  आप  की  सैला-
 नड़  एरियाज  हैं,  वहा  पर  श्राप  को  सोचना

 होगा  कि  ट्यूब  बेल  लगाये  जायें,  पम्पिंग  सेट
 लगाये  जायें  .  अगर  इस  के  लिये  कर्जा  नहीं
 दिया  जायेगा  तो  नतीजा  यह  होगा  कि  वह
 हिस्सा  वहा  का  वही  पडा  रहेगा  |  इस  तरह

 any  compulsion.  If  there  is  any  com-
 pulsion,  then  it  means  it  i8  not  a  co-
 operative  society.

 श्राप  को  इस  के  लिये  देश  मे  एक  ठीक  वायु-
 मिल  पैदा  करना  चाहिये  1  अगर  आप  को
 कौगझ्रापरेटिव  सोसायटीज  को  ही  पैसा  देना
 है  तब  मैं  मानता  हूं  कि यह  बिल  ठीक  होंगा,
 लेकिन  अगर  श्राप  से  इडिविजुअल्स  को  कर्जा
 लेना  है  तो  प्रोसेसिंग  इस  ढंग  से  की
 जाती  है  जैसे  थानेदार  के  सामने  कोई  मुलजिम
 पेश  हुआ  हो  ।  यह  कोई  रिस् पेक् टेबल  तरीका

 नही  है,  इस  को  देखने  की  जरूरत  है  ।  मैं  कहना
 चाहता  ह  कि  जो  फार्मेलिटीज  है  उन  से
 सब  को  सैटिस्फैक्शन  होना  चाहिये  कि  उन
 का  काम  आदर  के  साथ  किया  जायेगा  |

 इस  के  साथ-सात  श्राप  इस  बात  को  भी
 इस  में  इन्क्लूड  कीजिये  कि  बहुत  सी  जमीनें
 ऐसी  है  जो  वैसे ही  पडी  हुई  है,  जो  कसोलिडेशन
 साफ  होर्डिग्स  के  बाद  कभी  तक  हल  के
 नीचे  नही  पाई  है,  उन  को  भी  शामिल  किया
 जायेगा  ।  कभी  उन्हें  शामिल  नहीं  किया  गया

 है।  उन  की  लेबलिंग  करने  की  जरूरत  है।
 लेबेलिय  के  लिये  शायद  बाप  कर्जा  न  दें,
 लेकिन  ेबेलिंग  हुए  बगर  खेत  से  पैदा

 से  जो  भी  एग्रीकल्चर  से  मुताल्लिक
 चीजें  है  उन  की  तरफ  श्राप  को  तवज्जह  देती

 होगी,  वर्ना  वह  काम  रह  जायेगा  |

 आप  ने  जो  स्टेप  लिया  हूं  वह  बहुत  बरच्छा

 हैँ  क्योकि  कोई  पूछता  नहीं  था मालिनी  कौर
 स्माल  आमेर  को  ।  झगर  वह  कर्जा  लेना

 चाहें  तो  मनी-लेंडल  से  ले  जा  कर  ।  सूद  भी  जो
 बाप  लेते  है  वह  बहुत  काफी  हू,  बहू  कम

 नही  हैं  ।  ड्राप  इंडस्ट्री  के लिये  ज्यादा  काम
 करते  है,  लेकिन  इस  के  लिये  ज्यादा  नही  करते  ।

 मुझे  पता  नही  ऐसा  क्यो  है।  इस  मे  जो  फर्क  झा
 गया  हूँ  उस  को  किसी  जगह  तो  मिटाना  ही
 पड़ेगा  ।  बिना इस  के  आप  सोच  नहीं  सकते
 कि  बाप  का  प्रोडक्शन  तेज  हो  ।  आज  जो

 फूड  प्रेम  क्राइसिस  है  उस  को  ठीक  करने
 के  लिये  जो  कर्जे  दिये  जाते  है वह  9-I0
 फीसदी  तक  सूद  पर  दिये  जाते  है  जब  क्रि

 इंडस्ट्री  बालो  क्रो  कर्जा  3-4  फीसदी  सूद  पर
 दिया  जाता  है  t  यह  जो  फर्क  है  इस  को  मि-
 टाना  पड़ेगा,  तब  कही  हम  अपने  पांव  पर
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 त्री  दरबारा  सिंह

 खड़े  हो  सकेंगे  ।  यह  भी  एक  निहायत  जरूरी
 बात  हूँ  जिस  को  बाप  को  नजरअंदाज  नही
 करना  चाहिये  कि  अगर  मालिनी  कौर
 स्नान  फार्म  को  00-—-50  रु०
 हेनेन्ट  या  लेबरर  को  अपनी  पैदावार  मे  से
 देना  होगा  तो  जो  मदद  आप  इन  लोगों
 को  देना  चाहते  है  वह  उन  को  नही  मिलेगी  t
 यह  कहा  जाता  है  कि  लेबर  को  अपनी  कोप-
 नेटिव  सोसायटी  बनानी  चाहिये।  मैं  मानता  हू
 कि  बनानी  चाहिये,  लेकिन  कर्जा  जो  दिया  जाय
 बहू  ने  सिर्फ  रिफाइनेस  कारपोरेशन  दे
 बल्कि  जो  कोआपरेटिव  सोसायाटिया  है  उन
 का  ऐग्रीकल्चरल  रिफाइनेन्स  कॉरपोरेशन  से
 कोपझ्ार्डिनेशन  होता  चाहिये  ताकि  जो  चार  या
 पाच  गुना  रुपया  देते  है  उस  को  जा  कर  देखने
 का  अवसर  रहे  कि  काम  ठीक  से  हो  रहा  है  भौर
 जो  मशीनरी  चाहिये,  औजार  चाहिये,
 लेब वे लिंग  के  लिये,  बोने  के  लिये  कौर  इन-पैट्स
 के  लिये  जो  पैसा  चाहिये  वह  उन  को  दस्तेयाव
 हो  सके  ।

 राज  मैं  हस  बात  को  मानता  हू  कि  चाहे
 कोई  भी  सेक्टर  हो,  वहा  ज्यादा  से  ज्यादा

 प्रो  एक्शन  करने  की  जरूरत  है।  मै  यह  भी
 मानता  हूं  कि  इक्विटेबल  डिस्ट्रीब्यूशन  के  नगर
 कोई  चीज  चलती  नही,  लेकिन  इक्विटेबल

 डिस्ट्रीब्यूशन  किस  चीज  का  हो?  जब  पैदावार

 पूरी  नहीं  हे  तो  डिस्ट्रीब्यूशन  किस  तौर  पर  कर
 दे  ?  किसी  नज्म  मे  हमको  नही  पड़ना  चाहिये।
 देश  भर  मे  ज्यादा  से  ज्यादा  प्रोडक्शन  करनी
 चाहिये।  जितनी  सहूलियने  किसी  भी  लेबल
 पर  चाहिये  वें  दी  जान।  चाहिये,  जहा  तक  हो
 सके,  उपलब्ध  की  जानी  चाहिये।  यह  बिल

 ठीक है  भ्रम  तक  श्राप  वीसी  किसी  को
 देते  है।  लेती  अरब  तो  नीचे  आप  गए  है,
 उन  लोगो  तक  गए  है  जो  एक्चुअल  फार्मर  हैं  ।
 श्राप  ती  जानते  ही  है  वि  सारे  हिन्दुस्तान  भे

 ब्दीट  टेक  झावर  के  बाद  सब  से  पहले  कौन
 मारपीट  में  गया  हिट  देने?  वही  गया  जो  स्माल
 फॉर्मर  था,  जो  माजिनल  फार्मेट  था,  जो  लेबरर

 AUGUST  40  ३28
 (Atudt.)  श्र  saad

 था।  उत  के  पास  जो  भ्र नाज  था  वह  उसको

 पहले  पहल  मार्केट  में  लाया  ।  बहुत  सा
 अनाज  दूसरों  के  पास  हो  गया।  लेकिन
 जो  लेबरर  हूँ,  जो  मारजिन  फार्मर  है  उसने
 सब  से  पहले  सरकार  को  दिया  मैं  नुक्ताचीनी
 नहीं  करना  चाहता  लेकिन  कुछ  सरकार  ने

 कहा  कि  हम  स्कूटर  वैसे,  फला  चीज़  देगे  v
 मैं  बाप  को  बतलाता  चाहता  हू  कि  मालिनी
 फार्मर  तीन  सौ  क्विंटल  पैदा  नही  कर  सकता

 है।  उसके  लिए  जमीन  चाहिये।  उसके
 पास  कितनी  जमीन  होती  है,  यही  दो,  चार
 पाच  एकड  |  भ्रम  वह  तीन  हजार  का
 स्कूटर  ले  या  प्रिया  कर्जा  उतारे  शौर  दूसरी
 ज़ि  दगी  की  ज़रूरियात  हैं,  उन  को  हासिल
 करने  की  कोशिश  करे  ।  इन  बातों  को  छोड़
 कर  हमे  चाहिए  कि  हम  उनको  प्रोत्साहन  दे,
 उनकी  हौसला  अफजाई  करे  |

 फाइनेंस  मिनिस्ट्री  जो  बिल  लाई  है,
 बहुत  बरच्छा  लाई  है।  सबसे  नीचे  के  जो
 लोग  हैं  उन  को  भी  धाप  इस  तरह  से  पैसा  दे
 ताकि  एग्रीकल्चरल  प्रोडक्शन  बढ़  सके  t

 हमारे  दोस्त  जो  पहले  बोले  है  उन्होने  रिजनल
 इम्बैलेसिस  की  चर्चा  की  है  मीर  कहा  हैं  कि
 ये  नही  होने  चाहिये  ।  मै  भी  चाहता  हू  कि
 बाप  इस  लग  से  तकसीम  करे  कि  ज्यादा  से
 ज्यादा  देश  मे  जहा  पर  उसकी  जरूरत  हो,
 वहा  उसकी  जरूरत  को  पूरा  किया  जाये  t
 लेकिन  ऐसा  नही  होना  चाहिये  कि  श्राप  किसी
 चीज़  को  बैरन  रखे  और  वहा  डिव्रेलेपमेट  न

 हो।  जहा  इसका  इस्तेमाल  हो  सकता  है  आप
 कर  आर  ज्यादा  कजा  जा  मालिनी  फॉर्मर  है,
 जो  स्माल  फॉर्मर  है  उसको  मिले  ।  लेकिन
 अगर  कोई  सरकार  इस्तेमाल  इस  पैसे  का

 नही  करती  हैँ,  फार्मेट  उसका  इस्तेमाल  नहीं
 करता  है  तो  यह  कसूर  इस  सरकार  का  नहीं
 है  कौर  न  ही  कारपोरेशन  का  है  कौर  न  ही
 बैंक  का  है।  पागल  में  जो  कर्जा  लेने  वाले
 जो  है  वे  खुद  भ्र पनी  एसोसिएशन  बना  कर  जा
 कर  ले  ।  यह  उन  पर  भी  निर्भर  करता
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 है।  यह  नही  है  कि  सरकार  किसी  के  घर  जाये
 और  जिन  को  कर्जा  लेता  है  उसको  कर्जा
 दे।  हां  यह  बात  जहूर  है  कि  पुरे  तौर  पर
 सरकार  को  इसका  प्रापेगंडा  करना  होगा  ।
 इस  में  कोई  दो  रायें  मही  हो  सकती  हैं।  सरकार

 यहां  से  डायरेक्शन  कारपोरेशन  को  भी

 दे  सकती  हे  और  सरकारो  को  भी  दे  सकती
 हैं  कि  ऐसे  मार्जित  फॉर्मर  या  लेबर  जो
 विपिन  लिमिटेड  सोसाइटी  बनाना  चाहते
 हैं  वे  सोसाइटी  बना  कर  शौर  जो  इसी-

 विजुअल  तौर  पर  लेता  चाहते  है  उनके  वास्ते

 इंडिविजुअल  तौर  पर  कर्जों  का  बन्दोबस्त
 किया  जाये  ।  इस  पीरियड  मे  थे  कर्जा  ले
 सकें,  यह  सहूलियत  उनको  होनी  चाहिये  ।

 जनाब  स्पीकर  साहब  श्राप  तो  जानते
 कि  हमारे  यहा  पजाब  में  बैक  ब्लाक  हूँ  क्वार्टर
 तक  चले  गए  है,  देहातों  तक  मे  चले  गए  है  ।
 जिन  बैकों  को  इस  शेयर  में  लिया  गया  हूँ
 या  पहले  लिये  गये  थे  वे  चले  गए  हैं।  स्माल
 फार्मर,  मारजिन  फायर  को  वही  से  कर्जा  मिले,
 ऐसा  प्रबन्ध  आप  को  करना  चाहिये  ।  ऐसा
 नही  होना  चाहिये  कि  वह  बेचारा  मारा
 मारा  फिरे,  दूर  दूर  तक  उसको  भागना  पढें
 और  जो  कुछ  उसके  पास  हो,  उस  को  भी  वह
 खर्च  कर  बैठ  और  आगे  न  मिलें  7  उसको
 नजदीक  से  मिले  इस  दृष्टि  से  इसको  फरदर

 एक्स टैड  करने  की  जरूरत  है  ।

 यह  बहुत  बरच्छा  कानून  हूँ  ।  मैं  इसको
 तारीफ  करता  हू  ।  बहुत  ही  कम  ऐसे  तारोफ
 कें  मौके  कराते  है  -  जिन  को  शाप  फायदा

 पहुचाना  चाहते  है  उनको  पूरे  तौर  पर  इसकी

 सहूलियत  हो  सके,  उनको  बाराम  कौर  बाइज्जत
 तरीकें  से  कर्जे  मिल  रोके,  तो  यह  बहुत  भ्रच्छी
 बात  होगी  ।  राज  जैसे  होता  है  कि  सरपंच
 को  पुलिस  वाले  अपने  थाने  में  बड़े  नहीं  होने
 देते  और  अपने  टाउट  को  ज्यादा  पसंद  करते

 हैं,  ऐसा  इन  कर्जा  लेने  वालों  के  साथ  नहीं
 होता  चाहिये  -  ऐसा  सोच  कर  इनको  कर्जा
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 नही  दिया  जाना  चाहिये  t  (कोई  अति  जेब
 से  या  गिरह  मे  दे  रहा  है  1

 दन  शब्दों  के  साथ  मै  स  बिल  की  ताईद
 करता  हूं।

 *SHRI  M.  S.  SIVASWAMY  (Tiru- chendur):  Hon.  Mr.  Speaker,  Sy,  on
 behalf  of  my  party,  the  Dravida
 Munnetra  Kazhagam,  I  rise  to  express my  views  on  the  Agricultural  Refin-
 ance  Corporation  (Amendment)  Bill

 Sir,  when  the  small  farmers  living in  the  villages  try  to  avail  of  the
 financial  assistance  being  offered  by
 the  Cooperative  Banks  and  such
 other  credit  institutions  of  the  Gov-
 ernment,  they  are  first  to  produce
 adequate  and  proper  security  before
 they  are  sanctioned  any  financial
 assistance.  The  small  farmers  are
 faced  with  innumerable  difficulties  in
 getting  such  securities.  It  normally
 takes  more  than  a  year  to  obtain  the
 prescribed  security  demanded  by
 these  credit  institutions  from  the
 concerned  Revenue  Department.  If
 a  small  farmer  wants  to  get  finan-
 cial  assistance  of  Rs.  1,000,  you  will
 be  surprised  to  hear  that  he  has  to
 spend  sometimes  even  half  of  this
 amount  in  obtaining  the  security.  So
 far,  this  financial  institution  has  been
 giving  refinance  assistance  only  on
 the  basis  of  proper  securities.  This
 amending  Bill  seeks  to  empower  the
 Agricultural  Refinance  Corporation
 with  the  necessary  authority  for
 sanctioning  refinance  assistance  with-
 out  such  securities  in  the  case  of
 schemes  drawn  up  for  the  welfare  of
 agricultural  labour.  On  behalf  of
 my  party,  the  D.MLK.,  I  extend  my
 whole-hearted  support  to  this  Bull
 because  for  the  first  time  since  setting
 up  this  institution  the  woes  of  agri-
 cultural  labour  have  been  taken  into
 consideration  in  regard  to  sanctioning
 refinance  assistance  without  demand-
 ing  securities.

 During  the  Fourth  Plan  period,  as
 on  3-2-i972  the  Agricultural  Refin-
 ance  Corporation  had  sanctioned  788
 schemes  of  agricultural  development

 *The  Original  speech  was  delivered  in  Tamil.
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 involving  a  total  financial  outlay  of
 Rs.  465i  crores.  During  the  Fourth
 Plan  period  the  Corporation  is  expec- ted  to

 aes
 refinance  facilities  to

 cooperative  development  banks
 to  the  tune  af  Bar  800  crores.  The

 forrgre
 tion  made  a  commitment  of

 Rs.  $8l  crores  in  regarding  to  such
 -assigtgnce.  But,  regrettably  the
 drawals  from  the  Corporation  is
 only  Rs.  34.69  crores,  representing
 about  34.4  per  cent.  The  remaining
 256.3I  crores,  i.c.,  about  66  per  cent
 of  the  commitment  of  this  institution,
 have  not  been  drawn  at  all.  Sir,  I
 give  these  figures  from  para  39  of  the
 1972-73  Annual  Report  of  the  Depart-
 ment  of  Cooperation,  Ministry  of
 Agriculture.  I  would  like  to  know
 the  reasons  from  the  hon.  Deputy
 Minister  for  non-utilisation  of  such
 a  huge  amount  meant  for  assisting
 agricultural]  development  throughout

 the  country.

 The  State  Governments  in  our
 ‘country,  particularly  the  Government
 of  Tamil  Nadu  under  the  able  leader-
 ship  of  Dr.  Kalaignar  Karunanidhi,
 have  drawn  up  many  worthwhile
 schemes  for  agricultura]  development
 and  also  for  the  welfare  of  agricul-
 tural  labour.  When  they  knock  at
 the  doors  of  the  Central  Government
 for  financial  assistance  in  regard  to
 such  schemes,  they  are  offered  such
 meagre  assistance  which  reminds  me
 of  the  saying  that  a  hungry  elephant
 is  being  offered  sugar  candy.  In
 Tamil  Nadu  .5  lakhs  of  agricultural
 tenants  have  been  given  occu-
 pancy  rights.  Many  lakhs  of  pattas
 have  been  given  by  the  D.MK.  Gov-
 ernment,  During  1973-74  a  sum  of
 Ris.  35.72  crores  have  been  allo  ated
 in  Tamil  Nadu  Government’s  Budget
 for  agricultural  development  and  for
 agricultural  abour  welfare  schemes.

 To  go  into  the  question  of  minimum
 -wages  to  agricultural  labour  a  high-
 power  Committee  has  been  constitut-
 ed  in  Tamil  Nadu.  When  such  State
 Governments  which  want  to  be  in  the
 fordfront  of  agricultural  development

 week  the  financial  assistance  of  this
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 Corperation  the  Copporet  should
 extend  libers]  assistance  ‘te  theme

 As
 Fare

 know,  Sir,  there  pre  46
 Smail  erg  Development  Agencies
 covering  28  jakhs  of  small  farmers.
 There  are  also  4  Marginal  Farmers
 dnd  Agricultural  Labour  Develop-
 ment  Agéncies  covering  8.20  lakhs  of
 marginal  farmers  and  agricultural
 labour.  I  am  amazed  to  find  that
 only  a  sum  of  Rs.  2.5  crores  has  been
 given  to  these  agencies  by  this  Cor-
 poration.  On  an  average  a  sum  of
 Rs.  55  has  been  given  by  the  Corpora-
 tion  either  to  a  smal]  farmer  or  an
 agricultural  labour.  Rs.  2.5  crores  for
 3.20  lakhs  of  small  farmers!  At
 the  same  time,  a  sum  of  Rs,  256.32
 crores  has  not  been  utilised  by  the
 Agricultural  Refinance  Corporation.
 When  there  is  such  acute  shortage  of
 food  articles  throughout  the  country,
 when  many  fair-price  shops  have
 been  raided  by  the  hungry  and  starv-
 ing  people,  when  the  super-bazars
 have  been  raided  by  the  needy  peo-
 ple,  such  a  huge  amount  of  Rs.  256.3]
 crores  has  not  been  utilised.  It  is
 really  shameful  on  the  part  of  the
 Corporation  to  have  allowed  such  a
 thing  to  happen.  I  would  like  to
 know  from  the  hon,  Minister  the  rea-
 song  for  this  unfortunate  lapse.

 In  our  country,  there  are  25  dis-
 tricts  which  have  very  scant  rai  fall
 and  poor  irrigation  facilities,  in  which
 2.5  crores  of  agricultural  labour  live.
 I  would  hke  to  know  what  kind  of
 Financial  assistance  has  been  given
 to  these  areas  by  the  Corporation.  In
 my  constituency  Tiruchendur,  the  two
 taluks  of  Tiruchendur  and  Nanguneri
 get  rain  for  two  days  once  in  three
 years.  They  are  so  backward  on  ac-
 count  of  getting  rain  for  two  days  in
 three  years.  I  want  to  know  whether
 there  are  any  schemes  of  financial
 assistarice  evolved  by  this  Corporation
 for  assisting  such  backward  areas.  If
 there  are  no  such  schemes,  I  would
 like  the  hon.  Minister  of  Finance  to
 pay  attention  to  the  financial  needs
 of  such  dry  and  backward  areas  like
 Tiruchendur  and  Nanguneri  and  draw
 up  schemes  for  immediate  tmplémén-
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 “Sondiude,  I  would  like  to
 Point  out  Corporation  has
 a  cell  in  the  eastern  States  of  Assam,

 est  Bengal  ard  Orissa  but  there  is
 0०  such  cell  in  the  Southern  States

 of  Kerala,  Tamil  Nadu,  Mysore  and
 Andhra  Pradesh  which  are  called  the
 granary  of  the  country.  I  would  re-
 quest  the  hon.  Minister  to  look  into
 thig  and  do  the  needful  in  the  matter.

 With  these  words,  I  conclude,

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.
 The  Lok  Sabha  re-assembled  at  Three
 Minutes  Past  Fourteen  of  the  Clock.

 {Mr.  Deputy  Speaxkar  in  the  Ciair]
 AGRICULTURAL  REFINANCE  COR-
 PORATION  (AMENDMENT)  BILL

 Contd.

 MR.  DEPUTY-SPEAKER:  We  shall
 now  resume  discussion  on  the  Agri-
 cultural  Refinance  Corporation
 (Amendment)  Bill.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Since  item  No.  l  may  not
 come  up,  therefore,  with  your  permis
 sion,  I  would  like  to  raise  one  small
 point  but  which  is  very  important.

 As  you  are  aware,  the  Commerce
 Minister  had  given  an  assurance  in
 the  House  that  he  was  bringing  down
 cloth  prices  to  the  level  of  November,
 972  plug  even  ten  per  cent.  Unfor-
 tunately,  the  public  sector  undertak-
 ing,  namely  the  National  Textile
 Corporation  had  decided  to  increase
 the  price  by  about  30  to  35  per  cent.
 This  is  clearly  flouting  the  Govern-
 ment  order;  it  encourages  the  private
 sector  to  loot  the  common  man  by
 increasing  the  cloth  prices.  The
 chairman  of  the  National  Textile  Cor-
 poration  has  said  that  he  is  not  going
 to  obey  Government.  I  feel  that  the
 Mirtister  or  the  Ministry  hag  not  taken
 caté.  aitd  I  have  reason  to  believe
 that  they  are  behaving  irresponsibly.
 So,  I  would  request  the  Government
 td  make  a  statement’  thereon.

 MR.  DEPUTY-SPEAKER
 Shri  Dinesh  Chandra  Goswami
 444  L8S—3,
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 Now,
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 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  Rarely  does

 a  Bill  come  before  the  House  which
 I  think  even  the  Opposition  also
 cannot,  afford  to  oppose,  This  is
 one  such  Bull.  Its  object  is  indeed
 laudible.  The  Agricultural  Refin-
 ance  Corporation  was  established
 with  the  purpose  of  helping  in  the
 improvement  of  the  economic  condi-
 tions  of  small/marginal  farmers
 and  also  agricultural  labourers  and
 to  provide  a  remedy  for  the  in-
 adequency  of  institutiona]  finance  for
 investment  in  agriculture.  After
 all,  nobody  can  dispute  that  the
 small  or  marginal  farmers  or  agri-
 culturists  m  this  country  constitute
 the  bulk  of  its  population.  In  fact,
 they  are  the  backbone  of  our  count-
 ry.  Unfortunately,  they  are  not
 properly  organised.  Therefore,
 there  should  be  some  institution  to
 help  them  in  getting  financial  acco-
 mmodation  and  technical  know-how.
 Obviously,  without  that  we  cannot
 expect  the  economic  condition  of  this
 country  to  be  improved.

 One  of  the  constraints  in  the  Agri-
 cultural  Refinance  Corporation  Act
 was  contained  in  s,  22(4)  whereby
 small  and  marginal  farmers  or  co-
 operatives  could  not  be  granted  as-
 sistance  without  sufficient  security,
 because  the  opinion  of  the  law  de-
 partment  as  well  as  that  of  the  law
 specialists  of  the  RBI  was  that  secu-
 rity  must  be  offered  by  way  of  land
 or  government  guarantee.  Obviously,
 it  is  not  possible,  in  many  cases,  for
 the  poor  farmers/agriculturists  to
 provide  security  by  way  of  land  or
 government  guarantee.  To  a  great
 extent,  therefore,  the  purpose  of  the
 original  Act  was  frustrated.  The  am-
 endment  seems  to  give  discretion  to
 the  board  to  do  away  with  this  restri-
 ction  in  such  cases  where  it  fcels  that
 assistance  could  be  granted  without
 security.  They  are  empowered  to
 do  that  and  I  fee]  all  sections  of  the
 House  will  definitely  welcome  it.

 But  at  this  stage,  we  must  also  say
 that  a  mere  amendment  of  this  pro-
 vision  will  not  achieve  the  object  of
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 the  Act  unless  the  persons  who  are
 concerned  or  who  are  responsible  for
 implementing  the  Act  change  their
 attitude.  We  have  seen  in  many  cas-
 es  that  when  applications  are  made,
 there  are  officers  who  do  not  study them  with  the  positive  aspect  of
 granting  loan  in  mind  but  who  look
 at  it  with  a  view  to  point  out  flaws
 for  rejecting  the  applications.  Unless
 this  attitude  is  changed,  merely  be-
 cause  you  confer  a  certaim  power  on
 the  board,  the  benefit  to  the  small/
 marginal  farmers  envisaged  will  not
 be  forthcoming.  I  think  a  change  of
 approach  and  attitude  is  absolutely
 necessary  in  this  country  today  and
 those  who  are  responsible  for  grant-
 ing  loang  must  start  with  this  assum-
 ption  that  our  object  3s  to  give  loans,
 not  to  deny  it  to  the  applicant  on  the
 ground  that  there  is  this  lacuna  or
 that  flaw.  Therefore,  if  the  hon.
 Minister  who  is  piloting  the  Bull  real-
 ly  wants  the  object  of  the  Act  to  be
 fulfilled,  she  shall  have  to  see  that  a
 change  in  the  approach  and  attitude
 takes  place  in  the  admunistrative
 machinery.

 I  go  on  to  another  aspect.  I  feel
 this  mere  amendment  will  not  serve
 the  purpose  unless  the  authorities
 try  to  see  that  they  create  a  climate
 to  see  that  the  objective  with  which
 the  Corporation  was  established  is
 fulfilled.  The  RBI  publication  deal-
 ing  with  the  functions  and  working
 of  the  Corporation  says  that  the  ob-
 jectives  of  the  Corporation  are  to
 stimulate  the  interest  of  govern-
 mental  authorities  and  credit  agen-
 cies  in  special  agricultural  develop-
 ment  schemes,  to  actively  help  these
 authorities  in  the  effective  formula-
 tion  and  implementation  of  schemes,
 to  promote  the  formulation  of  new
 schemes  through  discussions  with  the
 repersentatives  of  the  financing  banks
 ang  State  Governments  and  to  stimu-
 late  development  in  under-developed
 areas  and  help  removal  of  regional
 imbalances.

 My  most  severe  complaint  against
 the  Corporation  is  that  instead  of
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 stimulating  or  helping  in  the  removal
 of  regional  imbalances,  it  bas  indir-
 ectly  helped  in  their  growth.  I  will
 substantiate  this  from  facts  and  बचपन
 res  given  in  their  own  builetins,

 Let  us  see  the  figures  for  1969-70,
 Nobody  can  dispute  that  the  entire
 eastern  region  of  India  is  one  of  the
 most  backward  regions  in  this  count-
 ry.  But  from  the  report  of  the
 Board  of  Directors  for  1969-70,  I  find
 that  no  assistance  has  been  given  to
 any  of  the  eastern  States  for  any
 irrigation  projects  or  for  the  construc-
 tion  of  tube-wells  or  open  wells.  You
 have  not  given  any  money  to  any  of
 these  eastern  States,  whereas  1,769
 tubewells  have  been  constructed  in
 Andhra  Pradesh.  I  want  that  they
 should  have  more,  but  not  a  single
 assistance  hag  been  given  to  any  of
 the  eastern  States  consisting  of  As-
 sam,  West  Bengal,  Orissa  and  the
 State  from  which  you,  Sir,  come  and
 also  the  other  Union  territories  in
 that  region,

 From  page  22  of  the  report  for
 1969-70,  I  find  that  out  of  Rs.  259.5
 crores  of  financial  assistance,  Assam
 has  been  given  Rs.  .3  crores,  which
 ig  0.44  per  cent  of  the  total  alloca-
 tion.  I  can  give  other  figures  also.
 Let  me  give  some  other  figures.  If
 we  look  into  the  figures  in  respect  of
 assistance  up  to  30th  June,  ‘1972,  we
 find  that  the  total  allocation  to  the
 eastern  States  comprising  the  Sta~

 tes  of  Assam,  Nagaland,  Orissa,  West
 Bengal,  Manipur,  Meghalaya—six
 States,—and  the  two  Union  territories,
 was  Rs.  5.74  crores  as  against  the
 overall  total  of  Rs.  404.75  crores,  Now
 can  we  expect  the  regional  imbal-
 ance  s  to  go  away  if,  to  the  most  sen-
 sitive  regions  in  this  country,  aut  of
 Rs.  405  crores  you  give  only  Rs.  5.74
 crores?  They  themselves  in  the  report
 have  said  that  the  eastern  States  con-
 stitute  a  backward  territory.  But  I
 find  that  the  allocation  has  been  a
 meagre  amount  af  Ra.  .78  crores  to
 the  eastern  region,  out  of  Re  254
 crores  to  the  backward  regions  as  &
 whole.
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 Let  me  quoto  alzo  some  other
 figures  only  to  substantiate  my  point.
 I  am  referring  to  the  bulletin  on  the
 ARC  issued  by  the  Reserve  Bank.
 But  for  Delhi  which  got  only  Rs.  0.i2
 crores,  the  eastern  Ctates  have  got  the
 lowest  amount  including  West  Bengal,
 the  assistance  in  whose  favour  has
 been  only  Rs,  0.82  crores,  It  has  been
 &  matter  of  deep  surprice  to  me  to
 find  in  the  report  of  the  Board  of
 Directors  for  ‘1971-72  that  they  them-
 selves  realised  that  it  is  necessary  to
 give  some  promotional  effort  to  the
 eastern  region.  At  page  9,  they  have
 said  that  “The  Corporation  hag  set  up

 a  Consultancy  Service  located  in
 Lucknow  on  9th  August,  4970  prima-
 rily  to  help  accelerating  the  formula-
 tion  of  viable  schemes  in  the  eastern
 States.”  I  do  not  know  actually  what
 they  have  meant  by  eastern  States,  I
 find  that  they  have  decided  to  5६%  up
 this  consultancy  service  at  Lucknow.
 I  do  not  understand  it.  If  you  really
 want  thig  consultancy  service  to  func-
 tion  properly,  what  is  the  barrier  m
 locating  it  in  one  of  the  eastern
 States?  What  is  the  purpose  of  locat-
 ing  it  in  Lucknow?  Obviously  there
 seems  to  be  something  wrong  in  the
 approach  of  entire  Agricultural  Re-
 finance  Cororation  towerds  the  Eastern
 States.  They  have  deliberately  neg-
 lected  the  entire  eastern  region.  In
 fact,  the  most  sensitive  States  have
 not  been  granted  anything  out  of  this
 Agricultural  Refinance  Corporation.

 Therefore,  if  really  we  want  this
 Agricultural  Refimance  Corporation  to
 function  properly,  and  if  the  farmers
 and  agriculturists  of  this  country  are
 to  get  the  benefit  and  also  to  get  the
 impetus  from  this  Corporation,  [  hope
 thy  hon.  Minister  will  see  that  this
 type  of  imbalances  is  removed  as
 early  as  pussible.

 You  will  also  be  pleased  to  find
 that  the  amount  that  has  been  given
 to  Assam,  for  instance,  is  for  the
 purpose  of  horticulture  and  planta-
 tions,  If

 hve
 really  want  to  improve

 the  condi  of  the  miasses  in  these

 SRAVANA  I9,  895  (SAKA)  Refinance  Corpn,  230
 (Amdt.)  Bill

 sensitive  areas,  you  must  create
 schemes  for  the  establishment  and
 umprovement  of  dairies  piggeries
 and  other  things.  One  may  say  that
 we  do  not  have  any  schemes  or  that
 the  State  Governments  are  not  com-
 ing  out  with  any  schemes  and  there-
 fore  we  have  not  been  able  to  do  our
 bit,  but  then  one  of  the  objectives  is
 “promoting  the  formulation  of  new
 schemes”  and  also  “stumulating  the  in-
 terests  oi  governmental  authorities
 and  credit  agenci¢é  in  special  agricul-
 tural  development  schemes.”  There-
 fore,  in  order  to  fulfil  these  objec-
 taves,  merely  scrutiny  of  applications
 will  not  do.  You  must  see  that  you
 create  that  interest  in  the  govern-
 mental  authorities  and  also  formulate
 new  schemes.

 Bdfore  I  conclude,  my  most  respect-
 fu]  submission  will  be  that  thig  coa-
 sultancy  service  which  you  have  very
 rightly  set  up  should  be  located  in  one
 of  the  eastern  States  and  there  should
 be  an  office  of  the  Agricultural  Re-
 finance  Corporation  in  dither  Gauhati
 or  some  other  town  in  Assam.

 I  feel  that  the  Agricultural  Re-
 finance  Corporation  has  not  been  able
 to  do  anything  to  these  States  be-
 cause  there  is  no  office  there.  I  came
 to  know  that  there  was  some  proposal
 in  that  regard  but  [  do  not  know  the
 stage  at  which  it  is  now.  [I  shall  be
 obliged  to  the  hon.  Minister  if  she
 gave  some  assurance  in  this  behalf
 today  in  the  House,  to  set  up  an
 institution  there.  With  these  obser-
 vations  I  wholeheartedly  support  this
 Bill  because  it  was  a  long  felt  need.

 MR.  DEPUTY-SPEAKER:  Al-
 though  the  urge  to  refer  to  the  func-
 tioning  of  the  Corporation  itself  is
 irresistible  and  perhaps  legitimate,
 may  I  point  out  to  the!  Members  that
 the  object  of  the  Bill  is  limited  to  the
 question  of  giving  certain  discretio~
 nary  powers  to  the  board  of  directors
 to  waive  security  wherever  they  think
 expedient.  If  you  confine  yourself  to
 that,  we  may  be  able  to  dispose  the
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 business  within  the  ‘time-limit.  |
 would  request’  the  Members  to  keep
 this  in  mind,

 शमी  सोगे  wt  (जय नगर)  :  उपाध्यक्ष

 महोदय,  मंत्री  महोदय  ने  जो  भाषण  दिया  है,
 उस  से  सहमत  होने  की  तबियत  होती  है,
 मगर  यह  जो  विधायक  हूं  कौर  जिस  रूप  में
 मानवीय  सदस्य  बोल  गये  है,  अपर  वहीं
 बात  इसमें  रहती  तब  भी  पूरे  स्वागत  की  चंद
 थी,  लेकिन  जैसा  कभी  आप  ने  कहा  हँ--
 असल  में  यह  विधयक  वही  तक  सीमित  है  1

 इस  विधेयक  में  कहीं  भी  इस  बात  को  स्पष्ट

 नहीं  किया  गया  है  कि  खेती  मज़दूरों  या  गरीब
 किसानों  या  भूमिहीन  किसानों  के  लिए  छूट
 दी  जायेगी  1  मुझ  भशका  है  कि  इस  विधेयक
 का  जो  आधार  दिया  गया  है,  उस  से  ध्रौर  भी

 बड़े  पैमाने  पर  रुपये  का  गबन  और  दुरुपयोग
 का  आधार  पैदा  होगा,  चूंकि  इस  में  जो  उद्देश्य
 निहित  है,  वह  इस  तरह  का  है  कि  जिस  से
 उस  खतरे  की  गुंजाइश  होती  हैँ  ।  इस  में
 दिया  गया  है--

 “The  Bill  seeks  to  amend  the
 Agricultural  Refinance  Corporation
 Act,  963  to  enable  the  Agricultural
 Refinance  Corporation  to  grant  re-
 finance  accommodation  to  the  eli-
 gible  institutiong  without  insisting
 upon  security  or  guarantee  so  that
 the  eligible  institutions  coming  up
 with  schemes  covering,  inter  alia,
 agricultural  labourers,  could  be  eli-
 gible  for  refinance  from  the  Corpo-
 ration”,

 ऐसी  संस्थाओं  को  देंगे  जो  ऐसी  स्कीमें ले  कर
 जायेंगी  जिस  से  खेत  मजदूरों  को  फायदा  होगा
 इसका  अर्थ  है  कि  खेत  मजदूरों  की  संस्थ/भों
 को  महीं,  उन  की  कोआपरेटिव  संस्थानों  को
 नहीं,  बल्कि  जो  खेत-मजदूरों  के  माम  को
 इस्तेमाल  करेंगे  उन  को  देंगे  ।  ऐसी  बहुत
 सी  संस्थायें  बिकते  25  सालों  के  झा दर  बची,
 जिन्होंने  हरिजनों  या  दूसरे  नामों  से  पैसा  लिया
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 है  कौर  उस  का  दु  प्रयोग  किया  है।  सरकार  की

 जोर  से  जो  |  वित्तीय  सहायता  करें  के  कप  में
 दी  गई,  उस  का  बहुत  बड़  हिस्सा  सूदखोरों  के
 पास  गया  ,  खास  कर  पूर्वी  राज्यों  में,  जिन  में  मैं

 बिहार  शौर  उड़ीसा  को  भी  शामिल  कर  लेत

 हूँ,  देश  गैटोर  भी  हिस्से  होंगे  जहां  महान
 ने  इस  रुपये  को  कम  सू  .  पर  लिया  है  कौर  ऊंचे

 सूद  पर  गरीब  किसानों  को  दिया  है  1  इस  के
 जरिये  गांव  में  एक  किस्म  की  कर्ज  -गुलामी  लोगों
 पर  कायम  की  है,  जहां  गरीब  किसान  उन  के

 हाथ  में  हथकण्डे  बन  जाते  हैं  सहकारी
 समितियों  के  जरिये  दिया  मिलने  पर  भी
 परिणाम  अच्छे  नही  हुए  हैं  1

 मुझ  से  पहले  जो  मित्र  ले  थे,  उन्होंने
 कहा  थकी  पहले  रुपया  करा  जाय।  मेरी  समझ
 में  नहीं  प्राता  कि  सिफ  रुपया  आ  जगने  से  उत्पादन
 कैसे  बढ़  जायगा  ।  सिफ  रुपया  देने  से  उत्पादन

 नहीं  पढ़ेगा,  जब  तक  वह  किसान  को  उचित
 दर  पर  नहीं  मिलता  तब  तक  कोई  भ्रातृ
 पड़ने  वाला  नहीं  है।  ऊच  ब्याज  पर  पया
 लेने  से  ती  किसान  की  कमर  टूट  जाती  है,  जो
 वास्तव  में  खेती  में  काम  करता  है  उस  की  कमर

 टूट  जाती  है,  इस  से  उन  को  कोई  मदद  नहीं
 मिलती  है।  यह  जो  हिन्दुस्तान  का  मनी
 लैण्यर्ज  एक्ट  है-सारे  देश  में,  सभी  राज्यों  मे,
 यहां  तदा  कि  शहरों  और  राजधानी  दिल्‍ली  में

 भी,  कोई  भी  ऐसी  माहौल  नहीं  है,  जहां  इस  का

 खुल  कर  उल्लंघन  ब  होता  हो  बहू  जो  महिंद्रा
 कानून  को  सूद  की  दर  है  उस  का  खुले  झाम
 उल्लंघन  हो  रहा  है,  यह  कानून  बिलकुल  पशु
 हो  गया  है।  न  सरकार  की  वित्तीय  होती  में  कोई
 शक्ति  है  और  न  गृह  मंत्रालय  में  शक्ति  है  जो  इन
 को  रोक  संके  ।  ये  सूदखोर  राजधानी  से  ले  कर
 गांवों  तक  फैले हुए  हैं उन  के खिलाफ  कोई  कड़ी
 कार्य-चाही की  जायगी  मुझे  इस  में  शक  है।

 इस  विधेयक  के  जरिये  जो  छूटती  गई  है
 -  उसमें

 भी  वही  दिया  गया है  कि  खेत  मजदूर के  ताम  पर

 जो  कोई  योजना  दे, जो  नई  कास  का  ज़िक्र  करे
 सने  संस्थानों  को  कर्ज  मिलेगा  I  लेकिन
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 विधेयक भें  कोई  भी  चीज  नहीं  है।  यह  उद्देश्य
 में  सीधे हैं।  विधेयक में  इतना ही  है  कि

 “The  Board  for  reasons  recorded
 by  3t  in  writing,  decides  that  no
 such  security  or  guarantee  is  neces-
 sary”

 तो  यह  बोर्ड  के  ऊपर  है,  उस  को  डिस्क्रिप्शन  है

 जिस  को  चाहे छूट  दे सकता  है।  मैं  ने  एक
 संशोधन  दिया  है  मत्री  महोदय  कोनोर  भ्राग्रह

 करता  हू  कि  भ्रमर  वही  उद्देश्य  है  जो  उन  के
 भाषण  से  मालूम  हुआ  है  तो  या  तो  2  घारा  के
 बदले  में  उस  को  दे  दे  दूसरा  जो  प्रौवीजन  है  पहले
 पृष्ठ  के  आखिर  मे,  नहीं  तो  तीसरी  उप-धारा
 के  रूप  में  जोड  दे  क्लान  की,  खेत  मजदूर  गौर
 गरीब  किसान  की  ऐश्रीकल्चर  ले बरसे  की
 मालिनी  फार्मसी  की  अपनी  संस्था  हो  जिस  के
 सदस्य  वही  हो  ऐसी  सस् था भो  के  लिये  यह  छूट
 दी  साथ  |  इसके  बगर  बहुत  बड़ा  हथ-

 कडा  उन  के  हाथ  मे  झा  जायगा  जो  इसका  दुरुपयोग
 करते  रहेंगे,  कौर  जो  नमी  तक  की  स्थिति  रही
 हैं,  सहयोग  समिति  के  कानून  मे  भी  यही  हैं  कि
 खेत  मजदूर,  भूमिहीन  उस  के  सदस्य  मल्टी
 परपज  सोसाइटी  का  मेम्बर,  नहीं  हो  सकता

 एक  सोसाइटी  का  मैं  ख़ुद  प्रत्यक्ष  ह,  उस  के
 मस्दर  असिस्टेट  रजिस्ट्र।र  ने  रादेश  दिया  था
 कि  खेत  मजदूरों  को  बाप  कर्जा  नही  दे  सकते

 भूमिहीनों  को  कर्जा  नही  दे  सकते  ।  जेब  मैं

 झड़  गया  कि  कर्जा  नही  लिया  जायगा,  चू  कि
 मैं  उस  का  अध्यक्ष  थ,  इसलिये  बह  मान  गये
 कौर  उस  के  बाद  से  कर्जा  दिया  गया।  कौर  मेरा

 तजुर्बा  है  कि  खेत  मजदूर  कर्जा  भ्रदायगी  में  भागे

 है,  खुशहाल  लोग  ही  प्रदाय गी  में  पीछे  रहते  हैं  ?

 ऐसे  ही  जहा  तक  उद्योग  को  बात  है  कभी
 तक  भी  दिक्कत  रही  है,  कौर  जो  सदस्यों  से
 असासा  कि  सहकार,  समिति  झगर  कोई  उद्योग
 करना  चाहे  तो  तले  से  ऊपर  तक  मैं  दौड़ते
 दौड़ते थक  संया,  यह  मैं  ने  कड़ाई  कर  दी  श्री  कि

 सूस ल देना ।  6 साथ  लग  भय,  डेड,  दो
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 mr  जो  मैं  ने  सोसाइटी  के  जिम्मे
 नही  दिया,  जिस  से  भी  मिलने  जानो  सभी

 सहानुभूति  दिखाते  थे  लेकिन  काम  नहीं  बता  d
 पिछले  साल  सदस्यों  ने  अपने  नाम  पर  कर्जा  ले
 कर  सोसाइटी  की  दे  दिया  और  सोसाइटी  को
 चलाया।  वह  ब्रिक  इडस्ट्री  चल  रही  है।  इंस
 साल  डिफाल्केशन  का  केस  चल  रहा  है  कि  बाप
 ने  लिया  था  व्यक्तिगत  रूप  में  फिर  सोसाइटी  को
 क्यों  दे  दिया।  हालाकि  तारीफ  की  गयी  है  कि
 बडी  सस्ती  ईटें  मिली  है,  गरीबो  के  घर  बनें
 है,  मगर  केस  डिमार्केशन  का  चला  दिया  गया  |
 तो  जहा  छोटे  खेत  मजदूरों  का  विकास  हो
 वहा  जो  गाव  के  शोषक  हैं  वह  भी  नहीं  चाहते
 हैं  शौर  उस  के  प्रभाव  मे  जो  अफसर  हैं  बह  भी

 नही  चाहते  है  कि  गरीबों  का  भला  ही,  उन  का
 विकास  हो  ।  क्यो  कि  जो  ज्यादा  जमीन  रखेंगे

 वह  जानते  हैं  कि  बिना  शोषण  के  उन  का  काम
 नही  चलेगा  वह  केवल  लोगो  की  मर्जी  पर  प्रगति
 खेत  नहीं  कर  सकते  इसलिये  उन  को  दमन  का
 सहारा,  लाते  जूते  का  सहारा  लेना  पडेगा।  उस
 में  चाहे  कोई  हो  उन  को  शोषण  का  सहारा  लेना

 ही  पडेगा  ।  लेकिन  सरकारी  वित्तीय  नीति
 उस  में  जब  सहायक  हो  जाती  है  तो  उस  के  लिये
 जो  मनी  महोदय  ने  भाषण  दिया  है  वह  उस  से
 टकराता  है  ।  इसलिये  कुछ  बिगड़ेगा  नहीं,
 जो  उद्देश्य  उन  का  है  इस  विधेयक  से  उस  की

 पूर्ति  नही  हो  पायेगी  इसलिये  मैं  फिर  आग्रह
 करूगा  कि  इस  विधेयक  में  इस  की  गुजाइश  करें
 कि  खेत  मजदूर,  गरीब  भूमिहीन,  जिस  के  ह..!
 सदस्य  हो,  जो  उन  की  ही  संस्था  हो  उस  को  छूट
 दी  साथ  इस  की  व्यवस्था  इस  बिल  में  की  जाये

 MR.  DEPUTY-SPEAKER:  ‘You
 were  speaking  about  the  amendment.
 T  have  not  received  any  amendment
 from  you,

 जो भोगेगा शा  मैं  ने  समय  नहीं

 दिया  था  यह  गलती  हो  गयी  है।  मत्ती  महोदय
 हजार  ह  मेरा  टी  ए  में  खर्च  हो  कोने  जमा  था।
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 ह ड  नाय रास  भप्रहिरणार  (टीकमगढ़):
 मान्यवर,  जो  विधेयक  प्रस्तुत  किया  गया  है

 मैं  उस  का  समर्थन  करने  के  लिये  घड़ा  हुआ  हूं,
 ललित  साथ  ही  साथ  मैं  इस  सम्बन्ध  में  यह
 कहना  चाहता  हूं  कि  सरकार  जो  बिल  लायी
 है  उस  में  जो  जिक्र  किया  है,  भले  ही  उन्होंने
 भाजिनल  कौर  स्माल  फामेर  की  बात  कही"
 हैं,  लेकिन  जो  भी  ऋण  देने  वाले  हैं  वह  संस्थाओं
 को  देने  वाले  हैं  इस  का  मुझे  कट  भ्रनुभव  है।
 मैं  ऐसे  जिले  से  झालता  हूं  जहां  पर  दो  एकड़  के
 किसान  हैं  कौर  छोटी-2  खेती  करते  हैं।  मेरे  यहां
 पर  आज  से  पांच  साल  पहले  ए०  भार०  सी ०  की]
 स्कीम  चालू  की  गई  थी  कौर उस  मेँ  उन  लोगों  |
 को  कर्जा  दिया  गवा  था  जिन  के  पास  5  एकड़
 से  ज्यादा  सीमित  जमीन  थी  या  0  एकड़  से
 ज्यादा  उन  के  पास  असीमित  जमीन  थी।  बाप
 की  जानकारी  के  लिये  बताना  चाहता  हूं
 कि  टीकमगढ़  जिले  में  1,36,000

 खेती  करने  वाले  किसान  हैं  जिन  में  से  90,  000
 किसान  ऐसे  हैं  जिन  के  पास  5  एकड़  से  कम
 जमीन  है  ।  इस  प्रकार  से  66  पर सेट  लोग
 ऐसे  हैं  जिन  को  राज  तक  किसी  प्रकार  का
 ऋण  नहीं  मिल  पाया  ।  सरकार  का  जो
 नियम  हैं  उस  के  मुताबिक  66  परसैंट  को  कर्जा

 नहीं  मिल  रहा  है।  केवल  21,000  किसानों
 यानी  i5  परसैंट  लोगों  को,  सरकार  की

 सुविधा  मिल  रही  है  ।  उन  को  ट्रैक्टर,  डीजल
 इंजन,  इलेक्ट्रिक  पम्प  मिल  रहे  हैं  कुएं  के  लिए
 जो  सरकार  की  शोर  से  सुविधाएं
 मिलने  वाली  है  वह  मिलती  हैं।  तो  जो  भाजी-
 नल  फार्म  कौर  छोटे  किसानों  को  सहायता
 देने  के  लिये  श्राप  के  पास  कोई  स्कीम  है  I
 कोई  भी  किसान  लैंड  मार्गेज  बैंक  में  जाता  है
 तो  वह  कहते  हैं  कि  भाप  की  गारन्टी  कौन
 देगा  ।  इधर  सरकार  कहती  है  कि  इस  की
 गारन्टी  स्टेट  गिरते मेंट  देगी,  लेकिन  कोई  गारंटी

 नहीं  देता  ।  उस  बेचारे  के  पास  किराये  के  लिये
 पैसा  नहीं  है  जो  बार-बार  दौड़  कर  बैंक  जाये

 aa  किसानों  का  कैसे  भला  कर  सकते  हैं  इस  पर

 सरकार  को  सोचना  चाहिए  में  सरकार  से  कहता

 AUGUST  1,  495  Refinance  Corpn.
 (Amdt.)  Bill

 चाहुंगा  कि  भमाजिनल  और  माल  फार्म  की
 बराबरी  की  बात  करते  हे,  लेकिन  वहां  की  जो
 संस्थान  है,  लैंड  मांगी  बैक,  था  स्टेट  बैंक  हो,  उन

 को  आदेश  होना  चाहिए  कि  जो  5  एकड़  से  कम
 के  किसानो हों  उस  को  कर्णा  मिलना  चाहिए।
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 दूसरी  बात  भाप  ने  कही  जो  लैडिंग
 लेबर  हैं  उन्हें  कोई  प्रौढ़  छोटा  धंघा  करमा

 चाहिये,  जैसे  मुर्गी  पालम  का  या  अन्य  कोई  कौर
 &  कई  जगह  स्टेट  बैक  में  गया,  उन  का  कहना
 है  कि  सरकार  से  हम  को  कोई  आदेश  नहीं  है  कि
 किस  प्रकार  से  कर्ज  दिया  जाय  ।  एक  हरिजन
 मेरे  पास  कराया  उसने  कहा  कि  300  रु०  मैं  ने
 खर्च  कर  दिया  जाने  जाने  में  दौर  पन्त  में  बैक
 बालों  ने  कह  दिया  कि  तुम  को  मुर्गी  पालन  के
 लिये  पैसा  नहीं  मिल  सकता  ।  तो  सरकार  की
 स्कीम  तो  बहुत  अच्छी  है  लेकिन  इस  को  कार्यरूप
 में  परिणत  कैसे  किया  जाय,  या  लोगों  तक
 कैसे  पहुंचे  इस  पर  हम  को  सोचना  चाहिये  ।
 बाप  ने  स्कीम  लागू  कर  दी  लेकिन  जो  जिले  के
 अधिकारी  हैं,  रीजनल  स्तर  पर  जो  अफसर
 उन  को  हिदायत  होनी  चाहिये  कि  इन  गरीबों
 की  सहायता  की  जाय  |  बाप  ने  बड़े  किसान
 की  बहुत  मदद  की,  लेकिन  छोटे  किसानों  को
 भी  बाप  की  योजना भों  का  लाभ  मिलना  चाहिये।

 मैंने  देखा  हमारे  यहां  गल्ले  की  खरीद  हुई
 तो  छोटे  किसान  हैं  जिन  के  पास  5,  i0  एकड़
 जमीन  थी  वह  तो  गल्‍ला  ले  कर  बेचने  गये,
 लेकिन जो  बड़े  किसान  हैं  वह  गल्ले  के  भाव  के
 लिये  कह  रहे  हांककर  ज्यादा  भाव  दिया  जाय
 जिन  को  ज्यादा  सुविधायें  मिली,  ट्रैक्टर,
 फर्टिलाइजर,  डीजल  इंजन  इरादी  मिले  वही
 ज्यादा भाव  माँग  रहे  हैं।  गरीबों ने  जिन  को
 एक  पैसे  की  मदद  नहीं  दी  उन्होंने  गल्ले  के

 व्यापार  मे  ड्राप  की  सहायता  की  है  भौर  अपना

 लस  सरकार  को  दिया  है।  इसलिये  बहुत
 समय  गुजर  गया,  इन  गरीब  किसानों  की  तरफ

 बाप  को  देखना  चाहिये  सौर  छोटे  किसानों  की
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 शारम्टी  सीधे  स्टेट  गवर्नमैंट  को  लेनी  चाहिये
 जिस  से  उनको  भी  कर्ज  सिल  सके  |

 शाप  जानते  हैं  कि  चाहे  10  एकड़  का
 काश्तकार  हो  या  2  एकड  का  प्रगर  कुंभा
 बनवाता  है  तो  4,000  रु०  से  कम  सर्च  नहीं
 होता  ।  2,000  र०  का  बिजली  का  मोटर
 मिलता  है,  डीजल  इंजन  4,000  रु०  का  मिलता
 है,  भाप  कहते  है  कि  पैसा  कोआपरेटिव  सोसाइटी
 से  लीजिये  a  सोसाइटी  कहती  है  कि  20
 परसेंट  सिक्योरिटी  जमा  कीजिये।  तो  4,000
 रु०  लेने  के  लिये  800  Fo  जमा  करना  पड़ेगा  |
 ब  उसे.  यानी  छोटे  किसान  को,  तो  भाप  का
 कर्ज  मिल  नहीं  सकता  क्‍यों  कि  वह  गारन्टी
 नहीं  दे  पाता,  जाहिर  है  कि  उस  को  साहुकार  से
 कर्ज  लेना  पड़ता  है,  प्यार  उस  में  से  800  ०
 सिक्योरिटी  के  रूप  मे  देना  होगा  तो  3,000  द 1
 में  कैसे  वह  कुंभा  बसपा  सकता  है।  उसकी

 जमीने  नीलाम  हो  जाएगी।  कितनी  ही  जमीन
 लोगों  की  नीलाम  हो  गई  हैं  कौर  उनके  पास
 खाने  को  कुछ  नही  बचा  है।  लौड  मॉर्टगेज  टैक्स
 के द्वारा  एतबार  सी  स्कीम  के  अन्तर्गत  जो
 जमीन  गिरवी  रखी  गई  हैं  कौर  जिन  लोगों  को
 डीजल  पचास  के  लिए,  कुएं  खोदने  के  लिए
 पाठ  झूठ  कौर  नौ  नौ  हजार  रुपये  लोन  का  दिया

 गया है  उनका  वैल्यूएशन  गलत  हुआ  कौर  राज
 अगर  बाप  रुपया  वसूल  करना  चाहे  तो  झ्रापको
 दो  सौ  रुपया  भी  नहीं  मिल  सकता  है।  इतनी

 रही'  जमीने  रजिस्टर  करवा  बी  गई  हैं।  भाई

 हजार  रुपया  तो  दे  दिया  गया  लेकिन  मगर
 उसको  वसूल  करें  तो  अपको  पांच  सौ  रुपया  भी

 नहीं  मिल  सकता  है।  लाखों  रुपया  इस  तरह  से
 बेकार  चला  गया  है  शौर  कोई  कार्रवाई  नहीं
 हो  सकी  है  ।  मैं  चाहता  हूं  कि  लैंड  मॉर्टगेज
 बक्स  के  जो  कर्मचा री  गण  हैं  उन  पर  भी  भ्रापको
 मंजर  रखनी  चाहिये,  उनकी  कार्रवाइयों  की
 देखरेख  होनी  चाहिये  ताकि  इस  तरह  के  काम
 भागे  से  न  हो  सके  ।

 जो  बड़े  किसान  हैं  उनको  ही  सभी  लाभ
 मिलते  हैं  छोटे  किसानों  को  नहीं  मिलते  हैं  ।

 SRAVANA  19,  805  (SAKA)  Refinance  Corpn.  238
 (Amdat.)  Bill

 जब  छोटा  किसान  देखता  है  कि  बड़े  किसान  के
 खेत  के  वास्ते  बढ़िया  खाद  शा  रही  है,  उसके
 यहां  डीजल  प्प्म्प  लग  रहा  है,  कुभा  खुद  रहा
 है,  बढ़िया  बीज  उसको  मिल  रहा  है  तो  वह
 भी  चाहता  हूं  कि  उसको  इन  चीजों  का  लाभ
 मिले  ।  जो  छोटा  काश्तकार  है,  जो  माजी-
 नल  फार्मर  हे,  जिस  के  पास  वो  एकड़  था  तीन
 एकड़  जमीन  है,  वह  भी  चाहता  है  कि  उसके
 खेत  में  उसी  तरह  से  गल्ला  पैदा  हो  जिस  तरह  से
 बड़े  किसान  के  खेत  में  होता  है।  भारत  में  नब्बे
 प्रतिशत  किसान  हैं  जिन  के  पास  पांच  एकड़
 से  कम  जमीन  है  1  उनके  लिए  भ्रापको  सोचना
 चाहिये  कौर  उनके  लिए  क्रम  आदि  की

 सहूलियतें  मुहैया  करनी  चाहिये  ।

 मैं  यह  भी  चाहता  हूं  कि  ड्राप  उनको
 कोआपरेटिव  सोसाइटी  के  झंझट  में  न  डालें  t
 इससे  उसका  भला  नहीं  होगा  t  मैं  एक  उदाहरण
 पता  हु  ।  हमारे  यहां  परेरा  ब्लाक
 में  टौरिया  नाम  की  एक  सोसाइटी  बनी  ।  उस
 सोसाइटी  के  जो  प्रबन्धक  थे  उन्होंने  36,000
 रुपया  शासन  से  लिया  ।  उस  सोसाइटी  के

 लिए  हरिजनों  और  भझ्ादिवासियों  की  जमी नें
 रजिस्टर  कर  ली  गई  हैं।  प्रबन्धक  सारा

 रुपया  खा  गया,  न  कुंदरा  खुदा  और  न  डीजल
 पम्प  आदि  लग  सका  1  कुछ  भी  नहीं  हुमा  ।
 जितने  मैम्बर,  बनाए  गए  थे  उनको  भ्रापको

 यह  सुन  कर  ताज्जब  होगा  सवा  रुपया  प्रतिदिन
 राज  के  जमाने  में  मजदूरी  दी  जाती  थी  ।  जब
 कि  मजदूरी  तीन  रुपया  रोज  मिलती  है  उनको
 केवल  सवा  रुपया  बी  जाती  थी  q  लिखा  पढ़ी
 करने  के  बाद  वह  सोसाइटी  लिमिटेड  हुई  भौर

 हरिजनो  तथा  प्रादिवासियों  की  जमीने  चली

 गई  |  जो  प्रबन्धक  थे  उन्होंने  अपनी  जमीन
 रजिस्टर  नहीं  की  थी  और  उनकी  जमीन  च
 गई  ।  इस  तरह  से,  हैं  कहना  चाहता  हूं,
 गरीबों  का  भला  नहों  होता  t  जो  प्रबन्धक

 होंगे  बे  पैसा  खा  आएंगे  ।  इसलिए  भाप  जो
 स्कीमें  बनाएं  न  में  इस  बात  की  व्यवस्था  करें

 कि  गरीबों  को  अलग  से  कर्जा  मिले  ।  ताकि



 “श्री  चालू  रोम  प्रहिरेगार]

 दे  स्वतंत्र हो  कर  खेती  का  विकास  कर  सह
 और  पहले.  का  उत्पादन  ध्यान  में  झपता  योग-

 दान  कर  सकें  4

 बयो  नरेगा  सिह  (सतना)  :  ए  भार  सी

 छे इमैंट  बिल  लंदन  के  समक्ष  उपस्थित  है

 इसके  सम्बन्ध  में  मैं  अपने  थोड़े  से  सुझा
 सदन  के  साधते  रखता  चाहता  हूं  ।

 बरमान  स्थिति  को  सामने  रखते  हुए
 यह  समझ  में भ्राता  है  लिए  शार  सी  द्वारा
 प्लांटेशन  विक्रेय  योजना  जो  शासन  ने
 निर्धारित  की  है  वह  समस्त  समाज  के  लिए
 और  विशेष  कर  कृषक  समाज  के  लिए  उपयोगी

 सिद्ध हों  सकती  है।  परन्तु  कारी  इस  बात  की

 विद्वान  रे  रही  है  कि  संचालकों  ते  समाज  के

 भातर  घुस  कर  इलकों  सफल  बनाने  की
 कोशिश  नहीं  की  शौर  अपने  कतेंब्य  का  पूरी
 तरह  से  पालत  नहीं  किया  |  मैं  समझता  हूं  कि
 यदि  पंचाली  समाज  भातर  चुप्  कर  इस
 योजना  को  लोगों  को  समझाते  तो  इससे
 बोलता  की  काफी  उ  पति  हो  सकती  थी  t  उनको

 चाहिए  था  कि  समाज  को  सुचारू  रूप  से  समझते

 का  प्रभास  करते  इसका  मुख्य  कारण  यह  है
 कि  ग्रामीण  समाज  अधिकतर  पड़ी  लिखी

 कप  है  जो  कमी  जटिल  यो जताओ ों  को  सरलता
 से  नहीं  समन  सकती  be  इस  लिए  इस  विकास
 योजना  के  मस्तिए दिए  जाते  बाजे  ऋण  सर्वथा

 उपयोगी  नहीं  समझे  गए  क्योंकि  अभी  तक

 4.22  करोड  ao  हूं।  ऋण  में  दिए  जा  सके  हैं
 जा  कि  बपबस्था  8.  3  करोड़  की  रस्सी  गई
 थी  ।-ये  ग्राहकों  दीवार,  .972  तक  कहें।

 ्  महत्वपूर्ण  योजना  को  ऊंचा  ले  जाते  के

 लिए  इसमें  कुछ  सुधार  करने  की  आवश्यकता
 प्रतीत  होती  है  बैंक  द्वारा  दिए  गए  ऋण  को

 पोजेदा में  बक  को  निर्णय  लेने  में  काफी  समय

 -  लग  जाता  है  श्रोर्‌इप  लिए  जो  कोप्राप्रेंठिज  बैक ..
 के  सुधार कर  लेने  से  भार सी  की  पॉपूनेरिंटी  ः विभिन्न  प्रोत  में  और  उनके  विभिन्न  जिलों

 में  स्थापित  हैं  जित  के  कि  जे  एक  प्रंग  हैं  वे  भी

 Auatsr  i6 lors  oe
 श्व  हु  sample  7

 (Amat)  pu”
 समय  घेर:  किसानों'  को  मंद  पहुँचाने. में  प्राय:  असमर्थ  द...  गए  t  ।  इसका

 परिणाम  यह  ह््भ्ा  ह ैकि  किसानी  सामग्री

 लेगा  चाहिए  |  झगर  बैंक  gd  सम्पर्क  रखे
 तो  मैं  सेना  हूँ  किस् थिति  में  काफी  सुधार
 शाने  की  सम्भावना  हो  सकती  है।

 बैंक  को  सही  जानकारी  तभी  मिल  सकती
 है  जबकि  ए  प्रभारी  के  साथ  सम्पर्क  करके
 व्यक्ति  गत  प्रस्तावों  पर  ही  झपना  निर्णय  करे।
 दत  दिशा  में  ए  कार  सी  द्वारा  अपने  नियमों

 में  परिवर्तन  लाता  ग्रावश्यक  है  जिससे  ए  धार  सी
 सर्वविदित हो  भ्र ौर  जिनके  भीतर  यह  धारणा
 शठ  गई  है  कि  इस  स्कीम  के  द्वारा  कुक  समाज
 को  कोई  लाभ  नहीं  हो  रहा  है,  बह  निर्मल
 सिद्ध  हो  रहा  है  ।

 बैंक्स  के  द्वारा  साढ़े  दस  प्रतिशत
 इंट्रेस्ट  पर  ऋण  दिया  जाता  है  ।  उससे  ऐसा
 प्रतीत  होता  है  कि  शक  के पास  काफी  फंड्स  नहीं
 है  जबकि  ए  आर  सी  9  प्रतिशत  इंट्रेस्ट  लेती
 है  |  इस  दिशा  में  क  कौ  काफी  फूड्स
 मिलना  चाहिए  शरीर  ऐसा  करना  सही  दिशा
 में  एक  कदम  होगा  ।

 ए  भार  सी  प्रभी  तक  प्लांटेशन  स्कीम  पर

 ही  a  देवी  थी शोर अब शासन अब  शासन  ने  एमेंड-
 ह.  का  प्रस्ताव  रखा  है.  जिससे  छोटे  किसानों
 को  विशेष  रूप  से  लाभ  मिल  सकेगा  1  इस  सम्बन्ध
 में  मेरा एक  सुझाव  है  कि  मजदूरी  के  क्यो टरों

 की  निजता  भी  इस  योजना  के  सोम  शामिल
 कर  दी  जाए  तो  इससे  कौर भी  यह  स्कीम

 प्रगति  की  प्रो  बड़  सकेगी  ।  इस  प्रकार

 और  चसके  गी  11
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 अंतमें  मैं  फिर  से  दोहराना  चाहूंगा
 कि  देसा  प्रबन्ध  करना  उचित  होगा  कि  जिससे
 कोआपरेटिव  बैंक्स  कोए  प्यार  सी  द्वारा  फंड्स
 समय  पर  मिल  सके

 SHRI  8,  दली  NAIK  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  I  welcome  the
 Finance  Minister  for  having  introduc-
 ed  this  Bill,  This  Bill,  inter  alia,
 intends  to  finance  the  agricultural
 labourers  who  till  now,  could  not  get
 money.

 In  this  behalf  I  would  like  to  draw
 the  kind  attention  of  the  Minister  for
 Finance  to  the  fact  that  at  least  leav-
 ing  aside  wells,  in  several  areas  of
 minor  irrigation  and  land  develop-
 ment,  there  has  been  a  considerable
 amount  of  duplicity.  There  ig  the
 State  Department  in-charge  of  Minor
 Trrigation.  They  take  up  also  large
 schemes.  Then,  we  expect  the  Agri-
 cultural  Refinance  Corporation  also  to
 finance  these  schemes  of  minor  irri-
 gation.  Out  of  the  total  assistance  as
 cn  30th  June,  4972  which  was  availed
 of  by  the  borrowers  namely,  Rs.  54
 crores,  88  much  as  66  to  70  per  cent
 had  been  given  fer  minor  irrigation.
 We  thought  fhat  the  Agricuftural  Re-
 finance  scheme  would  concentrate
 upon  areas  like  horticulture,  apiary,
 dairying,  piggery,  poultry  etc.  I  hope
 that  progressively  the  corporation  will
 concentrate  on  these  areas.

 I  think  that  at  least  in  the  assured
 irrigation  areas  under  the  canal  pro-
 jects,  there  has  been  considerable  im-

 ‘provement  in  agriculture,  and  parti-
 eularly  the  green  revolution.  But  the
 green  revolution  alone  will  not  carry
 us  far.  I  hope  the  Agricultural  Re-
 finance  Corperation  will  come  for-
 ward  with  programmes  towards  white
 revolution,  namely  the  eggs  and  the
 milk  which  have  got  ta  be  added  to
 the  diet  of  our  country,

 t
 Recently,  I  was  at  a  district  level

 enéetiny  whith  was  eaneerned  with
 food.  I  asked  the  district  authorities
 who  the  poor  were.  The  district
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 authorities  plainly  did  not  know  who
 the  poor  were.  Then,  I  asked  them
 who  got  the  ration  cards.  The  district
 authorities  replied  that  it  was  those
 who  applied.  |  have  repeatedly  said
 that  75  per  cent  of  our  population  is
 illiterate,  So,  how  can  the  poor
 identify  themselves.  I  hope  the  State
 or  the  Government  would  take  a  more
 active  interest  and  play  a  more  active
 role  in  identifying  the  poor,  the  land-
 less  and  prepare  a  list  of  them.  We
 have  got  the  1971  census  figures
 which  give  a  fund  of  information,
 name  by  name,  profession  by  profes-
 sion,  landless  labourers,  industrial
 labourers,  urban  dwellers,  those  who
 do  not  have  any  means  of  regular
 income.  These  people  have  to  be

 ‘identified.

 Secondly,  til!  our  structural  prob-
 lems  of  agriculture  are  changed,
 much  as  we  would  like  that  with  the
 ceilling  on  lands,  we  shall  be  able  to
 redistribute  the  sutplus  land,  which  in
 Mysore  has  been  calculated  to  br
 about  400,000  acres,  and  much  as  we
 would  like  to  believe  that  this  will
 result  in  the  socialisation  of  agricul-
 ture,  I  think  that  it  will  be  more
 wishful  thinking,  as  long  as  we  are
 not  able  to  impose  the  harder  condi-
 tion  of  self-cultivation  by  the  far-
 mers.  Once  I  heard  g  Punjabi  far-
 mer  telling  me  that  the  best  manure
 for  the  lands  was  the  footprints  of  the
 farmer;  there  was  no  better  fertiliser.
 either  green  manure  or  any  other
 manure  or  compost  for  agricultural
 purposes.  Unless  we  are  able  to
 bring  about  structural  changes  in  agri-
 culture,  the  efforts  of  institutions  like
 the  Agricultura]  Refinance  Corpora-
 tion  will  Be  superficial  and  textual
 only  and  they  will  be  only  skin-deep
 er  evén  shallower  than  that.

 While  I  can  see  the  point  of  view  of
 the  hon.  Member  who  spoke  just  now
 that  the  rate  of  interest  is  big,  I
 would  like  to  ask  with  reference  to
 what,

 With  reference  to  the  commercia!
 banks,  it  is  not  an  exaggeration  that
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 {Shri  B  त्  Naik]
 the  rate  of  interest  in  the  most  opera

 is  not  less  than  60  per  cent  per  annum.
 The  normal  rates  which  the  usurious
 moneylenders  charge  in  this  country
 is  Rs,  §  per  Rs.  00  p.m,  which  comes
 to  60  per  cent.  He  is  a  decent
 moneylender.  There  are  other  people
 charge  rates  af  interest  much  higher
 than  that  depending  upon  the  dire
 eircumstances.  Under  the  circums-
 tances,  any  talk  of  reduction  in  the
 rate  of  interest  taken  600  of  some
 agricultural  economy  textbook  written
 by  Narayanaswamy  or  somebody  else
 might  have  been  valid  25  years  ago,
 but  is  absolutely  irrelevant  in  present
 circumstances.  What  are  we  doing
 about  it?

 Therefore,  first  and  foremost,  be-
 sides  the  blackmarketeers  in  the
 country,  if  we  have  to  approach  the
 problem  of  the  rural  economy  in  its
 totality—I  am  not  speaking  about
 the  advanced  parts  of  the  country—
 question  has  to  be  asked:  Whv  have
 we  passed  the  Maintenance  cf  inter-
 nal  Security  Act.  Tt  wes  a  piece  of
 strong  legislation.  If  we  are  not  able
 to  apprehend  these  penple  who  have
 misappropriated  money—there  are
 clear  records  in  particularly,  the  co-
 operatives,  why  do  we  have  that
 enactment?

 SHRI  MADHURAYYA  HALDAR-:
 They  will  93  awarded  Padma  Bhushan
 and  we  who  work  for  the  poor  will
 be  given  MISA.

 SHRI  B.  ५.  NAIK:  He  is  here  by
 mistake.  These  misappropriators  have
 embezzled  public  funds.  Where  there
 are  clear-cut  records,  where  there
 are  notorious  people  who  have  been
 playing  and  fiddling  with  public
 funds,  why  are  we  not  able  to  use  the
 MISA  against  them?  If  Government
 want  to  do  anything  for  the  agricul-
 tural  labourers,  these  sharks,  this
 exploiting  New  Class  in  the  rural
 areas  have  got  to  be  apprehended.  I
 do  not  mean  to  say  let  go  the  black-
 markéteers  and  hoarders  lightly,  but
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 particularly  in  the  rural  areas,  #  you
 want  to  help  the  rural  agricultural
 community.  ‘These  few  people  who
 have  got  such  a  tremendous  strangle-
 hold  on  the  economy  and  particularly
 on  the  silent  long-suffering  masses,
 tmusf  be  apprehended.  We  have  about
 500,000  villages.  Cetch  a  few  of  them
 and  it  will  have  a  tremendous  deter-
 rent  effect,  There  are  clear  records
 available,  I  am  speaking  on  the  basis
 of  personal  knowledge.

 This  morning  there  was  e  talk
 about  inflation  and  black  money.  I
 had  the  rare  privilege  of  disagreeing
 with  the  Finance  Minister  as  far  as
 the  expert  decision  on  it  is  concerned
 that  it  is  not  deflationary  and  that
 it  is  inflationary.  I  am  bringing  it  in
 this  context.  While  we  have  to  in-
 crease  instituticnal  finance,  we  have

 ‘got  to  find  ways  and  means  of  draw-
 ing  this  money  out  of  this  pool  and
 taking  at  into  the  ocean  of  institu-
 tional  finance,

 We  have  nationalised  the  banks.
 We  have  got  branches  here,  there  and
 everywhere,  in  almost  all  places,  Why
 38  that  particularly  in  the  field  of
 agricultural  finance,  the  commercial
 banks  have  been  draggmg  their  feet.
 Not  even  5  per  cent  of  their  total
 advances  is  going  into  agricultural
 financing.  The  same  old  Custodi-
 ans,  24  grand  people,  the  same  old
 group  of  people,  are  still  continuing.
 There  is  perpetuation  of  the  same
 vested  interests.  I  think  people  are
 justified  in  asking  that  there  shall  be
 certain  radical  changes  at  least  in  the
 postures  first,  and  thereafter  changes
 in  their  performance.  Until  and  unless
 we  bring  in  right-minded  people  into
 these  posts  of  these  ह ज  important  ins-
 titutfons,  we  will  not  be  able  to  make
 any  dent  on  our  mural  economy.

 sit  राख  कगर  (टोंक)  :  उपाध्यक्ष

 महोदय,  मंत्री  महोदय  ते  जो  हृतिक  पुनीत
 निगम  (  संशोधन  )  किश्रेषक  ऐश  कीमा  है
 में उसका समर्थन का  समर्थन  करता  हुं!  f
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 इस  सम्बन्ध  में  यह  सोचना  बहुत  प्राप्यक

 हो  जाता  है  कि  यद्यपि  भारत  एक  कृषि
 प्रधान  देश  है,  ,  लेकिन  छब्बीस  वर्ष  की  भ्राजादी
 के  बाद  भी  यह  सरकार  छोटे  किसानो  और
 गरीब  मजदूरों  को  कोर्ड  राहत  नहीं  दे  पाई  है  ।
 उनकी  सरकार  के  पास  कोई  सूची  नहीं  है  ।
 भगवान  के  नाम  पर  उन  को  छोड़  रखा  है  v

 पिछले  भूमि  बन्धक  बैक  से  छोटे  किसानो
 को  ऋण  देने  की  बात  की  गई  थी।  उस  में
 छोटे  छोटे  किसानों  के  साथ  इतनी  धोखाधडी

 हुई  कि  चार  हजार  रुपये  का  तो  उन्हें  इजन
 मिला,  उस  के  साथ  3  हजार  रुपये  जो
 जमीन  सुधारने  के  लिए  मिलने  थे  वह  बिचौलिए
 खा  गए  उन्हें  वह  रुपये  नहीं  मिले  कौर  शब
 7-7  हजार  रुपये  का  नोटिस  उन  के  नाम

 लिखकर  चला  आ  रहा  है  1

 आपने  इस  कानून  मे  मजदूरों  का  और
 छोटे  कसीनो  को  भी  बिना  शत  ऋण  देने
 की  व्यवस्था  की  है  तो  मैं  आप  से  यह  निवेदन
 क  रूपा  कि  राज  तक  जितने  छोटे  किसान  है
 उनकी  आप  एक  राज्य-वार  सूची  तैयार

 कीजिए  और  हर  पंचायत  समिति  वाइज  जिस
 के  पास  4या  io  एकड  तक  जमीन  है  केवल
 उसी  को  यह  कर्ज  दिया  जाय  t  प्रभी  अभी

 राजस्थान  में  कुआ  खोदने  के  लिए  ढाई  हजार
 रुपया  कर्ज  और  ढाई  हजार  रुपया  अनुदान
 दिया  गया  लेकिन  वह  छोटे  किसानो  और
 गरीबो  को  न  मिल  कर  जिन के  ट्रैक्टर  चलते

 हैं  उन्ही  को  मिला  ।  इसी  तरह  सरकार  ने
 गरीबो  के  लिए  ज़मीन  देने  का  भी  सर्कुलर
 निकाला  लेकिन  कोई  जमीन  उन  को  नहीं
 मिली  ।  मैं  सरकार  से  पूछता  चाहता  हु  कि
 कितने  गरीबों  को  बह  जमीन  दिला  सकी  ?

 राज  शैडयूल्ड  कास्ट  के  जो  लोग  हैं

 थ्  के  ०  एस०  चाय शा  (पाटन)  उठा-
 अध्यक्ष  महोदय ,  सात  मे  कोरम  नहीं  है
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 MR  DEPUTY-SPEAKER:  Let  the
 bell  be  rung—Now,  there  is  quorum
 The  hon  Member  may  continue  his
 speech,

 श्र  राम  कंवर  उपाध्यक्ष  महोदय,  मैं

 कहना  चाहता  हू  कि  आखिर  गाधी  जी  के
 नाम  पर  कितने  दिन  तक  यह  सरकार  चलायी
 जायगी  ।  सदन  मे  हम  भाषण  सुनते  हैं  तो
 असली  गाधी  जी  का  रूप  दिखाई  देता  है
 लेकिन  सदन  से  बाहर  निकलते  ही  कोई
 कौर  मामला  नज़र  आने  लगता  है  ।
 राज  ग्रामीण  ग्रामीण  हैं,  हरिजन  हरिजन
 हैं,  शेड्युल्ड  कास्ट  की  हालत  नौकरियों  मे
 देखे  तो  चौथी  श्रेणी  म ेभगी  जरूर  झाई  का
 काम  करते  हैं,  उन  का  कोटा  पूरा  मिलेगा,
 मगर  उस  से  आगे  क्लास  एक,  दो  और  तीन
 मे  उन  को  कोई  स्थान  नही  दिया  जाता  है।

 श्राप  ने  यह  बैंको  को  व्यवस्था  बनाई  है
 छोटे  किसानो  को  ऋण  देने  के  लिए  यह  आपकी

 एक  अच्छी  योजना  है  ।  लेकिन  सरकार
 का  प्रशासन  और  बड़े  बड़े  किसान  जिन  के
 पास  अनाज  खूब  पैदा  होता  है  कौर
 पैसा  भी  खूब  है,  उनकी  आपस  में  मिली
 भगत  होती  है.  जिस  से  योजना  का  साथ
 लाभ  वही  बड़े  बडे  किसान  ही  उठाते  है,  छोटे
 किसान  को  और  गरीबों  को  उस  का  कोई
 लाभ  नही  पहुच  पाता  ।  श्राप  गरीबों  की  मदद
 करना  चाहते  हैं  तो  लाखो  एकड  जगलात
 की  जमीन  पडी  है  वह  शेड्मूल्ड  कास्ट  के
 लोगो  को  क्यो  नही  देते  है।  उस  के  साथ
 उन  को  ऋण  भी  दीजिए  कौर  साथ  साथ
 उन  की  देख  रेख  का  भी  इंतजाम  कीजिए
 क्योंकि  अगर  बाद  में  देख  रेख  नहीं  करेगे  तो

 बहू  जो  मशीन  इत्यादि  लगाएगे  वहू  भी
 कोई  उठा  ले  जायगा,  उन  की  मशीन  भी
 चली  जाएगी  और  उन  की  जमीन  भी  उसी
 में  बिक  जाएगी  ।  इसलिए  मेरा  कहना  है  कि
 जितनी  भी  योजना  बाप  बनाए  उस  की  द्वीप
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 11.1  राम  नंबर]

 तरह  से  कार्यान्वित  होगी  चाहिए  बौर

 छोटी  जमीन  वालों को  ऋण  दिए  जाने के
 बाद  उस  की  पूरी  देख  रेख  होती  रहनी  चाहिए।

 SHRI  K.  SURYANARAYANA
 (Eluru):  Mr,  Deputy-Speaker,  I
 welcome  this  amendment,  it  is  very
 slate,  they  have  come  after  ten  years.
 This  Bill  is  intended  to  give  benefits
 to  the  amali  and  medium  farmers.
 The  Government  of  India  finance
 through  co-operative  banks  and  land
 mortgage  banks  or  nationslised  banks
 and  do  not  directly  dissociate  the
 farmers.  Wei  pass  Bills  here  and  im-
 plementation  is  not  in  the  hands  of
 the  Government  of  India.  After  the
 97l  elections  everybody  is  expecting
 something  directly  from  the  Govern-
 ment  of  India.  An  approach  was
 made  to  the  Refinance  Corporation
 three  yearg  ago  for  a  loan  to  a  co-
 operative  sugar  factory  under  cons-
 truction.  We  are  financing  60  lakhs.
 We  were  thinking  they  would  give  us
 directly.  But  nothing.  The  Industrial
 Finance  Corporation  :s  charging  legal
 fees  even  though  it  was  approved  by
 the  State  Government.  It  is  not  a
 private  company.  All  the  finance
 corporations  are  not  directly  benefit
 ing  the  small  farmers.  Take  for  ins-
 tance  the  co-operative  land  mortgage
 banks.  We  are  pioneers  in  Andhra  in
 this  movement.  But  small  farmers
 are  harassed  every  day  in  Andhra.
 There  is  no  power  for  electric  pump
 sets;  but  when  power  comes  the  land
 mortgage  bank  comes  and  attaches  the
 pump,  because  it  is  only  interested  in
 collecting  money,  mot  in  develop-
 ment.  They  are  giving  all  the  big
 landlords  bécause  money  will  be  safe.
 The  Centre  or  the  State  Governments
 are  interested  only  in  collecting  money
 and  in  its  safe  custody,

 pie
 in

 me deydlopment.  There  are  gans
 this  pamphlet  about  benefit  to  small
 farmers.  What  is  done?  For  the  lest
 two  months,  at  the  time  of  the  har-
 vest,  unfortunately  or  fortunately
 there  was  agitation;  the  NGOs  were
 not  working.  Then  they  had  money.
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 But  they  have  not  come  to  collect
 the  dues.  After  the  agitation  is  over,
 the  NGOs  have  come  to  harass  people
 and  do  not  spare  ¢iven  the  agricultural]
 impldments;  even  the  electric  motor
 is  not  spared.  In  Vizag  district  a
 tractor  was  attached  from  9  farmer
 when  he  was  pleughing  his  land.
 Animals  are  attached.  It  was  for  a
 Rs.  1,000  instalment.  Estimates  Com-
 mittee  in  1972-73  suggested  amend-
 ments  The  Government  of  India
 should  not  be  simply  satisfied  in
 bringing  forward  and  backward  Bills
 for  small  farmers.

 SHRIMATI  SUSHILA  ROHATUI:
 The  Government  of  India  is  not  bring-
 ing  any  backward  Bill.

 SHR  K.  SURYANARAYANA:  i
 request  once  again  the  Government  of
 India  should  take  interest  directly
 also,  not  through  the  State  Govern-
 ments.  In  this  pamphlet  they  say
 that  the  Agricultural  Refinance  Cor-
 poration  Act  is  being  amended,  After
 ten  years  it  has  come.  I  want  to  re-
 quest  the  Government  of  India,  de-
 parment  of  finance  that  financing  is
 not  only  refinancing.  The  nationalis-
 ed  banks  should  be  given  refinancing
 authority  to  the  farmers.

 5.00  hrs.

 Then  only  our  problem  will  be
 solved.  If  there  is  no  inclination  like
 this,  no  useful  purpose  will  be  served.
 If  the  small  and  medium  farmers  are
 to  be  really  benefited  by  this  Act,  the
 Government  of  India  should  direct  al)
 the  land  mortgage  banks,  cooperative

 \  banks  etc,  through  the  Reserve  Bank
 not  to  finance  those  who  are  keeping
 deposits  in  private  banks  and  to  the
 money-lenders,  even  though  they  may
 be  agricoiturista  and  they  mey  have
 the  right  to  get  loan  up  to  Rs,  18,000.
 In  my  constituency,  people,  who  have
 huge  deposits  in  the  private  banks  are
 coming  to  the  land  mortgage  banks
 for  finance.  The  minister  should
 direct  these  banks  not  to  give  any
 loan  to  such  people.
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 MR  DEPUTY-SPEAKER:  We  now
 take  up  Private  Members’  Bills.
 35.62  hes.

 Ce mena
 REMOVAL  OF  DISPARITIES  AND
 CONCENTRATION  OF  WEALTH

 BILL*
 SHRI  हू.  LAKKAPPA  (Tumkur):

 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  removal  of  large
 disparities  in  wages  and  for  removal
 of  concentration  of  wealth  by  con-
 verting  big  industrial  and  business
 concerns  into  cooperatives  managed
 by  all  for  all,

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  removal
 of  large  disparities  in  wages  and
 for  removal  of  concentration  of
 wealth  by  converting  big  industrial
 and  business  concerns  into  coopera-
 tives  managed  by  all  for  all.”

 The

 The  motion  was  adopted.
 SHRI  K.  LAKKAPPA:  I  introduce

 the  Bill.

 IS  hes.
 CIVIL  LIBERTIES  COMMISSIONS

 BILL* ¥
 at  सु  लिस थे  (  बांका)  :  मैं  प्रस्ताव

 करता  हूं  कि  संविधान  द्वारा  प्रत्याभूत  वसंत,
 तथा  मूल  वैयक्तिक  स्वतंत्रता  के  प्रतिक्रिया
 का  अन्वेषण  करने  के  लिये  नागरिक  स्वतंत्रत
 आयोगों  की  स्थापना  का  उपबंध  करने  :  ले
 विधेयक  को  पुरःस्थापित  करने  की  अनुमति  दी
 जाये

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 establishment  of  Civil  Liberties
 Commissions  to  investigate  viola-
 tion  of  legality  and  fundamental

 reenter
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 personal  freedom  guaranteed  by  the
 Constitution.”

 The  motion  was  adopted.

 aft  सब  लिये  :  में  विधेयक को  पुर:
 स्थापित  करता  हूं  ।

 eed
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 5.02  hrs,
 CONSTITUTION  (AMENDMENT)

 BILL*

 (Sussrrrurion  or  Articte  l6  AND
 AMENDMENT  oF  ARTICLE  320  ETc.)

 शो  मनु  लिये  (बांका)  मैं  प्रस्ताव
 करता  हूं  कि  भारत  के  संविधान  का  और
 संशोधन  करने  वाले  विधेयक  को  पुरःस्थापित
 करते  की  अनुमति  दी  जाय  ।

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 att  84  fed:  fetes  को  पेश
 करता  हूं  ।

 5.03  hrs.

 MOTHER'S  LINEAGE  BILL*

 श्यो  मग  लिखा  (बाका):  मैं  प्रस्ताव
 करता  हूं  कि  किसी  की  वंश  परम्परा  का
 उस  के  मातृपक्ष  से  पता  लगाने  के  अधिकार
 का  उपबन्ध  करने  वाले  विधेयक  को  पुर-
 स्थापित  करने  की  अनुमति  दी  जाय  ।

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  right
 to  trace  one's  lineage  from  the  side
 of  one’s  mother.”

 The  motion  was  adopted.

 at  सब  लिखने  :  मैं  विधेयक  को  पेश
 करता  हुं  ।

 *Published  in  Gazette  of  India
 dated  20-8-78,
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 5.34  bra.
 CONSTITUTION  (AMENDMENT)

 BILL*
 (AmenDMENT  or  ARticLes  37,45,  ETC.)

 करो  |  लिये  :  (बांका)  :  मैं  प्रस्ताव
 करता  हूं  कि  भारत  के  संविधान  का  और
 संशोधन  करने  वाले  विधेयक  को  पुर:स्थापित
 करने  की  अनुमति  दी  जाय  t

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 क्रि  नू  लिखने  में  विधेयक  को  पेश
 करता  हू  ।

 The

 5.04  hrs.

 NETAJI  NATIONAL  ACADEMY
 BILL—Contd.

 MR.  DEPUTY-SPEAKER:  We  take
 up  further  consideration  of  the  motion
 of  Shri  Samar  Guha  on  the  Netaj:
 National  Academy  Bull.  On  the  last
 occasion  Mr.  Guha  took  25  minutes.
 I  hope  he  wil]  finish  m  another  5
 minutes.

 SHRI  SAMAR  GUHA  (Conta):
 Please  give  me  5  minutes  I  do  not
 think  I  spoke  for  25  minutes  on  the
 last  occasion.

 MR,  DEPUTY-SPEAKER:  This  is
 the  record.  Anyway,  please  don’t
 repeat  the  arguments  of  your  last
 speech.

 SHRI  SAMAR  GUHA:  Mr.  Deputy-
 Speaker,  Sit,  the  image  of  Netaji
 before  the  Indian  people  is  the  image
 of  an  epica]  hero.  The  dazzling
 effulgence  of  the  heroic  personality  of
 Netaji  to  a  large  extent  over-shadow-
 ed  his  ideological  personality.  It  will
 not  be  possible  for  us  to  evaluate  the
 rea]  personality  of  Netaji  unless  we
 go  deep  into  the  inspirational  source
 of  his  life.

 I  hope,  my  friends  who  have  gone
 through  the  autobiography  of  Netaji
 have  noted  one  point  that,  although
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 Netaji  has  been  described  by  our
 nation  as  a  great  revolutionary,  as  a
 great  hero,  a8  a  great  leftist,  ag  a
 great  socialist,  he  named  his  autobio-
 graphy  as  the  autobiography  of  “An
 Indian  Pilgrim".  Herein  lies  the  real
 personality  of  Netaji.  He  wanted  to
 live  in  posterity  not  as  Subhas
 Chandra  Bose,  not  88  an  Indian  re-
 volutionary,  not  even  as  a  fiery  fighter
 for  the  freedom,  but  in  a  Nameless
 Name  of  “An  Indian  Pilgrim”.
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 He  felt  from  the  younger  days  of
 his  life  that  India  had  a  mission  to
 fulfil  and  he  was  a  missionary  in
 fulfilling  that  mission  of  India.  This
 is  what  Netaji  said:  I  quote:

 “What  is  India  in  reality?  No
 doubt,  we  have  a  very  ancient
 civilisation,  but  unlike  other  ancient
 civilisations,  such  as  of  Egypt  or
 Babylon,  of  Phoenicia  or  even  of
 Greece,  the  ancient  culture  and
 civilisation  of  India  is  not  dead.  It
 still  lives  in  the  present,

 In  spite  of  the  fact  that  funda-
 mnetally  we  have  the  same  culture
 and  civilisation  as  we  had  several
 thousands  of  years  ago,  we  have
 nevertheless  changed  and  moved
 with  the  times.  Today,  in  spite  of
 our  ancient  background,  we  are  able
 to  live  in  a  modern  world  and
 adapt  “ourselves  to  that  world.  We
 want  to  built  up  a  new  and  medern
 nation  on  the  basis  of  our  old  cul-
 ture  and  civilisation.”

 Netaji  further  said:

 “One  may  call  me  a  chauvinist
 yet  I  will  say  that  India  has  Mission
 to  Fulfil.”

 This  Mission  according  to  Netaji
 is  essentially  the  mission  of  realising
 the  Indian  concept  of  ‘Basudhayba
 Kutumbam’  of  harmonising,  recon-
 ciling  and  bringing  about  a  golden
 synthesis  of  the  valueg  of  different
 civilisation  of  the  world.

 Netaji’s  political  philosophy  is
 nothing  but  an  extension  of  his
 fundamental  philosophy  of  life.
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 Ideologically,  Netaji  has  been  describ-
 ed  by  many  as  a  Fiery  Leftist,  as  an
 Aggressive  Nationalist,  as  a  flexible
 Pragmatist,  83  an  Idealist  socialist,  or
 even  as  a  Neo-Fascist  or  a  Crypto
 Communist.  Such  imperfect  evalua-
 tion  of  Netaji’s  politica]  philosophy
 arose  out  of  lack  of  understanding  of
 the  fundamentals  of  the  perspectives
 of  his  Philosophy  of  Synthesis.

 Netaji  never  believes  in  any  kind
 of  deterministic  perspective  of  any
 philosophy  or  accept  any  totalitarian
 Jaim  of  any  philosophy  as  infallible.

 In  his  perspective  of  evluation  of
 his  own  philosophy,  Netaji  is  a  Rela-
 tivist,  and  believes  that  the  creative
 role  of  human  genius  lies  in  the  ap-
 preciation  of  relative  truths  of  diffe-
 rent  fundamental  values  or  political
 philosophies  and  integrate  them  into
 a  philosophy  of  synthesis  that  agrees
 with  the  socio-cultural  and.  scientific
 discoveries  of  the  age.

 Netaji  said:

 “What  our  political  philosophy  is?
 On  this  question,  I  gave  my  own
 views  in  a  book  I  wrote  ten  years
 ago  called,  ‘The  Indian  Struggle’.
 In  that  book,  I  said  that  it  would
 be  our  task  in  India  to  evolve  a
 system  that  would  be  a  synthesis  of
 the  system  in  vogue  in  different
 parts  of  the  world.

 “Tt  will  be  foolish  for  anyone  to
 say  that  anyone  system  represents
 the  last  stage  of  human  progress.
 Human  progress  can  never  stop,  and
 out  of  the  past  experience  of  the
 world,  we  have  to  produce  a  new
 system.

 Unless  we  are  at  the  end  of  all
 process  of  evolution  or  unless  we
 deny  evolution,  our  choice  is  not
 restricted  to  alternatives  like
 Fascism  or  communism....”

 *  ,...No  stand-point  of  theory  in
 socio-political  affairs  can  be  the  last
 word  of  human  wisdom.  The  socio-
 political  theories  and  institutions  of
 moderh  nations  are  the  product  of
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 their  history,  environment  and
 needs—they  are  liable  to  change  as
 human  life  is.

 “We  should  study  with  critical
 sympathy  all  the  movements  and
 experiments  that  are  going  on  in
 Europe  and  America  and  we  should
 be  guilty  of  folly  if  we  ignore  any
 movement  or  experinment  because
 of  any  preconceived  bias  or  predilec-
 tion.”

 Why  have  I  said  in  this  Bill  that
 higher  studies  of  Comparative  Political
 Philosophy  should  be  one  of  the  sub-
 jects  that  should  be  taught  in  such
 an  Academy  is  that  Netaji  wanted  that
 we  should  study  all  the  political
 philosophies  and  politica]  :nstitutions
 of  the  world  with  critical  sympathy.
 But  we  have  to  evolve  our  own
 methods  and  ideology  according  to  our
 own  culture  and  own  national  genius,
 Netaji  never  undermined  the  develop-
 ment  of  the  political  phisolophies  and
 institutions  that  gradually  evolved  in
 different  parts  of  the  world.  I  quote
 again.  As  far  back  as  1935,  Netaji
 said:  Pan

 “When  India  is  free,  original
 thought  and  fresh  experiment  will
 be  necessary  as  India  will  be  called
 upon  to  play  an  important  role  in
 the  world.  In  the  Il7th  century,
 England  made  remarkable  contribu-
 tion  to  the  world  civilisation
 through  her  ideas  of  constitutional
 and  democratic  Government.  Simi-
 larly,  in  the  i8th  century  France
 made  the  most  wonderful  contribu-
 ton  to  the  culture  of  the  world
 through  her  ideas  of  liberty,  frater-
 nity  and  equality.  During  the  7४
 century,  Germany  made  the  most
 remarkable  gift  through  her  Mar-
 xian  philosophy.  During  the  20th
 century  Russia  has  enriched  the
 culture  and  civilisation  of  the  world
 through  her  achievement  of  pro-
 letarian  revolution,  proletarian  Gov-
 ernment  and  proletarian  culture.
 The  next  remarkable  contribution
 to  the  culture  and  civilisation  of  the
 world,  India  will  be  called  upon  to
 make.”
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 {Shri  Samar  Guha]
 He  reiterated  his  faith  in  the  mission
 of  India  again  in  his  historic  Tokyo
 University  Speech  in  944  when  he
 said:

 “India  wiil  move  to  the  next
 phase  of  socio-economic  evolution
 of  the  world.”
 In  his  Ramgarh  address  Netaji

 urged  that  the  ideals  of  free  India
 should  be  ‘Freedom,  Democracy  and
 Socialism”.  He  further  urged  that  it
 will  be  the  task  of  free  India  to
 evolve  a  philosophy  of  synthesis  of
 the  fundamental  values  of  freedom,
 the  value  of  democracy  and  the  value
 of  socialism  into  an  integral  concept
 of  a  political  philosophy  and  this  will
 be  the  message  of  free  India  to  the
 world  civilisation.
 5.49  hrs.

 {Suri  N.  K,  P.  Save  in  the  Chair.]
 I  have  also  said  that  in  the  field

 of  higher  studies,  in  the  proposed
 Academy,  economics  of  planning
 should  also  be  undertaken.  Why  have
 I  said  so?  The  reason  is  this.  It  is  a
 known  history  that  Netaji  is  known
 in  our  country  as  the  father  of  Indian
 national  planning.  Ever  since  he  was
 released  from  the  Mandalay  jail  in
 1927,  Netaji  played  the  role  of  a
 crusader  for  preaching  the  ideals  of
 socialism  from  one  corner  of  India  to
 the  other.  He  said:

 “T  have  no  doubt  that  salvavion  of
 India  as  of  the  world  depends  on
 socialism,  but  India  will  have  to
 evolve  her  own  method  and  form
 of  socialism:”
 I  want  to  quote  a  few  words  of

 Netaji’s  speech  which  he  made  in  the
 Navjawan  Congress  held  at  Karachi  in
 93l  where  he  said:

 “IT  want  a  socialist
 India.

 “We  want  political  freedom,
 whereby  it  is  meant  the  constitution
 of  an  independent  Indian  State,  free

 republic  in

 from  the  control  of  British  im-
 perialism.

 “Secondly,  we  .want:  complete
 economic  emancipation:  Every
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 human  being  must  have  the  right
 to  work,  and  the  right  to  a  living
 wage.  There  shall  be  no  drones  in
 our  society  and  no  unearned  in-
 comes.  There  must  be  equal  oppor-
 tunities  for  all.  Above  all,  there
 should  be  a  fair,  just  and  equitable
 distribution  of  wealth.....”

 “For  this  purpose  it  may  be  neces-
 sary  for  the  State  to  take  over  the
 control  of  the  means  of  production
 and  distribution  of  wealth.  Thirdly
 we  want  complete  social  equality.
 There  shall  be  no  caste,  no  depressed
 classes.  Every  man  will  have  the
 same  rights,  the  same  status  in
 society.  Further  there  shall  be  no
 inequality  between  the  sexes  either
 in  social  status  or  in  law  and  women
 will  be  in  every  way  an  equal  part-
 ner  of  man.”

 In  his  Haripura  Congress  speech,
 Netaji  outlined  the  concept  of  National
 Planning  for  India.  For  that  he  had
 to  incur  the  wrath  of  the  Wardha
 School  of  Economists,  in  those  days.
 I  quote  from  his  Haripura  speech  on

 the  Concept  of  National  Planning.  He
 said:

 “Though  it  may  be  somewhat  pre-
 mature  to  give  a  detailed  plan  of
 reconstruction,  we  might  as  well  con-
 sider  some  of  the  principles  according
 to  which  our  future  social  reconstruc-
 tion  should  take  place.  I  have  no
 doubt  in  my  mind  that  our  chief
 national  problems.  relating  to  the
 eradication  of  poverty,  illiteracy  and
 disease  and  to  scientific  production  and
 distribution  can  be  effectively  tackled
 only  along  socialistic  lines.  The  very
 first  thing  which  our  future  national
 government  will  have  to  do,  would  be
 to  set  up  a  Planning  Commission  for
 drawing  up  a  comprehensive  plan  of
 reconstruction.  This  plan  will  have
 two  parts  an  immediate  programme
 and  a  long  period  programme.  In
 drawing  up  the  first  part,  the  imme-
 diate  objectives  which  will  have  to  be
 kept  in  view  will  be  threefold—firstly,
 to  prepare  the  country  for,,self-
 sacrifice?  Secondly,  to  unify  India?
 and  thirdly,  to  give  scope  for  local

 ES
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 cultural  autonomy...  While  unify-

 france  and  a  common  script.
 “....With  regard  to  the  long  period

 programme  for  a  free  India,  the  first
 problem  to  tackle  is  that  of  our  increas-
 ing  population.  I  simply  want  to  point
 fout  that  where  poverty,  starvation
 and  disease  are  stalking  the  land,  we
 eannot  afford  to  have  our  population
 mounting  up  by  thirty  milions  during

 single  decade.  If  the  population
 goes  up  by  leaps  and  bounds,  ag  it  has
 done  in  the  recent  past,  our  plans  are
 likely  to  fall  through.

 “Regarding  reconstruction,  our  prin-
 cipal  problem  will  be  how  to  eradicate
 poverty  from  our  country  That  will
 require  grading  reform  of  our  land-
 system,  including  the  abolition  of
 land  lordism  Agricultural  indebte-
 dness  will  have  to  be  liquidated  and
 provision  made  for  cheap  credit  for
 the  rural  population.  An  extension
 of  the  co-operative  movement  will  be
 necessary  for  the  benefit  of  both  pro-
 ducers  and  consumers,  Agriculture
 wiJl  have  to  be  put  on  scientific  basis
 with  a  view  to  increasing  the  yield
 from  the  land.

 “To  solve  the  economic  problem,
 agricultural  improvement  will  not  be
 enough.  A  comprehensive  scheme  of
 industrial  development  under  state-

 ‘ownership  and  state-control  will  be
 indispensable.  A  new  industrial
 system  will  have  to  be  built  up  in
 place  of  the  oki  one,  which  has  collaps-
 ed  m8  result  of  mass  production
 abroad  and  alien  rule  at  home.  The
 Fianning  Caorgmiseion  will  have  to
 covetully  canaidex  and  deride  which  of

 athe  home  industeles  could  be  revived
 MU  28.9
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 despite  the  competition  of  modern
 factories  and  in

 ee
 sphere  large-

 scale  production  id  be  encouraged.
 However  muth  we  may  disitke  modern
 industridlism  and  condemn  the  eviis
 which  follow  in  its  train,  we  cannot
 go  back  to  the  pre-industrial  era,  even
 if  we  desire  to  do  so.  It  is  well,
 therefore,  that  we  should  reconcile
 ourselves  to  industrialisation  and
 devise  meang  to  minimise  its  evils  and
 at  the  same  time  explore  the  possibi-
 lities  of  gurvising  the  inevitable  com-
 petition  of  factories.  In  a  country
 like  India,  there  will  be  plenty  of
 room  for  cottage  industries,  especially
 in  the  case  of  industries  including
 hand-spinning  and  handweaving  allied
 to  agriculture.

 “Last  but  not  the  least,  the  State  on
 the  advice  of  a  Planning  Commission,
 will  have  to  adopt  a  comprehensive
 scheme  for  gradually  sotialfii®  of
 our  entire  agricultural  and  industrial
 system  in  the  spheres  of  both  produ-
 tion  and  appropriation  Extra  capital
 wil  have  to  be  procured  for  this,
 whether  through  internal  or  external
 loans  or  through  inflation.”

 Sir,  even  in  his  Tokyo  speech  in
 944—in  this  historic  speech—he  never
 forgot  the  basic  question  of  National
 Planning  for  India.  He  said:

 “The  moment  India  is  free,  the
 most  important  problem  will  be
 organising  our  national  defence  in
 order  to  safeguard  our  freedom  in
 future.  For  that,  we  shall  have  to
 build  modern  war  industries,  80  that
 ‘we  may  produce  the  arms  that  we
 need  for  self-defence,  This  will
 mean  a  very  big  programme  of  in-
 dustrialisation.

 “After  satisfying  the  needs  of  our
 nation  in  the  matter  of  self-defence,
 the  next  problem  in  the  degree  of
 importance  will  be  that  of  removal
 of  poverty  arid  unemployment.  So



 259  Netaji  National  AUGUST  10,  973  Academy  Bill  260

 [Shri  Samar  Guha]
 MR.  CHAIRMAN:  You  will  please

 conclude.  Others  are  also  anxious  to
 participate.

 SHRI  SAMAR  GUHA:  I  shall  need
 ten  more  minute...  Netaji  went  on  to
 say  in  this  speech:

 “The  third  problem  in  a  Free
 India  will  be  the  problem  of  educa-
 tion.  Our  problem  will  be  to  give
 at  least  elementary  education  to  the
 Indian  masses,  as  soon  as  possible,
 and  along  with  that  to  give  more
 facilities  to  the  intellectual  classes
 in  the  matter  of  higher  education.

 “We  cannot  leave  it  to  private
 initiative  to  solve  the  national  pro-
 blems  especially  the  economic  pro-
 blem.  If  we  leave  it  to  private  in-
 itiative  to  solve  fhe  problem  of
 poverty  and  unemployment,  for  in-
 stance,  it  will  probably  take  cen-
 turies.  Therefore,  public  opinion  in
 India  is  in  favour  of  some  sort  of
 special  system,  in  which  the  initia-
 tive  wll  not  be  left  to  private  in-
 dividuals,  but  the  State  will  take
 over  the  responsibility  for  solving
 economic  questions.  Whether  it  is
 question  of  industrializing  the  coun-
 try  or  modernizing  agriculture,  we
 want  the  State  to  step  in  and  take
 over  the  responsibilities  and  put
 through  reforms  within  a_  short
 period,  so  that  the  Indian  people
 could  be  put  on  their  legs  at  a  very
 early  date.”

 But,  he  reminded  by  saying:
 “But  in  solving  this  problem,  we

 want  to  work  in  our  own  way.  We
 will  naturally  benefit  by  experi-
 ments  made  in  other  countries  but
 after  all,  we  have  to  solve  our  pro-
 blems  in  an  Indian  way  and  under
 Indian  conditions.  Therefore,  the
 system  that  we  shall  ultimately  set
 up  will  be  an  Indian  system  to  suit
 the  needs  of  the  Indian  people.”

 Sir,  I  want  to  draw  your  kind  atten-
 tion  that  this  is  why  I  have  said  that
 the  proposed  Academy  should  include
 the  advance  study  of  the  economics
 of  planning.  Netaji  was  the  architect
 of  National  Planning  in  India.

 Why  I  say  that  the  study  ‘Advanced
 Military  Science’  should  also  be  in-
 cluded  in  the  Academy?  Netaji  is
 the  greatest  Khatriya  of  modern  India
 after  Shivaji,  Netaji  is  a  great  mili-
 tary  genius  modern  India  produced.
 We  shall  ever  remember  in  our
 freedom  history  Netaji’s  Order-of-the
 days  which  are  immortal  piece  of
 literature  for  the  men  of  arms.  I
 quote  what  he  said  in  his  first  Order-
 of-the-days  to  his  Army  of  Liberation.

 “There  is  in  the  distance—be-
 yond  that  river,  beyond  those  jun-
 gles,  beyond  these  hills,  lies  the
 promised  land,  the  soil  from  which
 we  sprang—the  land  to  which  we
 shall  now  return.

 “Hark!  India  is  calling,  India’s
 metropolis  Delhi  is  calling,  three
 hundred  and  eighty-eight  millions
 of  our  countrymen  are  _  calling.
 Blood  is  calling  to  blood.

 “Get  up,  we  have  no  time  to
 lose.  Take  up  your  arms.  There,
 in  front  of  you,  is  the  road  that  our
 pioneers  have  built.  We  —  shall
 March  along  that  road.

 “We  shall  carve  our  way  through
 the  enemy’s  ranks,  or  if  God  wills
 we  shall  die  a  Martyr’s  death.

 “And  in  our  last-sleep  we  shall
 kiss  the  road  that  will  bring  our
 army  to  Delhi.  The  road  to  Delhi
 is  the  road  to  Freedom.  Chalo
 Delhi!”

 This  was  the  first  part  of  the  Order-
 of-the  day  that  he  issued  to  his  army.
 I  quote  a  few  more  lines  from  his
 another  Order-of-the-days  to  the  INA
 before  they  launched  the  final  libera-
 tion  struggle.

 He  assured  his  army  of  liberation
 in  glowing  words.

 “I  assure  you  that  I  shal]  be  with
 you  in  darkness  and  in  sunshine,
 in  sorrow  and  in  joy,  in  suffering
 and  in  victory.  For  the  present,  I
 can  offer  you  nothing  except  hun-
 ger,  thirst,  privation,  forced  mar-
 ches  and  then  death.  But  if  you
 follow  me  in  life  and  in  death,  as
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 _  Tam  confideat  you  wif,  T  shall  lead
 ,  you  to  victory  and  freedom.  It

 does  not  matter  who  among  us  will
 live  0  see  India  free.  It  is  enough
 that  India  shall  be  free  and  that
 we  shall  give  our  all  to  make  her
 free.  May  God  now  bless  our  Army
 grant  us  victory  in  tHe  coming
 fight.”.

 I  do  not  know  of  any  General  any-
 where  in  the  world  who  had  promis-
 ed  only  death,  starvation,  hunger  and
 forced  marches  yet  it  acted  as
 magnetic  spell  on  them.  It  was  a  saga

 of  martyrdom—not  of  just  a  hundred  or
 a  thousand  people  who  sacrificed  their

 ‘lives  in  the  Azad  Hind  Revolution  but
 26,000  Hindus,  Muslims,  Sikhs,  Chris-

 tians,  who  fought  shoulder  to
 shoulder,  hand  in  hand,  died  for  the
 liberation  of  their  common  Mother-
 land,

 One  of  the  Japanese  Generals  who
 led  the  Japanese  Army  in  the  Burma

 front,  General  Kawabe,  when  I  met
 -him  in  Tokyo,  said  to  me:

 “As  an  organiser  and  inspirer  of
 a  revolutionary  army,  as  an  acute
 strategician  and  as  a  planner  of
 military  operation  and  manoeuvr-
 ability,  any  nation  should  feel
 proud  of  Chander  Bose.”

 “General  Kawabe  further  said:
 “Chander  Bose  was  a  great  revo-

 futionary  but  the  greatness  of  his
 leadership  is  largely  due  to  his
 ‘brilliance  as  g  military  leader....
 "The  unique  character  of  Netaji’s
 military  leadership  as  the  supreme
 commander  of  INA,  his  magnetic
 inspiration  in  infusing  dignity,  dis-

 the  greatest  révolutionary  military
 leader  of  modern  India.”,

 This  is  the  reasex:  why  I  say  that  the
 proposed  Netaji  National  Academy
 should  include  higher  studies  in  ad-
 vanced  military  science.

 I  have  also  said  that
 poll  7  = of  national  integration  also

 be  taught  88  one  of  the  subjects  in
 this  Academy.  The  tragedy  of  the
 Partition  of  India  followed  from  the
 failure  to  make  the  concept  of  emo-
 tional  integration  of  the

 people
 of

 India  a  reality.  Netaji  wag  the  only
 leader  under  whose  inspiration  a
 real  integration  of  the  Indian  people
 was  achieved  under  the  banner  of
 the  Azad  Hind  Revolution.

 In  the  Azad  Hind  Fauz,  the  Mus-
 lims,  the  Christians,  the  Sikhs,  and
 the  Hindus  lived  together  in  the  same
 barrack,  dined  the  same  food  in  the
 same  kitchens  and  died  together  hand
 in  hand  and  shoulder  to  shoulder  for
 the  sacreg  cause  of  the  liberation  of
 their  Motherland,  In  this  last  war
 of  Indian  Independence,  26,000  Mus-
 lims,  Christians,  Sikhs  and  the  Hindus
 created  an  immortal  saga  of  martyr-
 dom  for  the  liberation  of  their  com-
 mon  Motherland.  In  paying  tribune
 to  Netaji  for  his  unique  achievement
 of  national  integration  under  the  ban-
 ner  of  Azad  Hind  Revolution,  Gan-
 dhiji  said:

 “The  greatest  lesson  that  we  can
 draw  from  Netaji’s  life  is  the  way
 in  which  he  infuseg  the  spirit  of
 unity  among  his  men  so  that  they
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 (Shri  Samer  Guha]
 The  greatest  and  the  lasting  act  of

 -Netaji  was  that  he  abolished  all
 distinetions  of  caste  and  class.  He
 never  thought  himself  to  be  a  caste
 Hindu.  He  was  Indian  first  and
 Indian  last.  What  more,  he  fired
 all  under  him  with  the  same  zeal
 so  that  they  forgot  in  his  presence
 all

 distinctions
 and  acted  as  one

 man.”

 I  want  to  remind  you  again  that
 before  India  was  divided,  about  80
 per  cent  of  the  higher  officers  in
 the  Azad  Hind  Army  were  those
 belonging  to  the  Muslim  community.
 It  never  occurred  to  anybody,  whether
 they  were  Hindu,  Christian  or  Sikh,
 whether  they  would  fight  under  such
 leadership.  I  also  want  to  draw  your
 attention  io  the  fact  that  when  Netaji
 planned  to  go  outside,  it  was  a  Fron-
 tier  pathan,  Akbar  Khan,  who  helped
 him.  Again  during  his  three-month
 perilous  submarine  journey  from  Kiel
 to  Singapore,  from  Germany  to  South-
 East  Asia,  only  Major  Abid  Hussain
 was  with  him,  Again  next  in  com-
 mand  to  him  when  Netaji  was  leading
 the  liberation  expedition  to  Assam
 was  Maj.  Gen.  M.  2,  Kiani,  now  a
 Pakistani.  The  Subhas  Brigade  was
 led  by  I.  K  Kiani.  Col.  Berhanuddin
 was  in  charge  of  the  Bahadur  Group,
 the  guerilla  wing  of  the  INA.  Col.
 Kiani  made  daring  records  in  leading
 the  Subhas  Brigade.  Col.  Ehsam
 Qudir  was  in  charge  of  Transport  of
 the  Liberation  Army  and  Col.  Shau-
 kKatullah  Malik  controlled  INA  In-
 telligence.  It  was  Col,  Shaukatullah
 who  earned  the  highest  honour  by
 raising  the  first  flag  of  Indian  free-
 dom  at  Moirang.  It  was  again  a  Pat-
 han,  Lt.  Nazir  Ahmed,  who  sacrificed
 his  life  to  save  the  life  of  Netaji
 from  British  bombing.

 The  last  word  about  Netaji  can  be
 said  only  by  Col.  Hdbibur  Rehman.
 All  of  them  are  now  Pakistanis,

 MR,  CHAIRMAN:  I  have  allowed
 ‘you  the  widest  latitude.

 SHRI  SAMAR  GUHA:  I  am  @nish-
 ing  in  two  minutes,
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 को  ह  डाबी,  (स्त्री):  सभापति

 महोदय,  मेल  सुझाव  है  कि  ह्म  ह  प्रस्ताव
 पीस  कर  ई  कि  इस  बिल  केलिए  सारा  परिम
 शा  समर  यह  से  लें  झीर  हम  लोग  उनका
 समर्थन कर  दे  ।

 SHRI  SAMAR  GUHA:  I  want  to.
 draw  your  attention  to  a  speech  made
 by  Shri  Lal  Bahadur  Shastri  as
 Prime  Minister  of  India  while  unveil-
 img  a  statute  of  Netaji  in  Calcutta.
 He  said:

 “What  tremendous  organisation,
 what  organising  ability,  what  com-
 petence  and  talent!  It  is  difficult
 to  find  another  leader  who  could,
 single-handed  and  relying  solely
 on  his  own  strength,  build  up  such
 a  gigantic  organisation.  And,  the
 people  who  joined  him  submitted
 to  all  the  discipline,  sacrifice  and
 regulations  and  accepted  him  as
 the  liberator  of  India.  I  do  not
 know  of  any  parallel  to  the  sacri-
 fice  and  self-abnegation  that  Netaji
 made,  knowing  the  great  risk  he
 was  taking  in  going  out  of  the
 country.  There  was  no  thought  of
 his  own  self  in  his  being  he  did  not
 care  about  his  own  life—national
 revolution  and  his  country's  free-
 dom  were  his  goal.  And  thus,  from
 wherever  he  went  his  message  con-
 tinued  to  reach  us  hig  broadcasts
 came  through  to  us,  his  dedicated
 life  brought  forth  new  life  and  new
 power  to  this  country.  When
 the  INA  trials  were  going  on  here,
 such  a  revolutionary  situation  was
 created  in  the  country  that  it  was
 impossible  to  stem  its  overwhelming
 tide.  The  entire  country  accepted
 Netaji  as  its  leader,  the  greatest
 revolutionary  leader  of  the  count-
 ry,  and  his  message  of  the  time  that
 Indian  was  bound  to  be  free,  no
 power  on  earth  could  keep  ber  in
 bandage  any  longer.  And  they
 became  prepared  to  fight  for  the
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 A  year  befere  Prima  Minister,  Mrs.

 ‘Indira  Gandhi,  hed  said  in  a  public
 speech  that  in  her  younger  days  when
 she  saw  in  the  eres  of  Netaji  fhe  efful-
 gent  light  of  a  revolutionary,  it  ins-
 pired  her.  President  Giri  has  said  that
 from  a  historical  prospective,  Wetaji  38
 ‘the  first  President  of  Free  India.

 है  leave  it  to  the  patriotic  conscience
 of  my  brother  colleagues  in  this
 House  whether  in  this  Silver  Jubilee
 year  of  our  national  independence,
 they  will  accept  this  Netaji  National

 Academy  Bill  of  mine  as  a  token  of
 homage  to  the  greatest  revolutionary
 of  our  country,  to  a  missionary  pilg-
 tim  of  India.  I  leave  this  question  to
 my  brother  colleagues  to  answer.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 establishment  of  the  Netaji  Nation-
 al  Academy  to  disseminate  knowle.
 dge  on  various  important  subjects
 and  matters  connected  therewith
 and  incidental  thereto  may  be  tak-
 en  into  consideration.”

 There  is  notice  of  an  amendment;  it
 is  a  motion  for  reference  of  the  Bill
 to  a  Joint  Committee.  Are  you  mov-
 ing  it,  Mr.  Daga.

 HRI  M.  C.  DAGA:  Yes,  Sir.  7
 move:

 “That  the  Bill  to  provide  for  the
 establishment  of  the  Netaji  Nation-
 al  Academy  to  disseminate  knowle-
 dge  on  various  important  subjects

 ‘and  matters  connected  therewith
 and  incidental  thereto,  be  referred
 ‘to  a  Joint  Committee  of  the  Houses
 consisting  of  22  members,  5  from
 ‘this  House,  namely:—

 ay  Shri  Madhu  Dandavate
 re)  Shri  Samar  Guha

 \8)  Shri  Indrajit  Gupta
 (३)  Gari  D.  P.  Jadeja
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 (10)  Shri  Ram  Bhagat  Peswan
 (il)  Shri  Arjun  Sethi
 (12)  Shri  Nawal  Kishore  Sharma
 (13)  Shri  Nawal  Kishore  Sinha
 rts)  Shri  D.  P.  Yadav
 (15)  Shri  M.  C.  Daga

 and  7  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num
 ber  of  members  of  the  Joint  Com-
 mittee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  last  day
 of  the  first  week  of  the  next  session:

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  shal]  ap-
 ply  with  such  variations  and  modi-
 fications  ag  the  Speaker  may  make;
 and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  7  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.”

 शो  मूलक  राज  सेती  (देहरादून  )
 सभापति  महोदय,  नेताजी  का  नाम  सामने
 आते  ही  अपने  जीवन  के  वें  पुराने  दिन  याद
 आ  जाते  है,  जब  कि  हम  लोग  स्कूल  में  पढ़  रहे
 थे।  Lo26  मेँ जब  गांधी जी  मे  उत्तरी  भारत
 का  दौरा  किया,  तो  मैं  छटी  क्लास  में पढ
 रहा  था  ।  उस  समय  गांधी  जी,  नेता  जी,
 पंडित  नेहरू  और  दूसरे  ब्रहुत  से  नेताओं  के
 नाम  हमारे  सामने  जाते  थे,  लेकिन  झगर
 नौजवानों  के  दिलों  में  सब्र  से  ज्यादा  प्रेरणा,
 जोश  कौर  हिम्मत  पैदा  होती थी,  शो  बह
 नेताजी  के  नाक  के  होती  थी  ।  वह  जपने

 विश्यार्भी जीवन में ही साहसी जीवन  से  ही  साहसी  शौर  क्षतिकारी  ;

 रहे ॥  उन्होंने  .  ह...  उच्च  में  ही  अपने!
 कालेज  में  एक  छोटी  सी कटना  कहकर  केआने
 साहस  कौर  क्रान्ति का रिता  का  परिचय  दि?
 था।
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 जब  जिनेवा  में  कांफ्रेंस  हो  रही  थी,
 तो  वह  हिन्दुस्तान  की  राष्ट्रीयता  के  भाव  से

 भरे  हुए  बोले  थे  ।  भारत  के  रवतंत्नता-संग्राम

 के  इतिहास  में  उन  का  नामानौजवानोंके

 हृदय-सम्राट  के  नाते  हमेशा  लिया  जाता  रहा

 है  ।  930-3  के  बाद  की  एक  ऐतिहासिक
 घटना  है  कि  सरदार  भगत  सिंह  और  उन

 के  साथियों,  राजगुरु  और  सुखदेव,  को  फांसी

 हो  चुकी  थी  और  कराची  में  कांग्रेस  का

 सम्मेलन  हो  रहा  था  ।  उस  समय  हिन्दुस्तान
 का  वातावरण  ऐसा  था  कि  खारा  तौर  से

 नौजवानों  का  जोश  रोके  नहीं  रुक  रहा  था  |

 गांधी  जी  कराची  के  सम्मेलन  में  शरीक  होने
 के  लिए  जा  रहे  थे।  नौजवानों  को  गुस्सा  था

 कि  सरदार  भगत  सिंह  को  फांसी  क्‍यों  दी  गई  ।

 बड़ा  प्रदर्शन  हो  रहा  था  और  गांधी  जी  की

 जान  के  लिए  खतरा  पैदा  हो  गया  था  |  उस

 वक्‍त  उन  को  बीस  मील  पहले  एक  स्टेशन  पर

 उतारा  गया  ।  जब  इस  बात  का  पता  चल

 गया,  तो  भीड़  बहुत  ज्यादा  हो  गई ।

 हमला  हुआ  ही  चाहता  था  कि  नेताजी  सामने

 ग्रा  गये  ।  उन्होंने  कहा  कि  ए  नौजवानो,
 अगर  तुम्हें  मारना  है,  तो  पहले  मुझे  मारो,
 गांधी  जी  को  बाद  में  मारना  ।  यह  सूरत  कर

 नौजवानों  का  जोश  ठंडा  हो  गया  ।  नेताजी
 नौजवानों  के  दिलों  के  बादशाह  थे  t

 at  राम  रतन  फार्मा  (  बांदा  ):  वे

 लोग  गांधी  जी  को  क्‍यों  मारता  चाहते  थे  ?

 श्री  मुल्की  राज  सेनी  :  उन  का  खयाल
 था  कि  अगर  गांधी  जी  चाहते,  तो  सरदार
 भगत  सिंह  को  बचाया  जा  सकता  था।

 उन  को  इस  बात  का  गुस्सा  था  कि  गांधी  जी

 ने  देश  में  नान-वायलेंस  और  पीस  का  नारा

 दे  कर  नौजवानों  के  जोश  को  दबाये  रखा

 और  उन  की  इस  नीति  के  कारण  अंग्रेजों

 को  सरकार  भगत  सिंह  को  फांसी  देने  की

 हिम्मत  हुई  ॥
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 इसी  तरह  नेताजी  ने  आगे  भी  इतिहास
 को  बनाया  ।  जब  तक  वह  कांग्रेस  में  रहे,

 उन्होंने  नौजवानों  को  संगठित  कर  के  अपने

 क्रान्तिकारी  प्रोग्राम  को  मांगे  '  बढ़ाया  ।

 कांग्रेस  के इतिहास  में  उन  का  अपना  ही  स्थान

 है  ।  हम  उन को  ग्रेटेस्ट  कहें,  महानतम  कहें,
 या  जो  भी  कहें,  भारत  के  इतिहास  में  उनका

 नाम  हमेशा  हमेशा  के  लिए  ऊंचा  रहेगा  और
 जीवित  रहेगा  t

 उन  के  कांग्रेस  से  बाहर  जाने  की  जो'
 घटना  हुई,  वह  भी  इतिहास  में  डरपना  स्थान
 रखती  है  ।  उस  समय  कांग्रेस  में  दो  दल  थेः

 एक  प्रगतिशील  और  दूसरे  नरम  दल  के

 लोग  कहे  जाते  थे  1  नेताजी  ने  दूसरे  पक्ष  को

 लिया  हुआ  था  ।  उस  समय  जो  इलैक्शन

 हुआ,  उस  में  वह  जीत  गये  t  लेकिन  उस  के

 बाद  उन  को  मजबूर  हो  कर  कांग्रेस  छोड़नी

 पड़ी,  क्योंकि  उन  के  बहुत  से  प्रगतिशील  कहे
 जाने  बाले  साथी  ऐन  वक्त  पर  उन  के  साथ

 नहीं  रहे  |  गांधी  जी  ने  अपना  राजनैतिक

 जीवन  दांव  पर  लगा  दिया  और  कहा  कि

 अगर  नेताजी  को.  अपनी  वर्किंग  कमेटी

 बनानी  है,  तो  वह  बनायें,  मैं  उसका

 विरोध  तो  नहीं  करूंगा  लेकिन  सहयोग
 भी  नहीं  दूंगा  ।  तो  ऐसी  हालत  में,  उस

 वक्‍त  भी  अपनी  राष्ट्रीयता  का  बड़ा  ऊंचा

 परिचय  उन्होंने  दिया  ।  गांधी  जी  में  उनकी

 आस्था  थी  ।  उन्होंने  कहा  कि  हो  सकता

 है  कि  इस  वक्‍त  गांधीजी  के  बिना

 हिन्दुस्तान  की  कांग्रेस  और  हिन्दुस्तान
 का  भविष्य  शायद  अच्छा  न  रह  सके  |
 उन  के  अंदर  फिर  भी  कुर्बानी  और  बलि-

 दान  का  यह  माना  था।  लेकिन  बाद  में  जो

 ग्राम  उन  के  अंदर  जल  रही  थी  कि  हिन्दुस्तान
 आजाद  होना  चाहिए,  तेजी  से  कदम  बढ़ने

 चाहिएं,  उस  को  ले  कर  उन्होंने  एक  फारवर्ड
 ब्लाक  बनाया  और  नौजवानों  की  टोली  को

 ले  कर  वह  आगे  चले।  अंग्रेज  बर्दाश्त  नहीं
 कर  सका  |  लड़ाई  आ  गई  +  उन  को:  प्र  में

 नज़र बन्द  कर  दिया  गया  और  उन्होंने  पुराने
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 इतिहास  को  जो  शिबाजी  के  संबंध  में  था,
 फिर  से  दोहरा  दिया  ।  शिवाजी  जिस  तरह
 से  औरंगजेब  के  यहां  से  मिठाई  की  टोकरी  में

 बैठ  कर  बाहर  निकल  गए  थे  और  सारे  देश

 को  अचम्भे  में  डाल  दिया  था  उसी  तरह
 से  नेताजी  ने  बड़े  हिस्टोरिकल  तरीके  से

 अपने  आप  को  घर  से  बाहर  निकाला  |  अपनी

 जाद  को  खतरे  में  डालते  हुए  वह  काबुल
 *

 पहुंच  ।

 काबुल
 हे  जर्मनी  पहुंचे,  जर्मनी  से  जापान

 पहुंचे  f  जैसा  समझ  गृहाजी  ने  कहा  उन  को

 बताया  गया  कि  पचास  प्रतिशत  चांसेस  हैं
 सही  सलामत  पहुंचने  के  तो  उन्होंने  कहा  कि

 अगर  पांच  प्रतिशत  भी  चांसेस  होंगे  तो  वह
 जरूर  जाएंगे  ।  उन  के  दिल  में  जो  हुब्बल-
 वतनी  का  जलवा  था,  देश  को:  आजाद

 करने  का  जोश  था,  उस  के  कारण  देश  का

 सारा  वातावरण  आज'  भी.  उन  के  जाम  से

 बा  लि

 सभापति  महोदय  :  थोड़ा  प्रस्ताव  पर
 शा  जाइए  |  उन  को  जीवनी  पर  तों  आप

 बोल  रहे  हैं,  ,लेकिन  थोड़ा  द्रव  प्रस्ताव  पर

 ग्रा  जाइए  |

 श्री  मुल्की  राज  सेनी  :  मैं  प्रस्ताव  पर  ही
 ग्रा  रहा  हूं  ।  इसी  की  बैकग्राउंड  से  प्रस्ताव

 बनता  है  ।  मैं  उसी  पर  आ  रहा  हूं।

 सीधी  सी  बात  है  कि  उन  का  जीवन  देश

 की  आजादी  के  लिए  गया  ।  उन  को  देश  के

 नौजवानों  ने  अपना  बेताज  का  बादशाह  मानता  |
 उन  के  विचार,  उन  की  फिलासफी,  उन  की

 राइटिग्स,  उन  की  सारी  चीज़ें  साबित

 करती  हैं  कि  उन  का  नामोनिशां  हिन्दुस्तान
 में  रहना  चाहिए।  -उन  की  टीचिंग्स  से,
 उन  की  'थिंकिंग  से,  उन  की  फिलॉसफी  से  राज

 के  भारत  की  इस  परिस्थिति  के  अंदर  एक

 बहुत  बड़ा  योगदान  मिल  सकता  है.  ॥
 जैसा  कि  अभी  बयान  दिया  :  गया  उन्होंने  को-
 न्यायिक  प्लानिंग  भी  दिया  है  और  देश

 की  और  स्मस्यात्रों  को  लेकर  भी  अपने:
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 विचार  दिए  हैं  |  इसीलिए  मैं  कह  रहा  था  कि

 देश  के  जन-जन  के  दिमाग  में  चाहे  वह  किसी
 भी  राजनैतिक  पार्टी  काहो,  नेता  जी  के  नाम

 से  एक  नई  प्रेरणा  पैदा  होती  है  1 पिछले

 दिनों  जब  यह  बात  आई  कि  नेताजी  जिन्दा

 हैं  तो  लोगों  में  कितनी  उत्सुकता  पैदा  हुई।
 भारत  की  सारी  जनता  नेता  जी  को  जिन्दा

 देखना  चाहती  है  जब  भी  कहीं  जरा  सी

 खबर  निकल  जाती  5है  किसी  अखबार  के

 कोने  में  तो  सारे  देश  में  पढ़ी जातीं ए है  और

 लोग  पूछते  हैं  कि  क्या  यह  सही  हो
 सकता  है?  मंगर  उन  की  आशा  फिर

 निराशा  में  बदल  जाती  है  तो  नेताजी

 का  नाम  हिन्दुस्तान  के  साथ,  हिन्दुस्तान
 की  आजादी  के  साथ,  हिन्दुस्तान  की

 तरक्की  के  साथ,  हिन्दुस्तान  की  योजनाओं

 के  साथ  जुड़ा  हुआ  है  और  जुड़ा  रहना

 चाहिए  ।

 अभी  कल  ही  की  बात  है,  हमारे  फ्रीडम

 फाइटर्स  के  सम्मेलन  के  अंदर  जब  माननीय

 इंदिरा  जी  ने  उद्घाटन  किया  तो  उस  समय

 नेताजी  का  नाम  नहीं  पाया  1  उसी  समय

 एक  वृद्ध  स्त्री  ने उस  की  चर्चा  शुरू  कर  दी

 कि  नेताजी  का  नाम  क्यों नहीं  पाया।  उस

 के  बाद  एकदम  सब  तरफ  से  मांग  हुई
 कि  उन  को  बोलने  का  अ्रवसर  दिया  जायें।

 इंदिरा  जी  को  दोबारा  डायस  पर  आना  पड़ा
 और  उन  को  कहना  पड़ा  कि  मैं  बहुत  से

 नेताओं  के  नाम  ले  रही  थी,  नेता  जी  का  नाम

 जान  कर  नहीं  छोड़ा  गया  है  |  यह  तो

 एक  बात  ऐसे  ही  हो  गई  |  तो  फ्रीडम  फाइट सें

 हों  या  राजनैतिक  दलों  के  ग्रादमी  हों,

 झोंपड़ी  में  रहने  वाले  हों  या  बड़ी  बड़ी  कोठियों
 में  रहने  वाले  हों  नेता  जी  का  नाम  राज  सारे

 देश  कों  प्रेरणा  देता  है  ।  हिन्दुस्तान  की

 आजाद  की  लड़ाई  से  उन  को  अलग  क्या

 नहीं  जा  सकता  हमारे  जैसे  आदमी  को

 जिस  ने  विद्यार्थी  जीवन  से  ले  कर  आगे  तक

 बराबर  नेता  जी  से  और  ऐसे  हीं  महान  नेताओं
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 से  प्रेरणा  ली  है'  लोक  सभा  के  सदस्य

 बनने  के  बाद  जब  हम  पालियामेंट  को  देखते

 हैं,  दिल्‍ली  शहर  को  देखते  हैं  तो  न  उनकी

 स्टेच्यू  मिलती  है,  न  उन  की  तस्वीर

 मिलती  है,  न  सेंट्रल  हाल  में  उन  की

 कोई  फोटो  है,  तो  ऐसे  बड़े  नेता  की

 'कई  यादगार  अभी  तक  25  सालों  के  अंदर

 नहीं  बन  पाई  है,  यह  बहुत  बड़े  ताज्जुब  की

 बात  लगती  है  |

 समर  गुहा  जी  ने  यह  बड़ा  अच्छा  प्रस्ताव

 रखा  है  कि  उन  की  यादगार  में  एक  एकड़े मी
 बनते  जो  चिन्तन  करे  उन  की  लिखी  हुई
 किताबों  के  ऊपर,  उन  की  फिलासफी  के

 ऊपर  और  देश  की  वर्तमान  हालत  में  उन
 की  योग्यता  से,  उन  की  मेहनत  से,  उन  के

 चिंतन  से  देश  को  एक  दिशा  मिले  यह  बहुत
 छोटी  मांग  है,  कोई  बड़ी  मांग  नहीं  है  ।

 नेताजी  का  व्य कि त्तत्व,  नेताजी  की  महानता,
 देश  से  बहुत  बड़ी  आशा  करती  है,  |

 मैं  आदरणीय  मंत्री  महोदय  से  यह  निवेदन

 करूंगा  कि  यह  प्रस्ताव  किसी  एक  व्यक्ति

 का  न  मान  करके  पूरे  सदन  का  यह  प्रस्ताव

 माना  जाये  और  जिस  तरह  उदारता  के  साथ

 में  स्वतंत्रता  सेनानियों  को  पेंशन  दी

 गई  (व्यवधान)

 श्री  हुकम  चंद  कछवाय  (मुरैना  )
 सामान्य  मंत्री  जी  पाराशर  जी  से  बात  कर

 रहे  हैं,  वह  नोट भी  नहीं  कर  रहे  हैं,  न

 सुन  रहे  हैं  ।

 श्री  मुल्की  राज  सेनी  मैं.  निवेदन

 कर  रहा  था  कि  यह  कोई  बड़ी  मांग  नहीं
 है  ।  यह  तो  नेशनल  एकाडेमी  बहुत  छोटी
 सी  चीज  है  ।  देशके  अंदर  नेता  जी  के
 नाम  पर  बहुत  कुछ  हो  जाना  चाहिए  था
 और  बहुत  कुछ  हीना  चाहिए  जिस  तरह  से
 सरकार  ने उदारता  के  साथ  में  25  साल  के
 बाद  हमारे  एक  प्राइवेट  «मेम्बर  oft  frost
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 लाल  सकसेना  के  प्रस्ताव  को  माना  और

 एक  योजना  सामने  कोई  जिस  में  स्वतंत्रता
 संग्राम  के  सेनानियों  को  पेंशन  दीं  गई  उसी

 तरह  से  श्री  समर  गुहा जी  के  प्रस्ताव  के

 अंदर  जो  स्पिरिट  है  वह  देश  के  जन-जन  के

 हृदयों  से  निकली  हुई  एक  पुकार  है  उसे

 वह  एक्सेप्ट  करें  और  नेताजी  की  सिर्फ  एका-
 डेमी.  ही  नहीं  और  भी  यादगार  देश  में  कायम

 की  जायें  |

 SHRI  SAMAR  GUHA:  On  the  last
 oceasion  also  the  Minister  of  Educa-
 tion,  Prof.  Nurul  Hasan  was  not  pre-
 sent.  I  was  told  that  he  was  _  busy
 in  the  Rajya  Sabha.  This  is  not  4
 political  Bill  or  a  Bill  of  any  contem-
 porary  political  importance  or  of  any
 party  importance.  A  day  will  come
 when  Prof.  Nurul  Hasan  may  have  to
 answer  for  it.  He  does  not  realise
 what  a  disrespectful  attitude  he  has
 taken  by  not  coming  to  the  House
 even  for  a  few  minutes.  I  did  not
 expect  him  to  take  such  a.  trifling
 attitude  towards  such  a  sacred  Bili.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF-CULTURE  (SHERI
 D.  P.  YADAV):  The  Minister  is  in
 the  other  House.  The  moment  he
 is  free  from  there,  he  will  come.

 MR.  CHAIRMAN:  Any  matter  con-
 nected  with  the  life  of  Netaji,  spe-
 cially  a  motion  which  seeks  to  per-
 petuate  his  memory  by  establishing
 an  Academy  is  going  to  revolve  round
 the  sentiments  of  the  entire  House.
 As  soon  as  the  Minister  is  free  from
 the  other  House,  he  will  come.  The
 story  of  Subhas  Babu’s  life  is  the
 story  of  India’s  beloved,  noble  and
 brave  son.  It  is,  however,  my  duty
 to  point  out  that  we  have  to  confine
 ourselves  to  the  motion  which  relates
 to  -the  establishment  of  an  Academy.
 I  would  request  hon.  members  to  bear
 this  in  mind  because  there  are  cer-
 tain  rules  of  procedure  to  abide  ‘hy.
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 SHRI  P,  ७.  MAVALANKAR  (Ah-
 medabad):  Sir,  I  congratulate  Pro-
 fessor  Samar  Guha  for  having  intro-

 ‘duced  this  Bill,  You  Mr.  Chairman,
 have  rightly  pointed  out  that  what  we
 need  now  to  discuss  with  regard  to
 this  Bill  is  not  so  much  the  great
 qualities  of  Netaji  and  the  heroic  con-
 éribution  which  he  made  to  India’s
 national  struggle  and  its  freedom,
 ut  we  shall  have  to  refer  in  greater
 detail  to  the  provisions  of  this
 Bill.  But  I  hope  you  will  appreciate
 and  permit  us  if  we  take  a  few
 minutes  by  way  of  an  introduction  to
 ‘suggest  why  such  an  academy  with
 the  kind  of  objectives  that  Professor
 Guha  has  in  mind  is  welcome  _be-
 cause  of  the  kind  of  life  that  Netaji
 himself  lived.  To  that  limited  ex-
 tent,  I  think,  you  will  pardon  our
 references  to  Subhas  Chandra  Bose.

 Netaji’s  life,  as  I  said  a  little  while
 ago,  has  been  truely  heroic.  He  is
 not  a  mere  name  in  India’s  history.
 It  is  a  legend.  It  is  a  symbol  which
 stands  for  eterna]  youth;  it  is  a  sym-
 bol  which  stands  for  spirits  re-

 bellious;  it  is  a  symbol  which  stands
 for  freshness  of  outlook  ana  brave-
 ness  in  action.

 We  all  remember  Subhas  Chandra
 Bose  with  gratitude  because  he  stood
 for  certain  ideals;  be  had  the  courage
 ef  his  convictions;  and,  whatever  he
 said  and  whatever  he  wrote,  he  had
 the  boldness  to  carry  it  out,  no  matter
 what  obstacles  were’  in  his  _  path.
 Even  when  it  came  occasionally  to
 having  a  confrontation  with  the  tallest
 ‘of  the  tall  leaders  of  our  country,  in-
 cluding  Mahatma  Gandhi,  the  Father
 ‘of  the  Nation,  Netaji  had  no  hesita-
 tion  whatsoever  in  standing  to  his
 ‘guns  and  keeping  to  his  point  of  view
 ‘and  in  trying  to  persuade  even  Maha-
 ‘tma  Gandhi’as  to  whv  he,  that  is,
 Subhas,  thought  differently  from  the
 thought  of  the  Father  of  the  Nation.

 If  we  want  a  National  Acamedy  in
 fronour  of  Netaji,  then  we  need  to
 inculeate  these  habits  and  characte-
 Tistics  in  our  youth  of  modern  India
 and  ef  the  ‘Democratic  Republic  of

 t
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 India.  It  is  only  such  type  ef  people
 who  are  independent  in  outlook,  who
 have  honesty  of  purpose,  who  have
 character,  who  have  integrity.  who
 have  a  certain  way  of  looking  at
 national  problems  in  an  impersonal
 manner,  who  are  utterly  selfless  and
 dedicated  whom  we  want  anid  it  is
 only  such  people’s  independent  thou-
 ght  that  we  need  at  this  critical  junc-
 ture  of  our  country’s  development.  It
 is  from  that  larger  angle  also  that  I
 feel  that  this  Bil]  needs  to  be  suppo-
 rted  by  all  sections  of  the  House.

 Sir,  I  will  not  take  much  time  of
 the  House  except  to  refer  to  one  book
 among  many  that  I  have  with  me
 here  and  that.  is  entitled  “Cross-
 Roads:  being  the  works  of  Subhas
 Chandra  Bose,  938—40.”  If  one  reads
 through  some  of  these  short  articles
 and  speeches  of  Netaji,  one  comes  to
 understand  and  appreciate  the  kind  of
 independence  of  outlook  and  the  cri-
 tical  thought  approach  that  Subhas
 Chandra  Bose  had  towarcs  various
 political,  economic,  social  and  other
 problems  facing  India  at  that  time.

 I  was  only  a  small  boy  but  I  rem-
 ember  vividly,  being  in  Haripura,  in
 Gujarat,  in  February,  1928,  when
 Subhas  Chandra  Bose  was  elected  as
 the  President  of  the  5lst  Session  of
 the  Indian  National  Congress.  He
 was  received  by  tens  of  thousands
 of  people.  In  spite  of  the  fact  that
 the  election  had  a  certain  background,
 a  certain  bitterness  created  also  poli-
 tically,  Subhas  Chandra  Bose  himself
 had  no  bitterness  wnatsoever  in  his
 mind.  He  had  the  generosity  to  say
 in  that  very  speech  that  Mahatma
 Gandhi  was  the  leader  because  he
 stood  for  ideals  of  humanity  but  that
 what  he,  that  is,  Subhas,  thought
 ought  to  be  done  for  the  country’s
 development  and  that  he  shal]  siick
 to  that.  It  is  this  spirit  which  we
 need  to  develop  in  this  country.  I
 would  invite  the  attention  of  hon.
 Members  here  to  some  beautiful,  ins-
 piring  ‘and  stimultating  thoughts  and
 addresses  and  articles  ‘by  Subhas
 Chandra  Bose.
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 He  had  also  an  occasion  to  speak

 at  the  inauguration  of  the  All  India
 National  Planning  Committee  at
 Bombay.  While  doing  that,  he  men-
 tioned  how  it  was  important  not  to
 neglect  the  smaller  village  industries
 while,  at  the  same  time.  emphasizing
 the  need  for  developing  tndustrialisa-
 tion  in  our  country.

 So.  he  had  ideas  on  planning,  he
 had  ideas  on  foreign  :  policy,  he
 had  ideas  on  economics,  he  had
 ideas  on  administration,  and  he
 had  given  not  only  thought  on  these
 matters  but  he  had  also  to  a  large
 extent  acted  on  those  ideas.  Apart
 from  these  angies,  *rofesscr  Samar
 Guha’s  Bill  on  setting  uw  of  Netaji
 National  Academy  is  also  to  be  wel-
 comed  from  other  points  of  view.

 In  our  country,  since  independence,
 not  much  thought  and  study  have
 been  given  to  many  of  the  pressing
 problems  that  face  our  developing
 democracy.  It  is  a  tragedy  of  the
 situation  that  although  we  have  got  a
 number  of  colleges  and  universities,
 and  their  number  is  increasing,  these
 colleges  and  universities,  by  and
 large,  barring  a  very  few  exceptions,
 are  not  proving  themselves  to  be
 either  temples  of  learning  or  places
 where  truth  and  research  have  the
 highest  priority  in  our  educational
 life.  Nor  are  our  colleges  and  univer-
 sities  able  to  inculcate  in  our  youth
 the  habits  of  critical  independent
 thinking  on  a  variety  of  problems
 facing  the  public  fife  cof  this  country
 and  democracy.

 Therefore,  I  feel  that  an  academy  of
 this  nature  if  it  is  founded.  and  if
 it  is  also  founded  with  the  blessings
 not  only  of  the  Government  but  also
 of  the  people  at  large  and  support
 and  co-operation  of  all  the  peoples,
 then  such  academies  will  act  as  a  very
 useful  supplementary  and  compile-
 mentary  process  to  the  kind  of  think~-
 ing  and  actitvity  which  really  ought
 to  go  on  every  day  in  our  colleges
 and  universities.
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 The  House  will  pardon  me  and  you,
 Mr.  Chairmar  would  also  pardon  me
 if  I  take  the  liberty  of  injecting  a
 smal]  personal  note  into  the  debate
 by  referring  to  one  Institute,  not
 named  in*  Honour  of  any  Indian,  but
 named  in  honour  of  a  British  profes-
 sor,  the  late  Harold  Laski,  a  distin-
 guished  professor  of  Political  Science
 in  the  London  School  of  Economics
 ang  Political  Science  from  the  years
 920  to  950  until  he  died  in  March
 1950  My  wife  and  I  have  been  work-
 ing  at  this  Institute  in  Ahmedabad
 which  we  had  the  honour  of  founding ourselves  on  l5th  August,  954  and
 for  the  last  9  years—this  is.  the  20th
 year  which  we  have  just  entered  —at
 this  Institute  in  Ahmedabad  what  we.
 are  doing  is  precisely  what  Professor
 Samar  Guha  has  in  mind,  viz.  pro-
 moting  an  independent  critical  thought
 activity  in  ~our  covntry  on  every
 public  issue  and  developing  an  objec-
 tive  view  of  various  problems  facing
 the  country.  We  are  not  taking  any
 Government  grant—local,  State  of
 federal  as  a  matter  of  principie  and
 general  policy.  At  the  same  time,  we
 do  not  take  any  foreign  foundation
 money  much  less  from  CIA.  Then,
 we  have  no  paid  staff.  We  have  only
 a  team  of  voluntary  workers  who
 are  dedicated  to  the  work  of  seminars,
 lectures  and  bringing.  out  puolications
 and  monthly  bulletins.  We  meet  our
 deficit  by  getting  money  by  way  of
 donations  and  life  membership  fees.

 Academy  Bill

 My  point  also  is  that  you  cannot,
 however,  do  such  activities  by  asso--
 ciating  the  names  of  big  honoured
 men  of  our’  country  merely  on  a
 voluntary  basis.  The  State  has  to
 come  into  the  picture.  The  Govern-
 ment  has  to  give  liberal]  assistance.
 Fortunately,  the  Minister  is  present
 and  I  appeal  to  him  that  Government
 should  give  serious  consideration  to.
 this  proposal  and  they  should  come
 forward  themselves  and  take  up.this
 challenge—after.  all  Professor  Samar
 Guha’s  endeavour  has  a  very  laudable
 object—and  see  to  it  that  such  insti-
 es
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 tutions  and  academies  do  not  depend
 merely  on  voluntary  assistance.  ‘When
 I  say  this,  I  want  to  say  one  thing
 with  your  permission,  that  the  State
 should  not  think  that  because  it  comes
 out  with  a  massive  assistance  in  terms
 of  finance,  therefore,  it  has  automati-
 cally  the  right  to  interfere  into  the
 autonomy  of  the  academic  activities

 of  an  academy  of  this  nature.  Gov-
 ernment  must  not  interfere  in  its
 programmes,  its  publications  and  as
 to  what  kind  of  talks  and  lectures  it
 should  have  on  its  platform  because
 after  all,  if  you  want  study  and
 research,  it  must  be  objective,  it  must
 be  impersonal,  it  must  be  in  tune
 with  the  needs  and  requirements  of
 the  country  and  of  the  situation.

 It  is  from  these  angles  that  I  feel
 that  the  House  should  warmly  com-
 mend  this  Bill  of  Professor  Samar
 Guha  proposing  the  setting  up  of  the
 Netaji  National  Academy.  As  I  was
 saying,  because  of  my  personal  ex-
 perience  of  20  years  in  this  field  and
 being  an  academic  person  myself,  3
 fee)  very  happy  and  elated  that  Subhas
 Bose’s  memory  for  once  १8  being
 honoured  in  this  way,  by  founding,
 not  so  much  a  party  political  insti-
 tution,  but  a  national  institution,
 where  academic,  objective  and  imper-
 sonal  thought  activities  will  go  on
 vigorously,  independently  and  for  all
 times  so  that  our  governments  and
 our  establishments  all  over  the  place
 get  guidance,  assistance  and  support
 in  terms  of  ideas,  suggestions  and
 programmes  with  a  view  to  eradicat-
 ing  poverty  from  this  country  and
 making  this  ‘ancient  land  of  ours  a
 very  good,  modern,  democratie,  scien-
 tific  and  progressive  nation.

 With  these  words,  I  warmly  com-
 mend  the  laudable  objects  of  my
 friend,  Professor  Samar  Gulia  “and  I
 hope  the  House  will  unanimoisly  sup-
 port  this  Bill,  '

 36.80  hes,
 PROF,  NARAIN  CHAND  PARA-

 SRAR  (Merhirpurd:  .  is  in  the  Gt-
 ness  of  things  dhat  im  this  Bil  the
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 Parliament  has  an  opportunity  to
 pay  {ts  homage  to  the  memory  of  one
 of  the  outstanding  persons  of  modern
 India.  When  we  listen  to  the  name
 of  Netaji  Subhas  Chandra  Bose  our
 heads  bend  low  with  reference,  far
 the  symbol  of  sacrifice  that  he  was
 and  for  the  tower  of  nationalism  that
 he  became  during  the  course  of  his
 life.  Now  I  am  reminded  of  Sir
 Walter  Seotts  famous  lines:—

 Breathes  there  the  man  with  soul
 so  dead;
 Who  never  to  himself  hath  said

 While  wandering  on  a_  foreign
 strand,

 This  is  my  own,  my  native  land!

 This  concrete,  thig  undying,  eternal
 spirit  of  nationalism,  of  patriotism  and
 of  sacrifice  of  self  for  the  sake  of  the
 country  rose  in  Netaji  Subhas  Chandra
 Bose  and  he  became  a  source  cf  light
 and  learning  to  millions  of  Indrans.
 I  had  no  opportunity  or  the  good  for-
 tune  of  having  seen  him  because  J  was
 too  young  at  that  time  but  I  have  had
 the  good  luck  of  studying  his  works,
 of  browsing  through  his  lines,  and  I
 feel  that  in  the  Silver  Jubilee  Year  of
 Indian  Independence  it  is  in  the  fitness
 of  things  that  Parliament  is  aying  its
 homage  to  this  great  man  who  was
 the  symbol  of  our  fight  for  indepen-
 dence.  His  programme  was  one  of
 concrete  struggle,  in  terms  of  radical
 re-evolution,  in  terms  of  starting  a
 planned  programme.  I  refer  to  a  few
 lines  from  a  book.  A  Beacon  across
 Asia,  regarding  the  address  that  he
 gave  to  the  conference  of  the  All
 India  Neujawan  Bharat  Sabha  on
 27th  March  93i.  His  words  were  full
 of  wisdom,  that  shows  his  paramount
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 the  regeneration  of  India,  regeneration
 of  Indian  society  on  the  strength  and
 will  of  people,  due  to  which  India
 will  five  eternally  and  will  jive  for

 ‘ever,  becoming  a  symbol  of  hope  for
 the  world  as  a  whole.  One  of  the

 items  of  this  programme  is:
 “Organisation  of  peasants  and

 workers  on  a  socialistic  programme.”
 There  is  another  item  of  the  pro-

 gramme,  which  says:
 “Abolition  of  the  caste  system  and

 the  eradication  of  social  and  reli-
 gious  superstitiong  of  all  kinds.”

 These  programmes  shows  that  Netaji
 wanted  the  future  of  India  to  be
 built  not  on  sands,  not  on  slogans,  but
 on  concrete  steps,  on  the  steps  that
 will  lead  to  the  temple  of  glory,  to
 the  temple  of  higher  and  higher  achie-
 vements.

 Another  of  his  programmes  was:

 “Creation  of  new  literature  for
 propagating  the  new  cult  and  pro-
 gramme.”
 That  shows  that  he  believed  in  cu'-

 tivating  the  Indian  mind,  to  dispei
 ‘the  evils  of  the  past,  to  welcome  the
 new  lights  of  the  future  and  with
 that  kind  of  vision  he  wanted  the
 future  India  to  be  strong  and  to  he
 firm.

 His  gojourn  through  Asia  and  his
 march  and  his  last  fight  through  the
 INA  are  marvels  unparalled  and  we
 know  how  people  were  trained  and
 how  people  were  fighting  forgetting
 their  caste,  their  creed,  their  distiicts,

 ‘their  tehsils,  their  taluks,  their  lan-
 guages,  their  dialects,  and  even  them-
 selves,  their  sons  and  daughters  and
 brothers  and  sisters  and  forgetting
 thejr  all  for  the  goal  they  had  he-
 fore  themelves,  the  liberation  of  India.
 I  want  to  ayote  from  a  ह...

 ich he  made,pn  the  3800  of  August,  ३
 as  Supreme  Commander  of
 I

 quote:  o  4f
 “Comredes,  I  fecl  that  in  this

 ‘critical  hour  380  millions  of  our
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 coyntrymen  at  home  are  looking  at
 us,  the  members  of  Indias  Aimy  of

 tion.  Therefore  remain  true
 to  India  and  do  not  for  a  moment
 waver  in  your  faith  in  India’s  des-
 tiny.  The  roads  to  Delli  are  many
 and  Delhi  still  remains  our  goal.
 The  sacrifices  of  your  immortal
 comrades  and  of  yourselves  will
 certainly  achieve  their  fulfilment
 There  is  no  power  on  earth  that  can
 keep  India  enslaved.  India  shall  be
 free  and  before  long.”

 These  are  words  of  a  prophet,  I
 would  say.  These  are  words  which
 symbolise  in  them  great  inspiration,
 great  hope,  for  the  future  of  our
 country,  his  abiding  faith  in  indepen-
 dence  and  freedom.  The  establisit-
 ment  of  an  academy  as  desired  by
 Mr.  Samar  Guha  has  this  spirit  in
 view,  has  this  objective  in  view  We
 have  to  carry  this  massage  to  the
 youth.  Because,  the  old  persons  may
 not  have  much  of  chance  to  get  ins-
 piration  from  the  academy,  but  at  78
 the  youth,  it  is  the  young  persons
 who  have  to  reshape  the  future  and
 fashion  the  destiny  of  Indiu  and  it  is
 they  who  must  get  a  spark  from  the
 teachings  of  Netaji  Subha;  Chandra
 Bose.

 So,  Sir,  this  kind  of  call  by  one  of
 the  closest  associates  of  Netaji  is,
 to  our  mind,  one  of  the  most  impor-
 tant  and  inspiring  things.  Even  now,
 when  we  go  to  the  villages,  people,
 stil:  remember  the  glow  that  theic
 faces  have  whenever  tney  think  of
 Netaji.  Even  now  we  can  see  what  is
 the  magic  in  that  name  that  trans-
 forms  the  people  riddon  by  caste,
 creed,  parochialism,  regionalism  and
 all  that  to  go  up  and  march  for  the
 country.

 80,  ४  programme  of  education  that
 will  inculcate  in  the  entire  student
 community  of  India,  in  the

 Wk, India,  the  basic  concepts  of
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 done  in  this  regard  because,  if  there
 are  some  hurdjes,  it  is  for  the  Gov-
 ernment  to  cross  the  hardies  and  if
 there  are  some  difficulties,  it  is  for
 the  Go.  ernment  to  remove  them  be-
 caus.  vhe  objectives  are  the  same.
 Qur  National  Government,  as  it  is  at
 present,  is  going  to  do  the  same  thing
 —the  reconstruction  of  Indian  So-
 ciety—which  Netaji  aimed  at.  So,
 the  spirit  of  the  Bill  33  highly  com-
 mendable  and  I  request  the  Govern-
 ment  to  consider  it  fwly  and  try  to
 see  that  the  basic  objectives  of  the
 Bill  are  achieved.  Even  if  there  are
 some  difficulties  in  the  way,  this  be-
 ing  the  year  of  Silver  Jubilee  ci
 Indian  Independence,  this  is  the  time
 when  we  can  give  some  thought  to
 this  noble  objective  and  with  that,  we
 shall  be  doing  not  only  a  good  thing
 but  also  giving  a  govud  tr.bute  to
 Netaji  Subhas  Chandra  3056.

 SHRI  H  N.  MUKERJEE  (Cal-
 cutta—North-East):  Mr.  Chairman,
 Sir,  I  have  no  doubt  that  the  Hovusc
 will  unanimously  welcome  this  Bill
 introduced  by  Prof.  Samir  Guha,  and
 TI  hope  that  Government  wouid  come
 forward  and  accept  the  principle  of
 the  Bill  and  perhaps,  if  they  are  su
 minded,  they  can  produce  a  techni-
 cally  better  formulated  prorositivn.
 But,  I  am  sure,  in  regard  to  the  basic
 assumptions  of  this  Bill  there  should
 be  no  difference  in  this  House,

 Sir,  in  regard  to  Snri  Suthas
 Chandra  Bose,  if  J  have  to  speak  to
 you  about  him  with  the  objectives  and
 superlatives,  it  is  an  attemp!  to  gilt
 the  gold  and  paint  the  lly  it  is  com-
 Pletely  superfluous  for  us.  who  belong
 to  a  country  which  is  so  very  much  in
 the  debt  of  Shri  Subhai  Churd~a
 Bose  to  speek  about  him  with  a
 petho]  a  of  adjetives.  But  at  the
 game  time,  with  the  kind  of  make-
 up  that  most  of  us_  have,  it

 is  difficult  for  us  to  desist  from  being
 almost  lyrical,  as  Mr,  Samer  Guha
 has  been  in  his  Statement  of  Objects
 and  Reasons,  in  stating  our  reactions
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 to  the  memory  of  Subhas  Chandra
 Bose,

 When  he  was  alive,  as  far  as  my
 party  is  concerned,  we  had  accasio-
 nally  many  and  sometimes  serious
 differences  with  him,  but  all  that  is
 like  dust  in  the  balance  in  the  histo-
 rical  scale,  when  one  comes  to  think
 of  Subhas  Chandra  Bose  as  he  elnerg- ed  on  to  the  stage  of  history  in  the
 8lorious  role  that  history  itself  in-
 vested  him  with.

 I  personally  have  the  recollection  of
 the  Haripura  Congress  where  he  gave
 a  Magnificent  speecn  a,  the  presi-
 dent,  and  I  had  the  honcw:  and  privi-
 lege  of  having  been  elected  tc  the
 AICC  on  that  occasion,  but  [  cannot,
 of  course,  claim  the  kind  of  nearness
 to  him,  even  though  I  knew  him  all
 right;  I  cannot  claim  anything  hke
 the  proximity  which  Prof.  Samar
 Guha  enjoyed.  But  even  in  the  days
 when  we  had  strident  diffrences  w.th
 him,  we  could  see  the  quality  of  the
 man,  and  we  could  see  how  he  alway:
 saw  straight  and  spoke  straight  hke
 the  military  personauty  which  deer
 down  he  was  to  a  certain  extent,  be-
 cause  he  knew  that  in  this  country
 where  the  speechification  was  the
 principal  stock-in-trade  of  the
 professional  politician,  it  was  neces-
 sary  to  have  certain  other  qualities
 among  which  military  discipline  and
 all  that  it  connoted  was  very  impor-
 tant.  He  was  like  Arjun  of  old  who
 saw  only  one  thing;  when  he  wanted
 to  hit  at  a  target,  hc  would  not  look
 at  other  things  beside,  and  this  kind
 of  single-minded  patriotism  was
 something  of  a  phenomenon  which  we
 have  hardly  found  in  any  other  case
 in  comparable  manner  in  the  history
 of  modern  India.

 As  I  came  rusbiag  in  to  take  part
 in  this  debate,  I  thought  of  a  pocm
 which  got  stuck  in  my  L.emory  when
 T  was  young,  in  regara  to  the  kind  of
 national  feeling  that  Subhas  Chandra
 Bose  represented,  and  ]  had  just  jotted
 it  down  from  menwry  and  J  thinic  it-
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 fits  Subhas  Chandra  Bose  to  the
 teeth,  and  it  is  as  follows:

 “I  vow  to  thee,  my  country,  all
 earthly  things  above,

 And  entire  and  whole  and  perfect,
 ‘tthe  service  of  my  love,

 The  love  that  asks  no  questions,
 the  love  that  stands  the  test,

 That  lays  upen  the
 dearest  and  the  Gest,

 The  love  that  never  falters,  the
 love  that  pays  the  price,

 The  love  that  makes  untaunted
 the  final  sacrifice”.

 altar  the

 it  was  on  the  l8th  August,  1945,  I
 think,  that  he  disappeared  from  the
 wordly  stage,  and  his  people  love  him
 So  much  and  Prof.  Somar  Guha  in  a
 shining  example,  that  they  stil  can-

 not  reconcile  themselves  to  the  3668
 of  his  death.  I  have  no  manner  of
 doubt  that  he  is  no  longer  in  the  land
 of  the  hving,  because  if  he  were,  he
 would  not  be  so  _  spiriting  himself
 away  somewhere,  but  he  would  have
 come  out  to  serve  his  anguished
 country.  But  he  is  not  in  the  land
 of  the  living,  but  our  people  like
 Samar  Guha  for  example  can  never
 reconcile  themselves  to  the  fact  of  his
 being  dead,  This  is  some  symptom
 of  the  kind  of  place  he  has  secured  in
 the  affections  of  our  people.  He  had
 a  single-minded  pitriotism  as  a
 result  of  which  on  occasions,  he
 would  be  very  impatient  of  ideology
 -and  he  would  be  very  critical  of
 even  a  perspective  analysis  of  the
 international  situation,  Hig  aim  was
 the  freedom  of  this  country,  and  he
 ‘would  say  that  ‘All  my  labours  and
 all  the  labours  of  my  countrymen
 would  be  fulfilled,  if  only  we  get  ric

 ‘of  the  British  yoke,  every  other  thing
 can  take  care  of  itself  later  on.’.

 That  kind  of  sing'e  minded  patric-
 tism  and  ceaseléss,  activity
 in  order  to  fulfil  the  cause  of  freedom
 is  something  which  is  altnest  without
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 parallel  in  the  history  of  our  freedom
 struggle.  And  that  is  why  {t  jg  more
 than  time  that  Government  comes
 forward  with  some  proposition.  And
 Prof.  Guha  has  given  the  lead.  Here
 is  an  idea  of  an  Acadamy  where  the
 things  which  he  tried  to  fight  for  can
 be  studied  in  some  de‘uil.  He  has
 referred  to  economics  and  planning,
 because  after  all,  Subhas  Chandra
 Bose  was  the  Congress  FP:  2.ident  who
 appointed  the  National  Planning  Cem-
 mittee  before  independence,  and  Pan-
 dit  Jawaharlal  Nehru  wags  the  Chair-
 man  of  that  Committee  as  an  apnointee
 of  the  Congress  President.  Then  he
 talks  of  a  study  of  comparative  politi-
 cal  philosophies  because  Subhas
 Chandra  Bose  in  his  lhfe-time  was
 torn  between  different  ideologies
 from  time  to  time,  but  he  always
 wanted,  first  of  all,  to  achieve  Jadian
 freedom  and  then  link  it  in  his  own
 way  with  his  idea  of  socialism  Then
 advanced  military  science  and  prob-
 lems  of  Indian  national  itegiation
 It  is  very  appropriate  because  Subhas
 Chandra  80828  name  is  linked  up
 with  such  things  as  the  Azad  Hind
 Fouj,  with  the  formation  of  the
 Indian  National  Army,  with  the  slogan
 of  Itifaq,  aetkad,  kurban:,  unity  of
 faith  and  sacrifice.  The  Indian  Na-
 tional  Army  brought  togethe.  people
 of  every  denomination,  the  Indian
 National  Army  which  overcame  every
 kind  of  difference  that  plugues  the
 people  of  our  own  country.  Subhas
 Chandra  Bose  was  responsible  for
 coining  that  slogan  which  has  beccme
 part  of  the  Indian  consciousness,  Jai
 Hind.  Subhas  Chandra  Bose  was
 responsible  for  coining  that  other
 slogan  which  is  redolent  of  our  his-
 tory.  When  he  was  in  Rangoon
 suffering  imprisonment  under  British
 rule,  he  went  to  the  grave  of  Bahadur
 Shah,  the  last  Mughal  emperor  of
 Delhi  and  shed  teurs  at  the  grave  be
 cause  Behadur  Shah  was,  after  all,  an

 was  not  a  bird  of  pray  and
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 gap  which  he  put  before  his  country-
 man.  It  is  a  picturesque  slogan,  4  pro-
 fpund  slogan,  a  politically  meaningful
 ‘slogan  of  a  kind  which  appealed  to
 People  in  a  manner  which  wus  referr-
 e@d  to  a  little  while  ago  by  my  hon.
 friend,  Shri  Parashar.

 In  regard  to  the  Azad  Hind  Move-
 ament,  I  think  |  should  tell  the  House
 something  which  might  be  very  weli
 known  to  most  of  them,  that  while
 at  one  point  of  time  there  were  some
 misapprehensions  about  Subha,
 Chandra  Bose  having  got  some  aifilia-
 tion  with  the  Fascists  of  those  days,
 this  misapprehensions  have  now
 been  entirely  removed.  In  Ger-
 many  itself,  in  the  German  De-
 mocratic  Republic,  which  i;  the
 first  socialist  country  on  German  soil,
 her  researchers  have  discovered  re-
 cords  from  the  German  archives  which
 show  that  Subhas  Chandra  Bose  never
 truckled  down  to  Hitler,  and  wher.  he
 discovered  that  in  Europe  he  could
 not  do  his  primary  job  which  was  the
 freedom  of  hig  country,  he  undertook
 a  hazardous  journey  in  a  suomarine
 to  the  Far  East.  And  there  again  he
 tried  to  work  in  a  manner  which
 would  keep  him  absolutely  indepen-
 dent  of  the  fascist  machinations  of
 that  period.

 l  have  heard  Soviet  academicians
 like  Academician  Deakov,  for  ex-
 ample,  who  at  one  time  was  highly
 critica]  of  Subhas  Chandra  Bose’s  role
 during  the  second  world  war.  He  has
 told  me  that  he  has  discovered  new
 material  which  shows  how  Subhas
 ‘was  absolutely  untouched  by  any  kind
 of  affilation  with  fascist  ideology.
 But  he  hed  a  one-way  mind.  Why
 not?  Our  minds  are  diverted.  Even
 some  of  our  greatest  leaders,  I  would
 not  name  them,  their  minds  were
 diverted  by  a  misceliny  of  interests  in
 regard  to  world  problems,  and—we
 gould  not  concentrate  on  what  we
 wented  to  do  inside  our  own  country.
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 IT  am  sure,  my  young  friend,  the
 Deputy  Minister  of  Education,  would
 agree  that  this  is  a  pious  obligation
 on  the  part  of  our  country.  ]  think
 Prof.  Guha  spoke  about  it.  I  am  sorry
 I  did  not  hear  him.  But  there  is  no
 idea  of  competitiveness  in  this.  There
 is  the  Gandhi  Peace  Foundation,  there
 ig  the  Jawaharlal  University  and  Mu-
 seum  and  heaven  knows  what  else,
 so  many  other  things.  Therefore,
 there  should  be  a  Netaji  Academy.
 It  is  not  merely  that.

 Netaji  Subhas  Chandra  Bose  has
 become  Netaji  not  because  you  and
 I  like  it.  Personally  I  am  rather  all-
 ergic  to  this  kind  of  appellation  being
 given  to  anybody,  whether  it  is  Duche
 or  Fuhrer  or  Netaji.  I  do  not  like  it.
 But  here  is  a  title  which  history  itself
 has  conferred  upon  him.  Here  is  a
 man  whose  lifework  can  be  studied  in
 a  different  fashion,  and  that  is  why  I
 feel  that  this  academy  should  be  set
 up  as  soon  as  ever  it  is  possible.

 There  are  now  some  efforts  being
 made  in  a  disparate  way.  in  a  footling
 little  way,  in  one  place  or  the  other,
 but  those  activities  can  be  co-ordinat-
 ed  into  a  dynamic  institution  because
 Subhas  Chandra.  Bose,  if  anything,
 was  a  dynamic  sort  of  person  and  he
 had  no  other  dream  than  the  dream
 for  his  own  country’s  future.  He  had
 no  other  fixation  except  the  freedom
 of  his  own  country  and  he  had  known
 at  the  same  time,  that  the  fulfilment
 of  a  people’s  freedom  can  only  come
 by  way  of  socialism.  Even  though,
 88  I  have  said,  he  was  not  ideologi-
 cally  oriented  to  the  extent  of  trying
 to  go  into  all  the  factors  which  make
 for  a  socialist  society—but  that  apart,
 —here  was  a  historical  figure,  here
 was  a  patriotic  figure  of  the  ‘first
 magnitude,  here  was  something  like
 the  ideal  political  man  whom  India
 has  produced  in  the  last  hundred  years
 or  so.  Here  is  a  person  to  whom  the
 country  owes  its  tribute.  Here  is  a
 person  about  whom,  sometimes  it  is
 felt,  that  the  Government  is  rather
 niggardly  in  its  approach  towards  his
 memory.  That  is  why  it  is  all  the
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 more  incumbent  that  the  Government
 comes  forward,  accept  the  principle
 of  the  Bill,  perhaps  improve  upon  it
 to  the  extent  that  is  possible  and
 then,  I  am  sure  the  House  would  be
 happy  and  the  people  would  be
 happy.

 I  give  my  entire  support  to  the  Bil)
 which  has  been  moved  by  Prof.  Guha
 and  I  venture  to  hope  that  the  Gov-
 ernment  will  respond  accordingly.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta  South):  Mr.  Chair-
 man,  Sir,  it  is  really  a  pleasure  and
 rather  an  opportunity  in  the  parlia-
 mentary  democracy,  as  a  Member  of
 Parliament,  to  participate  in  such  a
 discussion  where  there  is  scope  for
 paying  a  tribute,  scope  for  assessing
 the  whole  heroic  traditions  of  great
 national  leaders,  and  particularly,  a
 leader  like  Netaji  Subhas  Chandra
 Bose.

 I  would  like  to  confine  iny  speech
 to  this  Bill  and  suggest  a  few  points
 absolutely  on  Netaji  Subhas  Chandra
 Bose.  The  idea  which  has  been
 depicted  in  the  Bill  moved  by  Prof.
 Guha  is  no  doubt  an  honest  one,  and
 I  should  say  it  is  a  sincere  attempt.

 36.23  hrs.
 {[Surr  S.  A.  Kaper  in  the  Chair]

 But  I  would  like  to  speak  very
 frankly,  and  I  think  the  whole  House
 will  not  misunderstand  me  if  I  say
 that  the  attempts  taken  for  the  last
 few  years  to  pay  our  regards  to
 Jawaharlalji,  to  pay  our  regards  to
 Sri  Aurobindo,  to  pay  our  regards  to
 Mahatmaji  and  also  to  pay  our  regards
 to  Netaji  Subhas  Chandra  Bose,  in
 some  way  or  the  other,  either  by
 forming  the  university,  or  establish-
 ing  training  institutions  of  making
 research  arrangements,—I  consider
 the  entire  thing  as  useless,  when  I
 consider  the  basic  objectives  and
 values  of  the  Indian  educational
 system.  I  can  tell  you  that  even  if
 you  support  the  Bill  and  a  sort  of
 Netaji  Academy  is  formed,  I  have  no
 doubt  that  due  to  the  unscientific,
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 unhygienic  and  the  most  back-dated
 colonial  system  of  Indian  education
 prevailing  in  the  country,  no  purpose
 of  national  character  can  be  revealed
 in  the  Indian  soil.  I  have  no  boubt
 about  that.  (Interruptions).

 I  can  tell  you  very  elaborately,  for
 the  last  few  years,  if  the  nation  wants
 to  accuse  anybody  else,  and  if  they
 accuse  so  one  day,  the  Government  of
 India  who  is  ruling  this  country  for
 the  last  few  years,  whether  in  this
 form  or  that  form,  I  would  agree  with
 them  that  the  Government  would  be
 responsible  to  the  nation  for  not
 having  a  concrete,  scientific,  national,
 educational  policy  for  the  past  years.

 A  few  days  before,  I  had  been  in
 Germany  for  the  youth  festival,  I
 found  there,  in  Europe,  and  parti-
 cularly  in  the  socialist  countries.
 especially  in  the  Soviet  Union,  where
 some  boys  of  India  go  to  study,  the
 first  compulsory  subject  of  study  is
 the  revolution  of  Soviet  Russia  and
 they  are  supposed  to  study  particularly
 the  Marxist  economy.  But  in  this
 poor  country,  India,  there  is  no  com-
 pulsion  either  to  krow  the  history  of
 the  freedom  movement  or  there  is
 any  necessity  to  study  or  evaluate
 the  character  of  the  great  national
 heroes  who  sacrificed  their  lives  four
 the  freedom  of  our  soil.  |  consider
 that  in  spite  of  our  approach  to  take
 over  this  mine  or  that  factory,  in  spite
 of  the  sound  democratic  system,  in
 spite  of  our  parliamentary  history  ani
 we  being  a  great  nation  in  the  world,
 the  whole  educational  approach  of  our
 country  is  so  poor,  that  in  spite  of
 forming  such  an  academy,  such  an
 institute,  the  actual  purpose  for  which
 Prof.  Guha,  our  senior  colleague  and
 personally,  a  teacher  to  me,  is  trying
 his  best,  it  would  be  baseless  and  use-
 less  unless  and  until  the  basic  educa-
 tional  objective  is  reoriented.

 With  the  progressive  outlook  of  the
 hon.  Education  Minister  I  can  ‘claim
 that  it  may  be  possible  within  ‘this
 Government,  under  his  ministership
 to  create  an  atmosphere  in  our  country
 where  people  can  feel  that  they  are
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 studying  in  India,  and  not  outside;
 that  they  are  receiving  education
 based  on  the  national  philosophy  and
 traditions.  Appointment  of  committees
 or  passing  Bills  like  this  may  only
 serve  a  certain  purpose;  it  cannot
 serve  the  purpose  for  which  the  Indian
 students  are  waiting.  Prof.  Mukerjee
 was  saying  that  Netaji  had  been
 accused  in  many  corners  and  ap-
 preciated  in  many  corners.  I  also
 cannot  reconcile  myself  to  the  notion
 that  he  is  dead,  It  is  not  because  of
 emotion.  Because  great  men  like
 Netaji  cannot  die  in  such  way.  Even
 if  it  has  happened  in  Japan  it  can-
 not  be  a  matter  of  emotion.  People
 who  cannot  reconcile  to  the  notion
 that  he  is  dead,  I  do  not  consider  them
 mad;  I  do  not  consider  that  they  are
 emotionally  and  sentimentally  fools.
 After  his  disapvearance  from  India,
 he  was  claimed  as  dead.  It  is  baseless.

 Shri  Samar  Guha  has  mentioned
 the  purpose  for  which  he  has  brought
 forward  this  Bill:  economic  planning,
 advance  military  science,  political
 philosophy,  national  integration,  etc.
 As  for  national  integration,  the  Gov-
 ernment  of  India  is  doing  the  best
 it  can  within  the  character  of  our
 society.  Rea}  integration  cannot  come
 only  by  certain  things  like  this;  it
 can  come  by  the  participation  of
 people  in  national  affairs  and  accep-
 tance  of  the  basic  objectives  of  the
 Constitution  and  its  secular  approach.

 Our  coyntry  after  independence  has
 deliberately  neglected  the  important
 sacrifice  of  Netaji.  I  do  not  want  to
 accuse  any  individual;  we  are  all  re-
 sponsible  for  it.  May  be  he  was  not
 in  Congress;  may  be  he  left  Congress
 or  he  was  removed  from  Congress
 Presidentship.  But  his  character  was
 not  as  a  Congressman  or  as  a  forward
 bloc  man;  his  character  was  that  of
 an  Indian,  a  patriot,  a  permanent
 patriot,  in  every  liberation  movement
 in  the  country  and  outside.  Netaji’s
 memory,  his  ideas  ahd  services  to  the
 nation  were  not  properly  assessed  by
 the  tree  India.  I  can  swear  in  the
 name  of  God  that  frankly  the  Indian
 students  politically  have  not  been
 44--LS—0,
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 taught  by  the  political  leaderg  who
 actually  can  be  treated  politica'ly  as
 the  first  president  of  India.  If  I  con.
 sider  Ho  Chi  Minh,  if  I  consider  the
 then  President  of  Bangla  Desh  before
 its  independence,  I  can  certainly  say
 that  Dr.  Rajendra  Prasad  was  con-
 Stitutionally  the  first  President  but
 Netaji  was  the  first  politica]  President
 of  India  who  tried  to  free  India  from
 British  occupation  by  his  sacrifices.
 The  students  should  know  the  whole
 history.  Unfortunately  the  history
 Of  modern  India  is  being  translated
 in  a  different  manner.  It  is  not  fair
 judgment.  Congress  leadership  claim-
 ed  Gandhiji  as  Congressman,  Gandhiji
 was  the  father  of  the  nation.  There
 are  many  persons  who  were  not  in
 the  Congress  but  who  thought  Gandiji
 symbolised  the  nation.  Similarly  the
 Forward  Bloc  tried  to  project  Netaji
 as  its  own.  That  is  not  so;  Netaji  is
 for  the  nation.  These  are  wrong  con-
 ceptions.

 I  consider  that  this  sort  of  a  Bill  is
 not  actually  going  to  serve  the  object,
 though  I  appreciate  the  spirit  of  the
 hon.  Mover.  Our  Government  in  our
 country  are  trying  their  best  for
 social  reconstruction.  But  national
 character  has  to  be  moulded  properly,
 by  mobilising  people  properly.  As
 far  as  the  social  reconstruction  pro-
 gramme  is  concerned.  the  privy  purse
 abolition  measure  or  the  nationalisa-
 tion  of  banks  was  a  farce;  it  cannot
 serve  the  purpose  which  the  nation
 wants.

 Prof.  Mukherjee  said  that  Netaji
 was  great  because  he  was  appreciated
 by  the  socialist  countries.  I  object  to
 these  remarks;  it  is  not  fair.  It  is  not
 correct.  The  socialist  countries,  parti-
 cularly  the  Soviet  Union,  are  not  quite
 clear  about  the  heroic  contribution  of
 Netaji.  I  have  no  ilifeeling  for  them,
 but  that  is  not  the  point.  The  point
 is  whether  Netaji  has  been  properly
 assessed  in  our  country  or  not.  It
 has  not  been  done,  If  anybody  wants
 to  speak  for  Netaji,  either  he  is
 blamed  as  an  antagonist  of  Gandhiji
 or  he  is  accused  of  being  an  antagonist
 of  democratic  rights.  This  is  absolu-
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 tely  wrong.  Even  the  Vice-Chanceller
 of  a  University  or  Governor  of  a  State
 on  some  occasion  have  bypassed  the
 issue  trying  to  create  an  impression
 as  if  Netaji  cannot  be  projected  as  a
 leader  of  the  nation.  It  is  unfair  to
 Indian  history  and  to  Indian  educa-
 tion.  I  hope  our  minister  with  his
 progressive  and  dynamic  approsch
 will  definitely  try  to  create  a  new  im-
 pact  on  our  society  through  education-
 al  means,  so  that  the  students  can  feel
 there  is  a  national  stream  flowing
 through  their  education  and  they  can
 feel  that  they  are  properly  educated
 through  Indian  national  stream.

 So,  I  think  this  Bill  is  not  the  only
 way  in  which  the  purpose  can  be
 served,  I  think  the  purpose  can  be
 better  served  by  a  progressive  and
 dynamic  approach  towards  education
 so  that  Netaji  will  get  a  permanent,
 noble  and  respectable  place  in  the
 minds  of  the  millions  of  the  people
 of  this  country.

 SHRI  PILCO  MODY  (Godhra):  Sir,
 after  having  heard  mv  friend,  Shri
 Priya  Ranjan  Das  Munsi.  I  was  in-
 spired  by  not  only  what  he  said  but
 by  the  manner  in  which  he  said  it,
 because  it  gives  me  hope  that  there
 may  be  some  small  ray  of  light,  that
 there  are  some  youth  in  this  country
 who  can  pull  this  country  out  of  the
 enormous  heap  of  morass  which  has
 clouded  our  thinking  and  Jed  us  into
 an  atmosphere  where  one  does  not
 see  anything  too  clearly.

 There  have  been  many  assessments
 of  Netaji.  In  the  battle  of  indepen-
 dence,  he  was  perhaps  the  most  con-
 troversial  figure.  But  the  correct
 assessment,  if  it  is  to  be  made,  was
 made  by  Prof.  Hiren  Mukherjee,  in
 the  early  part  of  hig  speech.  In  the
 latter  part  of  his  speech,  having  to
 reconcile  his  speech  with  the  earlier
 part,  he  went  into  a  kind  of
 gymnastics  and  calisthenics  to  justify
 his  praise  of  Netaji  in  the  concept  of
 his  outdated,  antediluvian  socialist
 philosophy.  That  apart,  several  people
 here  have  tried  to  make  out  that
 Netaji  was  great  because  he  wa3  a
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 socialist.  If  that  is  all  you  can  say
 about  him,  I  am  sorry  I  would  have
 to  downgrade  Netaji  completely  in  the
 history  of  the  world.  But  it  is  not
 so.  The  only  thing  that  was  pertinent
 about  him  was  his  single  minded
 patriotism  which  did  not  couatenance
 any  other  form  of  activity  or  influence
 Or  toleration.  It  was  merely  patric-
 tism.  If  you  are,  therefore,  erecting
 a  monument  to  Netaji,  it  can  only
 be  a  monument  wnich  can  teach
 patriotism  to  future  generations  of
 India,  where  patriotism,  I  think,  has,
 all  but  died.  Patriotism  is  not  the
 monopoly  of  any  individual  or  any
 group  of  people.

 Patriotism  is  a  way  of  life,  a  way
 of  thinking  and  a  way  of  feeling.
 When  I  see  the  sanctimonious  humbug
 that  I  hear  in  this  House  on  numerous
 occasions  about  people  trying  to  show
 their  patriotism  without  feeling,  with-
 out  actually  living  the  sentiments  of
 patriotism,  I  think,  we  have  moved
 very  very  far  away  not  only  from  the
 days  of  Netajj  Subhas  Chandra  Bose
 but  also  from  the  thinking  of  Netaji
 Subhas  Chandra  Bose.  Therefore,  I
 will  appeal  to  my  hon.  friend,  Shri
 Samar  Guha  and  the  Government,
 if  they  have  the  wisdom  to  accept
 this  Bill,  that  is,  if  an  Academy  like
 this  is  to  be  set  up,  it  should  deal  with
 nothing  except  how  patriotism  can  be
 spread,  taught  and,  particularly,  in-
 fused  in  the  generations  to  come.  I
 have  very  little  hope  of  this  genera-
 tion  that  I  see  here  but  at  least  in
 the  generations  40  come.

 My  hon.  friend  Shri  Samar  Guba,
 says  that  this  Academy  will  deal  with
 things,  like,  the  economies  of  plann-
 ing,  comparative  political  philo-
 sophies,  advance  military  science  and
 problems  of  Indian  nati°nal  integra-
 tion.  I  would  appeal  to  him,  “Don’t
 try  to  make  Netajj  anything  more
 than  what  he  was."  He  was  a  patriot.
 And  that  is  where  it  ended.  From  the
 beginning  to  end,  he  was  a  a  patriot.
 He  was  no  geinus  in  economic
 planning  even  though  he  might
 have  presided  over  some  Planning
 Committe.  For  that  matter,



 293  Netaji  National

 Jawaharlal  Nehru  was  the  Chairman
 of  the  Planning  Commission  but  that
 did  not  make  him  a  genius  on  plann-
 ing.  Today,  our  dear  leader,  Shrimati
 Indira  Gandhi,  I  believe,  is  also  the

 Chairman  of  the  Planning  Commission
 and  we  know  what  the  condition  of
 Planning  ig  in  this  country.  So,  let
 us  not  try  and  make  people,  par-
 ticularly,  after  their  death  into  some-
 thing  which  they  never  were.  Other-
 wise,  they  will  turn  in  their  graves.
 In  the  case  of  Netaji,  I  cannot  say
 even  that.

 Let  us  not  fiddle  around  subjects,
 like,  economics  and  planning,  or,  for
 that  matter,  comparative  political
 philosophies;  for  Netaji.  I  think,  was
 rather  woolly  on  matters  of  political
 philosophies  and  things  like  that.  All
 his  many  opinions  on  such  subjects
 have  been  expressed  in  the  past.

 Coming  to  “advance  military  scicuce”
 don't  degrade  the  man  by  saying  he
 was  a  military  geasus  cither  He  was
 a  patriot.  And  what  we  lack  in  this
 country  is  patriotism.  We  do  not  need
 ‘advance  military  science;  we  do  rot
 need  comparative  political  philo-
 sophies  of  which  you  sec  every  con-
 ceiable  shade  right  here,  in  this  House,
 nor  do  we  need  economics  and  planning
 because  it  is  this  economics  and  plan-
 ning  that  is  responsible  for  our  present
 miserable  disastrous  condition.

 Let  us  leave  all  these  subjects  eside.
 If  Netaji  had  anything  te  do  with
 them,  it  was  only  incidental  The
 main  theme  is.  patriotism.  This
 ‘country  needs  _  patriotism.  This
 country  needs  an  Indian  who  is  proud
 of  the  fact  that  he  is  an  Indian;  he
 walks  on  a  cushion  of  air  six  feet  high
 and  he  holds  his  head  high.  And  he
 8068  to  the  free  nations  of  the  world
 and  says,  “I  am  an  Indian”.  He  gets
 the  respect  that  is  due  to  him.  This  is
 what  we  should  infuse  in  our  people.

 My  hon,  friend,  Shri  Priya  Ranjan
 Das  Munsi,  said  something  about  the
 present  educational  system.  Even  _  if
 you  build  this  Academy,  even  if  you
 Bive  crores  of  rupees,  and  make  it  on
 the  lines  that  I  have  suggested,  rather
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 than  what  has  been  put  in  the  Bill,
 even  then,  I  have  my  doubts  whether
 it  will  do  the  simple  task  of  infusing
 patriotism  into  Indian  polity,  into  the
 Indian  people,  I  entirely  agree  with
 what  he  has  said  about  our  educational
 system  I  would  have  liked  to  add  much
 more,  But  this  is  not  the  occasion.
 We  will  catch  the  Education  Minister
 On  some  other  occasion  when  we  can
 castigate  his  Government  on  its  educa-
 tional  policy.  Let  us  not  fiddle  around
 the  history  which  we  have  done  for  so
 long,  fiddle  around  with  the  philosophy
 of  a  man  ike  Netaji,  for  he  was
 nothing  if  he  was  not  but  a  patriot,

 MR.  CHAIRMAN.  Before  I  call
 the  next  speaker,  1  want  to  mform
 the  House  that  the  time  allotted  for
 this  Bill  will  be  completed  by  4.40
 and  I  have  got  the  names  of  five  more
 Members  who  want  te  speak.  So,  is
 it  the  pleasure  wf  the  House  that  the
 time  be  extended?

 SOME  HON.  MEMBERS:  Yes

 MR  CHAIRMAN:  80.  the  time  is
 extended  by  about  half  aa  hour.
 Then  the  Minister  will  reply  and
 Prof.  Samar  Guha  has  the  right  of
 reply.

 SHRI  SAMAR  GUHA:  I  will  make
 a  submission  to  you  There  are  many
 speakers  here.  So,  I  would  sav  that
 if  need  be,  the  time  be  extended  so
 that  it  can  be  taken  up  the  next  day
 also.  This  is  the  type  of  Bill,  if  I
 may  quote  Shri  Parashar,  which  is
 a  very  important  and  a  patriotic  one.
 So,  you  should  give  due  weight  to
 this  Bill.

 SHRI  A.  K.  M.  ISHAQUE  (Rasir-
 hat):  As  a  matter  of  fact,  we  also
 would  like  to  pay  homage  or  this
 occasion  to  Netay.

 MR.  CHAIRMAN:  This  is  not  a
 Bill  to  pay  homage.  This  is  a  Bill  on
 a  certain  matter  for  which  the  time
 is  extended.  Then,  it  should  be  a
 limited  time.  !  hope  half  an  hour
 will  do.

 Mr.  Swaminathan.
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 SHRI  R.  प्  SWAMINATHAN  (Ma-
 durai):  This  Bill  of  Prof.  Samar  Guha
 gives  us  an  opportunity  to  remember
 the  greatest  revolutionary  of  our  times,
 Netaji  Subhas  Bose,  who  has  done  the
 greatest  sacrifice  and  service  to  our
 country.  We  people  who  were  doing
 service  to  the  country  under  the
 leadership  of  Mahatma  Gandhi,  the
 Father  of  the  Nation,  Pandit  Jawahar-
 lal  Nehru  and  Netaji  Subhas  Bose,
 vividly  remember  those  dayg  when
 Netaji  was  the  symbol  of  sacrifice.
 When  he  returned  to  India  after  pass-
 ing  the  ICS  examination,  everybody
 thought  that  he  was  going  to  become
 a  Collector  of  some  District  or  gomg
 to  become  a  District  Judge  or  a  High
 Court  Judge  or  occupy  some  high  posi-
 tion  in  the  government  but  he  sacri-
 ficed  all  that  for  the  cause  of  the
 nation.  Everyone  knows  about  Subhash
 Babu’s  service  and  sacrifice  rendered
 to  the  country.  When  he  presided  over
 the  Congress  session  at  Haripura,  it
 was  a  landmark  in  the  history  of  the
 Congress  and  afterwards,  when  he  was
 elected  President  of  the  Tripura  Cong-
 Tess,  there  was  difference  of  opinion
 among  the  top  leaders  of  the  Congress.
 He  differed  from  Mahatmaji  and
 Mahatmaji  also  differed  from  him
 though  he  was  elected  Congress  Presi-
 dent.  Anyhow  Mahatmaji  called  him
 that  he  was  like  his  son  while  the
 Other  is  Jawaharlal  Nehru.  Such  a
 leader  like  Netaji  we  have  to  remem-
 ber  by  creating  some  thing.

 I  do  not  know  whether  the  Govern-
 ment  will  agree  with  this  Bill  or  not,
 but  the  Government  cannot  disagree
 with  the  spirit  of  the  Bill  because  we
 must  revere  our  Netaji.  Netaji  or-
 ganized  the  people  in  the  far  east,  in
 Burma,  in  Malaysia  and  Singapore  and
 other  places.  When  we  go  to  far  east
 and  meet  some  people,  who  served
 under  Netaji,  we  hear  stories  after
 stories  about  his  sacrifices  and  ordeal
 he  has  undergone.  Because  of  the  time
 limit,  I  may  not  be  able  to  narrate  all
 of  them  but  I  like  to  mention  here  one
 instance.  After  the  surrender  of  the
 Japanese  army,  Netaji’s  position  be-
 came  difficult  and  they  were  Wortler-
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 ing  what  to  do  whether  to  surrender
 or  withdraw,  Then  it  wag  décided  that
 they  should  withdraw  to  Bangkok.
 Netaji  left  Rangoon  with  his  soldiers.
 Among  them,  there  were  about  200
 girls  of  Jhansi  Rani  Regiment
 in  trucks  reache@  the  Moulmein
 river.  This  river  is  just  about  400
 miles  away  from  Rangoon.  They  could
 not  crosg  the  river  as  there  Was  no
 bridge  or  even  small  boats  or  any
 facility  to  cross  the  river,  In  fact,  I
 know  Moulmein  river  as  I  was  in
 Burma.  It  is  a  very  big  river  and
 dangerous  to  cross  since  the  river  was
 full  of  crocodiles.  Then  what  did  they
 do?  The  Japanese  soldiers  swam
 from  one  bank  to  the  other  and  they
 formed  a  chain  of  floating  soldiers
 holding  a  rope  all  through  the  river
 of  2  furlongs  width.  After  reaching
 other  side  of  the  river,  Netaji  was
 confronted  with  new  and  odd  problems
 ag  there  were  no  trucks  or  country
 carts  except  one  or  two  military
 trucks  which  were  also  loaded  with
 some  big  Japanese  military  officials.
 They  offered  Netaji  a  seat,  but  Netaji
 refused.  He  wanted  all  the  200  girls
 to  be  carried.  Since  these  trucks  can-
 not  hold  all  the  200  girls  it  was  deci-
 ded  to  walk  all  the  distance  to  Bank-
 kok,  So,  Netaji  said,  I  will  also  walk
 the  whole  distance  along  with  others.
 From  Burma  border  to  Bangkok  he
 walked  for  all  the  six  hundred  miles.
 On  the  way,  due  to  continuous  walk-
 ing,  his  legs  were  swollen.  Some  of
 the  INA  personnel  offereq  to  carry  him.
 But  he  refustd  He  gaid,  he  will  rest
 for  a  day  and  then  he  will  commence
 the  walking.  So,  Sir,  like  that,  for  600
 miles,  without  proper  and  adequate
 food  and  water,  Netaji  walked  all  the
 distance.  He  has  undergone  all  the
 ordeal  for  the  sake  of  our  country,  for
 the  sake  of  our  countrymen,  Netaji
 Was  a  symbol  of  the  sacrifices  in  our
 freedom  struggle.

 I  do  not  know  whether  Government
 will  accept  this  Bill  or  not.  But,  I  am
 sure  that  no  true  Indian,  no  patriot
 in  this  country,  can  oppose  the  spirit
 behind’  this  Bill.  The  Government  may
 say,  it  was  prepared  by  individuals

 ‘But.  may  I  appeal  to  the  Government
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 and  to  the  hon,  Minister  to  come  out
 with  some  other  Bill  or  some  concrete
 proposal  for  creating  such  a  mont-
 ment?  This  country  cannot  forget  our
 three  great  leaders,  the  Father  of  our
 Nation,  Gandhiji,  Pandit  Nehru  and
 Netaji  Subash  Chandra  Bose.  The
 previous  speaker  mentioned  that  in
 communist  countries  in  their  schools
 and  colleges  they  are  teaching  about  re-
 volutionary  movements  of  their  coun-
 tries.  What  abut  our  country?  We
 must  also  do  something  in  the  schools
 and  colleges  for  teaching  about  our  free-
 dom  struggle  We  should  also  teach  our
 youth  and  tell  them  about  the  2atriotic
 role  played  by  our  Indian  leaders.  We
 tmust  bwlq  up  some  institution,  some
 type  of  academy,  to  perpetuate  the
 memory  of  hundreds  and  thousands  of
 our  brethren  who  have  sacrificed  50
 much  for  our  country.

 So,  I  appeal  to  the  Government  to
 come  forward  to  do  something  in  line
 with  the  spirit  behind  this  Bill.  I
 support  the  spirit  behind  this  Bill.

 “SHRI  J.  MATHA  GOWDER  (Nil-
 girls):  Mr.  Chairman,  Sir,  I  am  happy
 to  participate  in  the  discussion  on  the
 Bill  moved  by  Prof,  Samar  Guha  re-
 jating  to  the  establishment  of  Netaji
 Memorial  Academy  to  commemorate
 the  memory  of  the  great  national  hero
 Netaji  Subash  Chandra  Bose.  4  ex-
 tend  may  whole  hearted  support  to
 this  Bill.

 Sir,  I  wonder  whether  a  leader  of
 the  stature  of  Netay!  will  ever  be  born
 in  future:  Netaji’s  life  has  found  a
 Proud  piace  in  the  history  of  our  coun-
 try.  It  was  Netaji  and  none  else  who
 affectionately  called  Mahatma  Gandhi
 as  the  father  of  the  Nation  for  the  first
 time.  This  shows  the  kind  of  affection
 and  high  regard  that  he  had  for
 Gandhiji.  It  is  true  that  at  the  time
 of  election  to  the  Presidentship  of  the
 Indian  National  Congress  Mahatma
 Gandhi  and  Netaji  developed  qiffe-
 rénces  of  opinion.  But  we  should  re-
 member  that  even  at  that  time  Netaji
 never  shoke  a  word  of  complaint
 against  Gandhiji  nor  he  attempted  to
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 belittle  the  leadership  of  the  father
 of  the  Nation.  What  all  Netaji  said  was
 that  ahinsa  methods  in  the  struggle
 for  freedom  would  mean  delay  in  the
 achievement  og  independence  870  the
 struggle  for  independence  should  be
 intensified  greatly.  It  is  all  part  of
 history—travelg  abroad  in  the  quest  of
 support  for  freedom  of  India  and  trials
 and  tribulationg  that  he  underwent.

 It  wag  m  Rangoon  that  he  gave  the
 Giarion  cali  “Challo  Delhi”,  which
 shirred  the  nation.  Netaji’s  s'ngle
 mindeg  devotion  to  the  cause  cf  free-
 dom  made  the  Britisher  sit  up.  They
 became  aware  that  the  Lion  of  Bengal
 Was  roaring  and  their  days  in  India
 were  numbered.  We  all  are  aware  of
 the  tright  that  gripped  the  British  em-
 Dire  ag  a  result  of  the  activities  of
 Netaji.  The  Britishers  started  feeling
 {hat  thousands  of  Netaji's  were  born
 in  the  country  and  it  would  be  in:pos-
 siule  to  hold  on  to  India.  If  there  was
 one  single  factor  that  contributed  to
 the  handing  over  of  the  nation  by  the
 British  to  us,  it  woulg  not  be  an  ex-
 uggcration  to  say  that  it  was  the  sense
 ot  patriotism  that  was  aroused  in  the
 hearts  of  millions  of  Indians  by  their
 beloved  leader  Netaji.

 Today,  we  are  discussing  the  Bill
 of  Shr:  Samar  Guha  to  create  Netaji
 Memorial  Academy.  I  am  asking  this
 Government  and  the  ruling  party  as
 to  how  such’  an  idea  did  not  find
 favour  with  them  in  all  these  25  years
 since  we  achieved  independence.  I
 have  an  uneasy  feeling  that  the  future
 youth  of  our  country  would  not  even
 remember  the  name  of  Netaji.  I¢  this
 attitude  of  the  Government  persists  it
 will  not  be  a  remote  day  when  the
 people  of  our  country  would  not  even
 be  knowing  Netaji  and  his  courageous
 struggle  for  freedom,  I  think  it  is
 imperative  today  to  make  knowledge
 of  Netaji  and  his  great  deeds  a  part
 of  our  compulgory  education  in  the
 schools  and  colleges.

 Sir,  when  I  went  into  the  Central
 Hall  for  the  first  time  after  my  elec-
 tion  as  a  Member  of  Parliament  I
 saw  many  portraits  of  our  leaders  ador-
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 {Shri  J,  M.  Gowder}
 ning  the  panels  of  the  Hall.  To  my
 great  dismay  ang  utter  disbelief  I
 found  Netaji’s  portrait  conspicuous  by
 tg”  absence,  The  present  Congress
 Pafty  might  have  had  differences  of
 opinion  with  Netaji  in  the  past  but  it
 would  not  be  proper  for  that  reason  to
 exclude  the  portrait  of  Netaji  from  the
 Central  Hall.  It  would  have  been
 praiseworthy  if  along  with  other  great
 leaderg  Netaji  also  found  a  place.  But
 unfe¥tunately,  this  is  not  so.  If  great
 leader  like  Netaji  are  not  even  re-
 membered  and  their  memory  not
 commemorated  approximately,  I  am
 afraid  this  will  not  do  good  to  our
 country  in  the  long  run.

 Just  as  Shivaji  succeeded  in  destroy-
 ing  the  mighty  Mughal  empire  by  his
 brave  deeds  Netaji  too  kindled  the
 spint  of  patriotism  among  his  country-
 men.  There  35  no  doubt  that  this  led
 the  entire  nation  to  campaign  against
 the  British  under  the  Quit  India  Move-
 ment  which  shook  the  confidence  of
 the  British  empire.

 We  have  at  Dehra  Dun  the  Indian
 Miltary  Academy.  It  would  be  in  the
 fitness  of  things  that  in  the  Silver
 Jubilee  Year  of  our  Independence  that
 we  name  this  Miltary  Academy  after
 Netaji.  It  was  Netaji  who  took  up
 arms  against  a  regime  which  believed
 in  subjugation  of  the  people  of  our
 country  by  military  force.  I  therefore
 appeal  to  the  Government  to  senously
 consider  this  proposal  for  renaming
 the  academy  after  Netaji  Subhash
 Chandra  Bose.

 I  would  also  suggest  in  conclusion
 that  the  ruling  party  and  the  Govern-
 ment  should  not  hesitate  in  accepting
 the  principle  behing  the  Bill  and  should
 not  feel  differently  merely  because  the
 Bill  hag  been  presented  to  the  House
 from  the  Opposition.  It  is  the  duty  of
 the  entire  nation  to  commemorate  the
 memory  of  a  great  leader.

 Extending  once  again  my  full  sup-
 Port  to  the  Bill  I  conclude.

 शो  मूल  चरण  डागा  (पाली):  सभापति

 जी,  राणा  प्रताप  का  नाम  इतिहास  में  लिया
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 जायगा  और  उनका  नाम  देश  भक्ति  से  भरा
 हुआ  है  ।  मैं  समझता  हूं  कि  राणा  प्रताप
 के  नाम  से  कई  लोगों  में  जवानी  करा  जाती  है,

 जिन  बूढ़ो ंमें  हरियाई  नहीं  है  उन  में  भी
 भा  सकती  है  ।  सुभाष  का  जो  नाम
 है  ....  (व्यवधान)  श्राप  हल्दी
 घाटी  का  युद्ध  याद  करें  ।  राणा  प्रताप  मे
 प्रगति  जिन्दगी  में  कितनी  मुसीबते  देखी  हैं
 लेकिन  उन्होने  भ्र पनी  गर्दन  नीची  नहीं  की  t
 राज  दुनिया  के  लोग  उस  इतिहास  को  पढ़ते  हैं  1
 नेता  जी  का  नाम  एकेडमी  बनाने  से  कोई
 अमर  रहेगा  ?  उन्होने  जो  देश  की
 सेवा  की  है  वह  जो  ऋण  है  उस  से  हम  उऋण
 नही  हो  सकते  ।  उन्होने  भ्र पनी  जिन्दगी  के
 जो  दिन  निकाने  है,  मैंने  उन  के  दो  तीन
 पत्र  पढ़ें  है,  वह  बताते  है  कि वह  बेशकीमती
 जिन्दगी  है  जिसने  भारत  को  मालामाल  कर
 दिया,  देश  उस  से  ऊचा  हुआ,  इस  धरती
 पर  पैदा  हुए।  लोग  कहेंगे  कि  हिन्दुस्तान  की
 धरती  में  ऐसे  लोग  पैदा  हुए  ।  कैसे  ऐसे
 लोग  पैदा  हो  जाते  है।  किसी  को  नेता
 कहने  का  मन  ही  नहीं  करता  ।  नेता  कौन
 है  ?  सुभाष  चन्द्र  बोस  ।

 सभापति  जी  ,  जनसघ  के  संकीर्ण  दायरे
 से  तो  भगवान  ही  बचाये।  नेता  जी  ने  एक
 दफ़ा  कहा  था:

 I  shuuld  like  to  sce  some  of  you
 becoming  great,  not  tor  your  own  sake
 to  make  India  great,  so  that  she  may
 stand  with  head  erect  among  the  free
 nations  Of  the  world.

 तो  देश  भक्ति  का  सवाल  यह  नहीं  था  कि
 कही  कुर्सी  पर  झपटने  की  इच्छा  थी  ।  जब
 वह  विद्यार्थी  और  जवानों  को  सम्बोधित  करते
 थे  तो  कहते  थे  कि  जवानों  तुम  इसलिये  बढ़ो
 कि  देश  तुम्हे  पुकार  रहा  है  tv  कौर  जैसे
 राणा  प्रताप  ने  भीलो  की  फ़ौज  तैयार  की  थी
 वैसे  ही  नेताजी  सुभाष  ने  आजाद  हिन्द  फ़ौज
 बना  दी  ।  भूखे  मरते  मरते  और  तड़पते
 तड़पते  उस  ने  अपनी  गर्दन  नही  झुकाई  ।  नेता

 जी ने  क्या  किया  ?  दिल्ली चलो  का  नारा
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 दिया  और  उस  ने  हे  स्वप्न  पूरा  किया
 जब  वहू  बीमार  थे  तो  उन  से  लोग  कहते  थे,
 तो  उन्होंने  अपने  दादा  को  पत्र  लिखा  था  कि
 बीमारी  हाड  और  मास  की  है,  इस  से
 कोई  असर  नदी  पडता  मेरे  शरीर  पर  1  शरीर
 में  एक  नई  ताकत  है  जो  शभ्रादमी  की  रोशनी
 देती  है,  बीमारी  से  और  पीडा  से  मैं  नही
 घबराता,  मेरी  जिन्दगी  मे  एक  ही  लगन  लगी

 हुई  है  श्र  उस  लगन  के  श्रागे  मुझे  कुछ
 नही  सूझता  1  सुभाष  का  नाम  एक  एकेडमी
 के  अन्दर  लाना  चाहते  है  ।  मैं  शिक्षा  मंत्री
 जी  से  कहूंगा  कि  समर  गुह  कौर  जो  उन  के
 भगत  है  बड़े  बड़े,  उन  से  एक  किताब  श्राप

 लिखाया  उस  का  हाई  स्कूल  और  इन्टर  की  परीक्षा
 मे  कम्पलसरी  पेपर  होना  चाहिये  पैट्रयाटिज्म
 का  ।  सारा  सुभाष  का  जितना  लिट्रेचर  है  उस
 को  बच्चो  को  पढाना  चाहिये  ।  इन्सान
 बनता  हे  भ्रच्छे  विचारों  से  ।  अच्छे  विचारों
 से  इन्सान  कितना  अच्छा  वन  जाता  है  ।

 सुभाष  का  नाम  लेन  से  लोगो  में  जिन्दगी  ा
 जाती  है  t  आने  वाले  जमाने  में  सुभाष
 की  किताबो  और  शिक्षा  को  अमर  रखने
 के  लिये  मै  ने  एक  दफा  कहा  था  कि  सरकार
 को  कुछ  करना  चाहिये,  लेकिन  साथ  मे  यह
 डर  था  कि  कही  शिक्षा  मंत्री  यह  न  कहे  कि
 यह  तो स्टेट  सब्जेक्ट  है  और  वह  सवाल
 पैदा  हो  जायगा  ।

 Ww  37  hrs

 wal  महोदय  कानून  की  वारी क्यों  में
 जाएगे  ।  कहेंगे  कि  हम  आपके  साथ  सहमति
 प्रकट  करते  है  ।  लेकिन  सब  कुछ  कहने  के
 आखिर  मे  कहेगे  कि  बह  स्टेट  सबजेक्ट  ह,
 इस  में  पूरी  गहराई  स  नाना  होगा  बारीकी
 में  जाना  होगा।  श्व  ता  उनको  एक  ब्रोकर
 मसला  श्री  पीलू  मोदी  ने  दिया  है  ।  उस
 पर  भी  बह  थोडी  रोशनी  डालेंगे।  मैं  नही
 समझता  हूं  कि  इस  तरह  से  बारीकियों  में
 जाने  की  जरूरत  है  1  सुभाष  बोस  की
 जिन्दगी  को  श्राप  देखे  ।  उन्होने  देश  की
 जिन्दगी  को  बनाया  ।  भ्र पनी  जिन्दगी  को
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 नहीं  बनाया  बल्कि  देश  की  जिन्दगी
 को  बनाया  है  ।  उनका  एक  एक  साँस
 देश  के  वास्ते  समर्पित  था।  उन्होंने  जो  कुछ
 दादा  को  अपनी  चिट्ठी  मे  लिखा  वह  अवि-
 स्मरणीय.  रहेगा  ।  मैं  एक  अश  उसका
 श्रमिकों  पढ़  कर  सुनाना  चाहता  हू  |  वह
 लिखने  हैं  :

 “मनुष्य  विचारों  से  ही  संचालित
 होता  है  ।  ये  सभी  विचार
 निष्क्रिय  नही  बल्कि  त्रिया शील  और
 द्न्दात्मक  हैं  ।  हीगेल  का  एब्सोल्यूट
 आइडिया,  हिप मैन  शौर  शापनहाभ्रर
 का  ब्लाइड  बिल  तथा  हेनरी  वर्गीस
 के  पला  वबाले  की  तरह  ही  यह
 बिचार  क्रियाशील  है।  यह  अपनी
 राह  स्वयं  बनाता  है  |  हम  तो
 मात्र  मिट॒टी  के  खिलौने  है,
 भगवान  की  तेजोराशि  के  कुछ
 स्फटिक  मात्र  मुझ  में  निबद्ध  है  1
 हम  लागों  को  इसी  धारणा  के  आगे
 आत्मोत्सर्ग  करना  होगा  tT

 any  चल  कर  वह  कहते  है

 ऐहिक  एवं  नटवर  शरीर  की  हारी  बीमारी
 केयर  जो  उठ  सकेगा  उसकी
 जोनल  म  सफलता  अवश्यम्भावी
 है  ।  मेल  शाद  एक  न  एक
 दिन  विजयी  होगा  यह  मेरा  दृढ़
 ब्रिश्वाम  है।  शन  अपने  स्वास्थ्य वं(
 आर  भविष्य  वे  बारे  मे  मैं  तनिक
 भा  विनीत  नहीं  हु  ।  ”

 कितने  पूर्व  विचार  हे।  अपनी  चिता  नहीं
 देश  की  चिन्ता  हे  1  उन्होने  नयना  सब

 कुछ  देश  के  वास्ते  न्योछावर  किया  ।

 कब  यह  जो  नैशनल  एकेडमी  का

 प्रश्न  है.  इस  पर  आपका  गम्भीरता  से

 विचार  करता  चाहिये।  उनकी  स्मृति  मे  जो
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 पी  मूल  बन्द  डागा]

 चीजें  उनको  प्रिय  थी  उनकी  व्यवस्था  यहां
 होनी  चाहिये  ।  उन्होंने  अपनी  जिन्दगी  का
 एक  ही  मिशन  रखा  और  वह  था  देश  भक्ति
 का,  देश  को  आजाद  कराने  कं।,  देश  को
 आगे  ले  जाने  का  ।  सुभाष  बोस  की  जिन्दगी
 देशभक्ति  की  जिन्दगी  थी  देशभक्ति  के
 विचारो  को  सामने  रख  कर  ही  उन्होंने  सब
 काम  किया  है  q  यही  उनकी  लाइफ
 का  मिशन  था।  मैं  नहीं  समझता  हू  कि
 इस  मामले  में  आपको  बहुत  ज्यादा  सोच
 विचार  करने  की  आवश्यकता  है  ।  आप
 एक  दम  से  कदम  उठाते

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  We  support  this  measure
 very  strongly  for  it  seeks  to  perpetuate
 the  memory  of  one  of  the  greatest  sons
 of  our  country  which  thig  country  will
 ever  have.  We  should  have  thought
 that  Government  itself  should  have
 come  forward  with  a  measure  like  this
 with  some  concrete  proposals  to  per-
 Petuate  the  memory  of  one  of  the
 greatest  sons  of  this  country.  But  it
 is  very  regrettable  that  except  paying
 lipservice  no  occasions,  specially  at  the
 end  of  the  five  year  term,  they  have
 hardly  thought  of  Netaji  or  of  doing
 sOmething  to  propagate  the  teachings
 and  ideals  of  Netaji  among  the  pecple
 of  this  country.  There  is  no  history
 Or  proper  research  of  Netaji’s  achieve-
 ments  or  his  ideas  or  his  principles.
 Government  have  not  taken  any  step
 in  that  respect.  We  should  congratu-
 late  Prof,  Guha  on  bringing  forward
 this  Bill  for  the  consideration  of
 Parliament.

 So  far  as  Netaji’s  contribution  to
 Our  freedom  struggle  is  concerned,  it
 cannot  be  highlighted;  it  has  heen  uni-
 que  and  his  great  efforts,  no  doubt,
 accelerated  the  pace  of  the  achieve-
 ment  of  independence  py  this  country.
 Many  of  the  pitfalls  which  were  faced
 by  the  country  in  achieving  Indepen-
 dence,  I  am  sure,  would  have  been
 avoided  if  Netaji's  efforts  had  been
 wholly  successful.
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 There  are  many  facets  of  his
 genius.  He  wag  a  great  patriot;  a
 revolutionary;  he  was  the  idel  of  the
 Indian  youth;  he  was  a  champion  of
 civil  liberties;  a  dynamic  personality
 who  made  the  greatest  sacrifice  for
 the  country.  He  is  truly  treated  as
 the  father  of  Indian  plannings;  he  was
 a  pragmatic  socialist,  who  believed
 in  secularism  and  in  national  integ-
 ration.  Therefore,  we  no  doubt  wel-
 come  any  move  towards  setting  uv  an
 academy  as  is  envisaged  in  this  Bill
 for  the  perpetuation  of  the  memory
 of  Netaji  Subhas  Chandra  Bose.

 So  far  as  this  Bill  is  concerned,  it
 may  be  that  there  is  much  room  for
 improvement,  and  I  am  sure  the  Gov-
 ernment  will  accept  the  spirit  be-
 hind  the  Bill  and  come  out  at  an
 early  dat@  with  a  properly  drafted
 Bill  which  will  make  the  academy  a
 true  academy  in  the  sense  that  a
 proper  educational  atmosphere  is
 created,  wherein,  I  should  think  not
 only  higher  studies  ~or  advanced
 studies  should  be  conducted  but
 many  important  branches  of  our  edu-
 cation  should  be  dealt  with  in  that
 academy  itself.

 I  find  one  of  the  objects  of  this
 Bill  is  only  for  research  work  and
 for  holding  seminars.  Probably  that
 may  not  wholly  serve  the  purpose
 because  there  are  in  this  country
 very  little  research  facilities,  and  un-
 less  at  the  earliest]  stages  a  proper
 approach  is  made,  proper  educational
 facilities  are  given  and  a  proper  em-
 phasis  is  paid  in  accepting  or  adopt-
 ing  an  adequate  educational  policy
 or  system,  merely  providing  for  re-
 search  work  may  not  serve  the  pur-
 pose  for  which  this  Bill  has  been
 brought.

 One  of  the  important  things  will
 be  the  control  over  this  institution
 which  is  proposed.  It  should  not  be
 left  only  to  bureaucratic  control.  It
 should  be  broad-based,  and  I  would
 request  the  Government  and  the
 Minister  to  consider  the  inckusion  of
 subjects  like  social  sciences,  and,
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 Netaji  being  a  great  champion  of
 civil  liberties,  a  course  on  civil  liber-
 ties  which  are  very  much  at  stake  in
 thig  country,  should  be  one  of  the
 necessary  curricula  of  this  academy
 or  whatever  the  institute  that  we
 ultimately  have.

 We  think  that  the  Government
 should  take  up  this  matter  in  right
 earnest,  and  we  expect  the  Minister
 will  declare  what  is  the  policy  and
 decision  of  the  Government  while  re-
 plying  to  this  debate,  and  we  strong-
 ly  support  this  measure.

 MR.  CHAIRMAN:  The  time  allot-
 ted  for  discussion  of  this  Bill  is  up
 to  5.10.  So,  is  it  the  pleasure  of  the
 House  to  extend  the  time  for  a  fur-
 ther  period?

 SOME  HON,  MEMBERS:  Yes.

 MR.  CHAIRMAN:  There  is  only
 one  speaker  left.  Then  the  Minister
 will  reply,  and  then  Prof.  Samar
 Guha  wul  reply.  It  may  not  be  con-
 cluded  by  5.30.  At  5.30  we  have  to
 take  up  the  half-an-hour  discussion.

 SHRI  SAMAR  GUHA:  It  may  not
 be  possible  to  finish  this  before  5.30,
 Sir.

 MR,  CHAIRMAN:  We  will  try.

 SHRI  SAMAR  GUHA:  It  may  be
 that  the  debate  on  this  Bill  will  have
 to  be  continued  on  the  next  occasicn

 MR.  CHAIRMAN:  Extend  the
 time?

 SHRI  SAMAR  GUHA:  It  will  have
 to  be  extended  and  the  debate  taken
 up  on  the  next  occasion.

 श्री  शम  रतन  द्वारा  इस  बिल  में  नेताजी
 नैशनल  एकेडेमी  की  स्थापना  के  बारे  में
 जो  सुझाव  दिया  गया  है,  उस  में  कुछ  कमी

 हो  सकती  है,  उस  को  सुधारा  जा  सकता  है
 और  इस  सम्बन्ध  मे  दो  राय  हो  सकती  है  ।
 लेकिन  नेताजी  की  देशभक्ति  और  उनकी
 अपने  को  देश  पर  बलिदान  कर  देने  की  भावना
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 के  बारे  में  सम्पूर्ण  राष्ट्र  एक  मत  है  ।

 जिस  भावना  से  माननीय  सदस्य,  थ्रो
 समर  गुहा  ,  इस  बिल  को  लाये  है,  वह  उन्होंने
 झपने  बिल  के  स्टेटमैंट  आफ़  आबजेक्ट्स  एण्ड
 रिलीज़  मे  व्यक्त  की  है।  मै  उसकी  बोट
 करता  हू  :

 “It  will  be  the  most  befitting
 homage  that  our  nation  can  pay  to
 him  by  constituting  a  National  Aca-
 demy  in  his  name  to  conduct  ad-
 vanced  studies  in  comparative  poli-
 tical  philosophies,  in  economics  of
 planning,  in  higher  military  science
 and  in  search  of  new  avenues  of
 our  national  integration.”

 इस  भावना  का  आदर  करते  हुए  मैं  निवेदन
 करूगा  कि  राज  देश  के  सम्मुख  चीन-निर्माण
 और  राष्ट्रीयता  की  समस्याए  मुख्य  रूप  से  है
 ओर  मै  श्री  समर  गृह  से  निवेदन  करूगा  कि

 वह  अपने  विधेयक  मे  इन  दो  बातों  को  भी
 जोड़  दे  ।  अगर  हर  विद्यार्थी  को  शिक्षा  के
 आरम्भ  से  ही  चरित्र-निर्माण  पौर  राष्ट्रीयता
 की  भाबना  की  शिक्षा  दी  जानी  लगेगी,  तो  राज
 तोड-फोड  आदि  की  जो  समस्याए  सामने  झा  रही
 है,  वे  बहुत  हद  तक  झपने  श्राप  हल  हा  जाएगी  |

 मुझे  दुख  है  कि  स्वतंत्रता  संग्राम  का  जो

 इतिहास  लिखा  जा  रहा  है,  वह  शासन  से
 चिपके  हुए  कुछ  चाटुकार  इतिहासकार
 लिख  रहे  है  और  वह  स्वतंत्रता  संग्राम  वा

 इतिहास  न  होकर  बागे़  तत  इतिहास  है।  920
 से  पहले  वा  जो  इतिहास  है  वह  स्वतंत्रता
 के  लिए  देश  की  बलिवेदी  पर  मर  मिटने  वालो
 का  इतिहास  है  t  (व्यवधान!)

 श्री  मूल  खन्द डागा  सभापति  महोदय
 माननीय  सदस्य  जो  कुछ  कह  रहे  है  ,  वह
 इरेलिवेट  है  ।  उसका  इस  बिल  के  सगी

 कोई  सम्बन्ध  नहीं  है  1  (व्यवधान)

 थी  शाम  पलतन  सर्मा :  माननीय  सदस्य

 इतने  परेशान  क्यों  हो  जाते  हैं?  अगर  कोई
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 सही  बात  सामने  जाती  है  तो  इनको  बड़ी
 परेशानी  हो  जाती  है।  सब  जानते  हैं  कि  इतिहास
 को  जिस  तरह  अंग्रेज  ने  तोड़ा-मरोड़ा  था,
 उसी  तरह  कांग्रेस  शासन  भी  तोड़  मरोड़
 रहा  है।  मानमनोय  सदस्य  तथ्य  को  स्वीकारते
 क्यों  नहीं  है  ?

 मैं  निवेदन  करना  चाहता  हूं  कि  शिक्षा
 प्रणाली  में  झा मूल  परिवर्तन  होना  चाहिए
 कौर  उसके  लिए  यह  आवश्यक  है  कि  इतिहास
 को  सही  ढंग  से  लिखा  जाना  चाहिए  ।  कोई
 भी  पार्टी  शासन  में  हो  ,  लेकिन  उसका  यह  धर्म

 नहीं  है  कि  वह  इतिहास  को  बदल  कर,
 तोड़-मरोड़  कर,  अपनी  भूमिका  को  बढ़ा  चढ़ा
 कर  दिखाए  या  अपने  स्वरूप  को  उज्जवल  करे  ।

 मैं  चाहता  हूं  कि यह  सदबुद्धि  जाये  और  नेता
 जी  नैशनल  एकेडमी  के  माध्यम  से  चीन-निर्माण
 और  राष्ट्रीयता  को  भावना  की  शिक्षा  दी  जाये  1
 माननीय  सदस्य  ने  जो  बिल  पेश  किया  है,
 शासन  क  उसका  खुले  रूप  से  स्वीकार  कर
 लेना  चाहिए--अगर  कुछ  फेर-बदल  की
 आवश्यकता  है  ,  तो  उसके  साथ  नेताजी  के
 प्रति  सच्ची  श्रद्धांजली  यही  होगी  कि  हम
 अपने  देश  की  शिक्षा  प्रणाली  और  व्यवस्था
 में  ऐसा  परिवर्तन  करें,  जिस  से  नेताजी  की

 तरह  के  लोग  इस  देश  में  पैदा  होते  रहें  ।  इस
 बात  ककी  ध्यान  में  रखते  हुए  शासन  को  नतीजा
 के  नाम  पर  कुछ  करना  चाहिए  1

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  Sir,  during
 this  illuminating  debate.  which  has
 been  carried  on  for  two  days,  we
 have  been  reminded  in  elequent
 terms  of  the  exploits,  discipline  of
 mind  and  body  and  burning  sense  of
 patriotism  of  one  of  the  greatest  sons
 of  our  nation.  Many  of  us  had
 known  Netaji  personally;  others  were
 not  so  fortunate.  All  of  us,  however,
 are  familiar  with  the  Netaji  legend.
 Through  many  moving  tributes  paid
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 by  80  many  of  us  during  this  absorb-
 ing  debate,  we  have  once  again  been.
 made  aware  of  this  dominant  perso-
 nality  dnd  his  singular  contribution.
 to  the  freedom  struggle.

 SHRI  HAMENDRA  SINGH.
 BANERA  (Bhilwara):  Dont  read.
 the  speach.  Speak  extempore.  It  is.
 not  a  statement.

 MR.  CHAIRMAN:  He  can  read  it.

 SHRI  0.  P.  YADAV:  Doubts,  ap-
 prehensions  or  anxieties  which  might.
 have  arisen,  however,  fleetingly,  that
 the  memories  of  this  great  leader
 were  receding  in  the  background
 have,  I  hope,  been  dispelled  once  and
 for  all.  Rarely  has  the  House  spoken
 with  such  unison  and  with  so  much
 fervour.

 No  one,  I  am  sure  will  quarrel
 with  the  motives  behind  Shri  Samar
 Guha’s  Bill,  that  the  name  of  this
 great  revolutionary  should  be  kept
 alive  so  that  future  generations  will
 continue  to  draw  inspiration  from  his
 deeds.  I  think  wea  are  all  a  little
 touched  by  this  effort  but—and  here
 comes  the  dreaded  ‘but’—will  the  es-
 tablishment  of  such  an_  institution
 serve  this  purpose?  And  would  this
 be  feasible  from  the  legal  and  practi-
 cal  points  of  view?  Are  there  insti-
 tutions  already  existing  which  cater
 to  some  of  the  objects  mentioned  in
 this  Bill?  These  and  other  questions
 arise  in  my  mind  in  considering  this
 Bill.

 SHRI  SAMAR  GUHA:  Can  you
 name  one  institution?  You  are  a  **
 Don’t  talk  **  We  know  that  this  **
 has  been  going  on  for  25  years.  But
 a  time  will  come  when  the  nation  will
 not  tolerate  it.  The  whole  Congress,
 your  Government,  will  be  answerable
 to  the  country,  not  to  the  future
 generation  but  to  the  near  future  gen-
 eration.  I  know  your  mind.

 SHRI  D.  P.  YADAV:  I  am  not
 against  the  purpose  indicated  in  the
 Bill,  but  there  are  practical  hurdles
 which  may  be  difficult  to  surmount.

 the  Chair,
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 First  of  all,  there  is  a  constitutional
 hurdle  to  overcome.  Entry  VW  of
 List  II  of  the  Seventh  Schedule  to
 the  Constitution...

 SHRI  SAMAR  GUHA:  This  is  the
 way  he  treats  it!  The  senior  Minis-
 ter  is  sitting  and  his  junior  is  reply-
 ing.  This  is  the  way  they  are  treat-
 ing  it.  I  refuse  to  hear...  (Interrup-
 tions)  Prof.  Nurul  Hasan,  when  he
 was  a  student  of  the  Aligarh  Muslim
 University,  he  used  to  escape  from
 the  University  to  see  Netaji  at  the
 Aligarh  station.  Now,  this  gentleman
 is  sitting  smiling  and  he  is  giving  the
 task  to  his  junior  Minister.

 MR.  CHAIRMAN:  Let  him  reply.
 You  will  get  your  chance.

 SHRI  0.  P.  YADAV:  Entry  l  of
 List  II  of  the  Seventh  Schedule  to
 the  Constitution—better  known  as
 the  “State  List’—deals  with  “educa-
 tion,  including  universities’  subject
 to  the  provisions  of  entries  63,  64,  65
 and  66  of  List  I  and  entry  25  of  the
 List  III  to  this  Schedule.  Entry  25
 of  the  List  III  is  not  relevant  to  the
 objects  of  the  Netaji  Nationa]  Aca-
 demy,  as  it  deals  with  vocational  and
 technical  training  for  labour,  In  any
 case,  we  gather  that  any  matter  relat-
 ing  to  education,  including  establish-
 ment  of  a  university  or  other  institu-
 tion  for  spreading  or  dissemination  of
 knowledge  falls  in  the  sphere  of  State
 Jurisdiction  unless  covered  by  any  of
 the  aforesaid  entries  of  List  I.  The
 subject  matter  of  the  proposed  Bill,
 however,  is  relatable  only  to  Entry
 l]  of  the  List  II,  ic.  the  State  List
 and  so  the  Central  Government  could
 establish  such  an  Academy  only  in  a
 Union  Territory  in  respect  of  which
 it  may  assume  the  role  of  a  State
 Government,  Unless  the  jurisdiction
 of  the  Bill  is  envisaged  as  extending
 to  the  whole  of  India,  the  proposed
 legislation  falls  out  of  the  legislative
 competence  of  the  Union  of  India
 and  is  constitutionally  not  feasible.

 On  the  other  hand,  it  is  felt  that
 the  existing  universities  in  India  al-
 Teady  have  adequate  facilities  for
 imparting  instruction  in  the  various
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 subjects  and  fields  proposed  to  be
 covered  by  the  Academy  envisaged  in
 Shri  Samar  Guha’s  Bill.  There  are
 at  present  six  Central  Universities
 (including  two  in  Delhi)  in  diffe-
 rent  parts  of  the  country.  In  terms
 of  article  252  (Ql)  of  the  Constitution,
 a  Bill  has  been  enacted  by  Parlia-
 ment  for  establishment  of  another
 Central  University,  namely,  the  North
 Eastern  Hill  University  at  Shillong.
 The  University  has  been  established
 recently.  This  being  the  case,  the
 establishment  of  an  Academy,  as
 contemplated  in  the  Bill,  may  only
 lead  to  a  duplication  of  effort.

 At  the  same  time,  I  would  like  to
 say  emphatically  that  the  Government
 are  aware  of  the  need  to  remind  the
 young  of  the  place  of  Netaji  in  the
 history  of  our  nation.  The  Govern-
 ment  considers  it  of  great  importance
 that  the  younger  generation  should
 draw  inspiration  from  Netaji’s  life
 and  works.  No  study  of  the  national
 movement  will  be  meaningful  without
 a  study  of  Netaji’s  life.

 SHRI  SAMAR  GUHA:  This  is  call-
 ed  hypocrisy  galore.

 SHRI  D.  P.  YADAV:  The  Govern-
 ment  is  making  efforts  to  keep  alove
 the  name  of  Netaji  on  a  national
 plane—I  repeat,  a  national  plane.
 Above  all,  he  was  an  Indian  and  he
 subordinated  everything  to  his  great
 love  for  India.  He  is  remembered
 with  equal  reverence  all  over  the
 country  As  such,  it  is  the  view  of
 the  Government  that  the  measures
 taken  by  them  should  be  such  as
 would  be  available  to  the  entire  coun-
 try.

 The  Indian  Council  of  Historical
 Research  recently  organised  in  April
 this  year  an  exhibition  of  revolutio-
 naries  abroad.  A  conspicuous  part  of
 this  exhibition  was  a  pictorial  essay
 of  the  achievements  of  Netaji  and  his
 colleagues  in  the  INA.

 THE  ICHR  is  also  bringing  out  two
 volumes  of  source  books  on  the  role
 of  revolutionaries  abroad.
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 Amongst  others.  the  contribution  of

 Netaji  as  also  the  part  played  by  INA,
 wil]  figure  in  these  books.

 Besides  the  above,  the  Indian  Coun-
 cil  of  Historical  Research  has  under-
 taken  a  project  to  record  oral  evi-
 dence  of  revolutionaries  who  partici-
 pated  in  the  freedom  movement.  This
 would  obviously  involve  those  who
 were  in  the  INA  and  would  form  an
 authentic  and  live  record  of  the
 movement  organised  by  Netaji.

 The  emphasis  that  Netaji  placed  on
 discipline  of  the  body  has  not  been
 forgotten  either.  The  National  Insti-
 tute  of  Sports,  Patiala  has  been  now
 named  as  the  Netaji  Subhas  National
 Institute  of  Sports....

 SHRI  SAMAR  GUHA:  You  should
 have  sense.  Is  this  the  way  you
 should  revere  the  memory  of  a  great
 military  genius?

 SHRI  D.  P,  YADAV:  Simultane-
 ously,  its  functions  ‘iave  also  become
 engaged  primarily  in  training  and
 preparing  coaches  for  a  small  group
 or  urban  based  youngmen  interested  in
 sports.  the  focus  of  the  Institute  is
 now  being  directed  towards  promo-
 tion  of  physical  education,  games  and
 sports  and  search  for  talent  right
 from  the  grass-root  level.  For  this
 purpose,  five  Netaji  Subhas  National
 Centres  are  proposed  to  be  located  in
 five  regions,  to  be  selected  in  the
 ceuntry

 All  this  will  give  the  House  an  idea
 that  the  Government  is  aware  as  any-
 one  else  in  this  House,  about  this  con-
 tribution  of  Netaji  towards  achieving
 freedom  and  js  equally  concerned
 about  keeping  his  name  and  deeds
 alive.

 I  am  sure  I  have  been  able  to  con-
 vince  Shri  Samar  Guha...

 SHRI  SAMAR  GUHA:  Have  you
 convinced  yourself,  not  to  speak  of
 Samar  Guha?  Just  have  your  hand  here
 {upon  your  heart)  and  say.

 AUGUST  10,  978  Academy  Bill  3I2
 SHRI  0,  P  YADAV:.....and  I  would

 request  him  not  to  press  his  Bill.

 MR.  CHAIRMAN:  Prof.  Samar
 Guha,  before  you  begin  your  speech,
 I  want  to  inform  the  House  that  the
 word  used  by  you  during  the  Minis-
 ter’s  speech,  is  unparliamentary  as
 per  this  list  of  unparliamentary  ex-
 pressions,  and  it  will  be  expunged.

 SHRI  PILOO  MODY:  But  what
 would  you  do  with  all  the  **

 MR.  CHAIRMAN:
 punged.

 Shri  Samar  Guha.
 SHRI  SAMAR  GUHA:  It  is  in  the

 record  of  the  House  that  even  in  the
 moment  of  great  anger  and  anguish,
 Provocation  or  expression  of  emotion,
 I  had  desisted  from  using  any  word  or
 words  that  are  derogatory  to  the  ac-
 cepted  concept  of  the  dignity  of  this
 House  or  against  parliamentary  conven-
 tion.  But,  today  I  have  done  it  con-
 ciously,  I  have  done  it  deliberately,  I
 have  done  it  purposely,  because  I
 thought  that  if  I  kept  silent  and  silence
 mias~uerading  under  a  sense  of  decency
 and  decorum,  I  would  only  be  betray-
 ing  the  sentiments  of  the  Indian  peo-
 ple,  the  millions  of  people  outside,  to
 whom  Netaji  is  not  only  their  beloved
 hero  but  also  an  immortal  idol  of
 Patriotism  and  to  whom  Netaji  is  the
 inspiration  for  all  and  the  hest  em-
 hlem  of  the  concept  of  Indian  nation-
 alism.  I  have  done  it  deliberately
 although  it  is  against  the  test  of  my

 It  will  be  ex-

 sense  of  dignity.  (Interruptions)

 AN  HON.  MEMBER:  Let  him
 finish.

 SHRI  SAMAR  GUHA:  I  will  have
 the  satisfaction,  at  least  for  once,  of
 using  a  strong  word,  just  expressing
 the  feelings  of  the  masses  of  the  peo-
 ple  of  India  outside  this  House,

 MR.  CHAIRMAN:  Samar  Guha,  it
 is  already  5-80.  We  should  take  up
 the  Half-an-hour  discussion...

 SHRI  PILOO  MODY:  Let  him
 fintsh  the  sentence;  you  cannot  stop
 him  in  the  middle.

 *Expunged  as  ordered  by  the  Chair.
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 SHRI  SAMAR  GUHA:  I  wanted
 to  say  that  what  had  been  said  by
 the  honourable  Junior  Minister  when
 senior  colleague  is  sitting  by  him  in
 an  attitude  of  stoic  silence  and  in-
 difference,  is  nothing  but  hypocrisy
 galore.  )

 MR.  CHAIRMAN:  The  discussion
 will  continue  on  the  next  day.

 77.32  hrs.

 HALF-AN-HOUR  DISCUSSION
 NARMADA  RIVER  WATERS  ISSUE

 MR.  CHAIRMAN:  We  will  now
 take  up  the  Half-an-hour  discussion
 on  Narmada  River  Waters  issue.  Shri
 P.  M.  Mehta.

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 Narmada  project  is  a  national  project.
 The  country  should  know  what  is  the
 loss  which  it  suffers  in  terms  of  power
 generation  and  in  terms  of  food  pro-
 duction,  which  this  river  causes  to
 the  country.  The  country  is  losing
 Rs,  500  crores  every  year.  I  will
 not  dea]  with  alf  the  technical  and
 economic  aspects  of  the  projects  simp-
 ly  because  the  scope  of  the  discussion
 is  limited.  But  I  will  say  that  the
 demand  of  the  people  of  Gujarat  and
 the  Government  of  Gujarat  that  530
 feet  should  be  the  height  of  the  dam  is
 based  on  sound  techno-economic
 grounds,  considerations  and  principles.
 Their  demand  is  that  there  should  be  a
 580  feet  dam;  this  is  based  on  pure
 merits.  I  have  raised  this  disccussion
 to  seek  some  clarification  from  the
 hon.  Minister.  What  I  want  to  say
 is  this.  I  would  like  to  bring  to  the
 notice  of  the  honourable  House  cer-
 tain  major  decistons  which  were
 taken  by  the  concerned  State  Gov-
 ernments  and  the  Central  Govern-
 ment.

 Sir,  in  regard  to  the  water  dispute
 in  the  year  ‘1954,  the  Government  of
 India  appointed  an  expert  Committee
 kown  as  the  Khosla  Committee  in
 consultation  with  the  Madhya  Pra-
 desh,  Gujarat  and  Maharashtra  Gov-
 ernments.  In  the  year  1055,  the  Khésla
 Committee  submitted  its  report  and
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 the  Government  of  Gujarat  accepted
 the  recomimendations  of  the  Report.

 In  the  year  1958.  the  Government
 of  Gujarat  asked  the  Central  Govern-
 ment  to  appoint  a  Tribunal  under  the
 Inter-State  Water  Disputes  Act  and
 referred  the  long  pending  issue  to  the
 Tribunal.  In  the  year  ‘1959,  this  de-
 mand  of  the  Government  of  Gujarat
 was  accepted  by  the  Central  Govern-
 ment  and  the  issue  was  referred  to
 the  Tribunal.

 While  adjudication  proceedings
 were  in  progress,  all  the  Four  Chief
 Ministers  of  the  concerned  States,  that
 is,  Gujarat.  Maharashtra,  Madhya
 Pradesh  and  Rajasthan  came  to  settle
 their  dispute  and  arrived  at  an  agree-
 ment  after  the  Assembly  elections  of
 1972.  Because  the  same  ruling  party
 came  into  power,  they  came  to  an  un-
 derstanding  an  agreement  that  this  dis-
 pute  should  be  referred  to  or  should
 be  handed  over  to  the  Prime  Minister
 of  India.  Therefore  the  dispute  is
 handed  over  to  the  Tribunal.  At  that
 time  hopes  were  raised  that  the  Prime
 Minister  wag  performing  the  stone-
 laying  ceremony  on  50  August,  1972,

 The  settlement  of  dispute  was  re-
 ferreg  by  the  Deputy  Minister  for
 Irrigation  and  Power  in  written  ans-
 wer’to  Q.  No,  36  dated  4th  Novem-
 ber,  ‘1972.  I  would  like  to  quote  it:

 Q.  No.  316:
 14-11-72.

 The  Deputy  Minister  of  Irrigation
 and  Power,  in  reply,  stated  as  follows:

 “The  Chief  Ministers/Ministers  of
 Gujarat,  Maharashtra,  Madhya  Pra-
 desh  and  Rajasthan  had  discussions
 on  the  Narmada  dispute  from  i8th
 to  22nd  July.  ‘1972,  They  pointed
 out  that,  though  Narmada  is  one
 of  the  best  rivers  of  the  country
 with  a  great  potential,  it  has  not
 been  developed  so  far  and  requested
 the  Government  of  India  to  give  prio-
 rity  to  its  development  in  this  de-
 cade.  The  Chief  Ministers  felt  that
 development  of  Narmada  should  no
 longer  be  delayed  in  the  best  regio-
 nal  and  national  interests  and  there-
 fore  agreed  to  thd  settlement  of

 to  be  answered  on
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 disputes  connected  with  this  river
 by  mutual  agreement  and  with  the
 assistance  of  the  Prime  Minister.”

 ‘The  quantity  of  water  available  in
 Narmada  for  the  year  is  assessed  at
 about  28  million  acre  feet.  The  re-
 quirements  of  Rajasthan  and  Mahas-
 rashtra  for  use  in  their  territories
 were  0.5  and  0.25  million  acre  feet
 respectively.  The  Chief  Ministers  re-
 guested  the  Prime  Minister  to  adjudi-
 cate  for  the  balance  of  water  of  27.25
 million  acre  feet  between  Madhya
 Pradesh  and  Gujarat  taking  into  ac-
 count  the  various  relevant  require-
 ments  of  both  the  States.  The  Chief
 Ministers  have  also  requested  the
 Prime  Minister  to  fix  a  suitable  time
 for  determination  in  regard  to  the
 heicht  of  the  Navagam  Dam  after
 going  into  the  foundations  and  the
 view  point:  of  the  Chef  Ministers
 where  after  they  would  finalise  the
 arrangements  for  the  power  genera-
 tion  and  its  distribution.

 Thereafter,  the  hon.  Members  of
 this  House  and  the  other  House  had,
 from  time  to  time,  asked  questions
 and  I  would  like  to  quote  the  answers
 given  by  the  Irrigation  Minister  in
 this  House  and  the  other  House,  Sir,
 on  27th  November,  792  the  Deputy
 Minister  in  the  Ministry  of  Irrigation
 and  Power,  in  reply  to  a  question  put
 (Q  No  827)  in  the  Rajya  Sabha

 stated  as  follows:

 “(a)  and  (b):  The  Chief  Minis-
 ters  of  the  Four  States  concerned
 have  agreed  that  Rajasthan  and
 Maharashtra  would  have  0.25  mil-
 lion  and  0.25  million  acre  feet  res-
 pectively  of  Narmada  water  for  use
 in  their  territories  and  would  abide
 by  the  decision  of  the  Prime  Minis-
 ter  in  regard  to  the  allocation  of
 the  balance  water  between  Madhya
 Pradesh  and  Gujarat,  and  in  regard
 to  the  height  of  the  Navagam  Dam
 proposed  by  the  Government  of
 Gujarat.  It  is  exected  that  the  deci-
 sion  would  be  available  by  the  end
 of  the  year.”
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 Thereafter,  on  4th  December,  ‘1972,
 while  replying  to  Q.  No.  9l  in
 Rajya  Sabha,  the  Deputy  Minister  had
 said:

 “The  dispute  relating  to  the  Nar-
 mada  waters  among  the  States  of
 Gujarat,  Madhya  Pradesh,  and
 Rajasthan  have  been  referred  to
 the  Narmada  Waters  Dispute  Tri-
 bunal  in  October,  1969,  for  adjudi-
 cation.  While  the  adjudicaticn  pro-
 ceedings  were  in  progress,  the  Chief
 Ministers  of  the  four  States  met  in
 July,  972  and  felt  that  the  deve-
 lopment  of  the  Narmada  basin
 shoujd  no  longer  be  delayed  in  the
 best  national  interest,  and  agrced  to
 the  settlement  of  the  dispute  con-
 nected  with  the  river  by  mutual
 agreement  with  the  assistance  of  the
 Prime  Minister  of  India.”

 At  the  end,  he  said:

 “It  is  expected  that  a  decision  on
 two  matters  would  be  availaple  in
 the  course  of  the  next  two  months.”

 SHRI  PILOO  MODY  (Godhra):
 Meanwhile,  the  Chief  Ministers  have
 changed  and  now  the  Prime  Minister
 is  about  to  change.

 SHRI  P.  M  MEHTA:  In  the  same
 way,  in  reply  to  Q.  No.  4084  in  the
 Lok  Sabha,  in  a  written  answer,  he
 said:

 “The  Chief  Ministers  of  the  four
 States  concerned  have  agreed  that
 Rajasthan  and  Maharashtra  would
 have  0.5  and  0.25  million  acre-feet
 respectively  of  Narmada  waters  for
 uge  in  their  territories,  and  would
 abide  by  the  decision  of  the  Prime
 Minister  in  regard  to  the  allocation
 of  the  balance  between  Madhya
 Pradesh  and  Gujarat,  and  in  .egard
 to  the  height  of  the  Navgaon  dam
 proposed  by  the  Government  of
 Gujarat,  it  is  expected  that  the  deci-
 sion  would  be  available  in  bout
 two  months.”.

 A  similar  reply  was  given  to  Q.  072
 in  the  Lo&  SaBha  in  a  written  answer.
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 In  the  Raya  Sabha,  in  reply  to  Q.  No.
 792,  the  answer  was:

 “In  regard  to  the  Narmada  pro-
 ect  it  is  expected  that  the  award  of
 the  Prime  Minister  is  likely  to  be
 given  soon.”,

 This  was  on  5th  March,  1973.

 SHRTPILOO  MODY:  He  will  give
 the  same  reply  today  also.  What  do
 you  call  this,  af  not  a  bunen  of  les?

 SHRI  P,  M.  MEHTA:  I  would  ask
 the  hon,  Minister  of  Irmgation  and
 Power  to  clarify  the  whole  position
 Firstly,  on  what  ground  had  the
 Deputy  Minister  and  the  hon.  Minister
 stated  in  this  House  and  in  the  other
 House  that  a  decision  would  be  avail-
 able  in  two  months  or  a  decision  would
 be  available  soon?

 Most  respectfully,  I  would  ask  the
 Minister-  Do  they  attach  any  value
 to  what  they  speak  in  this  House?  Do
 they  attach  any  value  to  the  assuran-
 ces  they  give  or  the  statements  they
 make  in  this  House?  Wouid  the  hon
 Minister  now  tel]  us  why  the  award
 has  not  been  announced  till  today?
 What  are  the  factors  coming  in  the
 way  of  the  announcement  of  the
 award?  Is  it  a  iact  that  political  rea-
 sons  have  caused  the  inordinate  de-
 lay?  Is  he  aware  of  the  fact  that
 Gujarat  is  very  sensitive  on  this  issue
 and  people  there  are  agitated?  js  he
 aware  of  the  fact  that  they  do  not
 want  a  decisién  on  political  grounds
 tut  a  decision  based  on  techno-econo-
 mic  justification  and  considerations?
 Lastly,  would  the  hon.  Minister  tell
 this  House  when  the  .hon.  Prime
 Ministcr  will  be  pleased  to  spell  out
 her  award?  »

 al  gee  we  कछवाय  :  (मुरैना)
 सभापति  जी,  यह  जो  योजना  नवा गाव  की
 बनने  वाली  है  इस  में  3  लाख  एकड  भूमि
 समाप्त  होने  वाली  है,  शर  सरकार  एक  तरफ

 कहती  है  कि  जो  उपजाऊ  उन्नी ने  है  उसको
 किसी  तरह  समाप्त  न  किया  जाय,  लेकिन  दूसरी
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 तरफ  ऐसे  काम  करती  है  जिस  ८  Tras
 जमीन  पानी  में  बर्बाद  की  ,  रही  है  साज  पन्त
 का  सीट  है,  ऐसे  समय  में  इतन।  अधिक  भूमि
 पानी  में  जायेगी  इसका  विशेष  ध्यान  रखा
 जाय  t  इसी  के  साथ  साथ  2  लाख  काश्तकार
 उजड़  जाएंगे  ,  बारबार  हो  जायेगे  और  300
 गांव  बर्बाद  हो  जाएगे.  जिन  से  अच्छे  पक्‍के
 मकान  बने  हुए  है,  काफी  पेस।  लोगो  का  उन
 में  लगा  हुआ  है  |  बहुत  से  काश्तकार।  ने
 सरकार  से  कर्जा  लेकर  मकान  बनाये

 है  ।  जब  यह  बाघ  बन  कर  तैयार  हो  जायेगा
 तता  इसका  जो  लाभ  है  वह  ७0  प्रतिशत  गुजरात
 को  मिलेगा,  और  मध्य  प्रदेश  के  केवल  0
 प्रतिशत  लाभ  ही  मिलेगा  |  I  इस  लिए
 मध्य  प्रदेश  के  हितों  का  ध्यान  रखा  जाय  t
 जो  बाघ  बनाने  जा  रहे  है  यह  530  फीट
 ऊचा  बनाने  जा  नह  है।  मध्य  प्रदेश  सरकार
 ने  सिफारिश  की  है  कि  इस  बाघ  का  350  फीट
 ऊचा  रखा  जाय  तो  जमीन  भी  इसमे  इतनों

 नहीं  जायेगी,  लोग  बर्बाद  भी  नहीं  होगे  बौर
 गाव  भी  नहीं  उमड़ेंगे  |  मध्य  प्रदेश  सरकार
 उसके  साथसाथ  3  सर  छोटे  छटे  बाघ  स्नान
 जा  रही  है  जिस  मे  करोड़ो  रुपया  खर्च  होगा।
 अगर  इस  बाघ  को  530  फीट  ऊचा  बनाया
 गया  तो  मध्य  प्रदेश  सरकार  जो  फोन  छोटे
 बाघ  बनायेगी  वह  भी  दूर  जायेगे  ।  मतलब

 यह  की  उन  का  कोई  उपयोग  नहीं  होने
 वाला  है  |  इस  लिए  तीन  बाध  बने,  तीन  लाख
 एकड  जमीन  बचे  और  गाव  भी  बचे  जाए
 इस  का  ध्यान  रखते  हुए  मध्य  प्रदेश  सरकार  को
 सिफारिश  को  मान  लिया  जाय  तो  बरच्छा

 होगा  |

 इस  बाघ  का  झगड़ा  पिछले  कुछ  दिनो  से  है,
 इस  लिए  गुजरात,  मध्यप्रदेश  राजस्थान  और
 महाराष्ट्र  सरकार  के  प्रतिनिधि  बैठकर  निर्णय
 करें  कि  क्‍या  करता  है।  सारा  निर्णय  आपने
 प्रधान  मंत्री  पर  छोड  दिया  है।  उन  पर

 पहले  ही  इतना  काम  है,  ऊपर  से  यह
 काम  भी  दे  रहें  है।  श्राप  चारो  सरकार  मिल
 कर  कह  दी  कि  वापस  में  फैसला  कर
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 [at  हुकम  प्वम्द  कछवाय]
 कि  कम  से  कम  किस  किस  को  कितना
 लाभ  मिलना  चाहिए  ।  प्रधान  मत्री  से  पिछली
 बार  कुछ  लोग  मिले  थे  जिन  की  जमीन  जाने
 वाली  है।  उन्हांने  झ्राश्वासन  भा  दिया  a  लेकिन
 राज  तक  कोई  निर्णय  इसके  बारे  मे  नहा  हुआ।
 इस  लिए  जल्दी  निर्णय  हो  अर  इस  काम  को
 प्रारम्भ  किया  जाये  ।  लेकिन  लोगो  का  हित
 किस मे  है  यह  भी  ध्यान  रखा  जाय  |  हम  कहते
 है  अधिक  जमीन  को  उपजाऊ  बनाया  जाये  ,
 लेकिन  दूसरी  और  श्राप  उपजाऊ  जमीन  को
 उजाड़ना  चाहते  है  ।  इन  बातों  का  ध्यान  रखते
 हुए  पत्नी  जी  जवाब  दें  और  आश्वासन  दे  कि
 शीघ्र से  शीघ्र  बीच  मे  पड़  कर  समझौता
 करायेंगे  यह  मामला  प्रधान  पत्नी  को  मत
 सौंपिये  ।  बहू  काफी  वजन  से  दबी  जा  रही  है
 सारा  देश  परेशान  है  श्राप  चारो  मुख्य  मंत्रियों
 को  बुला  कर  निर्णय  कर  दे  ।

 MR.  CHAIRMAN:  Shri  P.  G.  Mava~
 lankac.

 SHRI  P.  G,  MAVALANKAR
 (Ahmedabad):  Mr.  Chairman,  Sir,

 this  half-an-hour  discussion  has  been
 necessitated  by  the  simple  fact  that
 the  Minister  of  Irrigation  and  Power
 has  throughout,  on  the  question  of  the
 Narmada  waters  dispute,  been  evading
 an  answer  and  we  wish,  therefore,  at
 least  in  this  particular  half-an-hour
 discussion  that  the  Minister  will  be
 speciffe  and  give  us  the  necessary  de-
 tails  and  tell  us  why  it  has  been  de-
 layed  and  tell  us,  which  is  more  im-
 portant,  when  the  award  will  come.

 Sir,  if  you  will  recall  the  latest  occa-
 sion,  as  recent  as  the  3lst  July,  last,
 my  hon.  friend,  Shri  Prasannabha)
 Mehta,  and  I  had  asked  a  question
 and  when  we  asked  ‘Are  not  the  peo-~
 ple  of  Gujarat  and  elsewhere  agitated
 over  this  matter  he  merely  replied  to
 the  effect  that  “Some  MPs  have  made
 gome  enquiries  about  this.”  (Inter-
 ruptions)  Then,  on  the  last  occasion,
 he  also  answered  in  g  very  general,
 vague  way,  eaying  that  there  are  prob-
 fems.  Of  course,  there  are  problems,
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 and  beca'ise  there  are  problems  the
 matter  has  been  referred  to  the  Prime
 Minister  and  if  the  Prime  Minister  has
 not  solved  the  problems  let  the  matter
 go  back  to  the  tribunal.  Now,  between
 the  tribunal  and  the  Prime  Minister,
 the  whole  country,  and  particularly
 the  four  States  are  going  to  be  kept
 under  suspense,  and  who  are  suffer-
 ing?  Not  only  the  people  of  these  Sta-
 tes  are  suffering  but  the  whole  nation
 is  suffering.  Crores  of  rupees  worth
 of  production  through  irrigation  and
 water  facilities  are  being  lost  because
 of  the  fact  that  nothing  is  being  set-
 tled.  This  habit  of  not  taking  any
 decision  and  going  on  pogtponing
 it  is  wrong.  This  is  the  first  part  of
 my  question,  namely,  how  long  this
 Government  will  delay  such  matters
 of  importance,  such  matters  of  nation-
 al  urgency,  where  they  should  give
 topmost  priority,  or  rather,  should  give
 immediate  and  active  consideration,
 what  to  talk  of  priority.

 I  say  that  the  utilisation  of  Nar-
 mada  waters  is  a  vital  matter.  It  is
 a  national  project  of  great  import-
 ance,  of  great  promise  and  potentia-
 lity  In  view  of  the  drought-affected
 and  drought-prone  areas  in  Western
 and  Central  India,  I  would  like  to
 tell  the  Minister  that  an  immediate,
 amicable  settlement  of  this  problem
 is  all  the  the  more  urgent.  People
 everywhere  are  getting  restive  and
 restless  over  this  long  silence  and  the
 inexplicable  delay  on  the  part  of  the
 Prime  Minister  in  giving  her  award.

 What  is  more  important  is  that  the
 monsoon  has  already  set  and  the  Nar-
 mada  has  for  yet  another  year  become
 turbulent  and  is  in  spate.  A  tremen-
 dous  loss  of  land,  people,  and  cattle
 is  taking  place.  Dislocation  of  traffic
 hag  also  taken  place.  The  people's
 patience  should  not  be  tried  and  tested
 any  longer,  but  a  definite  time  limit  is
 required.  So  the  conclusion  of  this
 part  of  the  question  is,  is  thig  delay
 not  really  unjustifiable  ang  unpar-
 donable?  Is  it  not  a  fact  that  the
 dispute  was  referred  to  the  tribunal
 and  then  it  was  referred  to  the  Prime
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 Minister  so  that  it  could  be  settied
 expeditiously  and  satisfactorily?  But
 we  find  that  instead  of  doing  it  expe-
 Gitiously,  the  Prime  Minister  is  taking
 more  time.  Therefore,  I  want  to  ask
 this.  Already,  one  full  year  has  paso-
 ed  since  it  was  referred  to  the  Prime
 Minister  for  her  award.  When  is  her
 award  going  to  be  available?  Is  it
 not  true  that  people  all  over  Gujarat
 and  elsewhere  are  suffering?  Indeed,
 as  my  hon.  friend  Shri  Kachwai  has
 rightly  put  it,  in  all  the  four  concern-
 ed  States,  the  people  are  agitated  over
 this  point,  because  this  is  not  a  pro-
 vincial  matter.  It  is  a  question  of
 national  importance  and  of  national
 urgency  and  priority.  I  hope  at  least
 here  in  this  discussion,  at  the  end  of
 this  discussion,  the  Minister  wil!  come
 out  with  a  definite  statement  and
 will  give  us  an  assurance  that  the
 matter  wijl  be  discussed  and  settled
 in  terms  of  the  national  interest  with-
 out  the  intervention  of  political  pres-
 sures  or  difficulties,  and  in  the  best
 interest  of  the  development  of  the
 country  so  that  the  people  uf  this
 country  can  be  benefited  and  poverty
 can  be  eradicated,

 SHRI  छू.  S.  CHAVDA  (Patan).
 Sir,  on  a  point  of  order.

 MR.  CHAIRMAN:  No  point  _  of
 order.

 SHRI  K.  S.  CHAVDA.  This  half-
 an-hour  discussion  is  iegarding  the
 Prime  Minister’s  award  on  the  Nar-
 mada  river  waters  dispute  So,  she
 should  reply  to  the  debate  or  at  least
 she  should  have  remained  present.  If
 it  is  nat  possible  today,  then  let  het
 reply  tomorrow.

 MR.  CHAIRMAN:  There  is  no  point
 of  order.  The  Minister  of  Irrigation
 and  Power  is  here.

 SHRI  K.  S  CHAVDA:  My  question
 was  disallowed  merely  because  of  the
 fact  that  I  asked  when  the  award  was
 expected,  the  award  to  be  given  by  the
 Prime  Minister.  The  question  wis  dis-
 allowed  because  of  this.

 MR.  CHAIRMAN:  The  Minister  of
 Irrigation  and  Power  is  here  and  he
 will  reply.

 P.M’s  Award  SRAVANA  I9,  895  (SAKA)  on  Narmada  Waters
 Issue  (HAH)

 SHRI  K  s.  CHAVDA:  Mainly  she
 has  to  reply;  3t  was  entrusted  to  her
 by  the  four  Chief  Ministers;  the  ques-
 tion  was  addressed  onjy  to  the  Prime
 Ministe:  and  not  to  Dr.  xX.  L.  Rao,
 the  Minister  of  Irrigation  and  Power
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 al  gee  we  कछवाय  :  यह  मामला
 प्रधान  मसी  को  सौंपा  हुआ  है  n  उनको  यहा
 रहना  चाहिए  कौर  जवाब  देना  चाहिए
 था।  मानें  को  उनको  सौपे  हुए  बहुत  समय
 हो  गया  है  ।

 SHR;  PILOO  MODY:  If  it  had  been
 left  to  Dr.  Rao,  he  would  have  decid-
 ed  long  time  back.

 SHRI  K,  S.  CHAVDA;  Dr.  Rao  will
 give  the  same  reply.  In  a  country
 where  over  23  crores  of  people  live
 below  the  poverty  line  especially  when
 the  Chief  Ministers  have  said  that
 they  would  abide  by  the  award  of  the
 Prime  Minister,  the  Prime  Minister
 must  come  here  and  reply  to  the  de-
 bate.

 SHRI  P.  M.  MEHTA:  Today  the
 Chief  Ministers  of  Gujarat  ana
 Madhya  Pradesh  met.  this  morning
 and  they  discussed  this  issue.  I  re-
 quest  the  hon,  Minister  to  tel!  this
 House  the  outcome  of  the  discussion

 SHRI  PILOO  MODY:  |  am  afraid
 that  as  the  Prime  Munister  becomes
 weaker  the  dam  will  become  lower
 So  the  sooner  a  decision  is  given  the
 greater  wil]  be  the  extent  to  which
 we  can  salvage  and  save  this  project

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  क्  L,  RAO):  7?
 am  thankful  to  the  Members  for  keep-
 ing  an  even  level  because  I  expected
 much  more  excitement.  Water  dis-
 putes  always  lead  to  a  lot  of  excite-
 ment  (Interruptions)  It  is  said
 that  the  Piime  Minister  must  ९0४0
 here.  She  is  the  arbitrator,  how  can
 she  come  here.  The  very  suggestion
 is  wrong.

 SHR]  K.  S.  CHAVDA:  She  should
 explain  why  there  is  the  delay.
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 SHRI  PILOO  MODY:  I  am  sory
 Dr  Rao;  we  do  not  appreciate  the
 Joyic  of  your  argument.

 SHRI  H.  M.  PATEL  (Dhandhuha)
 lf  Dr.  Rao  is  going  to  take  up  this
 attitude  all  that  I  can  say  is  that  this
 ss  most  deplorable.  He  should  under
 stand  the  reason  why  everybody  4
 agitated  and  he  should  repiv

 DR.  K  L.  RAO:  I  am  ‘rying  to
 five  a  reply  I  heard  the  hon.  Mem-
 bers  very  patiently  Naimada  is  one
 of  our  important  rivers  in  the  coun
 try,  and  it  has  not  been  harnessed  as
 yet  in  the  national  interest.  We  are
 all  agreed  that  the  waters  in  this  river
 must  be  harnessed  at  the  carhiest
 opportunity  and  we  should  not  lose
 any  time  I  only  hope  that  in  the

 Fifth  Plan  it  will  be  possible  for  us
 to  make  considerable  headway  in  the
 harnassing  of  this  noble  river

 I  must  sav  the  citcumstance,  42
 which  the  whole  pioblem  has  arscen
 Madhya  Pradesh  and  Gujara.  came  to
 a  head  on  collision  about  0  years  age
 We  triad  our  best  to  pet  them  to
 gether  for  six  years,  but  we  could  not
 succeed  Then  we  refer.ed  the  ma‘te.
 to  a  tribunal  and  after  four  years  the
 tribunal  cannot  give  a  decision  cven
 on  the  amount  of  water  in  that  river
 Thcrefore,  we  thought  that  it  would
 take  much  more  time  So  it  was
 decided  that  we  should  take  this  out
 of  the  trabunal  and  I  am  very  glad  to
 staie  tha:  the  Chief  Mini.ters  have
 done  a  wonderful  thing  by  agrecing
 on  the  tova}  quantity  of  waves  an  the
 river  which  is  itselt  very  important.
 More  than  five  years  have  been  taken
 by  the  Krishna  tribunal  to  come  to
 the  agreed  amount  of  water  in  the
 Krishna  river  Here  a  difficulty  has
 been  overcome  on  this  account.

 Now  the  question  is  what  should  be
 the  height  of  the  dam  and  what  should
 be  the  allocation  of  water.  These  arc
 apparently  two  simple  qucstions,
 which  have  been  referred  for  arbitra-
 tion.  However,  the  problem  is  not  so
 simple,  The  hon.  Member  Shri  है:  M
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 Mehta  asked  why  time  was  extenJed.
 lt  is  quite  true  that  we  expected  that
 it  would  be  possible  fo.  the  award  to
 be  given  much  earlier,  but  compli
 tuong  have  arisen.  The  main  comph-
 cation  is  the  submersion  of  the  terri-
 tury  in  afiéther  State  and  the  submer-
 sion  is  of  a  very  high  order  if  the  dam
 is  to  be  of  particular  heignt  and  if
 that  height  is  not  adopted  there  35
 no  use  for  another  State.  Theriiure
 there  is  conflict.

 SHRI  P  M.  MEHTA:  Fron  294
 onwards  you  have  said  the  sumething
 in  reply.

 SHR]  PILOO  MODY:  Wil]  you
 allow  me  to  make  one  constructive
 suggestion  towards  the  solution  of
 Narmada  problem?  Let  Gujarat  decide
 the  height  of  the  dam  and  let  Madhya
 Pradesh  allot  the  waters
 8  00  hrs

 DR  K  L  RAO:  There  is  no  use  in
 saying  that  I  am  trying  to  give  some
 explanation.  It  is  a  question  of  suh-
 mersion  of  a  very  large  extent  of  land
 In  the  case  of  the  Pong  Dam,  we  did
 not  arrive  at  any  solution  of  this  ques-
 tion  and  we  rushed  and  const  ucted
 it  The  result  was  we  had  to  stop
 the  work  in  the  middle  The  work
 was  completely  retarded.  Ponk  Dam
 presents  one  of  the  problems  from
 whith  we  have  got  to  Jearn  a  lesson
 Whe  e  we  have  to  spend  only  Rs  38
 crores  for  compensation  we  have  paid
 more  than  Rs  40  crores  Still,  the
 problem  js  so  difficult.  For  three  or
 four  years,  it  has  come  in  yur  way
 and  we  could  not  apply  our  mind  to
 any  engineering  problem  So,  the
 question  of  submersion  is  not  so  sim-
 ple.  Suppose  the  Prime  Minister
 gives  an  award  and  it  is  not  possible
 to  execute  it.  What  ig  the  use  of  that
 award?  If  the  submersion  is  in  the
 same  State,  there  is  no  problem.  But
 in  this  ease,  the  submersion  is  in  the
 other  State  and  it  is  of  such  a  verv
 heavy  nature.  You  must  recognise
 the  importance  of  the  probjem.  7  fully
 appreciate  that  Gujerat  has  got  lots
 of  parched  land  which  have  to  be
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 given  water  and  we  are  quite  anxious
 that  Gujarat  must  get  more  water.
 But  at  the  same  time,  there  is  no  use
 of  rushing.  We  are  trying  to  find  out
 a  solution.  The  Prime  Minister  3s
 very  patient  in  thi  matter.  Even
 today  there  were  discussions  with  the
 Chief  Minister  but  the  question  is  not
 so  simple.  If  it  were  simple,  there
 would  have  been  no  necessity  of  go-
 ing  on  discussing  it.  Mr.  Mavalankar
 is  very  angry  with  me.  He  is  bound
 to  be  angry...  J  can  appreciate  his
 excitement.  We  have  heard  Mr.
 Kachwai.  Mr.  Bade  was  not  given  a
 chance.  Otherwise,  we  would  have
 had  fireworks.  If  Mr,  Mchta  had  sug-
 gested  a  particular  height,  I  would
 have  been  happy.  But  he  has  pitch-
 ed  the  height  too  high.  Naturally  Mr.
 Kachwai  is  anxious  because  it  invol-
 ves  very  heavy  submersion.  No  pro-
 ject  can  submerge  so  much  of  land.
 That  is  the  main  problem.  We  are
 fully  aware  that  Narmada  waters  must
 be  used  in  Gujarat  to  as  large  an  ex-
 tent  as  possible.  At  the  same  time,
 the  other  problem  of  submersion  cof
 huge  areas  of  land  is  there.  We  are
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 gratciul  tu  the  Prime  Manister  for  the
 ext.eme  patience  she  is  showing  ovei
 this  matter.  [  have  persone]  expe-
 rience  of  Bansagar  project  over  the
 Sone  river.  It  is  a  very  important
 project  and  it  will  irrigate  the  worst
 drought-hit  area  of  the  Ganga  basin.
 i  have  been  trying  for  more  than  one
 year,  but  all  sorts  of  problems  and
 difficulties  are  arising.  If  you  refer
 it  to  a  tribunal,  it  will  take  0  years.
 You  should  look  at  it  from  the  prac-
 tical  point  of  view.

 All  that  I  can  say  is  that  the  prob-
 lem  is  receiving  the  utmost  attention,
 a  very  practical  qonsideration,  and
 the  Award  will  be  given  as  soon  as
 there  ig  a  certain  amount  of  agree-
 ment  between  the  various  parties  con-
 cerned.

 8.06  hrs.

 The  Lak  Sabha  then  adjourned  tilh
 Eleven  of  the  Clock  on  Monday,
 August  13,  973/Sravana  22,  895
 (Saka).


